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LEGISLATIVE ASSEMBLY.

Tuesday, 27th March, 1923.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

QUESTIONS AND ANSWERS.

RESTORATION OF GRANTS.

641. *Mr. K. 0. Neogy: Will Government be pleased to refer to my
starred questions No. 40, dated the 6th September, 1922, and-No. 76 ot
the 16th January, 1923, and to state the result of their examination of
the extent of the authority of the Governor General in Council to instruct
a Governor in regard to the esercise of his statutory powers for the restor-
ation of grants rejected by the Local Legislative Council?

The Honourable 8ir Malcolm Hailey: The examination of the question
referred to by my predecessor is still proceeding.

Mr. K. 0. Neogy: When did the process of examination begin and
when is it likely to end?

The Honourable Sir Malcolm Hailey: It began, Sir, about the time
that my predecessor made the statement; it will end, Sir, as soon as we
have full time to give to a question so important. As the®House will realise
it is really quite impossible for us to take up questions of first class
importance like this during the sittings of the Assembly.

Mr. K. 0. Neogy: Do I take it that the Government of India did not
go into this question before they actually issued instructions to the
Governor of Bengal to restore certain grants which were refused by the

* local Council ?

The Honourable Sir Malcolm Hailey: I can only say now that the question
is one which needs further consideration.

CaPITAL EXPENDITURE ON RATLWAYS.

642. *Mr. K. O. Neogy: (a) With reference to the provision for
capital expenditure for the Railways in 1923-24, will Government be pleased
to state whether the Central Railway Advisory Council was consulted in
regard to the different items of the expenditure proposals?

(b) What control, if any, is exercised by the Finance Department over
proposals for .capital expenditurc on Railways?

Mr. 0. D. M. Hindley: (a) The reply is in the negative.

(b) The Finance Department fix the total allotment to be made for
capital expenditure on railways in each year, subject to the S&nction of the
Secretary of Btate and the vote of the Legislative Assembly, but do not

( 4005 ) K



4006 LEGISLATIVE ASSEMBLY. [27TE MarcE 1923.

interfere in the distribution of the grant among the railways or as to the
precise objects of expenditure on which the grant is spent. Their business,
however, is to see that the total allotment is not exceeded without a
supplementary vote, and also to scrutinise such projects as require the sanc-
tion of the Secrtary of State, before that sanction is applied for.

GRANT FOR RAILWAY QUARTERS.

643. *Mr. K. O. Neogy: (a) With reference to the provision of
Rs. 1 crore, 75 lakhs and odd made in the Railway Budget for 1923-24, for
additional quarters for staff, will Government be pleased to state how
much of the amount is likely to be spent for construction of quarters for
European and Anglo-Indian employees, and how much for Indian em-
ployees, in the different railways?

(b) How much of the sail amount is to be devoted towards construc-
tion of quarters for employees drawing a monthly salary of Rs. 50 and
below ?

(c) What will be the total approximate annual recovery in the shape of
rent from the staff occupying these quarters; and what is estimated to
be the rate of net annual return on the capital spent in the construction
of these quarters after making allowance for depreciation and repairs?

Mr. C. D. M. Hindley (a), (b) and (¢). The information asked for is
not available.

Mr. K. C. Neogy: Do I take it that these details are never examined
before provisions are made in the budget for such expenditure?

Mr. C. D. M. Hindley: The Honourable Member is not correct in making
that assumption, Wir; they are examined, but they are not examined on
the basis which this question indicates.

Mr. K. C. Neogy: With reference to sub-clause (c), is it a fact that no

return is actually expected on the capital invested in the building of these
quarters? ~

Mr. C. D. M. Hindley: No, Sir; it is not a fact.

DismissaL oF RAiLwAy EMPLOYEES.

644. *Mr. K. C. Neogy: (a) Will Government be pleased to make a
statement showing, Railway by Railway, the number of European and
Anglo-Indian employees whos: services have been dispensed with as a
result of the *‘ economy campaign *’ during the current year, referred to
in paragraph 17 of the Explanatory Memorandum on the Railway Budget

for 1923-24? What is the total annual saving effected thereby in each
railway ?

(by Will Government be pleased to make a similar statement in respect
of Indian employees whose services have been so dispensed with ?

.Mr. C. D. M. Hindley: The information in the detail asked for is not
available. It oan be collected only by special compilations by the different

railways and the Government are reluctant to put Railway Administrations
to this trouble.
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Issue oF RaiLwAy Passges.

645. *Mr. K. C. Neogy: (a) With reference to the answer to starred
question No. 446 (a) of the 5th March, 1923, to the effect that officers
of the Railway Board are grarted free passes over all railways in India
subject to a limit of two passes per annum, will Government be pleased
to state if it is a fact that the total number of passes issued to Railway
Board’s staff and staff of Accountant General, Railways, during the year
1922, was 277 for the First Class and 626 for the Second Class?

(b) What is the total number of officers of the Railway Board and the
Accountant General, Railways, who are entitled to travel first and second

class, respectively?

(c) Will Government be pleased to state why no money account is
maintained of the passes and P. T. Os. issued to the said staff?

Mr. C. D. M. Hindley: (a) The rule in this connection is that one set
of passes over State and Company-managed railways taken separately or
combined and one set over State-managed railways only are allowed under
an arrangement with the various railway administrations similar to that
which exists between the administrations themselves by mutual agree-
ment. A ‘set of passes means passes to cover the return journey of the
employee and his family and the family is allowed to travel separately. It
is regretted that the expression used in the reply referred to was open to
misinterpretation but it is the expression generally used in this connection.
The numbers are as stated by the Honourable Member but I should
explain that the rule referred to above does not apply to Gazetted Officers.

(b) 27 and 112.

(c) Government do not consider that any object would be served ir
expending the time and labour involved in compiling seth- an account.

VoraBLE ITEMS IN RAarLway BuDGET.

646. *M. K. Reddi Garu: Will the Government be pleased to state whe-
ther it is the practice to place ali new votable items of the Railway budget—
capital as well as the revenue—before the Standing Finance Committee?
If not, why not?

The Honourable Sir Basil Blackett: I would invite the attention of
the Honourable Member to the statement made by the Honourabie Sir
Malcolm Hailey in this House on the 15th March, 1922, when a similar
questior. was raised in the course of the discussion on the Demand for
railways. As Sir Malcolm Hailey then pointed out, it is not possible to
place all proposals for railway expenditure before the Standing Finance
Committee. For instance, a large proportion of the expenditure on rail-
ways falls under the head of working expenses. and expenditure of that
kind cannot be controlled by budget or the ordinary provisions relating
to expenditure control. An undertaking was given, however, that all ques-
tions of expenditure relating to establishment would be laid before the
Standing Finance Committee, and effect has been given during the year
to that undertaking except in cages of lesser importance which can be dis-
rosed of by the Railway Department, under the ordinary p8wers delegated
to them, without reference to the Finance Department.

A2
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RAILWAY EXPENDITURE ON EDUCATION.

647. *Mr. K. @. Bagde: Will the Government be pleased to state:

({) Whether it is a fact that the E. I., A. B,, G. 1. P,, B,, B. and
C.I,M &8 M,S. I,B.&N. W, R &K, N W,
0. & R. and E. B. Railways spent in 1921-22 the sum of
Rs. 6,21,331 or thereabouts for helping education of the
children of their European and Anglo-Indian employees and
the sum of Rs. 6,446 or thereabouts for helping the children
of their Indian employees?

(i) The total number ot the Europeans and Anglo-Indians and also
the Indians employed by the said railways?

Mr. C. D. M. Hindley: (i) The reply is in the affirmative.

(1)) The information will be found in Appendix 23, Volume II, of the
Indian Railway Administration Report for 1921-22.

Ramwway HiLu SceooLs.

648. *Mr. K. G. Bagde: Will the Government be pleased to state:

(i) Whether it is a fact that schools are maintained in the hills
by some of these railways for the special benefit of the
children of their European and Anglo-Indian employees?

(i) And if so, what is the total capital expenditure incurred for
such institutions up to now; and further what are the annual
recurring charges borne by the railways in this behalf; and

(#i) Under what head in the Railway Accounts are the above
different items of expenditure shown?

Mr. 0. D. M, Hindley: (1) There is one such Bobarding School main-
tained in the hills, namely, the East Indian Railway Oak Grove School,
Mussoorie.

(ii) At the end of 1921 the construction account of the School stood
at Rs. 8,07,000. The total recurring expenditure for that year was
Rs. 2,85,250 met as follows:

Res.
By fees . . . . . . . 1,36,888
By interest on the endowment fund . . . . . 7,000
By grant in ad from the United Provinces Governmen . . 28,000
By contributions from the various railways whose employees’
children attend the school . . . . 1,18,862

(tii) The money charged to the construction account has been contri-
huted from time to time from the East Indian Railway Fine Fund, the
East Indian Railway and North-Western Railway, Capital and Revenue,
and from other miscellaneous sources. The property is vested in the
Secretary of State. The portion of recurring charges met by Railway is
brought to account as part of the working expenses of the railway concerned
in the Revenue Account, Abstract ‘“‘G’’ Special and Miscellaneous
Expenditure.

EXPENDITURE ON Coxm‘: COMPOSITES.

649. *Rai Bahadur @. O. Nag: Are there any proposals for increasing
any expenditure on Coupe composites on any other railways during the
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year 1923-24? Why is the A. B. Railway going to provide coupe com-
posites on its lines? Did this suggestion for providing such a class of
carriages come from the tea planters of Assam?

Mr., C. D. M. Hindley: Government have no exact information as to
the extent to which the various railway administrations are providing coupe
accommodation in the ensuing year but presume that the particular case
referred to is an indication that the Assam-Bengal Railway is acting on
& suggestion made by the Railway Board that some compartments should
be provided which can be reserved for passengers who desire to travel with
their families particularly in the .lower classes of accommodation. The
suggestion did not come from the tea planters in Assam.

Sir Deva Prasad Sarvadhikary: May I ask a supplementary question,
Bir? Has there not been a suggestion made to the Railway Board that
these coupes, particularly in the lower classes, should be extended as far -
as possible, for the benefit of those who use these classes when travelling
with their families?

Mr. C. D. M. Hindley: Yes, Sir. That suggestion was made to
the Railway Board, they have acted upon it and have made a strong
suggestion to that effect to the Railways. This action of the Assam-
Bengal Railway is in consonance with the course which was then

suggested.

ExpENDITURE ON B.-N. Rammway Stock.

650. *Rai Bahadur G. C. Nag: (u) Is it a fact that on the B. N.
Railway the proportion of third class passengers to total passengers per
train during 1920-21 was 94 per cent. and that of first class was 1 and

of second class 3?

(b) Is it true that while this railway proposes an expenditure of
Rs. 2,93,000 on pure third class carriages, while a sum of Rs. 87,000 is pro-
vided by it for expenditure on touring saloons? For whose benefit are the

touring saloons being provided?
Mr. 0. D. M. Hindley: (a) The percentages given by the Honourable
Member may be accepted as approximately correct.

(b) The provision for coaches for third class only is Rs. 11:78 lakhs and
that for touring saloons is Rs. 0-87 lakhs. These touring saloons or tourist
cars are required for public traffic.

ELECTRIFICATION AT LuMbpING.

651. *Ral Bahadur @. O: Nag: Is it true that there is a proposal for
electrification at Lumding (A. B. Railway) at a cost of about Rs. 23 lakhs?

Mr. 0. D. M. Hindley: The reply is in the affirmative.

ELECTRIFICATION oF COACHING STOCK OF A.-B. RAILWAY.

. 652. *Rai Bahadur G. 0. Nag: Is there a proposal also for electrifica-
tion of coaching stock of the A. B. Railway at a cost of 2 lakhs?

" Mr. 0. D. M. Hindley: There®s a provision of Rs. 2 lakhe for equipping
some of the coaching stock on the Assam-Bengal Railway with electric light
in place of gas. This is desirable in the interest of public safety and is
in accordance with the general policy on all railways. ‘
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DEepPRECIATION OF FLoUR MIiLLs.

653. *Bhai Man Singh: 1. Will the Government be pleased to state
on an average of how many hours a day is the rate of depreciation of flour
mills, etc., fixed at 6} per cent. on prime cost for the purposes of
Income-Tax Act under rule No. 8 of the Indian Income-Tax Rules printed
on pages 41—44 of the Income-Tax Manual, 19227

2. Will the Government be pleased to state whether the mills working
much more, say double than the average hours, are entitled to double
depreciation under the said rule?

8. If not, is the Government prepéred to reconsider the matter and
make the rule more equitable by fixing depreciation rates according to
the working hours?

4. Will the Government be pleased to state the considerations that
led to fixing this average? i

The Honourable Sir Basil Blackett: I refer the Honourable Member to
the reply I gave to question No. 451 at a meeting of the Legislative
Assembly on the 5th March, 1928. The Government are not prepared to
slter the depreciation rates until statistics are forthcoming showing that
the rates at present fixed are unsuitable.

Sk HoLipAys.

654. *Bhai Man Singh: 1. Will the Government be pleased to state
how many Sikh holidays are allowed in the Post and Telegraph offices in
India or in the Punjab, Sind and United Provinces of Agra and Oudh?

2. Is the Government aware that Guru Nanak’s birthday and Gurwe
Gobind Singh’s birthday are the festivals universally observed by the Sikhs
and they are all declared as general holidays by the Punjab Government
and the High Court, Lahore?

8. Is the Government considering the question of declaring these Sikh

festivals as® general holidays in the Post and Telegraph offices and under
the Negotiable Instruments Act?

S
Colonel Sir Sydney Crookshank: (1) A reference is invited.to clause 2

of the Post and Telegraph Guide which contains a list of all the holidays
observed in the Department.

(2) Yes.
(3) No.

FirRMS8 oF ACCOUNTANTS FOR INcoMB-TAX ACCOUNTS.

655. *Bhai Man Singh: 1. Is the Government aware that the Income
Tax Commissioner, Punjab, has approved the following three firms of
Accountants for the preparation of Profit and Loss statement for Income-
tax purposes:

(a) Messrs. Nisson Dignesse & Co.
(b) Messrs. Basant Lall & Son.
(c) Messys. Aiyar & Co.

2. Is the Government aware that the majority of Indian firms in the
Punjab keep their accounts in Hindi or Gurmukhi?
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3. Is it a fact that none of the members of the above approved
Accountants’ firms know Gurmukhi or Hindi nor do they undertake to
audit accounts in Hindi or Gurmukhi?

4. Is the Government aware that the inability of all the approved
Accountants in Punjab to audit Hindi or Gurmukhi accounts has led
to great inconvenience to those firms who keep their accounts in Hindi
or Gurmukhi?

5. Will the Government be pleased to state the considerations on which
approval is extended to the practising firms of certified and chartered
accountants ?

6. Will the Government be pleased to state the consideration which
led to the exclusion of Messrs. Sodhbans & Co. of Lahore, the only Sikh
and the only Gurmukhi and Hindi knowing firm of certified accountants
in the Punjab from the list of approved accountants?

- The Honourable Sir Basil Blackett: I would refer the Honourable
Member to the reply given to question No. 452 at a meeting of the Assembly
on the-5th Maich, 1923.

ExpeNDITURE ON E. I. RAlLway STOCE.

656. *Rai Bahadur @. C. Nag: (a) Is it true that on the E. I. Railway
a sum of over 4 lakhs has been sanctioned for ‘‘ betterments '’ of upper class
stock for 1923-24, and a sum of over 3 lakhs is provided‘for betterments of
motor vans, whereas no expenditure is proposed under the head of
‘“ Betterments ** or ‘‘ Renewals "—'* Sanctioned * of third class car-
riages?

(b) Is it a fact that.out of an average of 248 passengers per train,
223 or 90 per cent. are third class passengers? Will the Government kindly
ascertain from the railway concerned why no expenditure is proposed for
‘‘ betterments '’ of third class carriages?

Mr. C. D. M. Hindley: (a) The additional upper class stock and motor
vans mentioned were sanctioned as betterments during 1922-23 and have
keen carried forward into 1923-24.

(b) The reply to the first part of this question is in the affirmative. It
is not a fact that no provision has been made for ‘‘ betterments *’ of third
class carriages for which Rs. 19 lakhs have been allotted against 1923-24.

ExPENDITURE oN S. I. RAlLwAy Stock.

657. *Rai Bahadur G. C. Nag: Is it a fact that S. I. Railway has got
Rs. 6,67,000 sanctioned for bogie coaches of sorts under ‘‘ Betterments *’?
How much of this is to be spent on the upper classes (1st, 2nd and tourist)
coaches, and how much on third class?

Mr. C. D. M. Hindley: The answer to the first part is in the affirmative.
The information asked for in the second part is rot available but will be
obtained and supplied to the Honourable Member.

ApmissioN To ENGINEERING SERVICE, E. I. RAILwAy.

658. *Rai Bahadur @. C. Ndg: (a) Has the attention o the Government
been drawn to a notice, dated 12th December 1922, issued over the name
of Mr. G. L. Colvin, Agent, East Indian Railway, regarding examination
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for selection of Anglo-Indian, European and Indian Apprentice Inspectors
and Draftsmen for employment in the Engineering Department, East Indian
Zailway, which stated that sons of East Indian Railway employees and boys
educated at Oakgrove School would have preference among those who
passed a satisfactory examination?

(b) Does the Oakgrove- School admit sons and boys of the Railway
employees of pure Indian descent? If the answer is in the affirmative,
will Government kindly supply the number of such boys now on the roll of
that school? 1f the answer is in the negative, will Government kindly
state why the boys belonging to a particular community should have
preference over boys of other communities in the Engineering Service of
this particular railway? -

Mr. C. D. M. Hindley: (a) and (b). Government have seen the notice
from which they gather that there 1s no preference for a particular com-
munity. As regards Indians, sons of East Indian Railway employees will
bave preference. As regards Europeans and Anglo-Indians two criteria
will be applied. First, that they are sons of East Indian Railway employees

and secondly, that they have been educated at the railway’s School at
Mussoorie.

MEebpICAL SERVICES ON RAILWAYS.

659. *Rai Bahadur G. C. Nag: (a) Are there any Indians in service
in the Medical Department of the East Indian Railway? If so, how many
are there?

(b) What is the total number of Medical officers, e.g., Chief Medical

Officers, District Medical Officers, and Civil Surgeons in the employment
of the railway classified according to nationality ?

Mr. C. D. M. Hindley: The information asked for by the Honourable
Member is being collected and will be sent to him in due course.

Issve oF Rainway TICKETS.

660. *Babu Baidyanath Prasad Sinha: (a) Is the Government
aware of the fact that there is great inconvenience to third class passengers
in purchaging tickets on account of the Booking Clerks issuing the tickets
only a few minutes before the arrival of trains?

(b) Do the Government propose to issue instructions to the Railway.
authorities in this connection ?

Mr. C. D. M. Hindley: (a) and (b). The Honourable Member is referred
to the answers given in this Assembly to the following questions asked on
the same subject:

(1) Questions Nos. 633 and 635, asked by Rai Bahadur Pandit
Jawahar Lal Bhargava on the 26th September, 1921.

(2) Question No. 237, asked by Khan Sahib Maulvi Abdul Quadir
on the 6th February, 1922,

INCONVENIENCES T0 THIRD CLASS PASSENGERS.

661. *Babu - Baidyanath Prasad Sinhka: (a) Is the Government
aware of the fact that there is great inconvenience to third class passengers
on account of their not being permitted to go to the railway platforms
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directly after they purchase tickets and that at many stations they have
to wait long in enclosures before tlie gates to the platforms are opened for -
them ? )

(b) Do the Government propose to issue instructions to the Rail-
way authorities to admit the passengers to the platforms at once when
they are in possession oftickets and that they must not be kept waiting
in enclosures?

Mr. C. D. M. Hindley: (a) and (b). Government are not aware that
great inconvenience is caused to 8rd class passengers owing to their not
being allowed on the platform as soon as they have purchased their tickets.
It is not possible to lay down any hard and fast rule in this matter. 1t is
the usual practice to admit passengers to the platform in ample time for
the train, but the amount of platform spacs available, the density of
traffic, and the safety of the passengers themselves must determine the
period they may occupy the platform. .

INSUFFICIENCY OF SEATING ACCOMMODATION ON RAILwWAYS.

662. *Babu Baidyanath Prasad Sinha: (a) Is the Government
aware of the fact that there is not sufficient supply of benches or other
seating accommodation on first class railway station platforms and in the
third class passenger waiting rooms?

(b) Do the Government propose to order the Railway authorities to
make arrangements for their supply as soon as possible ?

Mr. C. D. M. Hindley! (a) Government have no special information on
the subject.

(b) The matter is within the competence of Railway Administrations
but I may inform the Honourable Member that the question of the pro-
vision of benches or raised seating accommodation in third class waiting halls
at important stations has already been brought to their notice.

OVERCROWDING IN THIRD CrLASS CARRIAGES.,

663. *Babu Baidyanath Prasad Sinha: (a) Is the Government
-aware of the fact that there is great overcrowding in third class compart-
ments in through trains?

(b) Do the Government propose to order more through trains to run
‘up and down so as to remove the inconvenience of third class passengers?

Mr. C. D. M. Hindley: (¢) and (b). The Honourable Member is referred
to paragraphs 85 to 88, Chapter VIII of the Administration Report, on
Indian Railways, 1921-22, Volume I, copies of which are available in the
Library.

Ranmway TecHNICAL ScHooLS. .

664. *Babu Baidyanath Prasad Sinha: (a) Will the Government be
pleased to say how many technical schools there are in connection with
locomotive, carriage and wagon workshops at different railway centres
where Indians are trained as mechanics and meehanical «ngineers ?

(b) If there are not anywhere Indians receiving training as mechanics
<do Governmant propose to take any action in the matter?
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Mr. C. D. M. Hindley: I would refer the Honourable Member to para-
graph 84, Volume I, of the Administration Report on Indian Railways,
1921-22.

LocarL Apvisory CoOUNCILS.

665. *Babu Baidyanath Prasad Sinha: (a) “Will the Government be-

pleased to say when the Local Advisory Councils recommended by
Acworth Committee will be established?

(b) Will the Government be pleased to define their functions and to
publish the scheme for public criticism before it is finally adopted?

Mr. C. D. M. Hindley: The Honourable Member is referred to the reply
given to starred question No. 376 on 19th February, 1923. Since that
reply was given, the Oudh and Rohilkhand Railway Administartion has.
established a Local Advisory Committee.

FuncTioNs oF DirRecTOR GENERAL, INDIAN MEDICAL SERVICE.

666. *Mr. K. C. Neogy: (a) What is the relation of the Director
General, Indian Medical Service, to the Indian Medical Service as a
service, i.e., is he the head of both the civil and the military sides or of
the civil side only?

(b) If he is head of the military side also._in what respect does he

function as regards appointment, transfer and promotion of Indian Medical
‘Bervice officers?

Mr. E. Burdon: (a) The Director General, Indian Medical Service, is
the head of the entire Indian Medical Service, both military and civil.

(b) Officers of the Indian Medical Service in military employ are under
the immediate orders of the Adjutant-General in India so far as questions.
of appointment and transfer are concerned. All promotions are made

by the Government of India on the advice of the Director General, Indian.
Medical Service.

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Member tell me-
whether the Pirector, Medical Services, has any control over this depart-
ment?

Mr. E. Burdon: Not the service as a whole? B

Lieut.-Colonel H. A. J. Gidney: May I know in what capacity the
control is?

Mr. E. Burdon: He has the usual controi over those serving under him.

InpiaAN MebpicAL SERVICE OFFICERS.

'667. *Mr. K. O. Neogy: (a) Is it a fact that there are six Indian
Medical Service Major-Generals appointments out of which four are allotted
*~ 10 the civil side and two to the military?

(b) Is it a fact that the two Major Generals’ appointments on the mili-
tary side are held by officers transferred from the civil side?

(c) Is it a fact that therz are 16 Indlan Medical Service Colonels ap-
peintments, cut of which 10 are on the mlhta.rv and six on the civil side?

How many ont of the 10 military Colonels appointments are at present held
by officers transferred from civil department?
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Mr. E. Burdon: (a) and (b). Yes.

(c) The answer to the first part of the question is in the affirmative.
As to the second part, 8 of the 10 Colonels now employed on the military
side spent a portion of their service in civil employment, and were so
cmployed when reverted to military duty on promotion to their present

rank
ProMoTIONS IN INDIAN MEDICAL SERVICE.

668. *Mr. K. C. Neogy: Is it a fact that when a vacancy occurs in the
administrati7e grade of the Indian Medical Service on the civil side it is
invariably alled up by promotion of junior officers on the civil side, passing
over much scrior officers of the service in the military department?

Mr. E. Burdon: No. The claims of all officers, whether serving on
the military or the civil side, are considered for such appointments.

Mr. Ahmed Baksh: Is it a fact, Sir, that an Indian officer holding a -
military appointment was recommended, by the United Provinces Gov-
ernment to be made Inspector General, Civil Hospitals, and his claims were -
overlooked because he was serving on the military side?

Mr. E. Burdon: I should like to have notice of that question.

Lala Girdharilal Agarwala: Is it Colonel Kampta Pershad of the:
United Provinces?

Mr. E. Burdon: I cannot tell you. I do not know.

TRANSFERS FROM MiLITARY TO0 CIviL IN INDIAN MEDICAL SERVICE.

669. *Mr. K. C. Neoéy: (a) Is there a law or regulation laying down
the exact «iu:e of service when an Indian Medical Service officer may be -
transferred {rom military to the civil side?

(b) Is there a law or regulation laying down that an Indian Medical
Service officer may be transferred and promoted to higher grade from civil
to the military side, and that similar transfer may not take place from
the military to the civil side?

(c) Will the Government be pleased to state as to who is responmsible
for this ong-sided arrangément, the Director General, Indian Medical
Service, as head of the Indian Medical Service or as head of the civil side? -

(d) Is it a fact that there is no Major General’s appointment on the
military side of the Madras cadre and if the practice referred to in ques-
ton (b) is to hold good, then is it intended that military officers on that
cadre should not rise above the rank of Colonel?

Mr. E. Burdon: (a) No.
(b) No. - ‘
. (c) In view of the replies I-have just given, this question does not
arise.
_(d) The Honourable Membér is mistaken in assuming that there is a
military eadre for Madras. In view of the answer given to part 4 (b) above, .
the latter part of this question does not arise.
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FarLures IN INDIAN MEDICAL SERVICE.

670. *Mr. K. C. Neogy: Is it a fact that the Esher Committee had
attributed tue failure of the Indian Medical Service in the great war to the
fact of the officers being too long in the civil employ in consequence of
which they deteriorate from point of view of military efficiency?

Mr. E. Burdon: The Indian Medical Service was not a failure during
the Great War, and the Esher Committee did not assert that it failed. I
presume that the Honourable Member is referring to the passage in which
the Esher Committee endorsed a military opinion expressed to them that
the Royal Army Medical Corps, owing to its superior organisation and
military training in peace time, and certain other causes, had proved itself
on the administrative side more efficient in the field than the Indian
Medical Service. It was admitted, on the other hand, that the officers of

the Indian Medical Service were quite as efficient professionally as the
Royal Army Medical Corps. :

Lieut.-Colonel H. A. J. @idney: Can the Honourable Member tell -the
House what the recommendations are that are going to be adopted by the
Esher Committee? :

Mr. E. Burdon: No, Sir.

SELECTION OF PosTs IN INDIAN MEDICAL SERVICE.

671. *Mr. K. C. Neogy: The medical being a transferred subject, is
the selection for civil administration posts made by the Provincial Govern-
ment or vy the Director General, Indian Medical Service? ’

Mr. E. Burdon: The Director General, Indian Medical Service, is not
consulted about the ordinary postings of Indian Medical Service officers in
-civil employ. These are made by the Local Government. The Director
General, Indian Medical Service, is consulted when the services of an
-officer outside the provincial cadre are required.

MARRIAGE ALLOWANCE IN R. A. M. C.

672. *Lieut.-Colonel H. A. J. Gidney (i) Is it a fact that while a mar-
riage allowance has been sanctioned for the personnel of the R. A. M. C.,

a similar concession has been refused to members of the Indian Medical
Department ?

(#) Is it a fact that while Indian Medical Department officers stationed
at Quetta receive a free allowance of 20 pounds of coal a day, R. A. M. C.
-corporals in the same station get a free issue of 80 pounds a day?

(iii) What is the reason for this difference of treatment?

Mr. E. Burdon (i) The grant of marriage allowance to members of the
Indian Medical Department has not, so far, been refused. The question

is still under consideration, and it is hoped that a decision will shortly be
arrived at.

(#)) and (iif) The Government of India® have no information on the

subject but are inquiring. I will inform the Honourable Member of the
result in due course.
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Lieut.-Colonel H. A. J. Gidney: In the list of questions which I sub-
mitted to the Legislative Department, there were two otheérs included, Sir.
and I have heard no explanation as to why they have not been answered.
May I ask the Honourable Member to inform me?

The Honourable Sir Malcolm Hailey: The practice is that the Gov-
ernment of India as such is cognisant only of questions which are admitted
under the orders of the President; these are the questions that are answered.

UNSTARRED QUESTION AND ANSWER.
IMPROVEMENTS To STOCK ON A.-B. RaiLway.

258. Rai Bahadur G. C. Nag (a) Is it trus that the estimates for-
improving third class carriages and Coupe composites of the A. B.
Railway amount respectively to Rs. 8,53,000 and Rs. 5,83,000, and during
1923-24 a proportionately larger expenditure is proposed to be incurred on
the latter than on the forme:? Will Government ascertain from the rail-
way concerned the reasons for this differential treatment?

(b) Is it not a fact that during 1920-21, third class passengers accounted.
for 96 per cent. of the total passenger traffic on this railway?

Mr. C. D. M. Hindley: (a) The amounts provided during. 1923-24
against the two estimates mentioned are for completion of the work and
therefore no question of differential treatment arises. Further provision has
been made against 1923-24 to the extent of Rs. 6'7 lakhs for additional
third class carriages and Rs. 2-2 lakhs for upper class stock.

(b) The reply is in the affirmative.

4

MESSAGES FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, two Messages have been received from
tke Secretary of the Council of State as follows :

“ I am directed to inform you that the Council of State have, at their
meeting of the 26th March, 1923, agreed without any amendments to the
Bill for the removal of doubts regarding the right of women to be enrolled
and to practise as legal practitioners, which was passed by the Legislative
Assembly on the 22nd March, 1923.”

The second Message is as follows:

** I am directed to inform you that the amendments made by the Legis-
lative Assembly in the Bill to consolidate certain enactments relating to
Merchant Shipping, were taken into consideration by the Council of State
at its meeting of the 26th March, 1923, and that the Council has agreed to-
the amendments.”’

BILL LAID ON THE TABLE.

Secretary of the Assembly: Sir, in accordance with Rule 25 of the
Indian Legislative Rules I lay on the table the Bill to provide for the for-
feiture of the estates and othew property of Mahendra Partab Singh and
for their grant to his son, subject to certain conditions, w%ich was passed
by the Council of State on the 26th March; 1923. '



“ AMENDMENT OF STANDING ORDERS.

Mr, President: I present the Rgport of the Select Committee on the
amendment of the Standing Orders.

ELECTION OF MEMBERS TO PUBLICITY ADVISORY
COMMITTEE.

The Honourable Sir Malcolm Hailey (Home Member): 8ir, I beg to
move:

*“ That this Lssembly do proceed to elect, in such manner as the President may
direct, seven Members to the Advisory Committee to assist in the conduct of the
_publicity work of the Government of Irdia.” *

As is well kmown to the Members of the Assembly, we have at present a
nominated Advisory Committee for Publicity matters for whose services 1
think we and the Assembly are under a great obligation. Lately the ques-
tion of the constitution of the Committee was re-examined by a sub-com-
- wittee appointed, and they advised that e change should take place,
pamely, that seven members of the Committee should be elected by the
Members of this Assembly, two by the Members of the Council of State,
-aud six should be nominated by Government of whom three would be
‘ropresentatives of the press, and that Government should appoint a Chaijr-
‘man of the Committee. Therefore, except for the Government nominations,
the bulk of the Committee would be elected instead of being, as at present,
neminatéd. The functions of the Committee would be to.advise Govern-
went in regard to its publicity work and to draw up the budget dealing
with publicity work. These are the main functions. All I seek at present,
is to ask the House to approve of the election of some seven of its Members
tc serve on this Advisory Committee, the election being held in such manner
-a8 you, Sir, may direct.

The motion was adopted.

THE EXCLUSION FROM INHERITANCE BILL.

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): S8ir, I
‘heg to move: -
“ That the Report of tho Belect Committee on the Bill to amend the Hindu Law

‘relating to exclusion from inheritance uf certain classes of heirs and to remove certain
doubts, be taken into consideration.”

‘Sir, I do not propose to make any long speech on this occasion. The object
-of my measure is to remove the disqualification set forth in one of the texts
-of Manu which says that certain persons who have some defects from their
‘birth or who suffer from certain diseases, should be excluded from inheritance,
Already, as regards one portion of it, there has been legislation at the
instance of the Government. So long ago as 1850, in the Act known as
the Caste {Removal of Disabilities) Act, a portion of this text was legislated
upon and the disqualification relating to exclusion from inheritance by
Laving become a convert was removed. I am trying, Sir, by this Bill to
remove the other disabilities which are mentioned in the subsequent portion
of the same texf. I explained the matter more fully on the last occasion.
"Therefore it is not necessary to. say much. There is only one matter to

) (4018 )
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which I should like to refer, and that is this, that there has been different
interpretations upon the words in the text which says that the defect should
Le from birth. Whether the words ‘‘ from birth ** qualify all the clauses
<» whether it applies only to a particular class of cases is a matter upon
which the Courts have taken different views. When the matter was before
the Select Committee, Sir, they examined the matter very fully and their
Keport shows that all possible attention was given to the varidus conten-
tions raised on this matter. They have made a recommendation, Sir, on
one matter on which I should like to say a word. They say that the Bill
should not be taken into consideration in the event of Bengal being included
in" the Bill. The reason is that when I originally introduced the Bill I
€xcluded Bengal, and they say, if Bengal is to be included, there should be
republication. It is for this House to say in the first place whether
Bengal is to be excluded, and, if Bengal is to be excluded, then the recom-
wendation of the Select Committee that the Bili be taken into consideration
amay be accepted by this House. But in the event of this House coming
to the conclusion that Bengal should be included, this House will have to
decide whether it is not necessary to republish the Bill and whether we
1may proceed to consider the Bill. As regards other matters, I made a
rumber of speeches on previous occasions ‘and I do not like to weary the
House any further. I move, Sir, that the Bill be taken into consideration.

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Lrban): With great regret, Sir, I beg to move:
‘*“ That the consideration of this matter be deferred.”

Rir, this is the last day when we are going to be detained here and from the
fistless way in which my Honourable friend’s remarks have been received
in this Assembly, Honourable Members will gather that their minds are
pre-occupied with the serious crisis which has arisen in the constitution
to-day. Sir, we' want to meet and decide as to what further course of
action we should take. My object in moving this motion for postponing the
consideration of this measure is that the rest of the day may be available
to the Non-Official Members of this Assembly for concerting such measures
a- may be taken constitutionally to prevent the certification procedure
which His Excellency the Governor General proposes to take. In that view
1 hope Honourable Members will support me in this motion. I do not
think this is the time for us to spend on this child’s play, legislating on this
end on that when we have got serious constitutional questions at issue.
8ir, these measures may wait. They have waited so long. I do not think
I shall be doing any injustice to my Honourable friend—I am sorry I have
to do it—I do not think I shall be doing any injustice to my Honourable
friend by making this motion. On the other hand, I hope that all other
Members whose motions stand on the list to-day will join with me in
making this application to the House, so that we may have the rest of the
sbort hours that we have at our disposal to decide what course of action we

should take. Sir, I move the postponement of the consideration of this
measure.

Mr. President: I am not sure that I can accept a dilatory motion in
the circumstances, except in the form of re-circulation, which is on the
reper. As the Honourable Members are aware, a dilatory motion virtually
zacans that the Bill cannot be passed. I think it would be unfair on the
part of the Chair at this stage tcaccept a dilatory motion of that character.

Rao Bahadur T. Rangachariar: If I put myself in order, Sir, I will
ropose the motion that it be recirculated.
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Mr. President: The original question was:
‘“ That the Bill bc taken into consideration.”

Since which an amendment has been moved :
‘“ That the Bill be re-circulated for the purpose of obtaining opinion thereon.’’

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
- 81r, 1 beg to support the motion, though not exactly on the grounds that
have been put forward by Mr. Rangachariar. If Members have other
duties, they must find other time for it, and if it is right for us to go on with
this Bill, we should go on apart from the considerations of expediency that
have been put forward. I do not know how Bengal came to be included
" within the purview of the Bill. It was not included in the original Bill.
Bengal certainly objects to being included. I believe Assam also does so.
So far as the tracts governed by the Dayabhaga School of Hindu Law are
concerned, they have enough reason against the Bill. There are other
reasons which may be gone into later. For the present I support the
motion for re-circulation.

Mr. J. N. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, I beg to have a ruling from the Chair as to whether after this motion,
which has just been made regarding consideration of the reasons underlying
tbe Bill, other people who have given notice of motions that the Bill be
re-circulated, will be heard or not. If that be so, Sir, and they be heard,
of gourse we need not go into the question of consideration of principles, at
this stage. As to the defects in the report of the Selett Committee, I
ruay submit to the House that there is a difference of opinion as to what
class of persons should be excluded, and there are various other reasons
which arise in connection with the question for re-circulation.

Mr. President: I am not quite sure that I appreciate the Honourable
Member’s point of order. Two questions have already been put from the-
Chair, one in the form of an amendment to the other. I shall again put
these questions when this debate comes to an end. The House will first of
all decide whether the Bill be re-circulated or not, and if not, then whether
it be taken into consideration.

Mr. J. N. Mukherjee: For instance, Sir, what would be my own position ?
1 have given notice of a motion for re-circulation. It is as those standing
in the name of others. (4 Voice: ‘“Do you support or oppose the motion?’")
T support. There are other reasons besides those already given. This is
my submission, and if the House is disposed to hear me on these points,
I am prepared to urge them. The first point as to the report of the Select
Committee, to which I invite the attention of the House, is the nature of
the report itself. My Honourable friend, Mr. Rangachariar says in his
rote of dissent in the Select Committee’s report that the meetings of the
Select Committee were convened in a very irregular manner. In fact,
n:any of the Members could not be present, and in a matter of such great
importance, where for the first time a new principle is going to be enunciated,
or rather no principle is going to be enunciated in violation of the principles
which find favour in the Hindu Smritis in a matter of such grave im-
portance, a systematic and well-considered opinion was not attempted to
bte obtained. In the second place, my submission to the House is that
this Bill does not stand by itself. In this connection I may be permitted
to refer the Honourable Members to certain passages in the opinions which
have been circulated to us. Apart from the other questions that it was
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treated throughout as a purely adminisfrative measure and so on, the
opinions of religious heads of Hindus who are primarily concerned in this
matter, apart from their holding any position as Members of an Association

« —of a Bar Association, I mean to say, not any other Hindu Association—
or any official position, were never obtained.

Mr. T. V. Seshagiri Ayyar: You are wrong. I can show you the
contrary. .

Mr. J. N. Mukherjes: 1 put a question in the Assembly and the
reply to it was as follows. My question was put on the 10th March,
1923. It was:-

‘“ Will Government be pleased to state what Hindu associations, religious heads of
institutions, representative Hindus of the orthodox commaunities, and other prominent
persons and associations outside the Hindu community were consulted by them with
a view to obtain their opinion on the following Bills?”

and amongst the Bills mentioned was Mr. Seshagiri Ayvar’s Bill for alter-
ation of the Hindu Law of Inheritance. The reply given was:

‘“ The Honourable Member is no doubt aware that no motions were made in this
Chamber tor the circulation of these Eills for opinioms. In order, however, to enable
Government to come to a conclusion as ‘o the attitude to be adopted by them towards the
Bills, the Government of India circulated them inviting the opinions of Local Govern-
ments and Administrations, the Bigh Courts, Chief Courts and Judicial Commissioner’s
Courts, the Bar Associations and such other authorities as the Local Governments
thought fit to consult.”

These are the classes of associations and persons who were consulted in
this matter. Now, under cover of a private Bill, as the Honourable the
President is fully aware, a matter of grave public importance is going
to be introduced by the Bill for'legislative treatment. Of course, a
great deal of the present situation is due to our ignorance of the exact
procedure that obtains in Parliament in such matters, where under
cover of private Bills questions affecting the public at large are:
attempted to be introduced, and I shall presently draw the attention of
the House to that aspect of the question. But for the present I should
like to invite the attention of Honourable Members to page 13 of the
printed notes which were circulated to the Members. Here is one, from
Mr. V. M. Ferrors, District Judge of Canara. This is what he says,
and his observations seem very pertinent to me:

* Being myself much addicted to a-religion of my own, I observe with recurri
surprise the. readiness of some Hindus and some Muhammadans to submit their sacr
law to the manipulations of a secular Legislature.”

Then he goes on to say:

. “In my own cpinion these operations are perilous. A proposal for the reformation
of an ancient faith may seem attractive and liberal; but to such a process there is
no end. The theory of the Hindu Law is (I believe) similar to the theory of every
other religion. The revelation once delivered by the Rishis is the very Dayspring
from oa high. It may be too dazzling to be clearly seen. It cannot possibly be in
reed of correction. When the navigator LW

Mr. President: Order, order. That quotation is hardly rele-
vant to this question. The Honourable Member is supporting the motion
asking for further opinion on the ground, presumably, tkat the Select
Committee in considering the Bill was not fully seised of the issues be-
fore it. The issue is quite narrow.

: B
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Mr. J. N. Mukherjee: What I was going to submit to the Honourable
Members of this House is that, I should like to point out in the first
place the gravity of the present situation. As I have already submitted

to the House, in matters of this kind, perhaps in another place, in the -

Mother of Parliaments, this procedure which has been taken would not
have been allowed. We are on the brink of a great . . . .

Mr. President: Order, ordéer. The Honourable Member will see that
he could repeat that speech word for word on the motion that the Bill
be considered. These are arguments for considering or not considering
the Bill. The issue now is whether the House and the Select Com-
mittee had sufficient materials before them to pass a judgment which
this House ought to endorse or not. That is the sole issue.

Mr. J. N. Mukherjee: I can understand it. Sir, and I will address
myself to that point, but it is so very difficult to detect one aspect of the
question from another because they are parts of the same point. But
if we have to classify the two parts of the argument, I must say that so
far as recirculation of the Bill is concerned, my observations end there.
Only official bodies and administrations, and Bar Associations and similar
societies were consulted. Now, the second point in this connection is
that the report of the Select Committee itself contains sufficient mate-
rials to enable the House to come to- the conclusion that the Bill was

not properly considered. Mr. Rangachariar, as a Member of the Select
Committee, says:

* 1 have in the first place to place on record my protest against the way in which
the Select Committee meetings on this important measure were convened, cancelled or

held. The first meeting was convened for Wednesday the 2lst Febmry to be held
after the Assembly rises for the day .

Mr. Preident: Again the Honourable Member is entitled to
put forward these arguments on a motion that the Bill be re-committed
to the Select Committee. These are arguments to show that the Select
Committee did not discharge its duty properly. There is a motion for

re-submitting the Bill to the Select Committee and I must protect the
discussion of that motion.

Mr, J. N. Mukherjee: But, Sir, if these points be taken together,
that is to say, the want of full consideration, and along with that, what
I have already submitted, wviz., that public opinion from the religious
heads and other people who can speak authoritatively on the point has
not been elicited,—if these two be taken together, a good case for re-
circulation would be made out. I move, Sir, that the Bill be re-circulated
for obtaining opinion thereon rather support such a motion.

Mr. T. V. Seshagiri Ayyar: May I say a word? I can understand a
motion that the Bill be scrapped, but the motion that this Bill be re-cir-
culated, I think, ignores the steps that I have taken to get the.opinions
of as large a number of people in India as is possible. I shall tell you
in a minute what I did. I was not contént with the Government cir-
culating the papers. What I did was this. I had about 2,000 copies
of the Bill printed and with a copy of the Statement of Objects and
Reasons I sent a copy to every religious head in this country, to every
Member of the Legislature, whether it be the Central Legislature, or the
Provincial Legjslatures. I addressed every Bar Association throughout
the length an ?breadth of India, I sent copies to every newspaper in
India, and I addressed specially an article, to two important . orthodox
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papers and dsked thése newspapers to invite opinions from - orthodox
genbtlemen. I bave done all that is possible because I did not want to
‘hurry this matter through. In these circumstances to say that full
opinion has not been obtained and therefore the Bill ought to be re-cir-
culated, I cannot understand. I can understand an honest motion that
this Bill be not proceeded with, because the House does not want this
Bill, but to say that every step has not been taken to -get the opinions
<f as many people as are competent to give it is a thing which cannot be
said in the case of my Bill.

Mr. President: The original question was:
** That the Report of the Belect Committee on the Bill to amend the Hindu Law

relating to exclusion from inheritance sf certain classes of heirs and to remove certain
doubts, be taken into consideration,’’

Since which an amendment has been moved:

** That the Bil! be re-circulated for the purpose of eliciting opinion thereon.’’
The question that I have to put is that the Bill be re-circulated.
The Assembly divided.
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Asjad-ul-lah, Maulvi Miyan. . Muhammad Lsmail, Mr. S.

Ayyar, Mr. T. V. Beshagiri. X Nag, Mr. G. C.

Bagde, Mr. K. G. ! Percival, Mr. P. E.

Basu, Mr. J. N. | Reddi, Mr. M. K.

Bhanja Deo, Raja R. N. I ‘Sams, Mr. H. A.

Bridge, Mr. G. i Sarfaraz Hussain Khan, Mr.

* Dalal, Sardar B. A. Singh, Mr. 8. N.

Ghulam Sarwar Khan, Chaudhuri. ! Sinha, Babu L. P.

Gidney, Lieut.-Col. H. ‘A. J. : Townsend, Mr. C. A. H.
Gulab Singh, Sardar. : Venkatapatiraju, Mr. B.

The motion was negatived.

Mr. M. G. M. Ayyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan -Rural): There®is no doubt that under the existing Hindu
law, a person who is from birth blind, deaf or dumb and a person who is
insane either from birth or when succession opens are disqualified from
getting property from inheritance or from claiming any share in the joint
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family property. The object of the Bill was to remove the grounds om
which these people were excluded from inheritance or a share in"joint
family property because in the opinion of the author of this Bill ‘ that
in the times that we live in, such grounds of exclusion shauld -not be
.allowed to deprive a person of temporal rights and the grounds of exelu-
sion according to-him as stated in the objects and reasons of the Bill were
that their present condition is due to sins in their former birth and
that they are therefore not entitled to share in the patrimony.” The
Honourable author of this Bill had giveh at an earlier date the grounds
on which this exclusion is based. He stated then ‘‘ If the exclusion is
not based on original sin or subsequent incapacity to offer oblations and
the like, the suggestion that it was due to a belief in the inability of the
heir to manage temporal affairs is more plausible—very likely, the
rule is an outcome of a hazy notion that the property should be preserved
for the disqualified person by those who are related to him.”” It seems
to me that it is not complimentary to the ancient jurists to sav that they
based the exclusion from inheritance of these unfortunate persons be-
cause of their sins in former birth and inability to offer oblations.

I wish to impress upon those who seem to be in favour of this Bill,
one thing, namely, that they are not attempting to do any good to the
disqualified persons but only trying to do them harm by this piece of
legislation. Some-of the Members of this House and some outside this
House seem to me to think that the reason for the exclusion is only
superstitious. It is not really so. But it is based purely on secular
and business like considerations. It only prevents these per-
sons during the continuance of the incapacity from becoming
tools in the hands of designing persons because they are in-
capable of taking care of themselves. The reason is nothing but a
desire, a sincere desire to do good to these disqualified persons. Hon-
ourable Members will see that the rules of the law which excludes these
disqualified persons from inheritance or a share in the joint family pro-
perty preserves the property intact for their issue or their successors
and grants maintenance to them, their widows and their unmarried
daughters. It is not that their share of the property is swallowed by
their coparceners to the detriment of these disqualified persons and their
heirs. It is not that their widows and dauaghters are not entitled to
maintenance. All these rights are preserved intact. Only the disquali-
fied persons are not allowed to manage their property. Thus, Sir, you
see that this rule of law preserves the property intact for the benefit of
his heirs or successors. It only guards against scheming people taking
advantage of the helpless condition of these disqualified persons and
making them lose their property. By the doing away of the present res-
triction and conferring absolute powers on these disqualified persons the
near relations such as coparceners and others who would ordinarily hgve
taken care of them, would naturally neglect them and beeome indifferent.
And that will be the ultimate result of this Bill if it should be passed
into law. Now I ask you, Sir, can anybody say, a rule of law which
grants maintenance to these disqualified persons, their wives and
daughters and which preserves the property intact for their heirs and
successors—can anybody say that this is not good, that this is based on
superstition and “hat this law should therefore not be allowed to exist
in the times that we live in? It is this rule of law, Sir, that is now
attempted to be changed by this measure now before the House.
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The theory propounded in the 43 Madras case which seems to have
influenced to a large extent the opinions of the Government of Madras
and that of the Central Provinces and . also that of most of the Judges
of the Madras High Court—and I may here be permitted to point out that
these are almost the only opinions in favour of this Bill whereas the
whole bofly of the rest of the opinion is against this measure,—the theory
propounded in the 43 Madras case by that social reformer Judge—Justice
Sadasiva Aiyar that ‘‘ the rule of Hindu Law preventing a person born
blind from claiming an interest along with his brothers as a co-owner in
ancestral property has become obsolete’’—this theory the correctness of
which was doubted in the later case in 44 Mad. 704 has been entirely
disagreed by a still more recent Full Bench case of  the same High
Court reported in 45 Mad. 949. The only reason assigned by Justice
Sadasiva Aiyar in support of his conclusion that the rule of law has be-
come obsolete, namely, that a rule becomes obsolete when the reason of
the rule disappears through change of circumstances and environments
in the society which was governed by that rule has been criticised and
stated to be not correct. His Lordship the Chief Justice Sir Walter
Salis Schwabe in page 962 of 45, Madras says, ‘‘ A Law does not cease
to be operative because it is out of keeping with the times. A Law
does not become obsolete because it is an anachronism, or because it is
antequated, or because the reason why it became originally the law
would be no reason for its introduction of such a law at the present time.
To hold the contrary would be an entire misunderstanding of the mean-
ing of the legal maxim cessat ratio cessat lez which is relied upon
in support of the contrary opinion.”’

I am sure that if the Madras Government and the Government of the
Central Provinces had had the latest Full Bench case in 45 Madras,
they would surely have modified their opinion. .

Another objection I respectfully urge is this that such a measure should
not be brought in the Central Legislature of the country. As observed
by the Honorary Secretary of the Calcutta Vakils’ Association in his
letter to the Secretary to the Government of Bengal on the 20th Decem-
ber 1921, in connection with this Bill and the Hindu Inheritance Bill
which is also on the ‘agenda of to-day ‘‘ the principle underlying both
these Bills, aiming as it does, at an alteration of the Hindu Law by a
process of direct legislation with the aid of a majority of votes in the
Assembly, composed as it is of persons belonging tc communities other
than Hindus or whose sympathies with Shastric injunctions are some-
times of an attenuated character is likely to prove distasteful to the vast
majority of orthodox Hindus, and this House will fail to appeal to it as

appropriate machinery for effecting such a charge. A far more satis-
a&tory course would have been the one suggested by the Government
of Bombay in their letter of the 24th July 1922, namely, such measures
which affect the intimate personal and sectional interests of particular
communities can be more fairly and effectually debated in the provincial
councils, which are more closely in contact with the phases of public
opinion which are most entitled to be consulted ; and the communities con-
cerned are more fully and perhaps more effectually respresented in them.

. Sir, the Honourable th& Mover has said in the Statement of
Objects and Reasons of the Bill that public opinion had expressed itself
strongly against the disability which the present scale of the Hindu Law
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imposes on them. I do not know when and how public opinion expressed
itself so strongly. If Honourable Members will only go through the
papers circulated in connection with this Bill, they will see that the
contrary is the case. -

The original Bill which was introduced wanted that no person should
be excluded from inheritance or from a share in joint family property by
reason only of any disease, deformity, physical or mental defect; and
the Bill which has emerged from the Select Committee states that per-
sons other than one who is and has been from birth a lunatic or idiot
shall inherit and have a share in joint family property, i.e., persons who
are from birth blind, deaf or dumb shall inherit and get a share in the
property. The rule of Hindu Law as contained in Manu, does not make
any distinction between persons born blind, deaf or dumb and a lunatie
or idiot. If persons born blind, deaf or dumb are entitled to any con-
sideration in the present day, the lunatic and the idiot also are entitled
to the same consideration. I am not able to understand why the Select
Committee gave this unequal treatment to these disqualified persons.
The exclusion and the inclusion of the class of persons seems to be arbi-
trary and not guided by any principles.

In a matter of this sort which as I stated aims at the alteration of,
the existing laws, unless there is a demand by the whole community of
Hindus, it is not safe for us to undertake legislation in this manner.
This piece of legislation may, I am afraid, offend the religious suscepti-
bilities of the vast majority of the community. Whatever may be said
about sentiments in other matters, I submit that sentiment in a matter
like this ought to be respected and no innovations should ever be
attempted to be made which are not in accordance with sentiments.

I make bold to think that even the very few who were in favour of
the original Bill may not like this mutilated Bill. )

The case in 48 Madras has been overruled by the Full Bench in 45
Madras. Bengal which was excluded by the original Bill has been in-
cluded by.the Select Committee. So far as Madras is ‘concerned. I do
not see any opinion collected from the mofassal. I presume it is the same
thing with regard to most of the other provinces.

In matters of this kind, it is better that the opinions of expert
Sanskrit scholars and Pandits are also obtained. For as was said by the
editor of the Madras Law Journal:

‘“ One thing that the educated man is clearly to realise, if he wants to really efiget
any reform, is that his influence in matters religious is slender and in fact bears little
relation to his position and influence in matters secular. If he imagines that he will be
able by his secular influence to effect religious opinions in the country, he is sufferin
from a totally wrong perspective and his attempts at reform have little probability o
success. Even in matters ir which the religious susceptibilities have little reason te
come in, it is well that the suspicion of the ordinary man is not roused, and with that
view, we would have the committee investigating the matter composed not only " of
advanced reformers but also of men about whose orthodoxy, there is no question.’’

With these words, Sir, I oppose the confsideration of the Bill.

Mr. President: I intended to call the Honourable Member to move his:
amendment to clause 2, but . . . . : .
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Rio Bahadur T. Rangachariar: I do not know, Sir, that you have yet
rut the motion for consideration.

Mr. President: As a matter of fact it escaped my mind and I was con-
sulting the Secretary at the moment whether I had done so. The House
ig now on the motion for consideration.

Rai Sahib Lakshmi Narayan Lal (Bihar and Orissa: Nominated Non-
Official): Sir, I am very sorry that I have to oppose our respected Leader,
the Honourable Mr. Seshagiri Ayyar, but I do so, I think, in pursuance of
the noble lessons imparted by him, always to have the courage of one’s con-
viction. The Honourable Mr. Seshagiri Ayyar is a scholar of Hindu law
and was an eminent Judge. I appeal to him to decide his own case on
the collected record of the opinins from all the provinces. 1 am.confident
that, if he will carefully examine the collected opinions, he will have to
decide his own case against himself. Opinions have been invited from
thirteen provinces. The opinions of five of them are almost equally divided ;
three of them are in favour of the Bill and five of them against it. So, on
the whole, the opinion of the country is against this Bill; and even those
who are in favour of this Bill are only in favour of the principlé of the
Bill but not in favour of the Bill as it has- been laid before this House.
Sir, conservatism is not always bad; the wisdom of conservatism is being
gradually realized by science. I may be pardoned for giving one example.
The Hindus are said to be conservative in enunciating the rule. that if the
f.nger comes in contact with the tongue it becomes untouchable so long
as it is not washed. The principle enunciated therein has been, now,
recognized by science. I find in all railway trains, as well as in big build-
ings, a notice hung up saying, ‘‘ Please do not spit on the floor.”” What
is that? It is just the same principle; it your finger comes in contact with
your tongue you are likely to touch other articles which may come in con-
tact with other persons. So we should not dislike everything which is old.
We should carefully examine it; not so hurriedly as is being done in the
case of the Hindu Law which should be considered, in a proper body con-
stituted for the purpose. Piecemeal legislation in a matter like Hindu Law
is. never advisable, many eminent persons hold that the whole of Hindu
I.aw shou!d be considered together by Commissioners appointed for the pur-
pose if any legislation is at all required to be undertaken. With these
few remarks, Sir, I oppose this Bill.

Rao Bahadur T. Rangaehariar: Sir, I beg to oppose this motion. It is
a very serious measure which my Honourable friend has tabled. It requires
considerable thought on the part of the Legislature, and I do not think
my Honourable friend is doing justice to his community or to the ancient
Hindu Law by trying to press this motion at the fag end of a Session like
this when the House is thin and perhaps much tired and worried. Sir,
that on such occasion like this my Honourable friend should press his
motion for consideration of such an important measure, to which he says
he has devoted his life, passes my comprehension. Sir, I weuld have expect-
ed from the Leader of a Party, as my Honourable friend is, to agree to the
wishes of people who are vitally interested in a matter like this, not to snatch
a victory by the votes of Muhammadans and Europeans, but to get the
approval of the Hindu Members of this House to his measure. Sir, I ask
the House to glance at the le%t Division List; can it ®c said that my
Honourable friend is getting the support of the Hindu Members of this
House for his measure, for whose benefit he is enacting a measure which is
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making an inroad into the law of inheritance. Sir, let wus
secure a victory after a fair fight. Sir, I ask the House, I ask
my Honourable friends, both FEuropean and Muhammadan, not to
lend the weight of their support to a measure like this when
they find that the whole of the Hindu Members are opposed
to it. It is not fair to the Hindu community. It is not right on
our part to come and make the piecemeal inroad into our legislation. Sir,
on the Select Committee, I did try my best to make such improvements
as may be made, and I am not one ol those who are wholly opposed to the
measure. I am quite willing to say that some portion of the law of ex-
clusion should be set right. But, Sir, here is a'matter which requires qur
consideration. The Select Commttee, as Honourable Members will see
from my minute, met haphazardly. Most of the Hindu Members were
absent, and, Sir, to say that this 1s & mcasure which ought to be forced on
the consideration of the House at this juncture seems {o me a travesty of
justice and fair play. Sir, I ask the House to oppose this motion. He has
educated public opinion on this matter. I am sure my Honourable friend
-will comie back to this House in Julv and he should have this measure
fully considered then. I am sure my Honourable friend will not lose any-
thing. I ask him to accede to the wishes of, the Hindu Members.. If he
does not, I ask the House to oppose the motion.

Sir Deva Prasad Sarvadhikary: Sir, I feel bound to oppose the motion
for taking this Bill into ~onsideration, and in doing so, I am obliged at this
stage to make a statement which I was very unwilling to make earlier as
the Bill was likely to be deferred. The amount of rush that has attended
the considepation of this measure is to me unintelligible. Mr. Rangachariar
t.as brought out one or two facts in connection with the Select Committee
proceedings in his minute of dissent, I am bound now to add
to them. The Select Committee meetings were called several
times, and the meetings were not held at the time and place advertis-
ed and were held at time and places of which 1 had no due notice. As a
Member of the Select Committee I had no opportunities of attending any
of the meetings of the Select Committee—mot my fault. Then, Sir, who-
ever was recponsible for it did not think it necessary even to send the draft
Report of the Select Committee to one of the Members to see whether he
would sign it or annex a note of dissent to it. That is the position, and
that is the explanation why my name does not appear on that Report. I
do ot want to apportion the blame to anyone,—it might be the office or
it might be anybody else, bus what was right was not done. My friend
says he had nothing to do with the matter; I do not suggest he had. Any-
way as the mover of the Bill, he might have seen that this was attended
to.

Mr. T. V. Seshagiri Ayyar: May I offer a personal explanation, Sir.
1 think Sir Deva Prasad Sarvadhikary told me that his name did not appear
in the Report. I asked the Joint Secretary at once why his name did not
appear and why the report was not circulated to him. I want him to bear
that fact in mind; I wanted to be as fair as possible.

Sir Deva Prasad Sarvadhikary: And even then it did not come to me.
Mr. T. V. Sechagiri Ayyar 1 was not .esponsible.

Sir Deva Prasad Sarvadhikary: I do not say he is. I am stating this
to the Assembly that it }s voting away the rights of Hindus, rights or wrongs
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whatever they may be, by what Mr. Rangachariar has stated to be the votes

~of Europeans, Muhammadans and non-Hindus in general. I do not deny
the right of this Assembly to legislate with regard to all communities afte_r
due consideration, but this Bill has not received anything like due consi-
deration, and it will be wrong and absolutely wrong to pass it without that
.consideration being vouchsafed to it.

Mr. J. N. Mukherjee : Sir, I should like to supplement what has fallen
from my Ilonourable friend by referring to one or two points in connet-
tion with this Bill, and in connection with the fact that a measure of this
importance has not received the consideration that it ought to have received
at the hands of the Select Committee. Sir, the mischief which is invariably
present when private parties wish to put forth their individual ideas and
try to reach victory by means which satisfy their own desires is present
in a far larger degree in a case of this kind thaa in the case of ordinary
private Bills which are registered as such in the House of Commons : and
I crave the indulgence of the House to refer to one or two passages in
May’s Parliamentary Practice, page 608 (edition of 1920):

“In passing public Bills Parliament acts strictly in its legislative capacity.
It originates the measures which appear for the public good, it conduets inquiries
when necessary for its own information, and enacts laws according to its own
wisdom and judgment. The homes in which its deliberations are condumcted are
established for public convenience, and all its proceedings are independent of
individual parties who may petition indeed and are sometimes heard by counsel
who have no direct participation in the conduct of the business or immediate
influence upon the judgment of Parliament.”

Now, Sir, we in this House are in the very beginning of Parliamentary
life. We are still unfamiliar, not only we but the officials also are still
unfamiliar, with the detailed rules of parliamentary procedure. Indeed,
we have not yet obtained the right of petitioning, and I think that right
of petitioning is still in the legislative cauldron, and people in this country
have not yet come to know that there is in fact a right of petition by
which objection can be taken to private Bills. Whereas in Parliament thé
matter has a long historv of its own and it dates back to a time before
the present procedure had developed. The difference which exists in the
Mother of Parliaments as regards private and public Bills has heen
obliterated in our Legislature. Rules and Standing Orders have been
framed, but we find that the whole conception regarding them, is still, if
I may say so, boiling in a cauldron. Therefore, Sir, it requires great care
‘as to how we proceed with reference to such private Bills as the preseut,
which in reality are public Bills affecting the country at large ; and in a
measure of this kind........

Mr. President : The Honourable Member is confusing two questions
in using the words ‘‘ private ’’ and ‘‘ public ’>. He calls the Honourable
Member’s Bill ‘“ private >’ because it is non-official—using ‘¢ private ’’ in
the technical English Parliamentary sense. In that, he is mistaken. This
is, in every sense, a ‘‘ public ’’ Bill. .

Mr. J. N. Mukherjee : That is what I am submitting to the House.
The whole difference will at oncesstrike the House, if it takes into consi-
deration the fact that when the originating source is the Government the
treatment is different........

) Mr. Presulent : The Honourable Member is wrong : for the distinetion
‘between ‘‘ public >’ and *‘ private ’’ does not arise in that case, as Private
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Bill Legislation in England is solely concerned with specific matters of
limited application and local concern, such as the municipal boundaries and
the like in contradistinction to matters—as our phrase runs—of ‘* General
Public Interest.”” The Honourable Member is mistaken in thinking that
the distinetion between Private Bills and Public Bills in England is the
same as the distinction between Official Bills and Non-Official Bills in
India. The two distinctious are quite different.

Mr. J. N. Mukherjee : Of course the classification is entirely different
in this country and the classification in the British Parliament unfor-
tunately does not exist here. But the principle is the same in all cases.
In England, I find in May’s Parliamentary Practice, if a Bill of a limited
character affecting only individuals or classes or a locality is brought .
before Parliament, there is a special department which scrutinises it ;
counsel are heard on both sides and evidence is taken and so forth. The
question of a private Bill here, in the present instance, is one which without
using the word ¢ private,” I may submit to the House, is purely of a
public character, and as such, it ought to have originated from the central
authority, as in England. There it should have found ample unbiassed
consideration before its introduction. The Legislative Department, in
India, I think, and the different Law Members from time to time have been
considering this question of codification of Hindu Law and how to tackle:
different points of Hindu Law ; and if there has been any delay in formu-
lation, the delay is perhaps due to the fact that the Government wishes to
consider all aspeets of the question, to asecertain public opinion and to find
if there is a residue of public sentiment upon which the Government can
start legislation. But that is not so in the case of a private individual
who propounds a Bill. A private individual conceives an idea. He thinks-
the idea is very good. He feels here he has the chance of handing down
his name to posterity as a legislator. All these considerations actuate him,
but not the Government. Therefore, I submit, Sir, the initial difficulty
that meets us in the present case is this : we have been landed in this House
for arriving at a decision at the fag end, rather the last day of the session
when we are about to rise, and a Bill of this important character is attempt-
ed at this moment, to be rushed through ; and the impatience is great
because otherwise it might slip through one’s fingers and therefore whether
it is good, bad or indifferent, this Bill must be passed. Then, Sir, when-
ever objection is taken in England as regards a Bill of this character, on
the ground of its not being a private Bill—the Honourable the President
will perhaps support me on this point—the Bill is removed from one
class to the other and made a public Bill. In deciding the point, evidence
is taken in England. Where was evidence taken in connection with the-
present matter ¢ It would not do for one to say that he has done so. The
Honourable Members have not the slightest means of coming to know what
public opinion is on the points involved in the present Bill. We are asked
to legislate in the dark. But one thing I do know, that a question of great
importance is going to be decided for the first time in this House in spite
of anything that may exist to the contrary in the Hindu Law on the point.
We are engaged in a House like this composed not of representatives of
religious bodies and of different communities of Hindus in making a law on
certain points that will over-ride Hindu Law, without the Hindu community
as a whole being consulted in the way one would like it to be consulted, not
privately, not for the satisfaction of one’s private desires, but from an
exactly opposite point of view.



L]
THE EXCLUSION FROM INHEBITANCE BILL. 4031

Now, Sir, let us consider the grave questions of importance that are
involved in the Bill itself. There is not the slightest doubt that very
little attention was paid to this Bill when it was first launched into this
House, because we find that even insane persons were included in the
original Bill as persons in respect of whom the law of exclusion should not
operate. The slightest thought would have disclosed the fact to any
member taking an interest in the question that a desire to vest an insane
person, with property and right over property is something which is very
difficult to understand. The rule as to him, that he should be excluded
from the operation of the Hindu Law as to exelusion from inheritance, can
be enforced only by supposing that it is the superstitious Hindu who
enacted this rule of exclusion and it is not in consonance with modern
ideds. Let us sce, Sir, whether his case under the Hindu Law is consonant
with modern ideas. That it is so, will appear from the fact that at least
so far as insane persons are concerned, their case has, been placed by the
Select Committee outside the law which is sought to be promulgated by it,
namely, that if a person is insane from birth, in respect of such a person the
Bill should cease to have operation ; but that those who are insane at the
time succession opens out, should come within the operation of the Bill and
will not be affected by the rule of Hindu Law. Now, Sir, the Honourable
the Mover of this Bill was himself a Judge and is well versed in Hindu Law.
He knows that this question regarding insane persons is a very contro-
versial matter—there has been controversy over this question, which arose
not in disrespect of anything said in the Hindu Law itself, but owing to
different interpretations given to texts of Hindu Law. That is the
way in which Hindu Law seems to have been altered or adjusted, in other
words, Hindu Law has been interpreted so far but not negatived, practieally
speaking. A proposal to ignore authority, to set at naught all authority,
in Hindu Law is a procedure, I submit, which has been for the first time
suggested to this House. Then, Sir, let us take the case of the leper.
According to Hindu Law and according to the interpretation of the
Hindu Law, given by British Indian Courts, lepers suffering from a malady
of a very virulent type, of a sanious or ulcerous type—have been excluded
from inheritance, that is to say, persons in respect of whom people would
feel a sort of repugnance in associating, and close association with whom
is also forbidden by hygienic rules. Now, let us take the case of such a
man. He is a person in respect of whom propagation of the species is
not desirable. To make him the owner of property is in the first place
to draw people into marriage, into union with him, at least in the incipient
stages of the disease, and thereby enable him to transmit his disease to
others. Apart from that the leper may have his intellect also warped
by his abnormal ecndition resulting from the disease itself. In such
cases it is dangerous to invest him with rights over property to the
detriment of the man who follows him in the order of succession. Such
is the case with the born deaf and dumb. Only in respect of eunuchs
and persons devoid of limbs, it can be questioned why when they
have got the mentality to enjoy property we should refuse them their
inheritance. I submit, Sir, that is a point which has to be considered
but only by the Hindu community itself. The rule also means that
where there is a defect in the limb (not where a man has lost a limb
in battle), a defect which can b& handed down to posterity, it should have
operation. Then, Sir, we must consider that only in such cases, where
the man who is {p be excluded, has got his mind in order, his brains in
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order and he is capable of acting in a rational manner, that one .can
sympathise with him if he is deprived of his inheritance, but not in the
case of a man who is devoid of all sense of right and wrong, of mind and
reason. Therefore in the case of a mad man, how can we say that we have
deprived him of a right or a vested right and that we have put him to
trouble by excluding him. He cannot think at all that he has a just right
or any right at all to property. Therefore, Sir, these are questions which
are of very great moment and are even according to modern socialistic points
of view, as well, are not to be belittled, that is to say, even according to
modern conceptions the individual must yield to the well-being of society,
as a whole. We all follow these principles more or less, in our daily lives.
Some people lay more emphasis on one aspect of the matter, others may
lay more emphasis on others. But we all have to acknowledge that there
is a higher than mere individualistic consideration involved in the practical
solution of these questions. Simply to assert that because a man is a
human being in form only, even though he may have no mind, in reality,
though he is born blind, and deaf and mute, and in that way he may have
no conception of the world itself, that such a man should be vested with
dominion over property, is a matter which may seem to be not absolutely
clear to many minds. The science of eugenies and sociology are not
modern sciences, but old. Therefore, apart from the various questions of
Hindu Law which might arise in connection with the present Bill, there
is the grave danger to which I have referred, danger which by shaking the
very foundations of Hindu Law, threaten to destroy the source of all
authority in the Hindu legal system. If we once allow the departure
from authority which the Bill proposes to do and allow that the passing
fancy of any individual Member of this House is sufficient for setting the
machinery of legislation in motion, if the satisfaction of being able to
contemplate one’s offspring, as it were, be enough for the purposes of the
legislator, then, I submit, all stability is jeopardised in regard to matters
of legislation. We are, I submit to this House, on the brink of a precipice.
‘We know in whose hands the orthodox community is placed, it may be
that by party cliques and various other dubious ways, we may
succeed in carrying out certain social ideas of ours through the Assembly
and consider ourselves sufficiently requited merely by our sucecess. That,
I submit, Sir, ought not to be the attitude of this House with reference to
questions of this kind. The Removal of Caste Disabilities Act has been
very often paraded in this House, and relied upon as a precedent, but
once this precedent is fully established in this House, there will be no end
to the process,—to its being repeated ad infinitum. I submit that even
there in connection with that Aet of 1850, Government proceeded with
some caution. Of course even from before the commencement of the
British administration in this country, the administrators were very care-

ful not to interfere with the social laws and rules of the people of this
country. Even before Warren Hastings became Governor of Bengal

and took a leading part in the administration of the country, the principle

of non-interference in social or religious matters came to be observed,
and now we have begun to openly come forward and say, ‘‘ in spite of

anything to the contrary in the Hindu Law,’’ we want things to be done

according to our own personal liking. The very mover of the Bill, who

thought that insane persons should never be deprived of their rights, under

any circumstances, came round to the opinion that insane persons, if born

insane, may be kept out of the rule of exclusion. Sir, it is perhaps well
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within the experience of the Honourable the President that the Chairmen
of Committees in the House of Lords, and the Chairman of Ways and
Means in the House of Commons keep a striet check over the proceedings
when Bills introduced by private individuals are attempted to be promoted.
They are looked upon with jealousy. There is examination, argument by
counsel and all that sort of thing, in respect of these private Bills, and
very often, when objections are made, they are allowed and a private Bill
is sometimes removed from the class assigned to them by the introducer
and placed in the other class, that is in the class of public Bills, and the
initiation of the matter of the Bill is then left in the hands of Government
which acts in the matter as a disinterested party. There is then no further
private end in view, but only the point of view of the public. Sir, in the
present case very well written and well considered articles in the Madras
Presidency itself go to show the dangers which lie in piecemeal legislation.
The Hindu Law of Inheritance, I may repeat, must be taken up in its
totality. The dislocation in the order of inheritance does not merely mean
that one brings in a certain person from one place and puts him in another ;
it means, at the same time, a consequential denial of right to others in the
whole line of succession. This process of piecemeal legislation, and
shuffling of heirs may be repeated times without number. Therefore in
the present instance, in the matter of the present Bill, upon the materials
which are now before the House, and in view of the consideration which
the Select Committee has given to it, or rather has not been able to give
to it, there are weighty reasons against it. Sir, I oppose the consideration
of this Bill.

Khan Bahadur S8arfaraz Hussain Khan (Tirhut Division : Muham-
madan) : Sir, the Honourable Mr. Rangachariar seems to have taken some
objection to the participation of non-Hindu Members. I am sorry. Does
he mean to say that, even if a cause be just, a non-Hindu should not take
up the cause ? Does he suggest that ? (Rao Bahadur T. Rangachariar :
‘““Yes.””) Did he himself not take part in the Wakf Bill ¢ It is simply
because this is his case, that he takes objection. I hope he will excuse me
for saying so. Now, why Muhammadans and other non-Hindus supported
the Honourable Mover of the Bill was simply because they felt and 1 say
that it was a just cause. I therefor~ appeal to all my Hindu friends
.asking them to advance with the times. They should do away with
meaningless customs and advance with the times. Swaraj is coming
sooner or later ; it is only a question of time. It has come from the mouth
of the Sovereign of Great Britain and it is bound to come. If you remain
behind at present there will be a hard struggle afterwards. Hitherto we
have been simply as minors in the Court of Wards. The time will come
when we will have to take care of ourselves, and we must not therefore
lag behind, but take time by the forelock : and as a friend, and as an
Indian, I say go forward. No doubt I do not know Hindu Law, but I
understand sufficiently what it means. It says :

“ Notwithstanding any rule of Hindu Law or custoru to the contrary, no person
governed by the Hindu Law, other than a person who is and has been from birth a
lppatic or idiot, shall be excluded from inheritance or from any right or share in
joint family property by reason wonly of any disease, deformgty, or physical or
mental defect.”

Do you mean to say that simply because a man is lame you would
exclude him from inheritance ¢ (Mr. T. V. Seshagiri Ayyar : ‘‘ That is
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the law they want.”’) I give credit to the Honourable Mover of the Bill
for his earnest desire to remove hindrances to development and I give
the Bill my whole-hearted support—paying the Honourable. Mover my
tribute of respect for his courage and patriotism:-

Mr. T. V. Seshagiri Ayyar: Sir, may I say a word? So many things.
have been said about my desire to snatch a personal victory that I do not
think I should take up the time of the House by replying to them.
1 believe 1 am known fairly well to Members of this House, both Europeans,
Mubhammadans and Hindus, and I believe they know that I am not in
the habit of snatching victories, or of placing undue importance upon
personal considerations. Therefore, Sir, I shall say. nothing upon that
part of the subject. A red herring was sought to be drawn by appealing
to Europeans and Mussalmans not to vote for this measure. Now, Sir,
I wish to say a word about this. I have been myself a judge and as a
judge 1 have decided cases between Muhammadans and Muhammadans
and between Europeans and Europeans, and to-day in the Privy Council-
a Mubhammadan Judge  decides questions of Hindu Law, and you will find
throughout the length and breadth of this country Europeans engaged in
deciding cases between Hindus and Muhammadans and between Europeans
and Hindus and so on. Can there b« a disqualification simply because a man
happens to be a Mussalman or European; would he not give his unbiassed
opinion as a juror after hearing the arguments on both sides and decide
whether I am in the right or whether the Members who oppose me are
in the right? That is the question which I wish to put before the House;
and as was pointed out by Mr. Sarfaraz Hussain, when we had to deal
with a Bill affecting a Muhammadan question we Hindus took part in the
debate . . . . .

Rao Bahadur T. Rangachariar: We did not go against the Muhammadan
view in that matter.

Mr. T. V. Seshagiri Ayyar: What is the Muhammadan view and what
is the Hindu view is a matter very difficult fop me to understand. Sir,
under these circumstances I hope my European friends—I. shall not call
them friends because it might be misunderstood—the European Members
of this Assembly will not be led away by the fact that A brought in the
-Bill and B opposed it; I ask them to give their impartial judgment, not
because I have moved, or because somebody has opposed it; I ask them to
consider deeply the whole matter and the reasons given, and say whether
my object in bringing forward this measure is a humane one or not, and
then to give their votes.

Sir, it has been said that the Hindu law is of divine origin and therefore
it is sacrilegious for any man to legislate. I do not think I sufficiently
clearly placed one aspect of this question, before the House. Upon this
very same text there are catalogued about half a dozen disqualifications.
As regards the foremost of them, that is to say, conversion from caste,
the Government, 70 years ago, brought forward a Bill; it enacted that
mere conversion from one religion to another, from Hinduism to Muham-
madanism or Hinduism to Christianity, shall not be a bar for inheritance.
Therefore 70 years ago, by Act XXI of 1850, the Government of the day
thought that this portion of the law was inhuman and one which ought not
to be acceded to; and they brougnt in a Bill and that is the law to this day.

Then, Sir, there is a Bill regarding the re-marriage of Hindu widows; that
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has been law all these years. Does anybody seriously say that this 1s in

-accordance with Hindu law? It was made law; and that law was passed
because . . . ’

Mr. J. N. Mukherjee: May I say that there is a text of Hindu law
.supporting such marriages—Parasara Samhita?

Mr. T. V. Seshagiri Ayyar: I think my Honourable friend in his anxiety

“to support his view is forgetting the whole trend of Hindu law. If he
.had read the pamphlets upon that subject, if he had read the various
writers, he will find that, though Parasara might support that view, a
large number of other writers, among whom for example there is Manu
whom he is so anxious to support, have declared that re-marriage should
not be allowed, and still a law was passed by the Legislature; that is
the law to-day; under those circumstances can it be'honestly said, can it
be seriously said that it is not open to bring forward measures of this
kind in this Legislature? Can it be honestly said that Europeans and
Muhammadans are not entitled to take part in the discussion? I hope
my Honourable friends will not be led away by anything that has been
said upon this matter. If I may say so, these Members are the better
judges in the matter; we are biassed one way or the other; they are not;
‘they can be-expected to be impartial and after hearing the varidus views
to give their considered judgment upon a matter of this description, they
will not be in the least affected by considerations which affect us, personal
-considerations, party considerations and what are called orthodox consi-
-derations; but the others would on the merits of the question come to a
-conclusion, and I ask them to give their verdict not upon the fact that
A or B proposes it or C or D opposes ‘it, but upon the fact whether it is a
‘good law, whether it is desirable that it should be discussed and carried
through. Sir, there was one question put by Mr. Mukundaraja Ayyangar,
to which I must refer. He said that this is a matter which ought to be
considered in the local Council. Bir, nobody would have been happier
if it were possible to have this matter disposed of in the local Council.
If the Honourable the Home Member will remember, when Malabar Aet
- came before this House, even at the risk of being considered irrelevant,
I suggested that that portion of the India Council’s Act should be removed
which makes it impossible for questions of this nature being considered in
the local Councils; and I said that he would be conferring a great boon
if he acceded to my request. My object was this. I would have then
ceased to inflict myself upon this House, I would have taken my work to a
place where my character and antecedents are known, and where the in-
sinuations which have been made in this Assembly would not have been
made ; seriously I would have been most happy if the Honourable the Home
Member had acceded to my request to have that portion of the India
Council’s Act removed. He has not done it yet. Unfortunately what is
the position now, Sir? Some years ago when there was a decision of the
Privy Council relating to Hindu law, I had the temerity when 1 first
becamé a Member of the Madras Legislative Council to introduce a Bill
which would do away with the interpretation placed upon it by the
Judicial Committee: that related to the gift tq unborn persons, and I carried
the measure  through although there v-as scme opposition. Nobody in
Madras ever said anything against my character, either that T was anxinus
to snatch a victory or to do anvthing which would show that T was doing
the thing only for the purpose of personal popularity. That Act was passed
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‘there. Well, what happened after that? It was held that that Act had
‘no application whatsoever to the presidency town because of the existence
<f a section in the India Council’s Act. As soon as I came to Delhi, the
very first thing that I had to do was to try and make that Act extend to
the presidency town. That is the position. It is impossible to pass an
Act of this nature in Madras because it cannot apply to the presidency
‘towns. If this is removed, there will be no difficulty. I do not like to
take the time of the House any further; I was getting a little excited in
-consequence of certain reflections made against me personally. I do not
want to make the same kind of reflections on those who have spoken in this
matter. I daresay they are actuated by the best of motives and as pillars
of orthodoxy they are anxious th t nothing should be done which would in
the least affect orthodox principles, but they must remember these were
challenged times without number in the local Councils. It has been done
1 various local Legislatures, and I myself was instrumental in having it
challenged in Madras. Under these circumstances, I would ask iny Euro-
pean and Muhammadan friends to give their verdict upon the merits of the
<case and not to be influenced by anything that has been said just now.

Mr. President: The question is that the Bill be taken into consideration.
The motion was adopted.
Mr. President: Clause 2.

Mr. M. G. M. Ayyangar: Sir, in the amendment standing against
my name on the paper, there seems to be some mistake and therefore
instead of the amendment as it is on the paper, if I have your permission,
Sir, I would move the amendment, namely: .

“ That instead of the word ‘and’ between the words ‘ who is’ and the words
“has been ’ in clause 2 of the Bill, the words ‘at the time the succession opens or
fartition is effected or ’ be substituted.”

Clause 2 of the Bill after the amendment I desire to make would read
‘thus:

“ Notwithstanding any rule of Hindu®Law or custom to the contrary, mo person
governed by the Hindu law other than a person who is at the time when the succession
opens or partition is effected or has been from birth a lunatic, etc.”

Sir, the object of .this amendment is to place the disqualified heirs
‘whether the disqualification is congenital or one supervening on the same
footing, I do not see why a person whose disqualification is congenital
.alone should be excluded but one who is disqualified subsequently and
-continues to be disqualified when the succession opsns or partition is
-effected should not be excluded. If there is reagon, sentimental or other-
-wise, for the exclusion in the one case, I submit there is reason for the
exclusion in the other case also.

The existing law, so far as insanity is concerned is clear that it need
1ot be congenital to exclude a person. -I would refer only to the recent case
of the Madras High Court in 43, Madras 464 wherein our Honourable
friend, Mr. Seshagiri Avyar, when he was a Judge, says after stating that
‘Courts here and the Judicial Committee have regarded the injunction of
law relating to exclusion as a living principle. If the .exclusion is not
‘based on original sin or subsequent incapacity to offer oblations and the like,
the suggestion that it was due®to a belief in the inabilily of the heir to
‘manage temporal affairs appears more plausible. Very likely the rule is
an outeome of a hazv notion that the property should be preserved for
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the disqualified person by those who are related to him ”’ and finally he
decides that insanity need not be congenital. If that he so, 1 ask, Sir,
why should there be this change in the law? I submit, Sir, no valid
reasons have been assigned for the change that is now sought to be intro-
duced. I therefore, Sir, move my amendment.

Mr. T. V. Seshagiri Ayyar: Sir, may I say a word? The prindiples
of Hindu law in this point are this. There are two principles—one is
incapacity to manage, and the other is that, if a man has some defects, it
must be taken that he must have committed some serious sin in a previous
birth and that is why he is born like that. If the House will read the
text of Manu, the idea running through that text will be found to be that
there has been some sin in a previous birth and as a result of that sin he
has been born in a particular manner. Sir, if my learned friend’s argu-
ments are taken seriously, what would be the position? Suppose a-4man com-
mits a sin late in life, which makes it impossible for him to perform certain
religious ceremonies, can it seriously be contended that he must be divested
of his property? It is really, Sir, for the purpose of showing that
congenital defects show that their possessor has not been good or honest
in his previous birth, that this disqualification text finds a place in the
Smriti, I do not think any civilised person in these days would consider
that such a disqualification should be allowed to exist. Supposing a man
drinks or commits other sins, can you say that this man is so sinful that
he should not have the property? I think the Hindu law has for some
reason or other imposed disqualification only in cases where there was
congenital defect. And I do not think my Honourable friend is right in
saying ‘that that safeguard should be ignoted. I think it would be inconsis-
tent with the tenor of the Bill if we were to insert the words which he
wants to insert.

The motion was negatived.

Lala Girdharilal Agarwala (Agra Division: Non-Muhammadan Rural):
Sir, T move the amendment which stanfls in my name:

“ At the end of clause 2 add the foliowing :

¢ Provided that duridg the continuance of any such disqualification, such person
shall neither claim partition of joint family property nor transfer any property except

3

for legal necessity ’.

I am the last person who would consent to any alteration in the Hindu law,
and like my Honourable Mussalman friends who would never like or
recommend any alteration in their Holy Koran. At this moment I might
be allowed to make one observation with regard to the remarks which fell
from the mouth of my Honourable friend, Khan Bahadur Sarfaraz Hussain
Khan, and also the Mover of this Pill to the effect that persons who belong
to other castes, namely, Muhammadans and Christians, have a right to
legislate for the Hindus. Now, I will say—they will excuse me for
suying so—that we Hindus regard the practice of circumcision as barbarous.
But would the Muhammadans like us to legislate on that point? Certainly
not. 1 submit that there should be a convention in this Honourable House-
and elsewhere that, when a measure affects any particular caste or com-
munity, that caste or commumty only should decide and not others.
Otherwise, what * have said just now would’be the result and would create
unpleasantness; both inside and cutside, and I say with all the emphasis
at my command that a similar unpleasantness has already been created by
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my Honourable friends, Christians and Mussalmans, voting and supporting
Dr. Gour’s Bill. I do not want that to be repeated. '

Khan Bahadur Sayid Muhammad Ismail (Patna and Chota Nagpur
cum Orissa: Muhammadan): Msy I rise to a point of personal explana-
tion, Sir? I think the Honourable Member has entirely misunderstood
the attitude of some of the Muhammadan Members when we voted for
Dr. Gour’s Civil Marnage Bill. We did not vote because the Muhammadans
were excluded from the scope of that Bill, but considering it a piece of
Jermissive legislation, I further submit that even if the Muhammadans
had been included in the scope of the Bill we would have probably adopted

almost the same attitude.

‘Lala @irdharilal Agarwald: One of the Honourable Members has
declared his own intention. I do not know how far it is assented to.
However, I leave this question aside. What I submit is this, that this is
our own affair. It is the affair of the Hindus and I appeal to my Honour-
able friends although they have got the legal right to give votes on all
measures which come before this House, yet, as a matter of convention, as
a matter of principle, to refrain ir. future from supporting any measure -
which might be considered by the orthodox Hindus as subversive of Hindu
law in the same way in which they would themselves not like the Hindus
to legislate for them on any matters which might be subversive of their
own laws. With these few words, Sir, I want to move my amendment
which has already been read out. One word more, Sir. Under the Hindu
law, as strictly interpreted, persons who are suffering from a disqualifica-
tion are entitled to maintenance. Now, it has been represented to me by
some Honourable Members that we should be more pitiful and more
merciful towards the disqualified persons, and it is only as a miatter of
concession that I have agreed to the Bill as it has come out of the Select
Committee, on the condition that a provision like this is added so that the
disqualified persons may have the entire profits of the property throughout
his life but may not have any right to claim partition of any joint family
. property. i

Mr. President: Amendment moved:

“ That at the end of clause 2 add the following :

¢ Provided that during the continuance of any such disqualification, such person shall
neither claim partition of joint family property nor transfer any property except for
Fegal necessity ’.”’ .

Mr. P. E. Percival (Bombay: Nominated Official): Sir, I rise to
discuss the amendment from the point of view of drafting. I do not under-
stand how this clause is to be read with the previous one. Clause 2 runs:

‘“ Notwithstanding any rule of Hindu Law ’’ and se forth, ‘‘ no person "
except lunatics and so forth, ‘“ shall be excluded.”” Then my Honourable
friend adds ‘‘ Provided that dumng the continuance of such disqualifica-
» 1 do not see how disqualification comes in in connection with the
And then my friend goes on to say: ‘' Such person
It is not clear who ‘‘ such person *’
" can come

tion.
previous sentence. | | g
shall neither claim partition, ete. . 1 v ‘
is, and in particular, I do not see how ‘‘ such disqualification

in and how it can be read with the previous clause 2.
Mr. President: The question js that that amendment be made.

The motion was negatived.
Clauses 2 and 3 were added to the Bill.
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Mr. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): I gave notice of a similar amendment to those of
my friends Mr. Raju and Mr. Neogy, but on reconsideration I have
-amended the same for greater precision, and my amendment will read
ithus. Clause 1 (2) reads thus:

. Tt extends to the whole of British India, including British Baluchistan and the
Sonthal Parganas.”

To that I move a further sub-clause (8) be added:
* (3) It shall not apply to any person governed by the Dayabhaga school of Hindu
Law.”

. Now, this makes the object I have in view quite clear and precise. My
_reason for moving this amendment is that the law of coparcenery does not

epply to those who are governed by the Dayabhaga .school of Hindu Law
eud they can dispose of their property any way they like.

Mr. T. V. Seshagiri Ayyar: I accept the amendment.
The amendment was adopted.
Clause 1, as amended, was added to the Bill.

The Title and the Preamble to the Bill were added.

Mr. T. V. Seshagiri Ayyar: I move that the Bill, as amended, be
"passed.

Maulvi Abul Kasem (Dacca Division: Muhammaden Rural): I have
mo business in rising to stand and speak on this motion, but I rise simply
to express my regret that if we kave offended in any way by our voting
-on the matter of circulation, I have only this to say that the question on
which we did vote was that the Bill be recirculated for public opinion, and
we did it not on the ground that it affected the rights of anybody or any-
thing of the kind. If the question had been about any particular section
of this Bill being passed or not, we should have refrained from voting,
but the question was whether to put the whole machinery of the Legislative »
Assembly into action for re-circulating the Bill, and if we have offended
any section of the Assembly here, we are sorry for it and we leave it to the
"Hindu Members of the Assembly to decide whether this Bill should be
passed or not. :

The motion that the Bill, as amended, be passed was adopted. -

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.
(AMENDMENT OF SECTION 4.)
Maulvi Abul Kasem (Dacca Division: Muhammadan Rural): I move:

« That the Raport of the Select Committee on the Bill further to amend the Code
of Oriminal Procedure, 1898 (amendment of section 4), be taken into consideration.”

The motion was adopted.
Clauses 1. 2, the Title and the Preamble to the Bill were added.
Maulvi-Abul Kasem: I now move that the Bill, as amended, be passed.

The motion was adopted. ‘



" THE HINDU LAW OF INHERITANCE (AMENDMENT) BILL.

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): I hope
this Bill will have an easier passage in this House, than the previous one,
because I find my friend Mr. Rangachariar who is very orthodox is in favour
of this motion. Very orthodox pecple have been from the earliest days of
opinion that to make the son’s daughters, daughter’s daughters apnd the
man’s own sister to come after seven degrees of agnate relationship is an
?nachronism that ought not to be tolerated any further. I move there-

ore :

‘“ That the Report of the Select Committee on the Bill to amend the Hindu Law of
Inheritance in certain particulars, and to remove certain doubts, be taken into

. consideration.”
Lala @irdharilal Agarwala (Agra Division: Non-Muhammadan Rural):
I oppose this motion. My submission is that this is a matter which will
have very far-reaching consequences and at the fag end of the session,
when the House is very thin and when a large number of Honourable
Members have left the station and some of them are packing their luggage
and phoning to the Station Master to reserve their berths I submit that it
would not be proper for us in the absence of our other Honourable®
colleagues to consider this motion and pass it. On these grounds I would
very earnestly and respéctfully appeal to my Honourable friend and
colleague not to press this Bill tor consideration this afternoon.
Mr. President: The question is that” the Report of the Select Com-
1aittes be taken into consideration.’
Mr. J. N. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban):
I cannot record a silent vote in a matter of this kind and I have a motion
that the Bill be re-circulated for obtaining opinion thereon. My reasons
are practically the same as I urged in connection with the other Bill of my
Honourable friend, Mr. Seshagiri Ayyar, but in a matter of succession as
I have already submitted to the House the whole thing ought to be con-
sidered in its totality. Honourable Members will see in the instance under
consideration now the Honourable the Mover of the Bill has followed the
irclination of his own mind. First of all he has gone down to the brother’s
grandson, that is to say, in lineal succession. is case is not based upon
the ground of natural affection and as the Bill includes as it does only cases
* where there.has been a separation and the brother is living apart, one can-
rot imagine how the brother’s grandson should have a preferential claim to
the grandson's daughter. He has stopped with son’s daughter but
vxcluded grandson’s daughter. Now in a Hindu family the picture is very
eommon of a person having the daughter of a grandson. She is brought up,
she is loved and so forth, but if we are to follow the bent of our minds we
exclude the grandson’s daughter. Similarly other instances may be found
where a brother lives in Bombay and he has no connection with his other
brother. Why should his family or progeny have preference over the
family of his sister, so that as Honourable Members will see, the whole
question hinges upon personal likes and dislikes and the impulse of the
moment. Nothing else. On the impulse of the moment we are going to
alter the law of succession and under circumstances over which the Hindu
public affected will have no opportunity of expressing their views. Sir, the
matter stands thus. It is difficult to make a constructive proposal unless
snd until the whole country has peen appealed to, and the opinions of men
- who are entitled to pronounce an opinion on the subject®are in the first
place obtained. Now, it is correct to say that it is impossible to obtain

( 4089 ) c?
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unanimity on a subject like this, and it is owing to this fact that the
question of succession was left to the customs and usages of Hindu law.
Of course I for one should think that if there is “a sister living with the
tropositus that sister should have preference over remoter relations. But
he has not followed that principle. Again, Sir, let us take the case of the
{ather’s sister. The father’s sister has be.n completely ignored. (Mr.
T. V. Seshagiri Ayyar: ‘‘No.”’) Ycs, in this Bill. At least she occupies the
vosition which the Mitakshara law assigns to her. But the father’s sister is
very often the presiding person in a Hindu family; she looks after the
bousehold, and there may be considerable personal attachment between the
propositus and the father’s sister. So that if these questions were con--
sidered in detail it will appear that the rule of succession which has been
now placed before the House depends very largely upon accident, the
sccident of the persons or friends who formed the Select Committee and
their personal views. (Mr. T. V. Seshagiri Ayyar: ‘‘ That is not fair.”’)
Honourable Members will see that there was no discussion on the original
motion to refer this Bill to Select Committee. I stood up three times
when this Bill was going to be referred to Select Committee, and if
Honourable Members will refer to the proceedings of the Legislative
Assembly they will find that there was not a single speech made on this
Eill. That is how, I submit, social legislation of such far-reaching con-

scquences is rushed through the House and made dependent purely upon
accident. I deprecate that, Sir, to the fullest extent and in matters of

this kind that ought not to be the case. At any rate, if there is going to be

a change in the Hindu law, I think the system which has been advocated

by Government is the best, namely, a Commission, where we can have

represented the heads of different sects and people who are going to be

sffected by the Bill. First let us get a working basis on their opinions
and then start the work. As I have submitted to the House, it is impossible

to arrive at unanimity in a matter of this kind; but at any rate we can

build something upon the resultant public opinion if I may put it that way.

Now that method has been given the go-by in the present case and the

House has been driven to the position that it must accept the

Eill as it stands, for it is impossible for individual Members to suggest

amendments because they have not consulted the country and they do not

know how any proposition put forward by them will affect the country at

large. At any rate it will be seen that great difficulty exists. Here we

have a small class of people excluded from inheritance who are suffering

from certain disease; but here the whole law of succession is affected.

Then, Sir, another submission which I should like to make to the House
i3 that we now have the power of making wills. The Bill applies to
separated property, so that the question of power to make wills will not
arise. In this respect my submission to the House is that the modern
world is different from the ancient world, because now if a person desires to
leave his property to s particular person he can leave it to him or her by
will, especially in cases of this kind where we are not concerned with joint
property. Therefore, Sir, I submit it is difficult to say—unless one is to
suppose that any change sought to be brought about in the law is good
for the country at large. Unless that be the position that the House
wishes to occupy, I submit that the procedure which the Honourable the
Law Member, Dr. Sapru, as he then was, suggested to the House in con-
nection with the question of codification was the right one, vis., that
there should be a working basis like that—that would in my opinion have
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been a more satisfactory manner of dealing with the subject, and therefore
I submit, 8ir, in the Bill as it is, considering the question piecemeal and
apart from the dangers of following the Hindu law, the Muhammadan law,
the Christian law, a convention might be introduced which would have the
most disastrous effects, and therefore I submit that this Bill is of far greater
importance than the other one. It assumes that some particular thing
in Hindu law must be considered as barbarous, but that is not the only
point here,—there are other weighty considerations which affect a Bill of
this kind, and I therefore oppose the consideration of the Bill.

Mr. President: Did the Honourable Member move his motion?
Mr. J. N. Mukherjee: I move, Sir:

‘“ That the Bill be re-circulated for the purpose of eliciting opinion thereon.’’

Mr. President: Amendment moved:
*“ That the Bill be re-circulated for the purpose of eliciting opinion thereon.”’

Mr. T. V. Seshagiri Ayyar: Sir, if my Honourable friend, Mr. Mukher-
jee, had posted himself in the first principles of Hindu law, if he felt
arxious to do justice rather than sling mud at persons who want to make
changes in Hindu law, he would find that I am advocating in this Bill
principles which have long been accepted as salutary. For example, Sir,
I want to bring to the notice of the Members of this House some first
principles on which Hindu law is administered. As regards bandhus,
there are three classes,—what are called one’s atme bandhus, that is
one’'s own descendants, and then the pitri bandhus, that is, the father’s
descendants, and then the matri bandhus, that is, the mother’s descendants.
The rule of succession is,—first of all, one’s atma bandhus should come in;
“secondly, the pitri bandhus, or the father’s descendants, and then the
matri bandhus, or the mother’s descendants; and then there is a second
frinciple, which every Hindu lawyer knows, that the class of bandhus
should not go beyond three degrees. That is the answer to the first of the
conundrums which my friend has just now been propounding here. The
grandson’s daughter is more than three degrees removed, and therefore
she does not come under the heading of atma bandhus. There can only
be three degrees. Now, I teke the son’s daughter and the daughter’s
daughter, because they come within the three degrees; they must be
given preference before the sister because she is the father’s daughter. The
sister being the father’s daughter, whereas the son’s daughter is one’s own
atma bandhus, the latter goes before the former. That is the principle
upon which I base my order of succession, and that is the principle which
commended itself to such a great lawyer as Sir V. Bashyam Ayyangar, and
such an orthodox Hindu Judge as Sir T. Muthuswami Ayyar. I wanted to
say this muech because I do want this House to understand that I have
framed the Bill on my own whim and fancy and not based it on well-known
principles.

Mr. President: The original question was:

 That the Report of the Select Committee on the Bill to amend the Hindu Law
of Inheritance in certain particulars, and to remove certairn doubts, be taken into
-consideration.”’ ’

‘Bince which an amendment has been moved:
 That the Bil! be re-circulated for the purpose of eliciting opinios thereon.’’
The question I have to put is:
* That the Bill be re-circulated for the purpose of eliciting epinion thereon.’
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The Assembly -divided :

AYES—22.
Agarwala, Lala Girdharilal. Pyan Lal, Mr
Ahmed, Mr. K. Samarth, Mr. N,
Ayyangar, M. M. G. M. Sarvadhlkary, Su' Deva Prasad.
Bhargava, Pandit J. L. Singh, Babu B. P.
Bradley-Birt, Mr. F. B. Sinha, Babu Ambica Prasad.
Hussanally, ‘Mr. W. M. Sohan Lal, Mr. Bakshi.
Lakshmi Narayan Lal, Mr. Srinivasa Rao, Mr. P. V.
Mahadeo Prasad, Munshi. Subrahmanayam, Mr. C.- 8.
Mukher‘]ee, Mr. J. N. Tulshan, Mr. Sheopershad.
Nag, Mr. G. C. Wajihuddin, Haji.
Neogy, Mr. K. C. Webb, Sir Montagu.
NOES—31.

Abdul Majid, Sheikh. Gidney, Lieut.-Col. H. A J.
Abdul Rahim Khan, Mr. ‘Gulab Smgh Sardar.
Abul Rabman, Munshi. Haigh, Mr. B.
Achariyar, Rao Bahadur P. T. Ikramullah Khm, Raja Mohd.

Srinivasa. Jamnadas Dwarkadas, Mr
Ahmed Baksh, Mr. . Jatkar, Mr. B. R.
Akram Hussam, Prince A. M. M. Latthe, Mr. A. B
Asjad-ul-lah, Maulvi Miyan. Man Slngh ma
Ayyar, Mr. T, V. Seshagiri. ! Mitter, Mr. K.
Bagde, Mr. K G. Mudaliar, Mr. S.
Basu, Mr. J. N. Percival, Mr. P. E.
Chaudhuri, Mr. J. Reddi, Mr. M. K.
Cotelingam, Mr. J. P. Sams, Mr. H. A.
Crookshank, 8ir Sydney Sarfaraz Hussain Kha.n, Mr.
Dalal, Sardar B. Venkatapatiraju, Mr.

Ghulam Sarwar Khn.n, Chaudhuri. Vishindas, Mr. H.

The motion was negatived.
Mr. President: The question is:
““ That the Bill be taken into consideration.’

The motion was adopted.
Mr. President: (Clause 2.

Mr. M. G. M. Ayyangar (Madura and Ramnad cum Tmnevelly Non-
Muhammadan Rural): Sir, I move:

‘““ That in clause 2(c) after the word °sister ' the words ‘ during her lifetime ' be-
inserted.”’ -

I have taken this amendment from the Bill which originated from the
late Sir V. Bashyam Ayyangar, called ‘*“ A Bill to provide for the succession
of a sister and certain other relatives under the Hindu Law.”’ In that Bilt
the sister’s son is defined to include a son by adoption, provided such
adoption was made with the consent of the sister during her life time. The
safeguard that the adoption should have been made during the lifetime of
the sister was provided to remove any difficulty if any dispute should arise.
‘After the death of the sister, there may be cgses in which misunderstand-
iugs arise between a man and his sister’s husband. If the sister should
have died without a son, it is quite possible that the sister’s husband may,
to spite his wife’s brother and to harass him, make an adoption setting up-
a false consent from the deceased sister. The sister having died it will be
afficult to displove conmsent. But if the adoption itself should be made
during the lifetime of the sister, this difficulty will not arise. When you are-
mueking the adopted son of a sister, or rather of the sister’s husband as an:
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heir, I submit the safeguard suggested by me that the adoption should have
been made during the lifetime of the sister is absolutely necessary.

Mr. President: Amendment moved:

“In clause 2(c) after the word °sister ' the words ‘during her lifetime,’ be
inserted.”’

The motion was adopted.

Mr. President: The question is that clause 2, as amended, stand part of
the Bill.

The motion was adopted.

Mr. President: The question is that clause 3, as amended by the Select
Committee, stand part of the Bill.

The motioa was adopted.
Mr, M. G. M. Ayyangar: Sir, I move that:

* To clause 4 the following new sub-clause be added :

K (c) enable more than one of several son’s daughters, daughter’s daughters, sister
or sister’s sons to succeed by inheritance to the estate of a deceased Hindu male which
by a customary or other rule of succession descends to a single heir *.”

This amendment also 1 have got entirely from Sir V. Bashyam Ayyangar’s
Eill. This amendment is to provide for cases in which, according to the
custom in some families, and in some zemindaris, properties descend only
to a single individual. There are some zemindaris which are impartible
properties under the Madras Impartible Estates Act. In the case of these
zemindaris and families, it is only the eldest of the heirs that succeeds.
The others have no share in the property. The Bill as it is drafted does not
provide for such cases, but would allow more than one of the heirs now
provided by this Bill to inherit such impartible zemindaris with the result
that they may be partitioned between them. This is exactly what the
Impartible Estates Act provides against. It is only to remedy this defect
that my amendment desires that in the case in which by a customary or
other rule of succession property descends only to a single heir, no more
than one of the heirs now brought by the Bill shall succeed. This amend-
ment also I have borrowed from the late Sir V. Bashyam Ayyangar’s Bill..

Mr, T. V. Seshagiri Ayyar: May I say a word, Sir? I am not opposed
to the amendment, but I think it is unnecessary to make it clearer, I would
suggest that the language be different, I would make the clause read *‘ affect
any special law, and any family or local custom having the force of law."’
That would make it all right. In my section 4 I intended to provide for
the inheritance of heirs to zemindaris. Generally as regards this class of
Leirs, the Privy Council have laid down that it is the family law that
applies, therefore they should be excluded from the operation of the
crdinary law; but if my friend wants that the provisions of the Impartible
Estates Act should be saved, the proper way of doing it would be by
irserting the words in clause (a)—'‘ affect any special and/or Local law
and any family or local custom having the force of law.

»

Mr. M. G. M. Ayyangar: My amendment would rzad much better
than that. - . ) :
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Mr. T. V. Seshagiri Ayyar: I have no objection to the principle being
cxtended, but I believe that I have provided for it in clause (a). I believe
that the words I have suggested would make it all right. But I have no
ckjection to the amendment, Sir. '

The amendment was adopted.
Clause 4, as amended, was added to the Bill.
Clause 1 was added to the Bill.

The Title and Preamble, as amended by the Select- Committee, were
added.

Mr. T. V. Seshagiri Ayyar: 8ir, I move that the Bill, as amended, be
pessed into law.

The motion was adopted.

The Assembly then adjourned for Lunch till Twenty Minutes to Three
of the Clock. .

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Clock. Mr. President was in the Chair.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILl..

Lala @irdharilal Agarwala (Agra Division: Non-Muhammadan Rural):
Bir, I beg to move:

“ That the Bill farther to amend the Code of Civil Procedure, 1908, be referred
to 3 Select Committee consisting®of the Honourable the Hothe Member, Mr. T. V.
feshagiri Ayyar, Bbai Man Singh, Sardar Gajjan Singh, Chaudhri Shahab-ud-Din,
Rmaelf hadur T. Rangachariar, Mr. B. Venkatapatiraju, Maulvi Abul EKasem, and
my:

8ir, my Bill is a very short one and I have spoken more than once
about it in this House and I don't think I need say anything more than
that it is to the effect that the privilege of appearing without a vakalatnama
or power-of-attorney which is at present enjoyed by Barristers and Advocates
only may be extended to Vakils.

The motion was adopted.

THE CHARITABLE AND RE}-}‘IIE%‘OUS TRUBTS (AMENDMENT)

Mr. M. G. M. Ayyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, I beg to move:

 That the Bill to amend the Charitable and Religious Trusts Act, 1920, be taken
into consideration.” ,
Honourable Members will notice that this is a very small and non-conten-
tious measure. The object of Act XIV of 1920, the Réligious and Charitable
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Trusts Act, was to provide for a speedy and cheap remedy by which
the assistance of the Court may be had both by the trustees and by the
persons interested in the trust. The trustees may seek the assistance of
‘the Court for advice in matters connected with the trust, and the persons
interested in the trust may seek the assistance of the Court for a direction
to the trustee for the rendering of the account of the trust for a period
of 3 years. All these may be done under the Act by means of an applica-
tion to the Court and not by the institution of a suit which means in these
days enormous delay and spending of money. It is to avoid this, that
1ihe Act XIV of 1920 was passed. -But that Act has got one defect, namely,
‘that in the mofussil it gives jurisdiction only to District Courts to entertain
and hear applications under the Act. It was only the other day the
Honourable the Home Member and the Honourable Mr. Percival told
us the large volume of work Sessions, criminal appeals and other mis-
cellaneous work that these District and Sessions Judges have got to do.
‘They scarcely find time to take up civil work and the result is that these
applications might be pending for a long time. This was exactly the thing
which the original Act wanted to remedy. Honourable Members will see
that my short Bill wants that jurisdiction under the Act may also be
given to subordinate courts so that such applications may have a speedy
-disposal at a less cost.

The motion was adopted.
‘Clauses 1 and 2 were added to the Bill.
‘The Title and Preamble were added to the Bill.

Mr. M. G. M. Ayyangar: Sir, I move that the Bill be passed.
The motion was adopted.

THE ILLEGITIMATE SONS' RIGHTS BILL.

M. K. Reddi Garu (South Arcot cum Chingleput: Non-Muhammadan
Tural): Sir, I move:

‘“ That the Bill to amend the Hiadu .Law of Succession be referred to a Select
‘Committee consisting of the Honourable the Home Member, Mr. A. B. Latthe,
Mr. K. C. Neogy, Mr. B. Venkatapatiraju, Mr. T. V. Seshagiri Ayyar, Munshi Iswar
‘Saran, Maulvi Abul Kasem, Mr. N. M. Samarth, and the Mover.”

Sir, the Bill has been long before the public and it has been circulated
for opinion. We have received about 49 opinions of which nearly 26 are in
favour of the Bill, 10 are neutral, and only 13 are agsinst it. I introduced
the Bill more as a piece of social legislation, and I leave the legal point
of view to the Honourable Members who are better fitted to deal with the
legal aspect of the question.

The motion was adopted.

Mr. B. 0. Allen (Assam: Nominated Official): May I speak on this

motion, Sir? “

»
Mr. President: The motion has just been carried, and has carried with
it the Honoursable Member’s right of sépeech. o
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‘Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): B8ir, I
beg to move:

“ That the Bill further to amend the Legal Practitioners Act, 1879, be referred
tc a Select Committee consisting of the Honourable the Home Member, Rao Bahadur
T. Rangachariar, Mr. T. V. Seshagiri Ayyar, Mr. N. M. Samarth, Mr. A. B. Latthe,
§ir D. P. Sarvadhikary, Mr. J. Chaudhuri, Mr. K. Ahmed, Mr. J. N. Mukherjee,
Maulvi Abul Kasem, Dr. H. S. Gour, Munshi Iswar Saran, Mr. P. P. Ginwala,
Chaudhri Shahab-ud-Din, Bhai Man Singh, Rai Sahib Lakshmi Narayan Lal, Rai
Bahadur Pandit Jawahar Lal Bhargava, and the Mover.”

Sir, this Bill was introduced on the 12th of September in Simla and
it forms part of a wider scheme about the formation of an independent Indian
Bar. These questions have been before the public for sometime, and the
opinions that have been elicited are on the whole favourable to the under-
lying principle of my Bill. I therefore move this motion.

The motion was adopted.

THE INDIAN EVIDENCE (AMENDMENT) BILL.

Lala Girdharilai Agarwala (Agra Division: Non-Muhammadan Rural):

Sir, I beg to move for leave to introduce a Bill further to amend the
Indian Evidence Act, 187%.

The Bill will show that the amendment which I propose to make is
a very short one and it is based upon a ruling of the Allahabad High
Court. The Evidence Act defines primary and secondary evidence and in
the definition of secondary evidence it is laid down that a person who has
seen a document can be a competent witness. Now, the Allahabad High
Court has ruled in the case of Ghure versus Chattrapal Singh, in which I
had the honour to appear, that ‘‘ seen ’’ does not mean a person who has
seen as one would look at a toy but a person who has seen with mind’s
eye. So, I want to substitute the word ‘‘ read '’ for the word ‘‘ seen.’’

The motion was adopted.
Lala @irdharilal Agarwala: Sir, I beg to introduce the Bill.

THE INDIAN LIMITATION (AMENDMENT) BILL.

Lala @Girdharilal Agarwala (Agra Division: Non-Muhammadan Rural):
I move for leave to introduce a Bill further to amend the Indian Limitation
Act, 1908. The Indian Limitation Act, as it stands at present with
respect to section 19, is in accordance with the old English law and nof
in accordance with the present English law. There are other matters
which are always the subject of great discussion. It is for this reason that
I beg to move for leave to introduce this Bill in order to correct those
errors and that the law may develop. The present doctrine in England as
to the theory of acknowledgment is that an acknowledgment to be effectual
must amount to a fresh promise to pay. The old theory which has been
exploded forms the basis of our present law.  Hence I move for leave to
introduce this Bill.

The motion  wWas adopte&.

Lala Girdharilal Agtrymh.: 1 introduce the Bill.
( 4046 )
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Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): The-
Bill which I seek leave to introduce is one of great importance to the
development of the mercantile marine in this country. There are two
principal matters mentioned in the Bill. One is as regards what is known
as the deferred rebates and the second is as regards the fixing of maximum
and minimum rates. As regards the deferred rebates question there is
no doubt that it would hamper Indian enterprise if companies of long
established reputation offer rebates in the way in which they are doing.
There was a Royal Commisison appointed in England in 1908 to consider
this question, and although it was only by majority that the Commission
came to the conclusion that the rebate system should be continued. Recently
when the Imperial Shipping Committee had to deal with the subject,.
though they admitted the evils of the rebate system, they recommended
that the shippers should be given the option of an agreement also. 1
may mention In this connection that the Indian shippers who gave evidence
before the Imperial Shipping Committee unanimously—I am speaking of a
large number of Europesns also—the Indian shippers unanimously gave
evidence to the effect that the rebate system should be done away with;.
that is my reason for including the subject so far as the first portion of my
Bill is concerned. As regards the fixing of maximum and minimum rates,
a rate war went on in this country for a long time; 1 can give instances of
one or two companies having come to grief by well-established companies
oharging a low rate for the time being in order to crush out the Indian.
enterprise; after the enterprise was thus crushed out they went back to the
old rates. The Deck Passengers’ Committee recommended that a minimum
rate should be fixed, and that is the second subject which I have introduced
into this Bill. I may say that my Bill is based largely upon similar enact-
ments in the United States and other countries. Therefore I ask the House
to give me leave to introduce the Bill.

Mr. President: The question is:

* That leave be given to introduce a Bill to provide for the prevention of deferred
rebates and for the prevention of rate wars and resort to retaliatory or discriminating
practices in the Coastal traffic of India.”

The motion was adopted.
Mr. T. V. Seshagiri Ayyar: I introduce the Bill, Sir. I now move:
* That the Bill be ecirculated for the purpose of eliciting opinion thereon.’

The Bill has been in the hands of Honourable Members for some time. As
a matter of fact, even before they had the Bill as printed, I sent them
a copy and I sent a letter to them explaining the reasons why this Bill
should be introduced. I move that the Bill be circulated for the purpose
of eliciting opinion thereon.

The motion was adopted.

THE INTEREST ACT (AMENDMENT) BILL.

Khan Sahib Maulvi Abdul Quadir (Central Provinces: Nominated Noi-
Official): Sir, the measure tp introduce which I am asking leave of this
Honourable House is a very simple and a modest one. ®It consists of two
rections only and refers to the amonunt of interest recoverable at the date

( 4047 )
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|Khan Sahib Maulvi Abdul Quadir.]
of the suit. It provides that no creditor of a secured or unsecured loan
should be entitled to recover interest in excess of the principal amount
due at the date of the suit. I tried to introduce this measure last year in
this House but it was a pity that it was thrown out both by the Govern-
ment and by the Members of this Honourable House and I did not get
permission to introduce the same. In spite of my previous failure, I am
again trying to introduce it because I have got & real grievance and I
am fully conscious that if this grievance is not redressed during the regimé
of this Honourable. House, there is no chance of its being redressed at all
.or at any rate in the near future. This is the chief reason why I am troubling
this .Honourable House over again. If the House will kindly bear with
me for a few minutes, I will place my grievance before it. The House will
be surprised to hear that in Berar and Bombay Presidency if a Hindu
-creditor sues a non-Hindu debtor to recover say Rs. 1,000 as principal and
Rs. 4,000 as interest, he is allowed by the Courts of Justice a decree for
Rs. 5,000 in full. But if a non-Hindu creditor sues a Hindu debtor under
-exactly similar circumstances and conditions the Caurts of Justice do not
give him a decree against his Hindu debtor for a single pie more than
Rs. 2,000. Now, I am not exaggerating facts. I am telling actually what
is happening in these provinces every day. My friend, the Honourable
Mr. Jatkar, will bear me out in every word I have uttered in this respect.
The Honourable Colonel Sir Henry Stanyon and the Honourable Mr.
Rustomji Faridoonji, Members of this Honourable House, are also fully
aware of the anomalous state of affairs prevailing under the name of the
rule of Damdupat. Now, I leave it to the Honourable House to judge it
for themselves as to whether the grievance I am complaining of is a real
one or a creation of my own imagination and whether this Honourable
House should or should not redress it. The Provincial Governments cannot
do anything in matters of this nature. They cannot amend Dharam
‘Shastras and make the principle of Damdupat applicable to Hindus and
non-Hindus of the province alike and remove the invidious distinction at
present existing. Those who profess Hindu religion are with the exception of
a few against such a change being effected. Consequently there is no
alternative left open for this Honourable House but to amend the Interest
Act as I have ventured to suggest in order to bring justice to those who
are subjected to most unjust and iniquitous treatment in the above stated
provinces. If the Government and the Members of. this Honourable
House can remove this iniquity and bring relief to the suffering non-Hindus
by any other means than this, so much the better. . They are welcome to
do 80 but I am afraid they cannot. The amendment sought for by me is
bound, as given in the Statement of Objects and Reasons, to result in
immense good to the public in general of the whole of India but if the
House thinks otherwise they may make a provision in the amending Act
giving option to the Provincial Governments to apply to their respective
rrovinces by notification in their Provincial Gazettes if they considered it
beneficial. Otherwise not. The Usurious Loans Act, X of 1918, has been
on the Statute Book for the last five years, but it has failed to bring relief
to the non-Hindus of Berar and Bombay in this respect. Besides this, the
Act gives discretion to the Judge to go through the.past account books
and readjustments in cases in which he thinks it necessary to do so.
Thus the using of this discretion is an arbitrary thing depending upon the
choice of the particolar judge deciding the case. In Damdupat cases no
cuestiorf of using such a discretion arises, but in the majority of other -
cases they do not use such power at all, while in some cases in which it
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is exercised there is no vmiformity of decisions, because two different judges
under exactly similar riccumstances may come to two different conclusions
regarding the rate and the amount of interest to be allowed to the creditor.

As a matter of fact, so far as the administration of justice in Berar
is concerned it 1s the duty of the Government of India to see that justice
is done equally to all classes of people in the province which they retain
in their hands specially for administering better justice. They should not
allow one section of the people to suffer at the hands of another section as
is done at present. This sort of unequal justice was not meted out.to the-
different sections of his subjects by His Exalted Highness the Nizam
before the province was taken over by the Government of India for pur-
poses of better administration.

I appeal to Government Members and to other Members of this House:
to kindly take a sympathetic view of what I have brought to their notice
and allow permission for introducing the Bill instead of throwing it out
summarily as thev did last year. My Bill is altogether different in
principle from the Bill of Mr. Yamin Khan.

With these words, Sir, 1 move for leave to introduce a Bill to amend.
the Interest Act, 1839.

Mr. P. B. Haigh (Bombay: Nominated Official): Sir, I desire for-
mally to oppose the motion for leave to introduce this Bill. As the
Honourable Member who has brought forward this motion has reminded
the House, the Bill was before the House a year ago and leave to introduce
it was refused after a speech by the then Home Member. And in the
course of the present Session the House has had before it a Bill one of .
whose provisions was very closely allied to the provision which is eon-
tained in the Bill which the Honourable Member now seeks leave to
introduce. I do not think it necessary, Sir, therefore, to repeat at length
all the arguments which Government have already brought forward against
this principle of Damdupat. Government still adhere to the view that a
prescription of law universally applying, what is known as the rule of
Damdupat, is not desirable and they are not prepared therefore to accept
the motion made by the Honourable Member. Government are still of
opinion that a better remedy is provided in Act X of 1918—an Act to
give additional powers to courts to deal in certain cases with usurious loans
in money or in kind. On the other hand, Sir. I desire to make it quite
clear to the House and to the Honourable Member that Government do
realize the immense importance of this question and they do not want it
to be supposed for a moment that they desire to ciose the discussion
altogether without any further inquiry. Government are prepared to
make a full inquiry into the working of Act No. X of 1918
and into the questions raised by the Honourable Member; but instead of
supporting his Bill, to which they cannot consistently lend support, they
would prefer on the conclusion of their inquiries if the necessity is made
apparent, to introduce a Bill of their own. I desire, therefore, to assure
the Honourable Member that Government will cause the fullest inquiry to
be made into the grievances which he has alleged to exist, and I trust, Sir,
that on that assurance the Honourable Member will withdraw this motion
and leave it to Government to undertake such further steps in the matter
as may appear necessary and advisable on the conclusion of their inquiry.

Mr. W. M. Hussanally: Then, why not allow it to be introduced -and
circulate it for eliciting opinion?
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Khan Sahib Maulvi Abdul Quadir: In view of the assurance given by the
Honourable Member, I beg to withdraw my motion.

The motion (for leave to introduce a Bill to amend the Interest Act,
1839) was, by leave of the Assembly, withdrawn.

THE GENERAL CLAUSES (AMENDMENT) BILL.

Lala Girdharilal Agarwala (Agra Division: Non-Muhammadan Rural):
Sir, I beg to move for leave to introduce a Bill further to amend the
General Clauses Act, 1897.

Sir, the present General Clauses Act, which is Act X of 1897, was
passed so many years ago. The earlier Acts were Act I of 1868, and Act
1 of 1887. Act X of 1897 was passed as a sort of consolidating Act. Now,
‘the present Bill deals only with a very small matter, but yet a very
‘important matter, namely, the definition of the legal term °sign.” In
days gone by when the thumb impression system was unknown to scientists
the mere mark of an illiterate person whether made by himself or by
any other person was considered sufficient. In the present times we have
got an elaborate system of thumb impressions which can be easily identified,
-and I know in cases in which I had personally had the honour of appearing,
.even persons have been sentenced to death on the evidence afforded by
thumb impressions. But we find neither in our Law of Evidence nor in
the General Clauses Act, thumb impressions find a place. The main object
of my introducing this present measure is to give legality to thumb impres-
sions. I have taken the opportunity of introducing another matter, namely,
to safeguard the signatories who are illiterate or half-literate by the affixa-
tion of signature of an attesting witness to any such signature of an illiterate
.or half-literate person, who should certify that he personally knew the
person was signing and that the person so signing understood the contents
.of the document which he was signing. Of course I am not wedded to
the details of the Bill but that is the main idea underlying my Bill.
‘With these few words I move the motion which is put in my name.

Mr. President: The question is that leave be given to introduce a Bill
further to amend the General Clauses Act, 1897.

The motion was adopted.
Lala Girdharilal Agarwala: Sir, I introduce the Bill.

Mr. P. B. Haigh: Do I understand, Sir, that it is too late for me to
speak on the subject? '

Mr. President: Yes, I am afraid it is.

ATTITUDE OF GOVERNMENT RE CERTAIN BILLS INTRODUCED
BY NON-OFFICAL MEMBERS.

The Honourable Sir Malcolm Hailey (Home Member): Sir, I hope you
will allow me to make a short statement, necessitated by the unfortunate
fact that I was called away from the House on very urgent business and
was unable to Ye present. when certain of these measures were brought
before it. As the House knows, Members of Government are at times
liable to be called away at short notice on work which will not brook delay,
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and they are not, therefore, always able in consequehce to discharge their
duties in the Legislature. This was a case in point, and I think it only
therefore proper that I should be allowed to enter a caveat on the part
of Government in regard to its attitude with regard to certain of these
measures. I do that in order that it may not be assumed that because we
made no opposition to some of these measures that we have thereby neces-
sarily assented to them in principle or in detail. If that were assumed,
it might cause disappointment to their promoters, and it is in fairness to
them that I am bound to say that if it had not been for the unfortunate
accident which called me away, I should have opposed certain of these
measures. That refers in particular to Lala Girdharilal Agarwala’s Bill
entered as No. 12 (a) on the list to amend the Code of Civil Proceaure,
1908. It refers also in part at all events to No. 16 (b) Mr. Neogy's
measure regarding the Legal Practitioners Act. It refers also to Lala Girdhari-
ial Agarwala’s Bill, No. 17 (c). It refers to Mr. Seshagiri Ayyar’s Bill
No. 23 (d). 8ir, I only wish to state that when these measures come
forward at a later stage, we may in some cases have to oppose them and
in other cases to ask for material modifications.

Mr. T. V. Seshagiri Ayyar: May I say a word, Sir, as regards those
gentlemen who have introduced Bills including myself? I do not believe
that the Honourable the Leader of the House intended to say that
we have hurried these Bills through. It is very unfortunate that friends
on the Government Benches were unable to be present. I myself was
looking to Mr. Innes being here and to say something against my Bill, and

, when I fbund that nobody spoke against it, I looked about and it was
said that the Bill be carried. I think my friends understand that Gov-
ernment is not committed to anything in connection with these Bills and
when the Bill comes up again before this Assembly, the Government could -
-explain their position and consider the whole question afresh. @ We do not
understand that Government have in any way committed themselves.

The Honourable Sir Malcolm Hailey: Sir, I am very much obliged to
Mr. Seshagiri Ayyar for what he has said. He understands and appreciates
the difficulties which sometimes occur in our work. Mr. Innes, of course,
has partaken on this occasion of the same misfortune as myself.

The Assembly then adjourned till Eleven of the Clock on Monday, the
2nd July, 1923.

(a) 12. Lala Girdharild dgarwala to move that the Bill further to amend the
‘Code of Civil Procedure, 1908, be referred to a Select Committee consisting of the
Honourable the Home Member, Mr. T. V. Seshagiri Ayyar. Bhai Man Singh, Sardar
“Gajjan Singh, Chaudhri Shahab-ud-Din, Rao Bahadur T. Rangachariar, Mr. B.
Venkatapatiraju, Maulvi Abul Kasem, and the Mover.

(b) 16. Mr. K. C. Neogy to move that the Bill further to amend the Leg;l
Practitioners Act, 1879, be referred to 1 Select Committee consisting of the Honourable
the Home Member, Rao Bahadur T. Rangachariar, Mr. T. V. Seshagiri Ayyar,
Mr. N. M. Samarth, Mr. A. B. Latthe, 8ir D. P. Sarvadhikary, Mr. J. Chaudhuri,
Mr. K. Ahmed, Mr. J. N. Mukherjee, Mr. Abul Kasem, Dr. H. 8. Gour, Munshi
Iswar Saran, Mr. P. P. Ginwala, Chaudhri Shahab-ud-Din, Bhai Man Singh, Rai
g{;hib Lakshmi Narayan Lal, ‘Rai Bahadur Pandit Jawahar Lal Bhargava, and the
over. :

(¢) 17. Lala GirdAarilal Agarwala to move for leave to introd Bi
.amend the Indian Evidence Ayct,, 1872, uce a Bill further to

(d) 23. Mr. T. V. Seshagiri Ayyar tn move for leave to int.f%duce Bill to i
for the prevention of deferred rebates and for the prevention of nte.wu-s mf m
to retaliatory or discriminating practices in the Coastal trafic of India.
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I

RESOLUTION re SUPPLY OF FACILITIES TO ENABLE MEMBERS OF
LEGISLATURES TO DISCHARGE THEIR PUBLIC DUTIES.

Maulvi Miyan Asjad-ul-lah * (Bhagalpore Division : Muhammadan) :
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ExNGLisH TRANSLATION.

Maunlvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan) :
Honourable President and Honourable House, 1 rise to support the Resolution
moved by my Honourable friend, Rai Bahadur Lachhmi Prasad Sinha. It
is a well-known fact that whenever Members of the Legislative Assembly
require any information, they have to encounter great difficulties in obtaining
it through loeal officers. I think it is the duty of every Member of the
Assembly to try his level best to remove the misunderstanding that exists =
between the people and Government. But we cannot succeed in achieving this
noble object unless the lrcal officers render ue every possible help for the sgolu-
tion of the difficulties. Whenever an untoward event happens, only the
Government officers are in a position to have the correct information regard-
ingit. It is absolutely neceseary that the Members of the Assembly, who
desire to do their duty to Government and the publie, should be in full
possession of all necessary facts, so that they may be in a position to meet all
possible objections e 3d remove all misunderstundings. Moreover, Members
should possess full information regarding every matter that is brought up
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from time to time before the Assembly for discussion and deliberation. When
any assistance is required from Government officers on any matter which is
for the benefit of the poor classes and the cultivators, no satisfactory reply is
vouchsafed to car request. Thisis the plight of the non-official Members.
In my humble opinion, therefore, whenever any Member requires such as-is-
tance from any Government, officer, it should be readily given to him.

Sir, this is the reason why the people of India are not as yet fully con-
vinced of the sense of justice of Government. This Resolution does not con-
tain any demand tbat might prevent its being accepted by the Honourable
the Home Member. Government should never oppose such Resolutions. As
official Members geperally oppose Resolutions of non-official Members,
‘the latter fecl much hesitation in bringing forward many a useful and
important proposal before the House. And this attitude of the official
Members has greatly discouraged the non-official Members—which is not a
happy augury either for Government or for the public.

Another point worth considering is that some village officers have taken
to injustice and oppression. It i8 necessary, therefore, that whenever non-
official Members come to know of any such illegal act, they should be em-
powered to obtain every information from the officers concerned, so that
justice may be well administered in towns and villages alike. Sometimes we
hear of woeful tales of oppression and high-handedness perpetrated on poor
-cultivators. Now, had we been well posted in this matter, we could eaeily have
anewered any questions after making full inquiries. Perhaps some gross
injustice may be averted in this way. Such things create misgivings in the
public mind, which the Members of the Assembly can easily remove only if
they be in full possession of facts.

It is on these considerations that I commend this Resolution to the
Honourable Members of the House who, T fully hope, will support it in view
of its usefulness to the public, so that any difficulty they may meet with in
properly pesforming their duties may be removed. With these few words I
support this Resolution.
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THE MUSSAEMAN WAKFS REGISTRATION BILL.

Maulvi Miyan Asjad-ul-lah * (Bhagalpore Division : Muhammadan) :
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ENGLISHE TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan).:-
Honoorable President and Honourable Members of the House, devoted
servants of Islam have frequently invited the attention of the Mussalmans of
India to the mal-administration, mis-use and the wretched condition of the
Muslim endowments (aukaf) in India, But unfortunately the Mussalmans
have always turned a deaf ear to these proposals, and the question of the
reform of Muhammadan endowments has never been taken up in right earnest.
No Muslim association or conference has ever atterapted the re-organisation of
the endowments of their province und to utilise their income for really bene-
volent objects. Nor have the trustees cared to spend the large incomes of such
endowments in strict conformity to the wishes and intention of the pious donors.

The Honourable Mover of the Bill has now taken up this noble work in
hand, for which the thanks of all the Mussalmans of India are due to him. No
Mussalman can have any objection to the principles of the Bill. Lf our endow-
ments he properly managed in accordance with the provisions of the Bill, the
pecuniary difliculties that invariably beset all our schemes of educational and
social reform and progress -will at once disappear, our religious and educational
objects could be more easily achieved, and our leaders will not be confronted
with difficulties so often met with in collecting the necessary funds for their
social and educational schemes. There will then always be an ample fund
at our disposal for cur religious and charitable purposes and the case of ““ the

serving receiving their rights’’ will then come true.

After these preliminary remarks in support of the Bill, I would like to
draw the attention of the Honourable Mover to certain defects in it which have
raised suspicions in the minds of the educated Muhammadans of India. They
cousider that the powers proposed to be given to the District Officers under
section 16 may be harmful to both the Goverpment and the Muhammadan
public. Considerirgz the present political situation of the country, I shall
never advise the Government of India to abandon its timme-honoured policy
of non-interference in religious matters. Although I think that the

-

-~
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presence of the District Officer on the District Committee may be useful in a
way, the harm caused by his unwelcome presence there in creating bal
feeling and mistrust in the minds of the Mussalmans in general will, in my
opinion, be so great that 1 would willingly forego even some of he
Mubammadan interests. I am perfectly sure that that portion of the Bill
which relates to the official interference can never be appreciated by the
Muhammadans and will rather afford a strong handle to the opposite party
to stir up further agitation. In my humble opinion, therefore, Govern-
ment should strictly adhere to its old praiseworthy policy of non-intervention
in religious affairs.

If the Provincial Governments or the District Officers would be empowered
to sppoint and dismiss the members of central aod local Committees,
there is a risk of constant friction between the Government and the Mussal-
mans. The Bill, under these circumstances, instead of proving a boon to the -
public, may be very injurious and trouble-giving to both. The Government
of Bihar and Orissa and other high officials have realised this danger. 1 trust,
therefore, that in view of the strong recommendations of several high officials
-the Honourable the Home Member and, especially, the Honourable the Law
Member will introduce the necessary amendments, and will keep in view the
practical difficulties and troubles with which District Officers and Provincial
Governments will be confygnted if the Bill was passed into law in its present
form.

 The formation of Provincial and District Committees should be left
entirely in the hands of the Mussalmans themselves who will bave the best
opportunity of julging the merits and demerits of those whom they would
select for trusteeship. The District Officers can seldom have sach a chance,
as traly pious persons never court their interviews,

There is another point worth considering. (Generally Sajjada Naskins
and Mutwallis of Wagf properties have got their own names entered in
the official records., In Jamabandis, instead of the name of such and such
Khanksh, the vame of sach and such Mutwalli appears as the proprietor.
This practice should be stopped and corvect entries made, so that the Mul-
wallis may no' he able to sell or mortgage the Wakf property or any portion
thereof, as haa been done in very many cascs.

In section 13(2),"it should be wade clear that the sale-procceds of
the accounts shall be deposited in the Wakf fund. The accounts should be
published in Mubammadan newspapers besides the Government official
. Gazettes, which are not perused by the people in general, so that a greater
number of people may have an opportunity of going througk them and of
exprassing their views in the matter, and may also be able to mnake announce-
mentsin the form of notices, etc., about anything big or small for the public good.

Before the Bill is passed iuto law, we must, however, be very careful in
making every provision in it to safeguard the honour and exalted position of
those holy sainte who are looked upon, with the greatest reverence, by thousands
of Mussalmans and ure considered as their holiest spiritual and religious guides.
These must not be placed under any control whatsoever of a Committee or
District-Officers. No Mussalman can ever approve of a measure which would
place these holy personages under the tutelage of Muslim or non-Muslim
trustees. It can never be a popular measure. There are some Muhammadans
who have a special regard for these saints for whom they will readily sacrifice
everything, even their lives; to these will surely suchw Bill be very objec-
hqnable, e.g., the Sajjada Nashin and Mutwalls of the holy shrine at
Ajmere Sharif.
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THE LEGAL PRACTITIONERS (AMENDMENT) BILL.

Manlvi Miyan Asjad-ul-lah * (Bhagalpore Division : Muhammadan) $
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ENGLISH I'RANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Mubhammadan):
Honourable President and Honourable House, I rise to oppose my Honour-
able friend, Dr. Gour’s Bill which proposes to confer rights on women to appear
as legal practitioners in the Courts. I regret I have to oppose this Bill again
as it involves some very important principles. I am afraid if women were
allowed this privilege justice will always be miscarried.

No Court of Justice, howevar perfect it may be, can deal justly and im-
rtially where women are engaged in pleading cases bef¥re it. When a case
will be conducted on one side by a man and on the other side by a woman,
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the chances are ihat the latter will carry the day, The following reasons,
amongst others, may be mentioned that injustice will likely result if women
be allowed to plead in Courts. And it is mainly these considerations which
bave led the Patna High Court to refuse the special privilege to women. First,
the Judge himself may very naturally have a leaning towards the sweet words
of women lawyers. Secondly, witnesses, when cross-examined by them, may-
very likely be duped and captivated by their charms and thus may not give
accurate replies to questions put to them. Thirdly, the male pleaders of the
opposite party may very naturally be captivated by the sweet words and
blandishments of their fair opponents (women being naturally very attrac-
tive) and thus fail in the performance of their doty to their clients. As
lawyers generally take their fees beforehand, the result of the case is of little
concern to them. Moreover the asdministration of justice will be seriously
affected in view of the fact that while a male lawyer can bring home a cer-
tain point to the Court in his client’s favour iu several hours, a female lawyer
will, by her sweet arguments, achieve her objeot in so many minutes.

If Dr. Gour holds that in these circnmstances both parties will be at liberty
to engage female lawyers, then the male lawyers’ practice will surely suffer.
Women being of delicate constitution will often be unable to perform their
professional duties and to appear before the Court much to the detriment of
their client’s interests, as also of the work of the Court, which will have to.be
occasionally interrupted merely in deference to the convenience of the fair
pleaders.

If a Judge spoils a case by accepting a bribe, he is generally punished for
this act. What will be the punishment of those Judges, I ask Dr. Gour, who
will allow their judgments to be biassed by the charms and blandishments of
fair lawyers and to go against the established laws and usages of the country.

I am afraid that a good deal of money will have to be sacrificed at the,
altar of beauty and fashion as our new lawyers will demand higher fees than
their male colleagues. And many a young man will go to the length of
bringing false suits and making sham defences simply to ingatiate themselves
iutg the good graces of a pretty Vakil, and, as a consequence, fat fees will flow
to her.

Considering all this Iam at a loss to understand what particular object
Dr. Gour had in view in bringing forward this measure before the Assembly.
I daresay he may have the English practice in his mind. But the circum-
stances of our country are quite different from those of England ; and what is
good for them may not be suitable for our country. On these grounds, there-
fore, I oppose the Bill.
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GENERAL DISCUSSION ON THE BUDGET.

Maulvi Miyan Asjad-ul-lah* (Bhagalpore Division : Muhammadan) :.
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ExcLisSE TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammadan) :
Honourable President and Honourable House, the proposal of tha Honounrable
Finance Member to impose a duty on salt in order to makeup the deficit in
the Badget appears, at first sight, to be & very reasonable and easy method of
zaining the object in view. But when we take into consideration the fact
that the vast population of this country consumes salt in lasge quantities, and
that in consequence a duty on this article of every-day consumption will
surcly affect their purse as well as their health, 1 confess, I have no other
alternative but to oppose the proposed taxation and to request, with the other
Honourable Members of the House, the Honourable Finance Member to
withdraw this unfortunate proposal and thereby earn the gratitude of the
House and of the people in general,

It is evident from the Honourable Finance Member’s speech that he
considers the imposition of such a tax to be absolutely neeessary. I bez to
point out, however, that he has overlooked an important point in this matter.
‘While considering the comparative consumption of salt by the people of India
and of England, he seems to imagine that the conditions of the two countries
are alike. But this is not actually the case. First, eating salt is much less
used in England than in India, as most English dishes are prepared without
or with a very little admixture of salt in them ; whereas it is & sine qua non
of almost every Indian dish and, for the poor, itis an absolate necessity. We
have a proverb that lime is the rich man’s thing and salt that of the poor man,
This is undoubtedly the case, becanse poor people have o do hard manual
work and eat coarse food and therefore they require a good dose of salt to help
digestion. We must have all seen village labourers, before stirting for
their day’s work, eat their morning meals of rice or bread with a good
pinch of salt sprinkled over it or mixed with a savoury cisfney. And their
midday meals also consist of nothing but some vegetable and salt. Now,
considering the low wages of these poor people, which seldom exceed three
or four annas a day, I cannot bear for a moment thas their one article of diet
should be singled oat for taxation, as has beea proposed. Gentlemen, just
think for a moment, liow very diffieult it is during these hard times to have
two meals on four annas a day and these poor creatures have to support
themselves and their families on’this pittance. This is sewely the work of
Providence beyond our understanding.
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- In proposing a duty on salt the fact that India is mainly an agricultural
country and a very large proportion of its population is engaged in agricul-
tural pursuits, bas been overlooked, Bullocks are the principal means of our
agricultural operations and for them also salt is very necessary. And it may
be noted that the quantity used for the food of cattle and horses is much larger
than that used for human consumption, Therefore a tax on this article of
every-day use would mean to deprive the poorer classes and the cattle of their
very necessaries of life, for owing to heavy duty its consumption will surely be
reduced and their health will consequently suffer. I hope, therefore, that in
view of these important facts Honourable Members will reject the proposed
taxation. *

Another very strange and important point worth considering is that
although India consumes salt in many mole ways than England, as in India.
besides human beings it is largely used by animals also, yet its consumption
here is comparatively smaller than in England. The reason is not far to seek.
Poor India carnot afford to consume sufficiently even this one article of
necessity owing to its present duty. On the otlier hand, there isa much
greater consumpticn of it in England, as the labouring classes there are pretty
well-to-do, and there can be no comparison whatever between the poor of
the two countries. When we see that the present duty is not.free from
hardship on the pour classes, as is evident from the small consumption
of salt in India, it would be pothing short of disaster should this duty be
doubled.

I well remember when King Edward VII became our King-Emperor, the
Ministers of State very wisely sbolished the salt-tax and this act of royal
favour was acclaimed with the greatest joy in every Indian household.
1 am much grieved to see now that our noble advisers of Government consider
such a tax to be an absolute necessity, as if ihis was the only means of filling
up the empty coffers of the State. To inflict further taxes on poor India,
which is already groaning under a heavy burden would be nothing short of
gross blunder. I request the Members of the Assembly, and especially the
Government Members, to levy taxes in such a way that the rich and not the
poor bear the brunt.

Gentlemen, just think how sbameful it would be to tax those who subsist
on rice and salt alone. A Persian couplet is very appropriate here:

Jourt kkud ra bar gariban dzmayad rozgar-Teghra dayam barde
imtihan bar mu zanand. '

Time tries experiments of oppression on the weak—the keen edge of
| the sword is always tested on a hair.

This salt-tax reminds me of a well-known story about Noushirwan the
Just, king of Persia, who lived more than 1400 years ago. Once when he was
out on a hunting expedition meat was being roasted for him. The rest of the-
story may be heard from S4di himself :

“ Skakhsc ra barusta dawanidand ta namak arad. Noushirwan-i Adsb
guft ba kimat bistan ta rasme na gardad wa dik kharab na
shawad. Guft azin qadar cki khalal zdyad. Guft bunyadi
zulmw dar jahdn awwal andak Yuda ast wa har ki dmad dardn-
magid kard”.
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“ Some one was sent to a village to get some salt. Noushirwan the
Just said : “ Be careful to pay for it lest it be a custom and
prove the ruin of the village”. It was pointed out to him that
a little ‘salt won’t matter much, but Noushirwan replied :
“ Oppression had a very small beginning, every ome who

came afterwards added to it.”

In those days when there,were no restrictions and duty upon salt the king
did not like to take even a small quantity of it without paying for it. Now,
if any more tax was added to the present duty, it will really be a very
great hardship on the poor. ’

The Honourable Mr. Shahani has proposed a tax on cloth. But this article
also is of great usefulness to the poor. You may tax the rich man’s cloth, but
save the poor man’s cloth from taxation, for it will entail a great hardship-upon
him. It is my confirmed opinion that the cloth used by poor people should
not be taxed, Of course we are at perfect 1ibertdy to propose special taxes for
the cloth worn by the rich ; there will bé no hardsbip caused by such a tax.
But considering the oircumstances of the poorer classes I strongly protest
against the tax on salt as well as on the poor peoples’ cloth.

I remember very well that in the first year of the Council elections in my
native province of Bihar and Orissa, a certain. person asked me how I would
bo able to do any good service to the masses when Government had passed a
law incriminating any person who will prepare salt from the sea-water. I
fully remember these words now, but as Government, during the last two years,
had been confronted with special difficulties, I had no opportunits of moving
any Resolution in that respect. I don’t know, I am sure, what answer I should
give to that man, if I unfortunately met him again at the next election, when,
instead of freeing the sea-water for the use of salt, we are placing a heavy tax
upon salt itself.

(As already said) salt is used by cattle also in this country. We have to
provide it for them. Now if we made it so dear by heavy taxation, how
shall we then provide it for our “ dumb driven cattle”’, and of course this
sin will be upon our shoulders, for the poor creatures cannot speak out their
grievances. A poet has truly said :

“ Shunsdam k¢ bar murgho moro dadan,
Shawad tang roz: ze fele badan.”

“ It is said that quadrupeds, birds and even insects suffer on account of
the evil actions of man.”

This is undoubtedly true. I would leave salt and ¢loth alone and would
suggest an import tax on (1) petrol, (2) wines, (3) gold and silver and, (4)
precious stones, All these are the rich man’s luxuries and can easily and
safely bear taxation. Nos. 3 and 4 are things of pomp and splendour and ‘the
latter can be used by the Rajas and Nawabs and other rich people only. Any

.tax on them will be free from hardship. Leaving all these suitable items and
taxing the very neocessaries of life will involve a very great hardship on the
mr.

I cannot, therefore, agree to any tax on salt and requesy the Honourable
Membeis to pause before accepting the tax, so that Government Members may
not be misled. With these few words I oppose the proposed tax on salt.

»r



18

v
UNSTARRED QUESTION AND ANSWER.*

244. Lala Girdharilal Agarwala: (z) Is it a fact that motor car
owners who purchase a car for Rs. 4,000 have to pay taxes on it in the first
year amounting to Rs. 1,297 and thereafter nearly 10 per cont. of the initial
cost every year subsequently as printed in the Piomeer of Allahabad, dated
8th March, 1923, at page 14 ?

(8) Are the Government aware that the United Provinces Government
proposes to impose a further tax of Rs. 180 yearly on each motor car?

(¢) If the reply be in the affirmative, do the Government propose to do
anything in the matter ?

The Honourable Sir Basil Blackett: (s) The Government of India
have seen the correspondence in questién appearing in the Pioneer of the 8th
March, 19238, but are not in a position to endorse the calculations given there-
in which are based on several hypothetical data.

(%) Yes.
(¢) No.

® Vide Legislative Assembly Debates, Vol. 111, page 3731.

e

8GPI17-1-(126&126)-14-6-23.— 1,600.
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Consideration of Indian Boilers Bill. 1629-30, 1631-32, 1633, 1634.

Consideration of Workmen’s Compensation Bill. 1861.

Gatten Tramgport Bill. 1707-1709, 1714-1715, 1716-1717, 1718, 1719.

Criminal Law Amendment Bill. (Consideration of — ). 2609-11, 2616,
2620-21, 2630-2631, 2633, 2639, 2640, 2642.

Purther consideration of Indian Mines Bill. 1686-87.

Further consideration of Workmen’s Compensation Bill. 1914-1915, 1917,
1330 1938-1930, 1943, 1944-1945, 1949-1950, 1980-1981, 1982-1983, 1984,
1985.

Ing;%ta Income-tax Amendment Bill.—Motion to take into cousideration.

Indian Mines Bill. Consideration of Joint Committee’'s Report. 1638-39,
1640, 1641, 1642, 1643, 1646, 1667, 1653, 16564, 1665, 1656, 1657, 1659, 1664,
1665, 1667.

Indian Official HKcerets Bill. Consideration of Seleet Committee Report.
2247-48, 2249, 2250-51, 2253-54, 2257-58, 2265-66, 2271-72, 2273, 2274.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1035,

1047, 1049, 1050. .

Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1399, 1315,

Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1024,

Motion to take into consideration the Criminal Law Amendment Bill. 2503-
2506, 2614, 2518-2519, 2521, 2530, 2531, 2542, 2543, 2544-45. -

Mcgglza to circulate the Indian Stamp (Amendment) Bill for opinion. 2831-

Question regarding discontent amongst the staff of the Bengal Nagpur Rail-
way workshop. 3234-35.

Question regarding number of Assistant District Traffic Superintendents on
the Bengal Nagpur Railway. 3235-36.

Question r¢ retail price of petrol in Delhi. 2341-2342,

Question (Supplementary) re advance of passage money. 1606.

Resolution re &migration of unskilled labourers to Manritius. 3157-60.

Workmen’s Compensation Bill. Consideration of amandments made by
Council of State. 2856-2857.
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AGRA CANTONMENT— -
Question re construction of latrines in private houses in ——. 2737.

AGRA FORT—
Question re historical buildings in ——, 2221.

AGRICULTURE—
Budget. Demands for grants. 3670. B
Resolution re protection of women wage-earners in ——. 1793-1804.
Resclutior ~e Workmen’s compersation in 1784-93.

AHMADPUR-KATW4 RAILWAY—
Question by Mr. N. M. Joshi re Lke reduction of working expensés of the —.
1295.
AHMED, Mg. E.—-
Budget demands for grants. Coiamercial Intelligence. 3626-27.
Budget demand ; Customs (Pay of establishment). 3247-48.
Budget. Demands for grants. Delhi. 3654, 3655, 3656.
Budge! ‘emand for Department of Education and Health. 3530.
Budget Gemand for Finance Department (Pay of officers). 3539.
Cope oF CriMiNaL PROCEDURE (AMENDMENT) BinL :
(C'onsideration of—
Clause 19. 1282-83.
Clause 20. 1372-74, 1377-78.
Clause 21 as passed by the Council of State. 1400-01.
Clause 54. 1826-27.
Clause 93. 2036. .
Clause 94. 2036-38.
Clause 96. 2038-40.
Clauses 127-A snd 127-B. 2089, 2090.
General discussion on Budget of 1923-24. TFirst stage. 3076-78.
Indian Official Secrets Bill. Consideration of Select Committee Report.
2267.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1022,
1023-1024, 1025.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
nassed hy the Council of State. 1307. 1310-11, 1321, 1324-25,
Motion that the Code of Criminal Procedure ( Amendment\ Bill as amthded be
passed. 2798-2799.
Motion to refer the Mnssalman Waqfs Registration Bl to' ‘Seleét: Cidmmittee.
2306-2310.
Mussalman Waafs Recistration Bill.—Motion to consider Report of Select
Committee. 3876, 3878, 3880.
Motion to circulate the Tndian Stamp (Amendment) Bill for opinion. 2836-

2837.

Postponement of resolution re separation of railway from géneral finance.
2021-2922.

Question (Supplementary) re aholition of Divisional Commissionerships.
1529.

Question ( Sum\lementar\) re aholition of the posts of Divisichal Commls-
sioherships in Benpal. 3101.

Question re access to the platforms in thé Howrah Railway Station. ¥336.

Qnestion re accommodation for Ladéars at the London Doeks. 1348,
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AHMED, Mr. K.—contd. -

Question re aequisition of land atiached to Mosques in Raisina. 2745.

Question re the appointment of a Shipping Broker in Bengal Mr. 8. K.
Ghose.  1349.

Question (Supplementary) re assistance given to Khan Bahadur Habibur

Rabman for researches in Wireless Telegraphy and Telephony.
2956-57.

Question re ¢ Bundraya Wali’ Mosque in Pahargunj. 2745,

Question (Supplementary) re Caleutta University and the Schools and
Colleges in Assam. 3237.

Question by re candidature of temporary clerks for Departmental
Examination. 1107.

Question re¢ compensation and German Reparation Award to Indian Seamen.
1353.

Question re complaint against Shipping and Deputy Shipping Master, Cal-
cutta. 1351-52.

Question re contract with the East Indian Railway. 1337.

Question (Supplementary) re contracts for refreshment rooms at Railway
Station. 3234.

Question by

re damage by floods in Raj Shahi Division. 1165.

Question re demands of Indian Seamen for clothing, accommodation, ete., when
visiting foreign ports. 1347.

Question re the difference between Indian and European Seamen in regard
to wages, allowances, ete. 1347.

Question re dismantling f Hindu temples in Raisina. 2787.

Question (Supplementary) re electoral rules. 2413-2414.

Question re employment of Lascars and easualties in the Great War. 1349.

Question re expenses on Inchecape Committee. 1339-42.

Supplementary question by re extension of time for non-official business.
980.

Question re floods in North Bengal. 3872.
Question: re grant of railway concessions to travellers during public holidays.
1163.
_ Question (Supplementary) re grant of motor haulage and conveyance allowance
to members of the Indian Legislature. 2412, ’
Question by re grievances of Telegraph Check Office Staff. 1105.

Question by re grievances of Upper Division clerks in Telegraph Check
'~ Office. 1106-1108.

Question re Imperial Wireless. 3865-3870.

Question by re inconveniences to passengers on the Eastern Bengal Rail-
way. 1112. .

Question re Indian Civil Service and local vernaculars. 2150.
Question (Supplementary) re Indian Troops in Iraq, Palestine and Persia.
3934-3935. :

Question re the instructions issued by the Secretary of State re the Inchcape
Committee. 1344.

Question (Supplementary) re lapsing of Bills on the dissolution of the Legis-
latare. 3231.

Question re Licensed Shipping Brokers in the ports of India. 1351.

Supplementavy question re the maintenante of the Army in India from Reve-
nues (remarks by Aga Khan). 964,
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AHMED Me. K.—contd.
Question (Supplementary) re mission of Mr. Sastri, 2548,
Question (Supplementary) re Mosques in New Delhi. 1769-70.
Question re Mosques in Mew Delhi. 2743.
Question (Supplementary) re Mosque: in vicinity of the Lady Hardinge
Medical College. 3001-02, 3103.

Question by —— re new method of recruitment in Telegraph Gheck Office.
1107. '

Question (Supplementary; re number of pilgrims from India who failed to
return. 3111,

Question re the number of Indian Seamen engaged in the Great War. 1352.°

Question (Supplenentary} re officers in Feudatory States, Bihar and Orissa.
3973.

Question by —— re particulars of candidates appearing in Departmental
Examination. 1107.

Question (Supplementary) re Passenger Superintendents. 3860-3861.

Question re the passing of the new Qutab Road through a Muhammadan burial
ground. 2787.

Question re Postal Audit Offices Manual. 1107.

Question re the preservation of ruined mosquer, monum:nts, tombs, ete., in
the Distriet of Maldah. 1335.

Question (Supplementary) re the principle followed in allowing passage eon-
cessions. 3678.

Question re the publication of the ~orrespondence on the subject of retrenche
ment. 1344.

-Question re purchase of tickets on the Eastern Bengal Railway. 1336.

Question re recommendations of Seamen Recruitment Committee. 1348.

Question re recruitment of unpassed candidates to the Upper Division. 1105
06.

Question re recruitment of staff on Eastern Bengal Railway. 1338-39.

Question re reduction of railway and steamer rates. 1337.

Question (Supplementary) re re-employment of pensioners. 1772-78.

Question re registration of judgment and decree in the ease of immewable
properties in India. 1112.

Question (Supplementary) re release of political prisoners. 3098.

Question 7é¢ repair of Mosques in Raisina. 2744.

Question (Supplementary) re report of the deputatlons to Fiji and British
Guiana. 2548.

Question re representation of India on the Leéague of Nations (absentce of
Muhammadans). 1344-45.

Question re resignation of Mr. Bhurgrl of his membership of the Council of
State. 1346.

Question (Supplementary) re ruined mosques and graveyards, Del}n 2960.

Question re the seope of l'nchcape Committee’s Report. 1343.

Question re services of Typists in Telegraph Check Office. 1105.

Question (Supplementary) re Seeret Service Grant expended by Central
Bureau of Information. 1771-72.

Question re statement in regard to North Bengal floods. 3689.

Question re travelling restrictions on lower elass passengers qn Eastern ‘ﬁengaﬂ
Railway. 1164.

Question re Upper Divigion time-seale of pay ir Cheok Office. 1106.

L49LD 2
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AHMED, MR K.—concld.

2410-2411
Question (Supplementary) re old Mosques in and around Delhi. 3940-3943.
Resolution re emigration of unskilled lahourers to Ceylon. 2108-2111.

Resolutjon re emigration of unskilled labourers to Straits Settlements and
Malay States. 2144-45.

Resolution re protection of women wage-earners in agneulture 1795-1797.

Resolution re railway concessions and reductions in fares, 3946-3947, 3948,
3949, 3950, 3952, 3953.

Question (Supplementary) re witnesses examined by the Incheape Committee.

AHMED BAKSH, Mz.—

Question re bambing on North-West Frontier. 1769.

Question re the election to the Council of State for the Sind Muhammadan
Constituency. 2413-2414.

Question (Supplementary) re promotions in Indian Medical Service. 4015.

Question re the Report of the Arms Rules Comittee. 2347.

Question re training of Indians for Commissions in Artillery Engineering,
Air Force and Roval Marine. 2479.

Question re arrest in North-Wst Frontier Provinece of persons connected with
Congress and Khilafat agitation. 2278-2279.

Question re conviet Ghulam Rasul Khan of Safeda. 2279.

Question re imprisonment of Abdul Qayum Khan Swathi and Malik Khuda
Baksh., 2280.

Question re Khilafat prisoners in Peshawar jail. 2279.

Question re Martial Law in Mansehra Tehsil. 2279,

Question re treating of Congress and Khilafat agitation prisoners as political
prisoners. 2280.

AHSAN KHAN, Mr. MOHAMMAD—

Question re¢ number of Memhers of Legislatures and local- Councils who are
recipients of titles. 3929,

AIR FORCE— , )
Question re admission to Navy and —. 1012.
Question re admission of Indians into the Royal ——. 1097.
Question re recruitment of Tndians for Marine and ——. 2347,

AIYAR, Mr. A. V. V—

Budget demand ; Customs. (Leave allowance for Bombay). 3262.

Budget demand for Income-tax. (Re-organisation of Department). 3275-76.
Budget demand for Income-tax. (Reduetion in provision for Bombay).
3294.

Budget demands for grants. Interest on Debt and Sinking Funds. 3622,
3623. )

General discussion of the budget for 1923-24. First stage. 8042-3044. .

Inglg%ri Incoms-tax Amendment Bill —Motion to take into consideration. 2860-

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2835,
Oath of Office. 955, 2341, 2785.

-
3

AIYER, Sk P. §. SIVASWAMY— v

Budget demand for Army Department (Standing Army). 3552-53.
Budget demard for general admipistration as a whole. 3531- 32,
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AIYER, Sir P. S. SIVASWAMY—contd. '
Budget. -Demands for Grants. Miscellaneous (Public Services Commission).
3633-3634. o

General discussior. of the budget for 1923-24. TFirst stage. 3028-31. {
Motion to consider the Finance Bill. 3691-95.
Motion to adjourn the diseussion of the consideration of clause 2 of the Finance
Bill relating to enhanced salt duty. 3720-21.
Point of order raised as to whether annuities for purchase of Railways are
votable or non-votable under Section 67-A. of the Government of India Act.
3342,
Question re report of North-West Frontier Committee. 3871.
Special Marriage Bill.—Motion to pass. 3923-24.
AJMER AND MERWARA—
. Budget. Demands for Grants. ——. 3673.
AKRAM HUSSAIN, Prince A. M. M.—
Resolution re adequate class and communal representation in services under the
Government of India. 3203-05.
ALIGARH MUSLIM UNIVERSITY—
Question re Government control over the Benares Hindu University and the
——. "3100. -
ALLEN, Mr. B. C.— .
Budget demand under sub-head Legisl#tive Assembly (conveyance allowance).
3454.
Consideration of clause 2 of the Finance Bill. 3747.
Consideration of clause 33 of the Code of Criminal Procedure (Amendment)
Bill. 2241.
Further consideration of Workmen's Compensation Bill. 1945-1946.
Indian Mines Bill. Consideration of Joint Committee’s Report. 1650.
Motion {o consider the Code of Criminal Procedure (Amendment) Bill. 1057.
Resolution re despatch from Secretary of State re Indian Autonomy. 2729-
2731.
ALLOCATIONS—
Question by Mr, K. C. Neogy r¢ —— made to different Railways. 1014.
ALLOWANCES—
Question re marriage
2414-2415.
See “ Exchange Compensation.”

ALLOWANCES, TRAVELLING AND HALTING— -

Question re of members of Indian Legislature. 1090.. -
AMBALA CANTONMENT—
~ Question re disposal of land used by milk sellers in —— to Pandit S. Ramlal.
Vs 962.

Question re electric installation at ——. 2054.

Question re transfer of land to Messrs. Somdatt Ramlal. 3122,

AMBALA CORRUPTION ENQUIRY—
Question re article relating to ——— as published in Cantonment Advocate.

3121. .
Question r¢——. 2843 e ' b

paid to familics of British personnel serving in India. .
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AMBALA MALPRACTICES—
Question re Question of amnesty. 2843-2844.
AMBULANCE CARS—

Question re the use of military and ——on the Great Indian Peninsula
Railway. 1290.

AMENDMENT—

Ruling by the President of the Legislative Assembly that a proposed — is

. “eut of order if it attempts to bring in an Act which is not to be amended
by the original Bill under discussion. 2502.

AMENDMENTS—
See “ Bills.”
AMENDMENTS TO BILLS—
Decision’ that —— not entered in the Agenda will be taken up and considered
on their merits. 1179-1181.
AMIR CHAND, PANDIT—

Question re conviction of —— and Hakim Abdul Jalil, Peshawar. 3931-

3932,
AMJAD ALI, Kuaxn Bamapur MouLvi—

Consideration of clause 2 of the Finance Bill. 3751-52.

Mussalman VWagqfs Registration Bill.—Motion to consider Report of Select
Committee. 3878-82, 3887-91, 3893.

AMRITSAR GRIEVANCES—

Question re ——. 1896.
ANDAMANS AND NICOBAR ISLANDS—

Budget. Demands for Grants. ——. 3673.
ANGLO-INDIANS—

. Question re number of —— in Government of India Departments. 1108.
ANNUITIES IN PURCHASE—

Question re —. 1297,

ANNUITIES IN PURCHASE OF RAILWAYS—

Point of order raised as to whether —— should be treated as votahle or non-

votable under Section 67-A of the Government of India Act. 3340-43.
APPRAISERS, ETC.—

Question re promotion of ——and examiners of the Karachi Customs
House. 3117,

ARCHAEOLOGY— o o
Budget. Demeands for Grants. ——, 3670,

ARMS ACT—

Question re discussion of resolution re exemption of members of Legislatures
from ——, 3687.

Questiont re exemption- from —+, 3974,
Qnsesstison re position of retainers of Raja's, ete., under Indian ——. 3857«
58.
Btatement re report of Committes on —— Rules. 2672
ARMS ACT COMMITTEE— ¢
, Question re publication of Report of the ——, 1085.
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ARMS RULES COMMITTEE—
Question re submission of report of ——. 1176:
Question re recommendations of —. 3930.
Question re the action taken by Government on the recommendations of the
—,  2474-76.
Question re the report of the —. 2347,
ARMS RULES REVISING COMMITTEE—
Question by Mr. Mohammad Faiyaz Khan re publiedtion of report of =—.
1017.
ARMY—
See “ Western Command.”
ARMY AND AIR SERVICE—
Question by Mr. B. Venkatapatiraju re appointment of Indians in high —,
1007.

ARMY DEPARTMENT—
Budget demand for —. 3542-3562
ARMY HEADQUARTERS—
Question by Rai Bahadur Bakshi Sohan Lal re Sergeants in ——. 984.

ARMY IN INDIA—
Statutory authority for maintenance of ——. Discussion in Budget debate.
3542.

‘ARMY IN INDIA, PURPOSE OF—
Question re——. 964.

ARMY IN INDIA, AUTHORITY FOR MAINTENANCE OF—
Question re ——. 964.

ARMY, OFFICERING OF—
Question re ——Dby Indian officers. 1178.
ASAD ALIL K. B. MIR—
Question re Muhammadan representation on the proposed Royal Commission
on the Public Services. 3120.
Question re re-introduction of the isswe of Return Tickets on Railways.
,8120.
Questzon re running of a threugh express train from Madras to Dells
8120,
Motion for adjournment to discuss the appointment of a Royal Commission
on Indian -Services. 1580.

ASJADULLAH, Maurvi Mivan— (the Member spoke in vernacular).

General discussion of the budget for 1922-23. First stage. (See Appendix
to Debdtes).

Legal Practitioner (Amendment) Bill.—Motion to refer to Select Commlttee
2581,

Motion to tefer the Mussalman Waqfs Registration Bill to Select Committee.
(B¢e Appendix ‘o Debates.)

Question re allowance drawn by the Right Hon’ble Mr. Sastri in connection
with tours and work on committees. 3680-81.

Question re attendance at meetings of the Legislature. 1686-07.

Question re double storied quarters in Raisina. 3969.

a
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AYYAR, Mr. T. V. SESHAGIRI—conid.
Budget. Demands for Grants. Miscellaneous (Public Services Comnumon).

3635-3636.

Budget demand for railways. Motion for reduetion. 3102.

Budget demand for Legislature under General Administration (Hill Journey
Charges). 3427.

Code of Criminal Procedure (Amendment) Bill (Amendment of Section 4)
—Motion to refer to Select Committee. 25562.

CopE OF CriMINAL PrOCEDURE ( AMENDMENT) Bmu :
Consideration of—

Clauses 10 and 11. 1115, 1116, 1125, 1126, 1159, 1160, 1184.

Clanse 12

Clause 11.
Clause 15.
Clause 1€.
Clause 16.
Clause 17.
Clause 18.

Clause 20.

1188-1189,

1200.

1214

1223, 1224, 1226

1241-42.

1253.

1278.

1376. N

Clause 2. 1403-1404.
Clause 21, as passed by the Couneil of State. 1394.

Clause 24.

1476.

Clause 25-A. 1486-87, 1488-89.
Clause 26. 1496, 1514-15.
Clause 27. 1552-1553, 1554-1555.

Clause 28.

1562, 1563.

Claunse 29. 1564-1565.

Clause 33.

1737-38.

Further consideration of—

Clause 33.

2227, 2231, 2232,

Consideration of—
Clause 37. 1757-1758.
Clauses 43 and 47. 1764-1765, 1812.
New Clavse 7T1-A. 2006.
Clause 88. 2034.
Clause 111. 2076.
Clause 117-A. 2085.
Clause 129. 2168-69.
Claunse 131. 2171-72, 2173.
Consideration of the Renort of the Joint Committee on the Indian Cotton
Cess Bill. 2748-2749, 2750, 2751, 2752.
Consideration of Indian Finance Bill. 3981, 3982.
Consideration of clause 2 of the Finance Bill. 3758-50.
Consideration of the Report of the Select Committee on the Tndian Official

Secrets Bill.

2769-2770, 2782.

Consideration of Workmen’s Compensation Bill. 1858, 1859, 18860.
Criminal Lﬁ*v Amendment Bill. (Consideration of —=). 2617-18, 2628,

2644-45.

Discussion on nominal cuts relating to non-votable expenditure,. general
guestions relating to votable expenditure. 3377,
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AYYAR, Me. T. V. SESHAGIRI—contd.

ExoLusioN oF INHERITANGE Binr—
Motion to consider the Report of Select Committee on ——. 4018-19.
Motion to circulate. 4022-23, 4028, 4033, 4034-35, 4036.
Motion to pass. 4038.
Further consideration of Workmen’s Compensation Bill. 1908-1910.
General discussion of the budget for 1923-24. First stage. 3035-3038.
Hinpu Law oF INHERITANCE (AMENDMENT) Bmi—
Motion to ccnsider Report of Select Committee. 4039. ~
Motion to re-circulate. 4041.
Motion to consider. 4043.
. Motion to pass. 4044.
Indian Cotten Cess Bill. (Cobsideration of Report of Joint Commitiee).
2662-53, 2654-55. 2662.
Indian Mines Bill. Consideration of Joint Commlttee’s Report. 1658.

Indian Official Secrets Bill. Adjournment of debate. 2275.

Indian Penal Code (Amendment) Bill. Consideration of ——. 3833.
Messages of congratulation on the birth of H. R. H. Princess Mary’s son.
2091.

Motion for adjournment to discuss the appointment of a Royal Commisgion
on Indian Services. 1544, 1581-83.

Motion to adjourn the consideration of clause 2 of the Finance Bill, relating
to enhanced salt duty. 3721-22.

Motion to consider the Code of Criminal Procedure (Amendment) Bill
1036-37.

Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1312, 1315-16, 1318, 1321.

Motion that the Code of Criminal Procedure (Amendment) Biil as amended be
passed. 2792-2794, 2797, 3801 )

Motion to take into consideration the Criminal Law Amendment Bill. 2492-
93.

Motion t¢ consider the Finance Bill. 3702-03.

Motion to take into consideration the Report of the Select Committee on
Married Women’s Property (Amendment) Bill. 2233-2284.

Motion for introduction and circulation of Prevention of Deferred Rebates
Bill. 4047,

Motion to defer the consideration of clause 127 of the Code of Criminal
Procedure (Amendment) Bill. 2090.

Motion re Demands for Supplementary grants. 3109-10.

Motion that Sir Campbell Rhodes and Mauivi Abul Kasem be added as
members of the Select Committee on the Exclusion from Inheritance Bill
and the Hindu Law of Inheritance (Amendment) Bill. 2784. '

Motion that the Malabar (Completion of Trials) Supplementing Bijl be taken
into consideration. 2160-61.

Motion to pass the Indian Punal Code (Amendment) Bilb 3134.
Motion to postpone the consideration of the Code of Criminal Procedure Bill
1

g £
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AYYAR, Mg. T. V. SESHAGIRI—contd

Motion to refer the Exclusion from Inheritance Bill te Select Committee
2291,

Motion to refer the Hindu Law of Inheritance (Amendment) Bill to Select
Committee. 2303,

Offers eriticiam of a departmemt after the budget demand for that depart-
ment has besn sanetioned. 3501

Point raised as to the transference of items from votable to non-votable list.
3483.

Postponement of resolution re separation of railway from general finance.
2014,

Presentation of the Report of the Select Committes on Exclusion from In-
heritance Bill. 3372,

Question re allotments for the repair of the Lady Hardinge Medical College
and buildings. “3112. .

Question re annual maintenance grant to the Lady Hardinge Medical
College. 3114,

Question re the authority umder which thepStanding Army in the Colonies
is maintaiped. 2481,

Question re the composition of the Shipping Committee. 2153-54.

Question by re constitutional reforms in India (R. B. Muzoomdar's -
Resoliition). 1071. -

Question by re discussion of the reports of the Committees appointed by
the Legisiative Assembly. 1073,

(uestion re discussion on Incheape Cemmittee’s Report by the Assembly.
2965,

Question re exercise of franchise by Indians in Kenya. 1353-55.
Question (Supplementary) »¢ Gold Standard Reserve. 3938-3940.

Question re grant by Government to the Lady Hardinge Medieal College.
3113.

Question (Suppletnentary) re Indian Troops in Irag, Palestine and Persia.
3934-3935.

Question re Indianisation of 8 units of the Indian Army. 3363-3372.

Question re maintenance of the Science Department of the Lady Hardinge
Medical College. 3114.

Question re Memhers of the governing body of the Lady Hardinge Medical
College. 3112

Question re placing minutes of the Central Railway Advisery Couneil on the
table. 2741.

Question re procedure in regard to the Indian Finance Bill. 3846.

Question (Supplementary) re Seeret Service Gramt expended by Central
Bureau of Information. 1771-72.

Question re steps for retrenchment and increase of imcome of the Lady
Hardinge Medical College. 3115-16,

Supplementary gnestion re the termination of gontract with the East. Indian
Railway. 1338.

Question by ——re terms of recent a poimtments to Medical Service i
India. 1070-71. P ) «m

3 - .
Supple.mzntsr? _quesm. by —— re thirty new appointments in the Indian
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AYYAR, Mr. T. V. SESHAGTRI—concld.

Question re tombs and mosques in Delhi (article in the “ Muslim”). 1956-
1957,

Resolution r adoption of a policy of protection. 2382-2386, 2308.

Resolution re emigration of unskilled labowrers to Ceylon. 1780-81.

Resolution re King’s Commissions for Indians and Indianiation of Indian
Regiments. 2418, 2419-2423.

Resolution re State management of railways in India. 2047, 2886, 2890-
2801.

Ctatement re attitude of Government towards certain Bills introduced by
Non-Official Members.  4051.

Statement of Business. 2147.

Statement re Repert of Comamitiee on Arms Act Rudes. 2672,

BACTERIOLOGICAL DEPARTMENT—

Question by Mr. B. Venkatapatiruju re appointment of Indmns to —.
1010.

BAGDE, Mz. K. G.—

Budget demand under sub-head Howe Department. 3568-09.

Budget demand under sub-head ordinary expenses under Railways (Trafic
Department). 3386.

Consideration of the Report of the gelect Committee on the Indian Official
Secrets Bill. - 2780.

Question re employment of Professor Rushbreok Williams. 1776.

Question (Suppleinentary) re missien of Mr. Sastri. 2548.

Question re Moral and Materia! Progress Report of India. 1770-71.

Question re the Publicity Buresu of the Gevernment of India. 2935,

Question re railway expenditure on education. 4008.

Question re Railway Hill Schools. 4008,

Question re re-employment of pensioners. 1772-73.

Question re Secret Service Grant expended by Cemtral Bureau of Iaforma-
tion. 1771-72.

Question re tours of officers of Cenira‘ Bureau of Information.  1771.

Resolution re emigration of unskilled labourers $e Ceylon. 2119-2120.

BAKSHI SOHAN LAL, Rat BAHADUR—

Question by re Staff Selection Board examination. 982.
BALUCHISTAN—
Badget. Demands for Grants. 3678.
‘BANDARYA WALYI’ MOSQUE—
Question re in Pakargunj. 2745.
BANTIA MURDER CASE—
Question re 1846.
BANNU— . s

Question re compensation to villagers in =wa. 972
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BARISAL— e

Question by Mr. K. C. Neogy re withholding of Press Telegrams at Telegraph
Office. 1080.

BARODAWALLA, M. S. K—

Mussalman Waqfs Registration Bill.—Motion to consider Select Committae’s
Report. 3894, 3896.

BARRISTERS AND VAKILS—

Question by Mr. K. C. Neogy re removal of distinctions between ——. 1099.

BARUA, Rar Bamapur D. C—

Consideration of clause 17 of the Code of Crimina Proecedure (Amendment)
Bill. 1250-1251.

Consideration of clause 117-A of the Code of Criminal Procedure (Amend-
ment) Bill. 2085-86.

Consideration of Workmen’s Compensation Bill. 1862.

Question re Extra Assistant Commissioners as Income-tax Officers in Assam.
2664-2665.

Resolutions re adequate class and communal representation in services under
the Government of India. 3219-20.

Resolution re King’s Commissions for Tndians and Indianization of Indian
Regiments. 2440,

BASAL STATION—

Question re , North-Western Railway. 1618.

BASU, Me. J. N—

Oath of Office. 955.

Question by —— re appointment of 30 new 1. M. S. Officers. 1289.
Question re Cotton Committee. 3936-3937. .

Question re establishment of a Military College in Burma. 3171-72
Question by re establishment of Juvenile Courts. 1295.
Question re fixing of scale of election expenses. 3171.
Question re output of Salt in Barms. 3170-71.
Question re pay of Accounts Clerks in Burma. 3972-3973.

Question re provision of inter class compartments by Burma Railwav Company
in Burma. 3171.

Question re repeal of frontier crossing regulation in Upper Burma.

3170.
Special Marr‘age Bill.—Motion to cireunlate for opinion.

r 3908-09, 3919.
BED ACCOMMODATION—

Question ¢ —— in Military Hospitals. 1845.

BED], BABA UJAGAR SINGH—

Consideration of clatise 2 of the Finance Bill. 3748-51.
Question re reeom_l_nendations of Arms Rules Committee. 3930.
Question re secrutiny of proposals for expenditure on the Finance Depart-

ment by a Department other than the Finance Department. 3020. *
Resolution re wiping out of Provincial contributions.

2693-2694.
BENARES HINDU UNIVERSITY—
Question re Government control over the —— and the Aligarh Muslim
University. 3100.

BENARSI DASS HIGH SCHOOI— ‘

Question re ——, Ambala. 1894,
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BENGAL—
Floods in North ——. 3872.

BENGAL-NAGPUR RAILWAY—
Question re coaching traffic earnings of the ——. 3859.
Question re expenditure on —— stoek. 4009.
Question re mileage of —— running through Oriya speaking countries. 3859.
Question re the number of Assistant District Traffie Superintendents on the

——. 3235-36.
Question re number of men in the service of the ——. 3860.
Question re reduction of staff of —— at Kharagpur. 1893.
Question re reduction of staff of ——. 3865.

See “ Railway Workshop.”
Question re Catering Department. 1609- 10
See “ Railway Workshop.”

BENGAL axpo NORTH-WESTERN RAILWAY—

Question re lighting on ——. 1605.
Question re unsatisfactory working of the ——. 3021-22
BESANT, Mrs.—
Question re political conference held by —— and others at Delhi. 3681.

BHARGAVA, Rar BaHADUR Panmir J. L.—
Consideration of elanse 21 of the Code of Criminal Procedure (Amendment)
Bill as passed by the Council of State. 1402.
Consideration of clause 2 of the Finance Bill. 3737.
General discussion of the budget for 1922-23. First stage. 3003-3005.
Special Marriage Bill.—Motion to circulate for opinion. 3902-03.
Question by —— re the amount realised on post eards, stamps, ete. 1176
Question by re demolition of Hirdu temples in connechon with the new
Railway Stction at Delhi. 1175,
Question by re enhancement cf free luggage allowanee. 1021.
" Question by re export of wheat from India. 1175.
Question by —— re¢ inter class accommodation on railways. 1175.
Question by re submission of the report hy the Committee on Arms
Rules of 1920. 1176.
BHATKAL RATLWAY—
Question re extension. 3857.

BHURGRI, rar Hon’sLE MR.—

Question re resignation of —— of his membership of the Council of State.
1346.
BICYCLES AND TRICYCLES—
Question re the number and value of motor cars and —— imported. 2416-
2417.

BIHAR AND ORISSA—
Question by Mr. B. N. Misra re the formation of the —— Provinece. 1061.
Questxon by Mr. B. N. Misra re extension and opening of Railways and Posts
in —. 1061.
BIJLIKHAN, SarpAr GULAMJTLANT—
Question re administration of Aden. 2549.
Question re Diwan Bahadur Vijiaraghava Chma.r’s work on Empire Exhibi-
tion. 2549, -
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BIJLIKHAN, Sauwpisr GULAMJILANI—contd
Question re mission of Mr. Sastri. 2548.
Question re Princes Protection Bill. 2547. |
Question re publication of Report of Military Requirements Committec. 2547
Question re publication of Report of Racial Distinctions Committee. 2547.
Question re report of the deputations te Fiji and British Guiana, 2548,
BILL(S)—
ABOLITION OF TRANSPORTATION—

Motion to refer to Select Committee. 3830.
Adopted. 3830.
CANTONMENTS (HOUSE ACCOMMODATION )—
Presentation of the Report of the Joint Committee on —— by Mr. E. Burdon
1021.
Motion to consider Report of Joint Committee. 1691,
Adopted. 1691.
Consideratior. 1691-1706.
Motion to pass. 1706.
Adopted. 1707. _
as passed by Legislative Assembly and amended by the Couneil of State
laid on table. 2280.
Motion for consideration of amendments by Couneil of State. 2649.
Adopted. 2650.
Motion to pass. 2650.
CANTONMENTS—
Motion for leave to introduce. 4002.
Adopted. 4003. ’
Introduced. 4003.
Motion for circulation. 4003.
Adopted. 4003.
CASTE Di1SABILITIES REMOVAL (AMENDMENT)—
Motion for leave to introduce. 2583.
Adopted. 2586.
Introduced. 2586.
CHariTaBLE AND RELIGIOUS TRUSTS (AMENDMENTS)—
Motion to teke into consideration. 4044.
Adopted. 4045.
Motion to pass. 4045.
Adopted. 4045.
CopE or CrviL ProcEDURE (AMENDMENT) (Dr. GOUR) :
Presentation of the Report of Select Committee on the ——. 2549,
Cobe oF CrviL PROCEDURE (AMENDMENT) (MUNSHI ISHWAR SARAN) :
Statement by Mr. President that the Standing Order do not provide for the
moving of the Bill by any one but its introducer. 2598.
Cope or CrviL ProrEDURE (AMENDMENT) (LALA GIRDHARILAL AGARWALA) :
Motion to refer to Select Committee. 2044.
Adopted. 4044.
CopE oF CRIMINAL PROCEDURE (AMENDMENT) @
Motion to postpone the consideration of ——, 1022-1034,
Negatived. 1234.

Motion to consider. Adopted. 1034. '
~
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BILL(S)—contd.

CopE OF CRIMINAL PPROCEDURE (AMENDMENT) :
Consideration of ihe ——. 1035-1059, 1119-1162, 1182-1232, 1239-128b, 1300-
1330, 1372-1412, 1472-1524, 1545-1581, 1722-1751, 1752-1767, 1804-1840,
1991-2010, 2011-2043, 2051-2090, 2162-2219, 2223-2244.

Motion to pass the ——. 2788-2802.
Adopted. 2802.
Consideration of ——. (Further amendments by Council of State). 3815-28.

CopE OF CRIMINAL PROCEDURE (AMENDMENT) (AMENDMENT OF SECTION 4):
Motion to refer to Select Committee. Adoptea. 2550-2563.
Motion to consider Report of Select Committee. 4038.
Motion to pass. 4038.
Adopted. 4038.
CorTroN TRANSPORT—
Presentation of the Report of the Joint Committee on the —— by the Hon’ble
Mr. C. A. Innes 1021,
Motion to corsider Report of Joint Committee. 1707,
Motion to re-eommit to Joint Committee. 1707.
Motion to re-commit to Select Committee. 1710.
Negatived. 1713.
Consideration. 1714-1720.
Motion to pass, as amended. 1726
Adopted. 17°0.
CriMINAL Law (AMENDMENT) (Racian D1sTINCTIONS IN TRIALS) :
Introduction. 1897-1899.
Motion to take into consideration. 2486-2502.
Adopted. 2502.

-

Consideration of ——. 2609-2642.

Motion to pass. 2642.

Adopted. 2649.

Motion to consider the —— as passed by Legislative Assembly and amended
by Council of State. 3131.

Adopted. 3131

Consideration. 3132-33.
ExcLusioN FroM INHERITANCE—
Motion to refer to Select Commitice. 2291-2303.
Adopted. 2303.
Motion that Sir Campbell Rhodes and Maulvi Abul Kesem be added as
members of the Select Committee on the 2784.
Adopted. 2784.
Presentation of the Report of the Select Committee on the ——. 3372.
Motion to consider Report of Select Committee. 4018,
Motion for re-cireulation. 4019,
Motion to pass. 4038.
Adopted. 4038.
G ENERAL CLAUSES (AMENDMENT)—
Motion for leave to introduce. 4050,
Adopted. 4050.
Introduced. 4050. ° *
Message from the Council of State re 2881.
(1) GovErNMENT PaPER CURRENCY--
(2) REPEALING AND AMERDING—
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BILL(S)—contd.
GOVERNMENT SAVINGS BANKS (AMENDMENT)—

Motion for leave to introduce. 2485.
Adopted. 2485.
Introduced. 2485.
Motion to take into consideration ihe —. 2838-2842.
Adopted. 2838. ~
Consideration. 2838-2842,
Motion to pass the ——. 2842.
Adopted. 2842,
Hinpu COPARCENERS LIABILITY—

Moticn to refer to Seleet Committee. Negatived. 2563-78.
Hinpu Law oF INHERITANCE (AMENDMENT)—

Motion to refer to Select Committee. 2303.

Adopted. 2303. .

Motion that Sir Campbell Rhodes and Maulvi Abul Kasem be added as
members of the Selvet Committee on the —. 2784.

Adopted. 2784.

Presentation ¢f tha Report of the Select Committee on the ——. 3436
Motion to consider Report of Select Committee. 403,
Motion for re-circulation. 4041.
Motion to take into consideration. 4042.
Adopted. 4042,
Motion to pass. 4044.
Adopted. 4044,
InigerriMaTE Son’s RigHTS—

Motion to refer to Select Cowittee. 4045,
Adopted. 4045.

INDIAN BOILERS—

Presentation of the Report of the Joint Committee on the ——. 1022,

‘Motion to take Report of Joint Committee int¢ consideration. 1628.
Adopted. 1629,

Consideration. 1629-35.
Motion that the Bill, as amended, be passed. 1635
Adopted. 1636.

INpIAN CoTTON CESS—

Motion for leave to introduce the ——. 1369-72.

Adopted. 1372 .

Introduced. 1372.

Motion to refer to Joint Cominittee of both Houses. 1621-28.

Adopted. 1628.

Presentation of Report of Joint Committee. 2222.

Motion to corsider Report of Joint Committee. 2650.

Adopted. 2653,

Considerati.n of the Report of the Joint Committee on the ——, 2748.
2764,

Motion that the ——, as amended, be passed. 2754.
Adopted. 2764,
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BILL(8)—contd.

INDIAN EVIDENCE (AMENDMENT)—-
Motion for leave Lo introduce. 4046.
Adopted. 4046.

Introduced. 4046.

InpiAN FACTORIES (AMENDMENT)—
Motion for leave to introduce. 1774-75. i
Adopted. 1775.

Introduced. 1775.

Motion to take into conmsideration —--—. 2094

Adopted. 2094.

Consideration. 2094-2103.

Motion to pass the —, 2103.

Passed. 2103.

InpiaN FINANCE—

Motion for leave to introduce the —-. 29435.

Adopted. 2945,

Introduced. 2945.

Motion to take into consideration the ——. 3691-37106.

Adopted. 3716.

Consideration of the —. 3717-3725, 3733-3813.

Bill passed. 3812-13.

Procedure re the —— after it has heen laid in the Council of State as a
¥ecommended Bill. 3846.

Message from His Excellency the Governor General recommendmg to the
Legislative Assembly to pass the —— in the form in whmh it was passed
by the Couneil of State. 3945-3946.

Consideration ¢f the —— as passed by the Council of State. 3974-1002.

INDIAN INCOME-TAX (AMENDMENT)—
Motion for leave to introduce. 2747,
Adopted. 2747,

Introduced. 2747.

Motion to take into-consideration. 2859.

Adopted. 2859.

Consideration. 2859-61.

Motion to pass. 2861,

Adopted. 2861.

INpIAN LiMITATION (AMENDMENT)—
Motion for leave to mtroduca. 4046.
Adopted. 4646,

Introduced. 4046,

Ixprax MERCHANT BHIPPING—
Consideration of ——. 3830-32. )
Motion to pass. 8833.

Adopted. 3833, ; u

InpiAN MINES—

Motion to present the Report of the Joint Committee on the —. 1113,

Motion {o take Report of Joint fommittee into conmdemtwn. 1635.
Adopted. 1637.

Consideration. 1687-67. L
Further consideration of ~~—. 1670-1690, . ),
L49LD
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BILL(S)—contd. )

INpIAN MINES—cOnid.
Motion to pass, 1690.
Adopted. 1680,

Ixpraxw Navin ARMAMENT—
Motion to take into consideration: 1722,
Adopted. 1722.
Consideration, 1722,
Motion to pass. 1722.
Adopted. 1722.

INDIAN OFFICIAL SECRETS—
Presentation of Report of Select Committee. 1752.
Motion to take Report of Select Committee into eonsideration. 2244,
Adopted. 2253.
Consideration of the Report of ihe Select Committee. 2754-2784.

Motion that the —— as amended be passed. 2784,
Adopted. 2784.

Consideration of ——. (Amendments by Council of State). 3829,
IxpiaN PareEr CURBENCY—
Motion for leave to introduce the - —. 2103-2104.

Adopted. 2104,
Introduced. 2104.
Motion to take into consideration. 2485.
Adopted. 2485.
Motion to pass the ——. 2485.
Adopted. 2485,

Ixpiin PeNAL CoDE (AMENDMENT)-—

Motion to nominate Rao Bahadur T. Rangachariar as member of the Select

Comtittee on the —. 1113-14.
Adopted. 1114.
Motion to present the Report of the Select Committee on the —. 2051,
Moztégrzt that the Report of the Seleet Committee be taken into consideration.
Adopted. 2803, ’

Consideration. 2803-2828.
Consideration of —. 2833-45.
Motion to pass. 3133,
Passed. 3138.

INDiAN Stamp (AMENDMENT)—

Motion for leave to introduce. 209a,
Adopted. 2094,
Introduced. 2094,

Motion to take into consideration. 2129

_Motion to circulate the —— for orinion. 2829-2838.
Adopted. 2838;

InTER-CASTE HiNDU MARRIAGE—

Motion for leave to introduce. 2598-2600.
Negatived. 2600,

INTEREST ACT (AMENDMENT)— ° .
Motion for leave to introduce (withdrawn), 4047-4050.
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BILL(S)—contd.

LAND ACQUISITION (AMENDMENT)— '
Motion to refer to Select Committee. 2325-2339,
Negatived. 2339.

LecAL PracTITIONERS (WOMEN)—

Motion for leave to introduce. 3852.
Adopted. 3853.

Introduced. 3853.

Motion to pass. 3853.

Adopted. 3854.

Lecar Pracritioners (AMENDMENT) (DR, GoUur)—
Motion to refer to Select Committee. Adopteq 2579-83.

Leear PracritioNers (AMENDMENT) (Mr. NEocy)—
Motion to refer to Select Coramittee. 4046.

* Adopted. 4046.

MAHENDRA PARTAB -S1NGH (ESTATE)—

Laid on the table. 4017.

Mavasar (CoMPLETION OF TRIALS) SUPPLEMENTING—
Motion for leave to introduce. 2092.

Adopted. 2093.

Introdnced. 2093. .
Motion that —— be taken into consideration. 2158-62.
Motion that —— be passed. 2162.

Adopted. 2162.
MALKHARODA AND GAONTIA VIILAGES LAws—
Motion to take into eonsideration. 3846-52.

Adopted. 3852.
Motion to pass. 3852.
Adopted. 3852.

MARRIED WOMEN’S PROPERTY (AMENDMENT)—
Nomination of Mr. Rangachariar on Select Committee. 1620.
Presentation of the Report of the Select Committee on the . 2046.
Motion to take the Report of the Select Committee into consideration. 22B0-
2290.
Adopted. 2200.
Consideration. 2290.
Motion to pass. 2291.
Adopted. 2291. ]
Message from Council, of State re Cantonmen.s (House Accommodation) —

and Cotton Transport —. 2247.
Message from Council of State re Indian Factories (Amendment) —— and
Workmen’s Compensation ——. 2700-2701.

Message from Council of State re the Indian Finance ——as passed by them
with amendments. 3945.
Message from Council of State re Indian Cotton Cess —. 1751-52.
Message from Council of State re Naval Armaments —. 2609,
MoNEY LENDERS—
Motion for leave to introduce. 2£56-93.
Negatived. 2593.
‘MussaALMAN WAQFS REGISTRATION-— °
Motion to refer to Seleet Commitiee. 2303-2825.



.

28 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

BILL(S)—contd.
Adopted. 2325.
Addition of names to Select Committee. 2903.
Presentation of the Report of the Select Committee on ——. . 3517.

MUSSAL.MAN WALPS REGISTRATION—
Motion to consider report of Seleet Committee. 3873.
Adopted  3880.
Motion tv pass. 3898.
Adopted. 3898.
PREVENTION OF DEFFRRED REBATES—
Motion for leave to introduce. 4047.
Adopted. 4047.
Introduced. 4047.
Motion for eirculation. 4047,
Adopted. 4047,
PrisoNErs’ (AMENDMENT)—
Laid on the table. 2905.
Motion to consider ——. 3108,
‘Adopted. 3108.
Motion to pass —. 3108,
Considered. 3108.
Passed. 3108.
Question re Cattle Tmprovement —--.  3027.
Question re discussion on non-official Resolutions and ——. 3689.
Question re Dr. Gour’s Civil Marriage ——. 1368.
Question by Mr. K. C. Neogy re —— relating to employment of firearms fo
dispersing assemblies. 1079.
Question re lapsing of official and non-official —— on the dissolution of the
Legislature. 3230.
Question re Princes Protection . 2547,
Remarks by President of the T.egislative Assembly as to desirability of giving

as long notice as possible of amendments to ——. 1860.
REPEALING AND AMFNDING—

Motion for leave to introduce. 2222,
Adopted. 2222.
Introduced. 2222.

Motion to take into consideration. 24€2.

Adopted. 2483.
Motion to pass. 2484.
Adopted. 2484,

Ruling by President that the Legislative Assemblv is competent to restors

clauses of - — excised by Joint Committee. 1859.
‘SPECIAL MARRIAGE—

Presentation ¢f the Report of the Select Committee on the ——. 3436.
Motion to talie into consideration the Report of the Select Committee on tha
. 3898.

. Motion to re-circulate for opinion. 3002
*Motion to pass. 3919,
Adopted. 3927.

Statement re¢attitnde of Clovernment tewards eertain —— introduced by
non-official memkers. 4050-4051.
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BILL(S)—concld.
WORKMEN’S BREACH OF CONTRACT REPCALING—
Motios for leave to introduce. 2594-98.
Negatived. 2598,
WOREMEN’S COMPENSATION—
Presentation of Report of Joint Committee. 1415,
Motion to take the Report of Joint Committee into consideration. 1850.
Motion adopted. 1860.
Further eonsideration of ——. 1899-1954.
Further consideration of ——. 1957-1987.
Motion to pass. 1987.
Bill passed as amended. 1991.
——as passed by Legislative Assembly and amended by Counecil of State
laid on takie. 2747.
Consideration of amendment; made by Council of State. 2853-2859.
BIRKMYRE BROTHERS—
Question re goods supplied to Government by —.  3679-80.

BIRKMYRE’S CONTRACT—

Question by Mr. Manmohandas Ramji re commission allowed on purchases

under ——. 1094 - -
BLACKETT, How’pre Sk BASIL—

Budget demand ; Customs. (Reduction by 4 lakhs). . 3269,

Budget demand for Department of ducation and Health. 3529-30.

Budget demand for Finance Departwent. (Pay of officers). 3539,

Budget demand for General Adminisiration. 3569-70.

Budget. Demands for Grants. Civil Works. 3658-3659.

Budget demand for Income-tax. (Reorganisation of Department). 3286-87.

Budget demand ; Inecme-tax (Reorganisation of Department). 3274-75.

Budget. Demands for Grants. Interest on Debt and Sinking Funds. 30619,
3620, 3621.

Budget demand under sub-head Legislative Bodies. 3468.

Budget demand for opium. 3417.

Budget. Demands for Grants. Miscellaneous. 3627.

Budget. Demands for Grants. Miscellaneous. (Miscellaneous and unfore-
charges). 3627-3628.

Budget demand for Railways. (Motion for lamp reduction). 3403.

Budget demanrd for Railways—Motion for reduction. 3400-01.

Consideration of clause 2 of the Finance Bill. 3736.

Consideration of Indian Finanee Bill. 2974-3975, 3981.

Consideration of Schedule IIT of the Finance Bill. 3303-04.

Discussion on nominal ents relaiinz to non-votable exnenditure, general ques-
tions relating to votable expenditure. 3376-3377.

Extension of time for discussior ¢r demands for grants. 3596-97.

General discussion on Budget of 1923 24. 3085-93.

Indian Incogpe-tax Amendment Bill—Motion to *ake into consideration.
2859.

Motion to pass. 2861.

Modifieation of Procedure in regard to discussion on List of Demands. 3239-
40. :

Motion to circulate the Indian étnmp (Amendment) Bill for opinion, 2833,

Motion for leave to introduce the Indian Finance Bill. 2945,
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RLACKETT, Hox’sLe S1z BASIL—contd.
Motion to consider the Finance Bill. 3691, 3708-3716.
Motion to pass the Finance Bill. 3811-13.
> Motion for the election of Members of the Public Accounts Committee. 3109.
Motion for leave to introduce tke Indian Income-Tax (Amendment) Bill
2747, )
Motion for leave to introduce tie Indian Paper Currency Bill. 2103-2104.
Moticn to take inta eonsideration the Indian Paper Curreney Bill. 2485,
Motion for the transfurence of the saving under certain items of expenditure
to meet the excess expenditure on other heads. 3109-10.
Oath of Office. 955.
Point of order as to whether annuities for purchase of Railways are votable
under Section 67-A of the Government of India Act. 3340, 3343.
Point of order whether Railway Sinking Fund can be discussed during Budget
demands. 3344.
Presentation of the Budget for 1922-23 b) the ——, Finance Member. 2926-
45,
Remarks on position created by Iegisistive Assembly under the item “ General
Administration.” 3569.
Resolution re adoption of a policy of protection. 2386-2389.
Resolution re wioing out of Provnicial Contribution for six years. 2697-
2698.
Question re procedure in regard to the further progress of the Indian Finanee
Bill. 3846.
Statement of demands refused by tlie Legislative Assembly and restored- by
the Governor General in Council. 3845.
Statement of the lump retrenchment figures under items of the Budget.
3130.
= Bummary of cuts in demands. 3674-75.
BOILERS BILL (INDIAN)—
Presentation of the Report of the Joint Committee on the —. 1022.
Motion to take Report of Joint Committee into consideration. 1628.
Adopted. 1622
Consideration. 1629-35..
Motion that the Bill, as amended, be passed. 1635.

Adopted. 1636.
BOMBAY AND KARACHI—
Question y¢ —— Broad Gaunge Railway. 2962.
BOMBAY, BARCDA AND CENTRAL INDIA RAILWAY—
Question re inter class compartment en ——. 3727.

BOMBAY PCRT ESTABLISHMENT—

Question by Mr. Manmchancdas Ramji r¢ European Doorkeeper 1n ——. 1077.
BOOKING OFFICE—

Question re inconvenience at 3rd elass at Ghaziabad. 1617, .
BOTANICAL SURVEY— ’ s -

Budget. Demands for Grants. ——. 3669.
BOUNTIES—

Question re grant of —— to Indian Natlonal Shipping firms. 1890,
BRAY, Mr. DDN’YS—-

Budget. Demands for Grants. Edueation. (Chiefs’ Colleges). 3646-3647.
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BRAY, Mr. DEXY S—contd.
Blidget demand under sub-head Foreign and Political Department. 3470-72,
3486-81, 3493.
General discussion of the budget for 1922-23. First stage, 3008-3014.
Report of North-West Frontier Committee. 387L.

BRAYNE, Me. A, F. L—
Budget demand ; Customs. (Reduction by 4 lakhs). 3268-69.
Budget demand for General Administration. 3568.
Oath of Office. 3111.

BRIDGE, Mr. G.—

Consideration of Schedule I of the ifinanee Bill. 3792-93.
BRIDGES—

Question re watchmen on ——. 1618.
BRITISH GUIANA—

Question re report of the deputation tc Fiji and ——. 2548,

BRITISH GUIANA DEPUTATION—

Question by Mr. Jamnadas Dwarkadas re Mr. Keating’s minute of dissent to
report of the —. 1076.

BRITISH INDiA STEAM NAVIGATION COMPANY—
Question by Mr. Jamnadas Dwarkadas re the limited responsibility assumed

towards passengers by —. 977, ’

, Question re contract with —— for carriage of coal from Calcutta to Rangoon.
2737-2739.

Question re trade of ——, 1590-C1.

BRITISH TROOPS—
Statement relating to the reduction of --— in India. ; 3732-33.
BUDGET—

General discussion of the for 1923-24. 3028-3093.

“Message from Governor General r¢ period appointed for discussion of —.
1721.

Message from the Governor (leneral re discussion of the —. 1670.

Modification of Procedure in regaid to discussion of List of Demands. 3239.

Presentation of the —— for 1923-24 by the Hon’ble Sir Basil Blackett,
Finance Member. 2926-45.

Question re period allowed for discussion of :-'— 1529-30.
For discussion on different demands for grants see under detailed heads.

EBUDGET DEBATE—

Discussion on question of debating small demands after larger demand (on
same subject) has been moved and voted on. 3382-83.

BUDGET GRANTS—

Qu_estion re curtailments in —— and Government expenditure. 1848,
BUDGET (VOTABLE AND NON-VOTABLE ITEMS)—

Powers on —— of the Indian Legislature. 3372-80.
BUILDINGS, ANCIENT— o U §

ngzstion re expenditure on the upkeep of the —— of intarest at Delhi, 3098-

L
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BUNGALOWS (DELHI)—
Question re lease of —— in Civil Lines, Delhi. 2668.
BURDON, Mr. E—

Cantonments Bill. Introduection of ——. 4002-4003.

Budget demand for Department of Fducation and Health (Medical). 3537-
38.

Cantonments (House Ac¢ommcdation) Bill. Consideration of ——. 1691,

1692, 1693, 1694, 1697-98, 1699, 1701-1702, 1703-1704, 1705, 1706, 2649.
General discussion of the budget for 1923-24. TFirst stage. 3065-3068.
Indian Naval Armament Bill. 1722,

Presentation by —— of the Report of the Joint Committee on Cantonments
(House Accommodation) Bill. 1021.

Resolution re King’s Commiscions for Indians and Indianization of Indian
Regiments. 2447-2448, 2457, 2452, 2463-2464.

Statement of committee meetings held between 7th October 1922 and 6th
January 1923 laid on the table. 23G90.

Statement re India’s contribution {o the Great War. 3870.
Statement relating to the reduction of British troops in India. 3732-33.

BUREAU OF INFORMATION-- .
Budget demand under sub-head Home Department (—). 3512-13.
BURMA—
See “ Frontier Crossing Regulation.”
BURMA MEAT TRADE—
Question re stoppage of the ——.  3026.
BURMA PETROL—
Question re the quantity of —— iwaported into India. 2342,
BURMA RAILWAYS— _ )
Question re provision of inter class compartments by —— Company. 3171
BUSINESS—
See “ Statement of ——.”
RUSINESS (GOVERNMENT)—

Statement of —. 1471-22, 1620-21, 1669, 2381-2382, 2672, 2699-2700,
3855. 3

BUSINESS OF ASSEMBLY—
Question by Mr. W. M. Hussanally rc arrangements for non-official ——, 979,

c
CABLE, MR. W. H. L—
Oath of Office. 955.

CALCUTTA PORT—
Question re opening of the —— for Hedjaz Pilgrims. 2960, 3024.
CALCUTTA PORT TRUST—
Question re the amendment of the constitution of the —, 2411

=1

¢
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CALCUTTA UNIVERSITY CORPS—
Question regarding aeroplanes in possession of ——. 3238
CANDIDATES—

Statement (laid on the table) of passed and unpassed- --— of the Staff Selec-
tion Board. 2905-2913.

CANTONMENTS— ‘ _
Question re the lease of the extencksd portion of a house in —. 2788,
CANTONMENTS (HOUSE ACCOMMODATION) BILL—
Presentation of Report of the Joint Committee on ——by Mr. E. Burdon.
1021.

Motion to consider Report of Joint Committee. 1691.

Adopted. 1691.

Consideration. 1692-1706.

Motion to pass. 1706.

Adopted. 1707.

Messages fror Covureil of State re and Cotton Transport Bill. 2247.

—— as passed by Legislative Assembly and amepded by Council of State laid
on table. 2280.

Motion for consideration of amendments by Council of State. 2650.

Adopted. 2650.

Motion to pass. 2650.

CANTONMENTS BILL—
Motion for leave to introduce. 4002.
Adopted. 4003.
Introduced. 4003.
Motion for circulation. 4003.
Adopted. 4003.
CANTONMENT ADMINISTRATION—
Question re civic——. 1895.
CANTONMENT ADVOCATE—
Question re letter in re official autoeracy. 2845-2846.
CANTONMENT COMMITTEE (S)—

Question re non-officials on ——. 1895-96.
Question r¢ refuszl of Ambala —— to permit construction of upper storeys
1894.
Question re representation of owners on——. 1847.
CANTONMENT COMMITTEE, NEEMUCH—
Question re Lalla Gulzari Lall of —. 1896.
CANTONMENT HOSPITALS— ’
Question re fee for professional services in ——. 2155,

CANTONMENT MAGISTRATE, AMBALA—
Question re treatment by of a Pleader. 1533, 2669.
CANTONMENT SUBORDINATES, AMBALA—
Question re allegations of corruption against ——. 1533-34.
CANTONMENT SUBORDINATES— hd )
Question re allegativbns of corruption against —— Ambala. _2669-2670.
L49L,D 6
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CAPITAL COST OF RAILWAYS—

Question by Mr. Joshi re interest on unproductive. 1292.
CAPITAL EXPENDITURE—

Question re on Railways. 1168.

See “ Railways.”
CAPITAL GRANT—

Question by Mr. N. M Joshi re spent in England. 1291,

Question by Mr. B. V-:nkatapatiraju re amount of —— paid to War Office for
soldiers sent to India. 1011.

CABRRIAGES (RAILWAYS)—

Question re overcrowding in third class—. 4013.

CASTE DISABILITIES REMOVAL (AMENDMENT) BILL—
Motion for leave to introduce. 2583.
Adopted. 2586.

Introduced. 2586.

CATERING ARRANGEMENTS—
Question re -——— of Westen Hostel, Raisina. 1534-42.

CATERING DEPARTMENT—

Question re —— on Railways. 1609-10.
Question re —-—1mn the East Indian Railway and Eastern Dengal Raihw:v.
2155-50.

CATERING AND ADVERTISING DEPARTMENTS, BIéNGAL-NAAGPUR
RAILWAY—

Discussion relating to ——-.  3396.
CATTLE—
Question re legislation for protection and improvement of —— in India. 3027.
Question re protection of 1773-74.
Question re slaughter of ——. 3027.
CATTLE DETERIORATION— -
Questiony -« —— and Government action. 1614-16.
CATTLE IMPROVEMENT BILL—
Question re Mr. Agarwala’s proposed —. 1773.
Question re ——. 3027.

CATTLE WEALTH—
Question re protection of —--of India. 3027.
CEMETERY (MUSLIM)—
Question re in New Delhi. 3104
CENSUS—
Budget. Demands for Grants. ——. 3671
CENTRAL BUREAU OF INFORMATION—
Question recSecret Service Grant expendgd hy —. 1771-72,
Question re tours of officers of ——, 1771, -
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CENTRAL INDIA—
Budget. Demands for Grants. ——. 3673.
CENTRAL RAILWAY ADVISORY COUNCIL—

Question re the recommendation of the——on the future maragement of
State-own<d Railways. 2741-2742.

CENTRAL STORES DEPARTMENT—

Question re the purchase of stores through the —. 2785-2787. .
CEYLON—
Resolution rc emizration of unskilled labourers to- - . 1775-83, 2104-2143.

See * Emigration.”
‘CHAHAR BUNJ’ MOSQUE--
Question re ——. 2745-2746.
CHAKRATA—
Question re rents and cost of labour in —. 1847.
CHAKRATA CANTONMENT COMMITTEE—
Question re ——. 1847
CHARITABLE RELIGIOUS TRUSTS ;AMENDMENY) BL.L—
Motion to consider. 4044
Adopted. 4045.
Motion to pass. 4045.
Adopted. 4045.

CHARITABLE EXPENDITURE—
See * Cripples.”
CHARTERED ACCOUNTANTS—
Question by Mr. Venkatapatiraju re Institutes of —- -in India. 1014,
CHATTFRJEE, Hox’sLE MR. A. C.—
Budget. Demands for Grants. Delhi. 3649, 3663, 3656.
Budget. Demands for Grants. Education. 3646-3648.
Budget demand for Department of Education £nd Health. 3524-25, 3526.
Budget demand for Department of Education and Health (Medical). 3537.
Budget demand for Railways (working expenses). 3311-13.
Budget demand for salt. 3414.
Consideration of clause 33 of the Code of Criminal Procedure (Amendment)
Bill. 2242-43.
Consideration of Workmen’s Compensation Bill. 1864-1865, 1871, 1873, 1874,
1885.
Indian Mines Bill. Consideration of Joint Con:umttee’s Report. 1650, 1665-
66.
Further consideration of Indian Mines Bill. 1682-83.
The Indian Factories (Amendment) Bill under consideration. 2102-2103.
Indian Official Secrets Bill. Consideration of Select Committee Report. 2272-
2274. ’
Resolution re adoption of a policy of protection. 2400.
Resolution re protection of women wage-earners in agriculture. 1800-02.
Resolution re scholarships to Indians for research work. 1446-49

Workmen’s Breach of Contract “Repealing Bill.—Motion for leave to intro-
duce. 2b696-98.
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CHAUDHURI, Mgr. J.—
Budget demand for Department of Education and Health. 3828-29. .
Budget demand for expenditure of Railway Board under Railways. 3396.
Cantonments House Accommodation) Bill. 1706.
Code of Criminal Procedure (Amendment) Bill. (Amendment of Section 4).
Motion to refer to Select Committee. 2562-63. :
Cope oF CyiMiNaL ProcEDURE (AMENDMENT) BiLw :
Consideration of—
Clause 11. 1153, 1156, 1184, 1285.
Clause 15. 1214.
Clause 16. 1221.
Clause 17. 1263-64, 1272.
Clause 26. 1501.
Clause 33. 2241-2242.
Clause 99. 2059,
Consideration of the Repert of the Select Committee on the Indian Oficial
Secrets Bill. 2763.
Consideration of Workmen’s Compensation Bill. 1859, 1861-18G2, 1867.
Criminal Law Ainendment Bill. Consideration of 2631, 2637-2638.
Further consideration of Workmen’s Compensation Bill. 1980.
Discussion on nominal euts reiating to non-votable expendituie, general ques-
tions relating to votable expenditure. 3378, 3379.
General discussion of the budget for 1923-24. First stage. 3005-3908.
Indian Factories (Amendment) Bill under consideration. 2190,
Indian Mines Bill. Consideration of Joint Committee’s Report: 1642, 1651.
Indian Official Secrets Bill. Consideration of Select Committec Report
. 2251-2252, i
Indian P’enal Code (Amendment) Eill. Consideration of —. 3840.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1310.
Motion to tak- into consideration the Criminal Law Amendment Bill. 2542.
Motion that tiie Malabar (Completion of Trials) Supplementing Bill be taken
into consideration. 2158-2160, 2162.
Motion to take into consideration the Report of the Seleet Committee on-the
Married Women's Property (Amendment) Bill. 2284
Motion to postpone the consideration of the Code of Criminal Proeedure
(Amendmen!) Bill. 1024, 1027, 1033.
Motion to refer the exclusion froin Inheritance Bill to Seleet Committee.
2297-2298.
Motion to re-circulate the Exclusion from Inheritance Bill. 4038.
Motion t» refer the Mussalman Waqfs Registration Bill to Select Committee.
2313-£317. :
Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) 33ill be taken into consideration. 2814-2815, 2822,
Point of order raised whether votable items may be transferred to n..-votable.

3482.3485, 3487. .
” Question  (Supplementary) re attendance at meetings of Legislature.
1606-1607.
Question by“—— e breaches caused by floods in Bengal. 1234.

Question by —— re bridge over Dilpashar River, Bengal. 1235,
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CHAUDHURI, Mg. J.—contd.
Questiou | Supplementary) regarding Devolution rules relating to Cadeutta
University. 3237.

Question by re expenditure on N.-W. F. Expeditions, 1920-1922. 1237.
Question by re flood water channels on Sara-Sirajgunge Bailway.
1234.

Question (Supp!ementary) re Hindu temples at Brindaban #nd Mutira.

3940.2043. :

Question by re India’s war dues. 1237.

Question by re 1nsufficiency of aecommeuution of Imperial Library,
Calcutta, and its transfer to Government of Bengal. 1087.

Question (Supplementary) re lighting n the Eengal and North-Western Rail-

way. 1606 )

Question by re operations on North-West Frontier and personnel of forces
employed. 1238,

Supplementary question by —— re railway concessions. 1164.

Question re report en Railway embenkments and floods in Bengal. 1233.

Question by —— re Reverse Couneil Bills. 1236.

Question by re 30 special appoingments recently made to the I. M. S..and
during the war. 1235.

Question by —— re waterways and embankments on Sara-Sirajgange Rail-
way. 1235.

Remarks or question re position of Members of the Indian Legitintares in
the Warrunt of Precedence. 2051.

Stateinent re Repert of Committee on Arms- Aet Rules. 2672,
CHECK OFFICE—

Ql;e;&iion by Mr. K. Ahmed re Upper Division lime-scale of pay .in—,
CHIEF'S COLLLEGES—

Budget. Demands for Grants. 3646. .
CHIEF INSPECTOR OF MINES—

Question re Heport.of ——. 1966.
CHINAMEN—

Question re ——.in railway workshops aud the exelusion of Indians. 1613,
CHINA MURDER CASE—

Question re ——. 1846,
CHIT ABBOCIATIONS—

Question re the modification of the Indian Companies Aet to suit the consti-

tution of —— and Nidhis. 2475.
Question re withdrawals from and loans on share e.amhl to Nidhis and ——,
2475,
CHUMMERIES—
Question 1e occupation of bachelors —— at Raisina by Indians. 2045,
CHUMMERIES AT RAISINA— -

Question by Rai Bahadur Lachmi Prasad Sinba re ——. 1109,



38 INDEX T0 LEGISLATIVE ASSEMBLY DEBATES.

CINCHONA BARK—
Question by Mr. M. K. Reddi Garu rs stocks and prices of —— and yuinine.
1068.
CINCHONA BARK AND QUININE—
Question by M. K. Reddi Garu r¢ purchase of —. 1066. =
CITY CIVIL GOURT—
Question by Mr. K. C. Neogy re establishment of 2 —— in Calcutta. 1099.
TIVIL DEPARTMENTS— .
Question by Mr. B. Venkatapatiraja 1e reduction in —— and Military expen-
diture. 1006Z.
CIVIL LINES, DELHI—
Question re lense of Bungalows in ——. 2668.
CIVIL MARRIAGE BILL—
Question re Dr. Gour’s ——. 1003.
Question by Lala Girdhari Lal Agarwala re 2 representation from the Parsec
Central Association against ——-. 1004.
CIVIL MARRIAGE BILL DR, GOU'R’S)—
See “ Bill.”
CIVIL SERVICE—
Question re power of the Legislative Assembly to reduce the pay of officers

of the —— or the Army. 3257.
CIVIL VETERINARY SERVICES—
Budget. Demands for Grants —. 3671.
CIVIL WORKS—
Budget. Demands for Grants — —. 3657-3662.

CLARKE, Mr. GEORGE SAMPSON—
Oath of Office. 2467. -

CLERGY—
Question re expenditure on —— and religious buildings. 2345.
CLERKS’ QUARIERS—
Question re provision of doors and windows in the Indian —— at Raisina.
3170.

CLERKS, UPPEE DIVISION— 3
Question by Mr. K. Ahmed re grievances of —— in Telegraph Check Office.
1106-1108.
CLOW, Mr. A, G— °
Consideration of Workmen’s Compensation Bill. 1884-1885.

Further consideration of Workmen’s Compensation Bill. 1916-1917, 1939,
1949, 1950-1951, 1978-1979, 1981-1982.

Oath of Office. 1841.
COACHING STOEK— ‘
Question re clectrification of —— of Assam Bengal Railway, 4009.
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COAL—
Question re auetion sale of wagons of unclaimed —. 2953.
Question re ccusumption of Indian —— on railweys. 1019.
Question re Cifference in rates for carriage of —— on Home and Foreign
Railways. 3169.
Question re differential rates for carriage of ——. 1020.
Question re prices of —— on different railways. 1295.
Questicn re the rates charged for the carriage of ——. 1296-97.
Question re rates for carriage of Railway ——. 2964-65.
Question re sale of unclaimed —— by auction at Kalyan. 1290.

COAL CONTRACT—
Question re —— for carriage of coal from Cal-utta to Rangoon. 2737-39.
COAL MINE ACCIDENTS-—

Questions re 1608.
COAL RATES—
Question regarding reduction of —— on Railways. 3232.

COBRA ANTIVENINE—
Questior. by Rai Bahadur G. C. Nag re manufacture and wider distribution
of v 1094.
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (De. GOUR)—
Presentation of Report of Select Committee. 2549. ‘ v
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (MUNSHI ISWAR
SARAN)—
Staten:)nent by Mr. President that the Standing Order do not provide for the
moving of a Bill by any one but its introducer. 2598.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Mr. AGARWALA )—
Motion to refer to Select Committee. 4044.

Adopted. 4044.
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—
Motion to postpone the consideration of ——. Negatived. 1022-1034.

Motion to conside:. 1034.
Motion adopted. 1034.

Consideration of rlauses 1-10 of the ——. 1034-1059.
Motion to consider clause 10 of the ——. 1114-1118.
Motion to corsider clause 11 of the ——. 1119-1162.
Consideration of clanses 1-10 of the ——. 1034-1059.

Consideration of clauses 16 (1)-19. 1239-1286.
Consideration of clauses 19-20 (3). 1300-1330
Consideration of clauses 20 (3)-23 (3). 1372-1412.
Consideration of clauses 23 (3)-26 (iv). 1472-1524.
Consideration of clauses 27 (1)-33 (1). 1545-1581.
Consideration of clauses 33 (1)-46. 1722-1751, 1752-1767.
Cogsideration of clauses 47-61. 1804-1840.

Consideration of clauses 62-76 (1). 1991-2010.
Consideration of clauses 77-99. 2011-2043

Consideration of clauses 99-127. 2051-2090.
Consideration of clauses 99-127-A.-159. 2162-2219.
Reconsideration of clauses 118 33, 162. 2223-2244, hd

Renumberine of clauses in consecutive order. Title and Preamble sdded,
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CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—contd.
Motion that —- as passed by the Council of State and amended by the
legiclative Assembly be passed. 2788-2802.
Jonsideration of (Further amendments by Couneil of State). 3815-3829.
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (AMENDMENT
OF SECTION 4)—
Motion tc refer to Select Comamittee. Adopted 2550-2563.
Motion to consider Report of Select Committee. 4038.
Motion to pass. 4038.
Adopted. 4078S.
COLLEGE AND SCHOOLS—
Question re nummber of —— at Delhi and grants made. 3099.
COMMANDER-IN-CRTEF, HIS EXCELLENCY THE—
Criminal Law Amendment Bill. (Consideration of ——). 2638-39.
General discussion of the budget for 1923-24. First stage. 3031-34.
Motion to consider the Finance Bill. 3698-99.
Resolution re King’s Commissions for Indians. 1460-65.
Resoltion r2 King’s Commissions for Indians and Indianization of Indian
Regtments. 2417-18.
COMMERCIAL INTELLIGENCE—
Budget Demands for Crants ——. 3623-27.
COMMISSARIAT DEPARTMENT—
Question re eorruption in ——. 1359.
COMMITSSION-- -
Question re the constitution and funections of the Public Services —. 2158.
COMMISSIONS (MILITARY)—
Question re training of Indians for —— in Artillery, Engineering, Air Force
and Royal Marine. 2479.
COMMISSIONERS—
Question re appointment of two —— in one Division in Asgam. 1092.
Question r¢ —— of Feudatory States, Orissa. 3937.

COMMISSIONERSHIPS DIVISIONAL, CENTRAL PROVINCES—

Question by Rai Bahadur G. C. Nag, re abolition of ——. 1102,
COMMISSIONED OFFICERS IN THE ARMY IN INDIA—

Question by Mr. B. Venkatapatiraju re —. -1011.
COMMITTEE—

Announeement re personnel of Public Accounts ——. 3873.

Announcement by the President of the election of members for the Public

Aeccounts ——. 3854.
Election of members for the Public Accounts ——. 3845-54.

See “ Fublic Accounts.”

Statement laid on the table re —— sittings and costs thereon. 3690.
Statement re ‘freport of —— on Arms Act Rules. 2672.

Question regarding Cotton ——. 3938-3937,
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COMMITTEES- -
Question re Government —— and their findings. 994.
Question re the report of the Arms Rules —. 2347.
Question re report of Military Requirements ——. 2547.

Question re report of North-West Frontier ——. 2672.
Question re report of Racial Distinetions ——. 2547.
Question re work and cost of ——. 1295.
COMMITTEES OF LEGISLATIVE ASSEMBLY—
Question re discussion of the report of the —. 1073.

COMMUNAL AND CLASS REPRESENTATION—
Resolution re —— in services under the Government of India. 3192-3227.

COMMUNICATION—
. Question by Mr. N. M. Joshi re means of —— between passengers on Railways
1907,

COMMUNITIES, REPRESENTATION OF—
Question by M. K. Reddi Garu re adequate —— in Public Services, Madras.
1069.

COMPANIES (RATLWAY)—
Question re rule of —— Working State Railways. 2149.

COMPANIES (INDIAN)—
Question re separation of the Indian Department from the Provincial Registra-
tion Departme-+ in Madres. 3129.

COMPENSATION—
Question re grant of —— to villagers in Bannu. 972
" Question re rayment of — to Rohilkhund and Kumaon Railway in connection
with wood fuel. 1167.
CONCESSIONS—

Resolution re railway —— and reductions in fares. 3946-53.

Question r¢ —— to tea garden coolies by Assam Bengal Rallway 1888.
CONCESSION TICKETS—

Question re issme of first and sarond class —— on Railways. 3623.
CONFERENCE, "MPIRE—

Question by Dr. H. 8. Gour re —. 1089.

Question by Mr Seshagiri Ayyar rc Indian representative on ——, 1989,

’ CONFISCATION _f PROPERTY—

Question by Mr. Agarwala ro —— under Regulation ITI of 1818. 3172.

CONGRESE— .

Question re arresis in North-West Frontier Province of persons connected
with and Khilafat agitation. 2278-79

CONGRESS AND KHILAFAT—

Question re treating of —— agitation prisoners as politieal pnsoners. 2280.
CONSTITUTTONAL REFORMS IN INDTA—

Question by Mr. T. V. Seshagiri Ayyar re (R. B. Muzoomdar’s Resolution).

- 1071.
CONTINGENCIES— °
Question re expendifure on the hdlﬂs of “Supply and Services” and —w—,
2952,

TASLD 6
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CONTINGENT EXPENDITURE—
Question re —— on the Government of India Departments. 3105-06.
CONTRACT—
See “East Tndian Railway.” 1337-38.
CONVEYANCE ALLOWANCE—
Budget demand for —— of members of the Couneil of State. 3466-68.
Question re grant of Motor Haulage and — to members of the Indian Legis-
Inture in Delhi, 2411-12. /!
See “ legislative Assembly.”
CONVICT SETTLEMENTS—
‘Budget. Demands for Grants. Jails and ——. 3669.
COOQLIES— ‘ ' 7
Question re concessions to tea garden —— by Assam Bengal Railway.
1888.
COORG—
Budret. Demands for Grants 3673.
Question re memorial for the amalgamation of —— with Madras. 3126.
COPARCENER—
Hindu —— Liability Bill.
Aotion to refer to Select Committee. Negatived. 2563-78.
CORRUPTION ON RAILWAYS—

Discussion reluting to ——. 3383-88.
CORRUPTION IN GOVERNMENT DEPARTMENTS—
Question re 1359.

COTELINGAM, Mr. J P—

Budget demand under Department of Education and Health. 3525-27.

Budget demand under sub-head ordinary expenses under Roilways (Traffie
Department). ~3386.

Cantonments (House Accommodation) Bill. 1699-1700, 170

Motion to adjourn the consideration of clause 2 of the Finance Bill ye enhaneed
salt duty. 3723.

Motion to take into consideration the Government Savings Banks (Amend-
ment) Bill. 2839-40.

Motion that the Report of the Select Committee on the Indian Penal Code
{Amendment) Bill be taken into consideration. 2807.

Question re —-— the purchase of Stores through the Central Stores Depart-
ment. 2785-87.

Resolutions 7¢ adequate class and communal representation in services under
the Government of India. 3225,

Resolution re adoption of a poliey of protection. 2363.
Resolution r¢ emigration of unskilled labourers to Ceylon. 2110, 2111,
2138.
COTTON— : ’
Question regarding —— Committee. 3836-37.

Messages from Council of State re Cantonments (House Accommodstion)
Bill and —— Transport Bill. 2247.
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COTTON CESS BILL (INDIAN)—
See ¢ Indian —”
Motion to counsider Report of Joint Committee. 2650.
Adopted. 2663.

COTTON TRANSPORT BILL— 4
Presentation cf the Report of the Joiut Committee vu the —— by the Hon’ble

Mr. C. A. Innes. 1021.

Motion to consider Report of Joint Committee, 1707.
Motion to re-commit to Joint Committee, 1707.
Motion to re-commit to Select Committee. 1710.
Negatived. 1713 -
Consideration. 1714-1720.
Motion to pass. 1720.
Adopted. 1720.

COUNCILS—
Question re Local Advisory —- on Railways. 4014

COUNCIL BILLS—
iJuestion re 2670-71.
COUNCIL CHAMBER, LUCKNOW—
Question by Lala Girdharilal Agarwala re
COUNCIL OF INDIA—
Question by Mr. K. C. Neogy and Mr. Seshagiri Ayyar re appointments to
—. 1287.

COUNCIL OF STA1E—

Budget uemand for conveyance allowance of members of the 3466-68.

Budget aemand for travelling allowance of members of the —. 3465-66.

Message from the —— re the Criminal Tribes Aet, 1911. 1653.

Message from —— re Indian Cotton Cess Bill. 1751-52.

Message from the —— Indian Mines, Indian Boilers and Malabar Comple-
tion of Trials Bills passed by that Chamber. 2348.

Message from —— re Naval Armaments Bill. 2609. )

Messages from re ludian Mactories (Amendment) Bill and Workmen’s
Compensation Bill. 2700-2701.

Messages from —— re Cantonments (House Accommodation) Bill and Cotton
Transport Bill. 2247.

Message from —— re Paper Currency and Repealing and Amending Bills.
2881,

Message from the —— re Code of Criminel Procedure (Amendment) Bill.
2965. .

Message from the —— re¢ the Married Women’s Property Act. 3028.

Messages from the —— r¢ passing of certain Bills by it. 3130.
Message from th: —— 7re¢ further amendments to the Coce of Criminal Pro-
cedure (Ameniament) Bill as amended by the Legislative Assembly. 3439.
Message from the —~ r¢ the bill for the suppression of traffic in women and
children. 3556.

Message from —— r¢ the Indian Finance Bill as passed by them with amend-
ments. 3945

Messages from —— re Legal Pradlitioners (Women) Bill and WMerchant Ship-
ping Bill. 4017.

1077.
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COUNCI1L OF STATE—contd.

Question re the election of Mr. A. B. Muhammad Hussain to.the —— for the
Sind Muhammadan Constituency. 2413-14.

Statement (laid on the table) re amounts drawn by Members of -the —— and
Legislative Assembly on account of travelling and . bhalting allowance.
1602-04.

COUPE COMPOSITES—
Question re expenditure on ——.  4008-09.

CRIMINAL LAW AMENDMENT ACT—
. Question re withdrawal of —— during the Royal visit. 998:

CRIMINAL LAW AMENDMENT BILL (RACIAlL, DISTINCTIONS IN
TRIALS)—
Introduction. 1897-99.
Motion to take into consideration. 2486-2502.
Adopted. 2502.
Consideration. 2502-2545,
Further consideration of —. 2609-42
Motion to pass. 2642.
Adopted. 2649.
Motion for consideration of ——. (Amendments by Council of State). 3131.
Adopted. 313L
Consideration. 3132-33. .
Motion for agreement. 3133. \

Passed. 3133.
Assent of the Governor General to ——. 3815.
CRIMINAL PROCEDURE CODE—
Question by Mr. Girdharilal Agarwala re amendment of —— extending the

powers of High Court. 1085.
See “ Code of Criminal Procedure (Amendment) Bill.”
CRIMINAL TRIBES ACT—

Message from Council of State re ——, 1911. 1653,
CRIMINAL TRIBES (AMENDMENT) ACT, 1923—
Assent to the —— by the Governor General. 2011.
CRIPPLES—
Question re expenditure on persons unable to earn their. livelihood.
2343-44. :

CROOKSHANK, CoLoNeL Siz SYDNEY— °
Budget demands for grants. Civil Works. 3657,

Budget demand for Indian Postal and Telegraph Department. 3573-74.
Budget demand for Indo-European Telegraph Department. 8593-94.

Budget demand for Legislature under Geueral Administration (Hill Journey
Charges). 2431.

Explanation given hy —— of the present position of the Imperial Wireless. -
3865-67.

Motion for leave to introduce the (fovermment Savings Banks (Amendment)
. Bill. 2485. :
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CROOKSHANK, CoLoNeEL SiR SYDNEY-—contd.
Government Savings Banks (Amendment) Bill. 2838-39, 2841-42.
Resolution re King’s Commissions for Indtans and Indianization of Indian
Regiments. 2444<45.
CURRENCY—
Budget demands for grants. —. 3672.
CURRENCY NOTES—
Question re signature on —— of the value of Rs. 100 and less changing
hands. 31:2. '
CUSTOMS—
Budget demand ——. 3240-74.
Question re increase in the prices of foodstuffs and increase in the pay of
customs establishment at Karaehi. 3117.
CUSTOMS (KARACHI)—
Question re appointment to post of Assistant Collector of ——. 3438.

Question re increase of assessment work of parcels received from England.
3118.

CUSTOMS ASSISTANT COLLECTOR, KARACHI--

Question by Mr. . C. Sbahani re the appointment of a third —. 1019.
CUTS IN DEMANDS—

Statement of ——. 3674.

CUTTACK-TALCHER LINE—
Question re completion of —. 3859.

D
DACCA— o
Question r¢ head Post Offices in ——. £848-2849.
DACOITIES—
See “ Raisina Qusrters —."”
DAIRY FARMS—

Question by Mr. B. N. Misra re appointment of Indian Swupervisor of
Military —. 967.

DAKRA— ‘
Question re inclusion of villages of Gerhi and ——in Dehza Dun Cantom-
ment. 2845. '
Question re income of nullah near Garhi and —. 2846.

DALAL, Sirpar B. A—

Budget demand under sub-head ordinary cxpenges under Railway (Traffie
Department supply of wagons). $385. ’

Budget Demands for Grants. Stamps. 3618,

Qu;;%i:u regarding contract for Refreshment Roums at Railway Stations.

DAS, Baru BRAJA SUNDAR—-

Budget demand ; Customs (Reduction by 11 lakhs).e 3263-65.

Budget demand for salt. 3416-17.

Budget. Demands for Grants. Commercial Intelligence. 3626.
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DAS, Basu BRAJA SUNDAR—contd.

Budget. Demands for Grants. Delhi. 3653-3654.

Malkharoda and Gaontia Villages Laws Bill. Consideration of —. 3847-48.

Question re coaching traffic earnings of the Bengal-Nagpur Railway. 3859.

Question re Cominissioners of Feudatory States, Orissa. 3937.

Question re completion of Cuttack-Talcher line. 3859.

Question re Government consultation on changes in law affecting the Hindu
Society. 3864.

Question regarding lac-research work. 3232-33.

Question re mileage of Bengal-Nagpur Railway running through Ooriya
speaking countries. 3859. )

Question re number of men in the service of the Bengal-Nagpur Railway.

3860. . ‘

Question re Political Agent of Feudatory States, Orissa. 3937.

Question re Passenger Superintendents on Bengal-Nagpur Railway. 3860-
3861.

Question re Rajkumar Colleges for aristocrats. 3864-3865.

Question re reductions in staff of Bengal-Nagpur Railway. 38065.

Question re reduction under head Opium (Remarks by Retrenchment Com-
mittee). 3872.

Supplementary question by re Mr. Arkwright's report on the suitability
of a port on Orissa coast. 1062.

Resolutions re adequate class and communal representation in services under
the Government of India. 3217-19.

DEATHS—-

Question r¢e —— in Delhi due to commission ot an offence. 2221
DEBATES IN LEGISLATIVE ASSEMBLY—

Remarks by P. L. A. on Parliamentary courtesy in —. 3717.
DEBT—

See ¢ Sinking Funds.”
DEBT AND TAXATION—

Question by Mr. B. Veukatapatitaja r¢e —~ and expenditure on productive

purposes. 1009.

DECK PASSENGER COMMITTEE-—

Question re the action taken on {he recommendalions of the —. 2478,
DEFENCE OF INDIA— ' P

Question by Mr. B. Venkatapatiraju re expenditure on 1008.

DEFERRED REBATES—PREVENTION OF — BILL—

Motion for leave to introduce. 4047.

Adopted. 4047. (
Introduced. 4047.

Motion for circulation. 4047,

Adopted. 4047.

DEFERRED REBATE SYSTEM—

Question re —. 1889.

DEHRA DUN AND PUSA INSTITUTES—

Question; by Mr. B. Venkatapatiraju re rescarch at —-, 1009.

DEHRA DUN CAN1ONMENT— .

.

Question re inclusion of villages of Garhi and Dakra in ——, 2844-2845.

’
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DE LA RUE STAMP PRINTERS—
Question re continuance of contract. 2151.

DELEGATION—
Question re Indian —— from Kenya to London Conferemce. 3870-3871.

DELHI-—
Budget. Demands for Grants. ——. 3649-3657.
Budget. Demands for Grants. New Capital at —. 3674.
Question re comparison of electricity rates at ——. 2667.
Question r¢ condition of Mosques in ——. 2347.
Question re deatts in —— due to commission of an offence. 2221.
Question re electricity charges in ——. 3683.
Question re expenditure on the upkeep of the ancient buildings of interest
at—. 3098-99.
Question re ol® Mosques in and around ——. 3940-3943.
Question re number of Art Colleges and Schools at —— and grants made
3099. '
Question re recovery of rents of quarters in —. 3682.
Question re rent of Bungalows supplied to officers in ——. 3683-84.
See also “ Mosques.”
DELHI FORT—
Question re¢ demolitr=n of historical buildings in ——. 2221,
DELHI MURDER CASES—
Questions by Mr. Agarwala re ——. 1846.
DELHI, NEW—
" Question, re income and expenditure on ——. 3682.
Questicn re income of —— Municipality. 3684.
DELHI, POLICE SERGEANTS—
Qnestion regarding recruitment and pay of —. 3233
DELHI, POLICE SUB-INSPECTOR—
Question regarding pay of ——. 3233-34.
DELHI, PROVINCIAL GRANT—"
Question by Dr. H. 8. Gour as to effect of Assembly’s retrenchment in —,
1099. ‘
DELHI, RAILWAY STATION—
Question re removal of Ist and 2nd class waiting rooms at —— to upper
storey. 2150-51.
Qnestion. regarding rule relating to issue of Railway Receipts at ——. 3231.
Qnection re stoppage of tongas outside ——. 3969-3970.
DELHT UNTVERSITY—
Question re maintenance grant for the
3099.
DELHAT UN{VERSITY GRANT—
Question hy Mr. Jamnadas Dwarkadas re reduction in—. 1102.
DELHT WORKS, TMPERTAL—
Qnuestion #e {enders for -, 2742-2743.

DEMANDS (LIST OF)—
Madification of Procedure in regard to discussion of ——. 3239,

and affiliated Colleges, etec.

)
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DEMANDS—

Statement of —— refused by the Legislative Assembly and restored by the
Guverncr Gereral in Council. 3845.
DEMANDS FOR GRANTS—
Discussion on question of debating small demands after larger demand (om
same subject) has been moved and voted on. - 3382-83.
Extension of time for diseussion ——. 3596.
Summery of cuts m ——. 3674-75.

DEMANDS FOR SUPPLEMENTARY GRANTS—

Motion re 3109-10.
DEOLALI CANTONMENT—

Question re extension of the ——. 2958,
DEPARTMENTAL EXPENDITURE—

Question re —— during the last fortnight of March. 2953,

DEPARTMENTS (GOVERNMENT OF INDIA)—
See “ Contingent Expenditure.”

DEPRECIATION FUND—

Question by Mr. N. M. Joshi re utilisation of ——on the Great Indian
Peninsula Railway. 1292,

DEPUTATION—
Question re report of —— to Fiji and British Gmana. 2548.
DEPUTY SHIPPING MASTER AND SHIPPING MASTER, CALCUTTA—

Question re complaint against ——. 1351-52.
DEWAR, Mr—
Question re office order by —— A. G., Punjab. re absences from office
1528-29.

DILPASHAR RIVER BRIDGE—
Question r¢e ——, Bengal. 1235. ‘
DIRECTOR GENERAL, INDIAN MEDICAL SERVICE—

Question re functions of ——. 4014  °
DIRECTOR GENERAL, POST OFFICRS—
Question re Assistant to ——. 3929-3930.

DISSOLUTION OF LEGISLATURE—
Question regarding lapsing of Bills on' the ——, 3330,
DIVISTONAL COMMISSIONERSHIP(S)—
Ouestion re abolition of the nosta nf
Onestion re abolition of 1529
DOOR-KFEPER. EUCROPEAN—
Qnuestion hy Mr. Manmohandas Ramji re
1077.

in'Bihar and Orissa. 3100-01.

in Bomhay Port Establishment.

DRAFTSMEN (EUROPEAN)—

Question by Mr. Manmohandas Ramji re maintenance of six —— in Simla
Survey Drawing Office. 1077.

DWARKADAS, Mre. JAMNADAS— ‘

Adjournment of rvesolution re despatch from Secretary of State re Indian
Antonomy. 2735,
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DWARKADAS, Mz JAMNADAS—conid.

Appoinunent of a Royal Commission ou ludian Services. 1480.

Budgel. General discussion of the —for 1923-24. First stage. 3048-3052.

Buaget demand ; Customs (Pay ol establishment). 3248-49.

Budget demand ; Customs (Heduction by 4 lakhs). 3270.

Budget demand far Bailways (Miscellaneous expenditure). 3354-55

Buagel. Discussion on nominal cuws relating W non-votable expenditure,
general questions, relating Lo volawe cxpenditwe.  3374-75.

Budget demand for Railways. Motion for reduction. 3401-02.

Budget demand for Legislature under General Administration (Hill Journey
Chorges). 3431-33.

Budget. Demand for the Office of the I’. 5. V. 344243,

Budget demand for Industries Department. 354l1.

Budget. Demands for Grants. Interest on Debt and Binking Funds. 3620.

Budget. Demands for Grants. BMiseellaneous (Public Serviees Commis-
giom). 3631-3632, 3640, 3641.

Consideration of clause 2 of the Finance Bill. 3755-56.

Consideration of elauses 11 and 16 of the Code of Criminal Proeedure (Amend-
ment) Bill. 1167, 1245.

Consideration of clause 22 of the Code of Criminal Procedure (Amendment)
Bill as passed by the Council of State. 1407.

Consideration of lndian Finance Bill. 3975-3977, 3978, 4000.

Lonsideration of Workmen's Compensation Bill. 1863-1864, 1877-1878.

Consideration of the Report of the Select Committee on the Indian Offieial
Secrets Bill. 2782, 2783.

Criminal Law Amendment Bill. (Lonsxdmhon of ). 2628-29, 2645,

Further consideration of Workmen’s Compensation Bill. 1962-1963, 1964,
1989-1990.

Motion for adjournment to discuss the appointment of a Royal Commission
on Inuian Services. 1596, 1597, 1598.

Motion that the Indian Factories (Amendment) Bill be taken into eonsider-
ation. 2095. -

Motion that the Report of the Select Committee,on the Indian Penal,Code
(Amendment) Bill be taken into consideration. 2811, 2817, 2618.

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. ,2836.

Motion to consider the Code of Criminal Procedure (Amendment) Bill
1058-59.

Motion to pass the Finance Bill. 3809-11

Motion {0 postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1024, 1026, 1027.

Motion to refer Indian Cotton Cess Bifl to Joint Committes. 1621.

Motion to refer the Exclusion from Inheritance Bill to Select Commities.
2206-2297, 2208, 2209.

Motion to refer the Land Acquisitivn (Amendwent) Bill to Select Committee.
2332, £334-2335.

Motion to take into consideration the Criminal Law Amendment Bill. 2510-
-11, 2516.

Motion to take into consideration the Report of the Select Committee on the
Married Women’s Property fAmendment) Bill, 2288, &

L40LD 7
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DWARKADAS, Mg, JAMNADAS—concld.

Point of order whether sinking fund can be discussed during budget demands.
3346. -

Postponement of resolution re separation of railway from general finance.
2019.

Question re Council Bills, 2670-2671.

Question by —— re development of Forest College at Dehra Dun into a
Research Institute. 1085.

Question re elections to the Legislative Council in Kenya. 987.

Question re Imperial Wireless. 3865-3870.

Question re limited respoumsibility assumed by the British India Steam
Navigation Company towards passengers. 977.

Question re Mr. Keating’s minute of dissent to report of the British Guiana
Deputation. 1076.

Question re non-appointment of a Shipping Committee. 1075-76.

Question re opinions of the Local Governments on the O'Domnell Circular.
1075.

Question re procedure in regard to further progress of the Indian Finunce
Bill. 3846.

Question re rcduction in Delii University grant. 1102

Question re sale of Council Bills. 2278.

Question re statement of New India on the Resolution r¢ lndian Autouomy.
2409

Question (Supplementary) re importation of sleepers. 3128,

Question (Supplementary) regarding railway sleepers. 3236.

Report of North-West Frontier Committee. 3871.

Resolutions re abolition of reserved compartments on Railways for particular
communities. 3187-89.

Resolution re adcption of a policy of protection. 2348, 2356, 2363, 2370,
2401-2405.

Resolution re change of method of examination for the Indian Civil Service.
1425-27,

Resolution re emigration of unskilled labourers to Straits Settlements and
Malay States. 2144.

Resolution re King’s Commissions for Indians and Indianization of the Army.
2429,

Resolution re status of Indian settlers in Kenva. 2710-2711.

Resolution re wiping out of Provincial contribution. 2673, 2601-2693.

Resolution re Workmen'’s compensation in agriculture, 1792.

Special Marriage Bill.—Motion to circulate for opinion. 3906-08.

Statement of business by the Hon’ble Sir Maleolm Hailey, 2050.

S
EAST INDIAN RAILWAY—
Question re admiseion to Engineering Serviee,——. 4011-12.
Question re Catering Departments in the —— and Eastern; Bengal Railway.

2155-56.
Question re claims made for goods lost against ——. 2730.
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EAST INDIAN RATLWAY—contd. -
Question re diffienlties in getting reserved accommodation on ——. 3690.
Question re expenditure on —— and Great Indian Peninsula Railway. 1170.

Question re expenditure on —— stock. 4011.

Question re management of —— and Great Indian Peninsula Railway. 1355-
56.

Question re payment of compensation for income-tax to deferred annuitants
on —, .

Question re preferential employment of Ahglo-Indians on ——. 964.

Question re reduction of rates and fares on ——. 1295.

Question re reserving of 1st and 2nd class compartments on ——. 3023-24.

" Question re termination of —— contract with the ——. 1337-38.

EASTERN BENGAL RATILWAY—

Question re Catering Departments in the East Indian Railway and —.
2155-56.

Question by Mr. K. Ahmed re inconveniences to passengers on the ——. 1112,

Question re insufficient time allowed for purchase of tickets on the —.
1336. -

Question re recruitment of staff on ——. 1338-39.

Question re travelling restrictions on Inter and 3rd class passengers on —.

1164.
EDUCATION—
Budget. Demands for Grants. ——. 3646-48.
Budgret Demand for Grants. Chiefs’ Colleges. 3646,
Question re railway expenditurée on ——. 4008.
EDUCATION AND HEALTH DEPARTMENT— ’
Budget demand for —. 3523-38

EIGHT ANNA PIECES--
Question re nickel —— and four anna pieces. 1613-14.

FIGHT ANNA NICKEL PIECES— ) .
Question re non-acceptance of nickel four anna and —— in Delhi. 1415.

ELECTION(8)—
Announcement re postponement of General —— in Kenya. 1695.
Announcement by the President of the —— of Members of the Publie
Acecounts Committee. 3854.
Question re the —— of officials to the Indian Legislature. 2152.
Question regarding dates of —— to central local legislataures. 3231.

ELECTION EXPENSES—

Question re fixing of scale of —. 3171.
ELECTORAL RULES—
Statement re conference to consider regulations under the ——. 2923,

ELECTRIC INSTALLATION—
Question re —— at Ambala Cantonment. 2954.
ELECTRICITY RATES— ’
Question re comparison of at Delhi. 2667.
ELLAHAYA, SHEDMAN—  ° . .
Qu;&on re withholding of gratuity due to —— North-Western Railway.
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EMBANKMENT—
~ Bee “ Irrigation.”
EMIGRANTS FOR FIJI—

Question by Mr. B. Venkatapatiraju re —. 1007.
EMIGRATION—

Notifieation laid on the table re of unskilled labour to the Straits Bettle-

ments, the Federated Malay States. 1332-33.
Notification laid on the table re of unskilled labourers to Ceylon.

1333-1334. !
Resolution re —— of unskilled labourers to Ceylon. 2104-2143.
Resolution re —— of unskilled labourers to Straits Settlements and Malay
States. 2143-46. \
Resolution re of unskilled labourers to Mauritins. 3138-68.
See “Labourers.”
EMIGRATION (EXTERNAL)—
Budget. Demands for Grants. ——. 3671.
FEMIGRATION (INTERNAL)—
Budget. Demands for Grants. ——. 3671.
EMPIRE EXHIBITION—
Question re Dewan Bahadur Vijiaraghavachariar’s work on ——. 2549,
EMPLOYEES—
Question re dismissal of railway —— and saving effected. 4006.
Question re extensions of services after 55 vears of age of —— of Neérth-

Western Railway. 2671.

EMPLOYERS IN THE GOVERNMENT OF INDIA SECRETARIAT—

Statement re laid on the table. 956.
ENGINEERING SERVICES—

Question re admission to —— East Tndian Railway. 4011-12.
EUROPEAN COMPARTMENTS—

Question r¢ Indians in FEnropean costnme travelling on Railways. 2278
FETROPEAN COMPARTMFENTS ON RATLWAYS—

Question re Tndians travelling in ——. 2045.
EVIDENCE (AMENDMENT) BILL, INDTAN—

Motion for leave to introduce. 4046.

Adopted. 4846.

Introdneed. 4046.
EXAMINATION, DEPARTMENTAT—

Question re candidature of temporarv clerks for . -1107.

Question re particulars of candidates appearing in —.. 1107.

Question re passing of by officers in Political Department. 974.
EXCHANGE COMPENSATION—

Question re payment of —— allowances to overnment employees . 3124.
EXCISE— .
Budget Demands for Grants. ——. 3619,

EXCLUSTION FRQM INHERITANCE BILT—

Motion to refer to Select Committee. 2291-2303.
Adopted. 2303.
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EXCLUSION FROM TNHERITANCE BILL—eontd.

Motion that Sir Campbell:’Rhodes: and Maulvi Abul Kasem be added as

- members of the Select Committee on —. 2784.

Adopted. 2784. ’

- Presentation of the Report of the Select Committee on the —. 8872,

Motion to eonsider Report of Select Committee. 4018,

Motion for re-cirevlation. 4019,

Motion to pass. 4038.

: Adopted. - 4038.
EXECUTIVE COUNCIL—

Budget demand for —— (tour expemses). ' 5446-3448,
EXECUTIVE COUNCIL MEMBERS—

Question re cost of carriages built for —. - 3728.
EXODUS TO SIMLA—

Question by Mr. I. Venkatapatiraju re —. 1005.
EXPENDITURE—

Question re —— on families of soldiers killed during the war. 2345,

Question re Railway Revenue —. 2278,
EXPENDITURE IN ENGLAND—

Budget. Demands for Grants. —— under the control of the Secretary of

State. 3662.
Budeet. Demands for Grants.
sioner. 3663.

EXPENDITURE ON INDIA OFFICE— -

Question re alloeation of between Tndia and British Treasury. 1078.
EXPENDITURE, REDUCTION OF—

Buestion re —-— (Military) and tetal Imperial revenue. 1008

EXTRA ASSISTANT COMMISSIONERS—
Question re us Tndian Tax Officers in Assam. 2664-2665.

under the control of the High Commis-

¥
FACTORTES—
See “ Indian —— /Amendment) Bill.”
FATYAZ KHAN, Mr. MOHAMMAD—
Question re additional Distriet Magistrate, Delhi. 989,
Question re appointment of “ Whips” by Government. 3688.
Question re cost of homhing on the frontier. 3687.
Question re cost of carriages built for Members of Fixecutive Couneil. . 3728.
Question re demolition of historical bunildings in Delhi Fort. 2221.
Question re discussion of resolution re Arms Aet exemption of members. -3687.
Quesiion re elizibility of politieal prisoners to serve in Legislatures. 1001,
Question re historical buildings in Agra Fort. 2221.
' -Qmestion re inports of motor éars and motor eyeles. 2222
Question re instruetions for voting to non-official nominated members. - 3686.
Question re issue of free railway passes to soldiers going on leave. 3687.

mn re operalion of the Foreign Enlistment Aet, 1870, in British-Indis.



54 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

FATYAZ KHAN, Mr. MOHAMMAD—contd.

Question re payment of remuneration to Mr. Rustomji for his lectures in
America on India. 1004.

Question re political prisoners in Delhi Jail. 1001. .

Question re power of free voting of the nominated non-official members.
3686-87.

Question re power of the Legislative Assembly to reduce the pay of officers
of the Civi! Service or the Army. 3857.

Question re publication of the Report of Arms Rules Revising Committee.
1017. -

Question re special train for Prince of Wales. 3728.

Question re tenders for Imperial Delhi Works. 2742-2743.

Question re treatment in Jail of Maolana Qutbuddin, Editor of the “ Congress.”
1001.

FARES—
Resolution re railway concessions and reductions in ——. 3946-3953.

FARTDOONJT, Mz. RUSTOMIT—
Consideration of clanse 17 of the Code of Criminal Procedure (Amendment)

Bill. 1273.
Oath of Office. 955.
FEE—
Question re —— for professional services in Cantonment General Hospitals
2155.
FEMALE TICKET COLLECTORS—
Question r¢e —— on railways. 1358-59.
FEUDATORY STATES—
Question re Commissioners of —— Orissa. 3937.
Question re officers in ——, Bihar and Orissa. 3973.
Question s¢ Political Agent of —— Orissa. 3937.
FIJI— o
Question re emigrants for——. 1007.

Question re report of deputations to —— and B.itish Guiana. 2548.
FINANCE—
Postponement of resolution re separation of railway from general —. 2914-
2923.
FINANCE BILL—
8ee “Indian —.
Question re vrocedure in regard to turther progress of the Indian —.
3846.

FINANCE DEPARTMENT—
Budget demand for (Pay of officers). 3538-39.
‘uestion re scrutiny of the proposals for expenditure on the
ment other than the Finanece Department. 3020.
FINANCE MEMSER—
Presentation of the Budget for 1922-23 by the Hon’ble Sir Basil Blackett.
2926-45. .

FIRE ARMS—
Question re Bill relating to employment of —— for dispersing assemblies.
1079,

by & Depart-
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FIRE ARMS—contd.
Question re Bill and rules for use of —— for dispersing an assembly. 1176.
Question re wharfage charge on ——. 1066.

FIROZESHAHI MOSQUES, DELHI—
Question re —— and other mosques on Qutab Road at Delhi. 3103.

FISH CURING INDUSTRY—
Question re expenditure on salt in econnection with——, 1069,

FLOODS—
—— in North Bengal. 3872
Question r¢e —— in Raj Shahi Division. 1165.
FLOODS IN BENGAL—
Question re breaches caused by —— and cost of diversions. 1234.
Question re report on Railway embankments and —. 1233.

FLOODS, NORTH BENGAL—
Question re statement promised by Government i connection with the ——,

3689,
FLOOD WATtR CHANNELS—
Questior r¢ on Sara-Sirajgunge Railway. 1234.
I“LOUR MILLS—
Question re depreciation of —.  4010.
Question re percentage of depreciation on a ——lor purposes of income-tax

collection. 2953.

FOREIGN ALl PCLITICAL DEPARTMENT—

Budget dewand {,r ——. 3469-98.
FOREIGN ENLISTMENT ACT, 1870—

Question re the operation of —— in British India. 1900.
FOREST—

Budget Demands. ——. 2nd stage. 3605-13.
FOREST COLLEGE, DEHRA DUN—

Question re development of —— into a Research Institute. 1085.
FOREST RESEARCH INSTITUTE, DEHRA DUN—

Question re —. 1609.

Question re employment of Indians in the ——.—1177
FORESTRY SCHOLARSHIPS—

Question re the grant of —— by the India Office. 1009.

FOUR ANNA P1ECES—

Question re uon-acceptunce of mckel-——and cight anna pieces in Delbi.
1415.
FRASER, SIR GORDON— r

General discussion of the budget for 1923-24. First stage. 3052-3065.

Oath of Office. 2801.
Reso'uticn r2 wiping out of Provineial contribution. 2677-2679.

FRONTIER CRIMES REGULATION—
Question re convictions under ——. 3931,

FRONTIER CROSSYNG REGULATION— .
Question re repeal of — in Upper Burma. 3170.
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FURLOUGH AND LEAVE REGULATIONS—
Question re the differences in —— between the European and Indian -Officers
on Railways. 1293.
FURNITURE—
Question re supply of Government——. 2668.

FURNITURE DEPARTMENT—
Question re transfer of the —— to a private agenmey. 3683.:

G

GAJJAN SINGH, SarvArR BAHADUR—
Indian Cotton Cess Bill. Consideration of Repart of Joint Commniftée. - 2683 -
Resolution re adequate class and communal representation in services under
the Government of India. 3198-3200.
Resolution re adcption of a policy of protection. 2379-2381:-

GARDENS—

Question re maintenance of —— at Raisina. 2666.
GARHI—

Question re inclusion of villages of —— and Dakra in Dehra Dun Cantonment.

2844-2845.

Question re income of nullah near —— and Dakra. 2846,

GARRISON IN INDIA AND HEADQUARTERS COMMAND-—
tion re recduction in ——.  965.

G. Y, SIR WILLIAM—
Gift of books by —— to Legislature. 1721

@ ERAL ADMINISTRATION—
.. Badget demand under 3417-35.
Budget—List of Demands for 3439-3517.
Budget demand for the office of the P. S. V. 3439-3444.
Budget demand for Staff and Household of the Governor General. 3444- -
3446. .
Budget demand for Executive Council —— (tour expenses). 3446-3448; -
Budget demand for Legislative Assembly —— (daily allowance of non-offieial
members). 3448-51.
Budget demand for Legislative Assembly (motor haulage;of ‘members). 3451+,

Budget demand for Council of State (travelling allowance). 3465-66.
Budget demand for conveyance allowance of members of the Council of State.
3466-68.
Budget demand for Foreign and Political Department. 3469-98.
Budget demand for Home Department. 3498-3517.
. Budget demand for——. 3523-3573.
Budget discussion. 3563.
GENERAL CLAUSES (AMENDMENT) BILL—
Motion for leave to introduce. 4050.
Adopted. 4050. : !
Introduced. 40560

GEOLOGICAL SURVEY— .
Budget. Demands for Grants. 3669.
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GERMAN EAST AFRICA—

Question re d»aths of British and Indian soldiers in 2345-2346.
6@HAZIABAD—
Question re inconvenience at 3rd class booking office at ——. 1617,
'GHOSE, S. K—
Question re the appointment of Mr. as a Shipping Broker in Bengal
1349. ‘

‘GHULAMJILANI BIJLI KHAN, Sarpar—

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2431-2432.

GHULAM RASUL KIIAN OF SAFEDA—
Question re ——. 2279.

GIDNEY, LicutexanT-CoLoNEL H. A. J.—

Budget demand ; Customs (Pay of establishinent). 3246-47.

Budget demand for Income-tax (Re-organisation of Department). 3291.

Budget demand [-r Railways (Miscellaneous expenditure joint Councils and
Boards). 35349-50.

Budget demand under sub-head Foreign and Political Department. 3492-93.

Budget demand for Department of Education and Health (Medical).
3533-37.

Budget cemand for General Administration. 3563-67.

Budget demand for Indian Postal and Telegraph Department. 3584-85.

Budget. Demands for Grants. Miscellaneous (Public Services Commission).
3632-33.

Further consideration of Workmen’s Compensation Bill. 1909-29, 1968, 1972,
1974.

Motion for adjournment to discuss the appointment of a Royal Commission
on Indian Services. 1590-91.

Motion to take into consideration the Criminal Law Amendment Bill.
2500-01.

Question re condition of permanent quarters at Raisina. 3861-62.

Question re differentiation in grant of interest-frce advances for passages to
Europe. 1887-58.

Question re cxtensions of services after 55 years of age of cmployees of
North-Western Railway. 2671.

Question re grant of marriage allowance to Indian Medical Department.
1019.

Question re marriage allowance granted to Royal Army Medical Corps refused
to I M.D. 4016-17. _

Question re probationary period for the Senior Branch of the Women’s Madi-
cal Service. 2483.

Question r¢ registration of nurses trained in India. 2481-82.

Question re retirements on Great Indian Peninsula Railway. 3971.

Question re¢ reversioni to duty of men serving er-India during the war.
2483.

Question (Sapplementary) re Egher Committee’s recommendations relating
to I. M. 8. 4016.

Question (Supplemcntary) re functions of Director General, Indian Medical
Service. 4914,

L49LD e 8
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GIDN'EY LieuTeNaNT-CoLoNEL H. A. J,—conid.

Question (Supplewentary) re transportation scheme on Great Indian Penin-
sula Railway. 3970,

Resolution re abolition of reserved eompartments on Railways for particular
communities. 2183-86.

Resolution re adequate class and communal representation in serv ices under
Governmen{ of India. 3220-21. :
Resolution re change of method of examination for the Indian Civil Service.

1416-18, 1439-42.
Resolution re King’s Commission for Indians and Indianization of Indian
Regiments. 2427-2431

GINWALA, Mr. P. P—

Budget. General. discussion of — for 1923-24. First stage. 2980-84.

Budget demand for Railways (working cxpenses). 3299-3304.

Budget demand for Railways (motion for reduetion by 1 erore and 14 lakhs).
3397-98.

Budget demand Jor the staff and household of the Governor General. 3445.

Budget demand under sub-head Executive Council. 3447-48.

Budget demand under sub-head Legislative Assembly. 3460-61.

Budget demand under sub-head Foreign and Political Department. 3488-89.

. Budget demand for Army Department (Standing Army). 3542-45.

Budget demand for General Administration. 3563, 3571-73.

Budget. Discussion on the question raised whether a member will be in
order to criticise a department after the budget for that department-has
been sanetioned.  3592. S—

Cons.deration of clause 33 of the Code of Criminal Procedure (Amendwent)
Bill. 1730, 1731, 1732, 1733.

Consideration of fnmmal Law Amendment Bill. 2647-49.

Motion to consider the Code of Criminal Procedure (Amendwment) Bill. 1039,

Motion to consider the Finance Bill. 3699.

Motion to take into consideration the Report of the Seleet Committee on the
Married Women's Property (Amendment) Bill, 2287-2288,

Question re authority for maintenance of Standing Army in India. 964.

Question re the authority under which the Standing Army in India is main-
tained. 2480-81.

Question re the purpose of Standing Army in India. 964.

Question (Supplementary) re alleged resignation of Secretary of State on
passing of the motion for adjournment regarding Public Services Commission.
3230.

Resolution re aﬁoatmn of a policy of protection. 2398-2401.

Resolution re King's Commissions for Indians dand Indianization of Indian
Regiments. 2440-2442, -

Resoiution re wiping out of Provincial contributions. 2688, 2639-2691.

GIRDHARDAS, Mr. NARAYANDAS—

Question re agreement relating to Thirumalvasal Port. 3128.

Question re separation of the Indian Companies Department from the Pro-
vincial Registration Department in Madras. 3128-29,

Question re addition to list of Income Tax Auditors. 2475.

Question re committee for selection of Income Tax Auditors. 2475-76.

Question re®ncome Tax Assessees and Facome Tax Auditors. 2476.

Question re modification of the Indian Companics Act {o suit the consti-
tution of Chit Associations and Nidhis in Madras. 2475,
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GIRDHARDAS, Mr. NARAYANDAS—contd.
Question r¢ nnmbher of Income Tax Assesseés in the Madras Presideney.

2475,
Question re number of Income Tax Auditors in the Madras Presidency. 2475.
- Question re rules for the enlistment of Income Tax Auditors. 2476.

Question re withdrawals from and loans on share ecapital to the Nidhis and
Chit Association. 2475.

GOLD STANDARD RESERVE—
Question re 3938-3940.
GOODS RATES—

Question re preferential —— granted by railways to Foreign Shipping
Companies. 1891.
GOUR, Dr. H. 5.—
- Appointment of a Royal Commission on Indian Services. 14vY-90.
Budget. General discussion of — for 1923-24. First stage. 3038-3042.
Budget demand for Railways (surplus profits). 3538-39.
Budget demand ; Customs (Pay of establishment). 3246.
Budget demand for Income-tax (Reorganisation of Department). 3278-79.
Budget demand under Salt. 3413.
Budget demand fcr Legislature under General Administration (Hill Journey
Charges). 3434-35.
Budget demand uuder sub-head Legislative Assembly (conveyaree allowance).
3454-56.
Budget demand under sub-head Home Department. 3506-07.
Budget demand for Eduent’on and Health Department. 3524.
Budget demand for Army Department (Standing Army). 3545-46.
Budget demard for Indian Postal and Telegraph Departricat. 3579-82.
Budget demands for grants. Forest (Allowances and Honoraria). 3606.
Budget. Demands for grants. Stamps. 3616-17, 3618, 3619.
Budget. Demands for grants. Delhi. 3654.
Budget. Discussion on nominal cuts relating to non-votable expenditure,
general questious-relating to votable expenditure. 3376.
CopE oF CIviL ’ROCEDURE (AMENDMENT) Binn—
Presentation of thie Report of the Select. Committee. 2549,
CopE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (AMENDMENT OF SECTION
4)—
Motion to refer to Select Committee. 2552-5.
CopE OF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of— -
Clause 24 1175-76.
Clause 26. 1517, 1518-20.
Clause 27. 1556-1557, 1561.
Clause 33 1576-1577, 1581, 2225, 2220, 2231, 2234-36, 2237.
Clavse 34. 3816-17. !
Clause 37. 1760-1761.
(Clause 47. 1806-1808, 1809, 1810, 1813-1814, 1815.
Clause 54. 1825, 1826, 1831, 1832, 1833.
Clause 59. 1838-40.
Clauze 63. 1991, 1992,
Clauze 66. 1993. ° .
Clause 67. 1993, 1998, 1999, 2000, 2001.
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GOUR, Dr. H. S.—cuntd.
. .CopE oF CRIMINAL PROCEDURE (AMENDMENT) Bi.L :
» Cons1deratxon of—

New Clause 71-A. 2006.
Clause 73. 2007-2008.
Clause 74. 2009.
Clause 86-A. 2013.
Clause 87. 2014.
Clause 88. 2019-20.
Clause 99. 2041-43..
Clause 106. 2063-64.
Clause 107. 2072.
Clause 109. (Further amendments by Council of State). 3817-19, 3820,
3324,
Clause 114. 2076-2077.
Clause 116. 2079, 2080.
Clause 117-A. 2083-84.
Clauses 127-A. and 127-B. 2089, 2090.
Clause 129. 2163-2166.
(Clause 132. 2177-79, 2183, 2194, 2195, 2196, 2203-04.
Consideration of clanse 2 of the Indian Finanee Bill. 3734, 3735.
Consideration of sub-clause (2) of clause 2 of the Finance Bill. 3777.
Consideration of Criminal Law (Amendment) Bill (Raeial dlstmetlons in
trials). 3133.
Consideration of Criminal Law Amendment Bill. 2612-13, 2617, 2618, 2621-
22, 2629, 2539, 2642.
Consideration of the Report of Select Committee on the Indian Official
Secrets Bill. 2762, 2763-2765, 2767, 2769, 2770, 2776, 2778, 2783-2784.
Consideration of the Report of the Joint Committee on the Indian Cotton Cess
Bill. 2749.
Consideration of Workmen’s Compensation Bill. 1862, 1878, 1880-1881, 1884.
Motion to refer Hindu Coparcener’s Liability Bill to Select Committee. 2563-
64, 2572, 2% 3, 9574, 2575, 2576-78.
Indizn Official Secrets Bill. Consideration of Seélect Committee’s Repert.
2245-47, 22¢0-61, 2262, 2269-70, 2274. :
Consideration of lieport of Select Committee on Indian Penal Code (Amend-
ment) Bill. 3835, 3836-38, 3842.
Information re moetings of the Legislative Assembly. 2923

Motion to refer Legal Practitioners (Amendment) Bill to Select Committee.
2579, 2581.

Legal Pructitioners (Women) B111 3853.

Consideration of Malkharoda and Gaontia Villages Laws Bill. 3849-50.

Motion fo:r adjowrnment to discuss the appointment of a Royal Commission
on Indian Services. 1543, 1544, 1587, 1588, 1589.

‘Motion that the Report of the Select Committee on the Indian Penal Code

(Ammendment) 2ill be taken into consideration. 2818-2821, 2826.
Motion to adjourn the consideratiorr of clause 2 of the Finance Bill, relating
to enhanced sali duty. . 3723.

™ )tion to circulate the Indian Stamp (Amendment) Bill for opinion. 2832-

333.
Motlon to @onsider the Finance Bill. 3€96-98:
Motion io pass the Indian Penal Code (Amendment) Bill. 3135,
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GOUR, Dr. H. S.—contd.
Motion to refer the Exclusion from Inheritance Bill to Select Committee.

2300-2302.

Motion to refer the Land Acquisition (Amendment) Bill to Select Committee.
2336, 2337.

Motion to refer the Mussalman Wagfs Registration Bill to Seleet Committee.
2313.

Motion to take into consideration the Criminal Law Amendment Bill. 2533-35,
2536, 2540, 2541.

- Moticn to take into consideration the Criminal Law Amendment Bill. 2496-99,
2506-08, 2522-24, 2528-29.

Motion to take iato consideration the Report of the Select Committee on
the Married Women's Property (Amendment) Bill. 2288-2290.

Nomination of members for the Select Committee on Dr. Gour’s Code cf
Civil I'rocedure (Amendment) Bill. 2046.

Poini of order whether sinking fund can be Jiscussed during budget demands.
3345-6.

Postponerent of resolution re separation of railway from general finance.
2015.

Presentation of the Report of the Seleet Committee on Special Marriage Bill.
3436.

Question re srtion taken by Government on various recommendations of the
Legislative Assembly. 1072,

Question re amounts drawn by members of the Council of State on account
of reserved compartments. 1090. )

Question ¢ attitude of Whitehall towards reasonable demands of the
Lezislatare. 1073.

Question r¢ authority under which the Standing Army in-India is maintained.
2480-81.
uesiion ¢ date for discussing non-official Resolutions and Bills. 3689.
aestion 1¢ delay ir publication of Index of Debates. 1088.

Question »¢ cifect of Assembly’s retrenchment in Delhi Provincinl Grant.
1033,

Question re Kiapire Conference. 1089.

Question re erperditure in England on development of Railways. 1089.

Question » Imperial Wireless. 3865-3870.

Question 1: O’Dcnnell circular. 1289.

Question re opening of a Faculty of Music in connection with the Delhi
University. 1088.

Question re puablication of Report of the Arms Act Committee. 1085.

Question r2 purchese of locomotives for Indian Railways. 1289.

Quesiion r- :uilway sleepers. 3943-3944.

Question re recru iment of 30 additional I. M. S.:Officers on special terms.
1170.

Question re a resolution by the National Liberal Federation against the appoint-
ment of a Royali Commission on Public Services. 1288,

Question ¢ resolution passed by the National Liberal Federation relating to
grant of eomplete self-Government. 1288. .

Question re retail price of petrol in India. 2341-2342.

Question re Supreme Court in India. 1074.

Question re demand of the National Liberal Federat®n for Indianisation
of the Army. 1288.
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Question re the rezommendation of the Central Railway Advisory Council on
the futuve manngement of State-owned Railways. 2742.
Question re transfer of Imperial Library from Calcutta to Delhi. 1086.
Quesiion re travelling and halting allowances of the members of Indiam .
Legzislature. 1080.
Question re Whitehall’s refusal of rccommendations on Resolutions passed
by the Legislative Assembly. 1073.
Questlon re withholding of gratuity due to Ellahaya, Shedman, North-
Vastern Railway. 2785.
Question ( Supplementary) re cost of Military Services. 3863.
Question (Supplementary) re Gold Standard Reserve. 3938-3940.
Question (Supplewentary) re Indian Troops in Iraq, Palestine and Persia.
3934-3935. 1
Question (Supplementary) re incidence of cost per student of the Lady
Hardinge Medical College. 3113. .

Question (Suppleraentary) re lapsing of Bills on the dissolution of a Legisla-
ture. 3230.

Question (Supplementary) re price of imported Jarah sleepers by the Great
Indian Perinsula Railway. 3128.

Question (Supplenentary) re retail sale of postage stamps. 3935-3936.

Resolution re¢ ado).tion of a policy of protection. 2374.

Resolution 72 change of method of examination for the Indian Civil Service.
1419-20.

Resolution re concessions and reductions in fares. 3949-3950, 3952.

Resolution re despatch from Secretary of State re Indian Autonomy. 2731-
2735.

Resolation re emigration of unskilled labourers to Mauritius. 3165-66.

Resolution re King’s Commissions for Indians and Indianization of Indian
Reziments. 2445-2447.

Resolution re State management of Railways in India. 2048, 2866-2869, 2891-
2882.

Resoiution re status of Indiar settlers in Kenya. 2708-2710, 2713, 2715.

Resolution re stoppage of recrnitment for services outside India. 3965, 3966,
3987.

Resolution re wiping out of Provineial contributions. 2674, 2686-2688.
SpECIAT. MAWRIAGE BILL--
Motion to consider. 3898-3902.
Mction to eirculate for opinion. 3917-18.
Motion to y.ass. 3919.
Statement re outstanding resolutions of the Assembly. 3870.
Statement re Report of Committee on Arms Act Rules. 2672
GOVERNMENT-—- i
Statement re attitude of —— towards certain Bills introduced by non-official
Members. 4050-4051.
GOVERNMENT OF INDIA--

Question re appointment of officers from eertam provinces in the superior
posts under the 998.

Question re powar of —— in railway matters, 1169,
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GOVERNMENT OF INDIA ACT—
Despateh (laid on the table) re the poliey of His Majesty's Government with
reference to the 1413-14.
Question re rules under 1773.
GOVERNMENT OF INDIA DEPARTMENTS—
Question re appointment of Indians as Secretaries and Deputy Secretaries in
—. 1111
Question re number of Anglo-Indians in ——, 1108.
GOVERNMENT ©'F iNDIA SECRETARIATS—
Question re the Clerical Establishment in the ——. 971.

Question re number of Hindus and Mubammadans .in the Departments.
3097.
GOVERNMENT PAPER—
Question re rehabilitation of ——. 3519-20.

GOVERNMENT SAVINGS BANKS (AMENDMENT) BILL—
Motion for leave to introduce. 2485,
Adopted. 2485.
Introduced. 2485.
Motion to take into consideration. 2838.
Adopted. 2538.
Consideration. 2838-2842,
Motion to pass. 2842,
Adopted. 2842.

GOVERNOR GENERAL—

Budget for staff and household of (Tour expenses.) 3444-3446.

For Assent of —— to Bills see head “ Assent.”

Message from recommending the Indian Finance Bill as passed by the
Council of State. 3945-3946.

Message from —— re discussion of the Budget. 1670.

Message from —— re period appointed for discussion of Budget. 1721,

GOVERNOR GENERAL IN COUNCIL—

Statement of dewands refused by the Legislative Assembly und restored by
the ——. 3845.
GOVERNORS, CHIEF JUSTICES, ETC.—
Qaestion re Indians and non-Indians as——. 995.

GRAHAM, Mg. L— .

Consideration of the Report of Select Committee or the Indian Official
Secrets Bill. 2755-2756, 2761-2780, 2784.

Consideration of Select Committee’s Report on Indian Official Secrets Bill.
2244-45, 2.52-53, 2254, 2256-57, 2258-59, 2262-63, 2266-67, 2273-74,
22/5. )

Oath of Office. 2221, 2737.

GRANTS—
Question re restoration of —— rejected by loeal Legislative Councils. 1079.
Question r¢ restoration of ——. 4005,

GRATUITIES— R
Question re on Railways. 1612,
Queslion re the grant of ~— to mewbers of the Indian Medical Service, 1362,
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- GREAT INDIAN PENINSULA RAILWAY—
Question re the purchase of by the State. 1299.
Question re claims made for goods lost against ——. 2739.
Question re defiecit on—. 3970.
Question r¢ expenditure on —— and East Indian Railway. 1170.
Question re manazement of East Indian Railway and 1355-56.
Question re retirements on——." 3971.
Question re tenders_for Jarah sleepers by the ——. 3127-28.
"Question re transportation scheme on —. 3970,
Question re utilisntion of depreciation fund of the ——on its purchase by

Government. 1292,

GREAT INDIAN P¥NINSULA RAILWAY WEEKLY NOTES—
Question re paper called —. 1613.
GULAB SINGEH, SarpArr—
Budget demand under sub-head Foreign and Political Department. 3493-94.

Question re number of non-official resolutions admitted, discussed and pest-
poned. 3105.

Resolution re scholarships to Indians for research work. 1449.

Resolution re status of Indian settlers in Kenya. 2710.
GULZARBAGH STATION—

Question re inconveniences caused by low platform at —-. 1097-98.
GULZARI LAL, Lata—

Question re aluse of
-Committee. 962.

Question re of Cantonment Committee, Neemuch. 1896.
Question re term of appointment of —. 3121.

by Colonel Crbfton, President, Neemuch Cantonm-nt

H
HABIBUR RAHMAN KHAN, KuAx BaHADUR—
Question re researches in Wireless Telegraphy and Telephony. 2956.
HAIGH, Mg, I'. B—

Budget demand for Income-tax (Re-organization of Department). 3285-86.
CopE OF CrIMINJAL PROCEDURE (AMENDMENT) BILL :
Consideration of— )
Clause 1. 1189-90.
Clause 16. 1244,
Clause 22. 1406-07.
Clause 35. 1740-42, 2233-34.
Clause 106. 2064.
i Clause 109. 2824-25, - g
Clause 132. 2182-83. N
Motion for leave to introduce the Inferest Act (Amendment) Bill. 4049,

Motion for leave to introduce the Money Lenders Bill. 2589-93.
Oath of Office. ¢955. .

Resolution re wiping out of Provincial contribution for six years. 2680-2682,
2695, 2697. ’ o
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HAILEY, Hon’pLE Sik MALCOLM—

Abolition of Transportation Bill. 3830. ) .

Adjournment of resolution re despateh from Secretary of State re Indian
Autonomy. 2736.

Amendment of Standing Orders. 3854.

Appoiniment of a Royal Commission on Indian Services. 1484

Appointment of Select Commiittee for amendment of Standing Orc‘iers 3873.

Budget demand for Army Department (General Administration). 3560-61.

Budget demand for Department of Education and Health. 3531

Budget demand for General Administration. 3572-73.

Budget. Demands for Grants. Delhi. 3649. _

Budget. Demands for Grants. Miscellaneous (Public Services Commission).
3629-3631, 3643.

Budget demand for legislature under General Administration (Hnll Journey
Charges). 3427-30, 3435.

Budget demand for Railways (motion for lump reduction). 35405-7,

Budget demand under General Administration. 3417.

Budget demand under sub-head Executive Council. 3448.

Budget demand under sub-head Foreign and Political Déphl-trﬁeﬁt. 3475-76.

Budget demand under sub-head Hill Journey Allowances under General
Administration. 3422-23.

Budget demand under sub-head Home Department. 3503-3505.

Budget demand under sub-head Home Department. 3507-08.

Budget demand under sub-head Home Department (Bureau of Information).
3516-17.

Budget demand under sub-head Home Depariment (Inspeotor of Office
Procedure). 3499-3500.

Budget demand under sub-head Home Department (Staff Selection Board).
3512,

Consideration of clause 2 of the Finance Bill. 3770-75.

Copt oF CRIMINAL PROCEDURE (AMENDMENT) BILL @
Consideration of —

Clause 10, 1116, 1117, 1118. ~
Clanse 11. 1119,'1121, 1139, 1140, 1144- 41 1150 1159, 116 1184.
Clause 11. 1796, 1198, 1201.
Clause 15. 1210, 1211, 1212. ‘ .
Clanse 16. 1218, 1223, 1224-25, 1228, 1229, 1230-31 1232, 1239, 1241-44.
Clause 17. 1254, 1264-65, 1266, 1272-1273
Clause 18. 1278, 1279, 1280.

“ Clause 1. 1234, N
Clause 21. 1387-89.
Clause 22. 1405.
Clause 23. 1411.
(lause 26. 1496-97, 1500, 1505, 1513-14.

Clause 27. 1549. . .
Clause 28. 1562.
Clause 31. 1568

Clause 33. 1733,. 1734—36; 1744,
LLD P
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HAILEY, Hon’ste Sr MALCOLM—contd.

CobE OF CRIMINAL PROCEDURE (AMENDMENT) BiLU :
Consideration of—
Clause 34. 1745-1746, 1747-48.
Clause 35. 1754, 1755, 1756.
Clause 37. 1759.
Clause 47. 1805-1806, 1818.
Clause 49. 1823.
Clause 54. 1828, 1830-31. 7
Clause 67. 1997, 2001. i T T
Clause 87. 2014-15.
Clause 94. 2038.
Clause 99. 2062.
Clause 104. 2063.
Clause 109. (Further amendments by Council of State). 3819, 3820-23,
3826. '
Clause 116. 2079, 2080.
Clauses 127-A and 127-B. (Deferred). 2089-2090.
Clause 132. 2199-2202, 2203, 2205,
Clause 144. 2218.
Clause 158. 2219.
Consideraticn of Indian Finance Bill. 3989-3991, 3992-3995, 4000.
Consideration of Indian Official Secrets Bill (Amendments by Couneil of
State). 3829.

Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. 2761, 2765, 2767, 2769, 2775, 2776, 2777, 2778-2779, 2781.
Criminal Law Amendment Bill. (Consideration of —). 2609-10, 2611-12,

2614, 2618, 2619-24, 2630-37, 2639, 2641, 2642-44.
Date of the Simla session of the Legislative Assembly. 3299.
Demand for the Office of the Private Secretary to H. E. the Viceroy. 344142,
1 3443-44.
Demand for the staff and household of the Governor General. 3446.
Despatch (laid on the table) re the policy of His Majesty’s Government with
reference to the Government of India Act. 1413.
Election of Members to Publicity Advisory Committee. 4018.
Tndlan'Peml Code (Amendment) Bill.
: 3840-41, 3842, 3843.
quormahon re meetings of the Legislative Assemblv. 2923,
Insertion of new clause 71-A of the Code of Criminal Procedure (Amendment)
Bill. 2005.
Introduction of Criminal Law Amendment Bill. 1897-1899.
Legal Practitioners (Women) Bill. 3852, 3853.
Malkharoda and Gaontia Villages Laws Blll Consideration of —, 284647,
3850-52. T ——
Motion for adjournment to discuss the appointment of a Royal Commission
on-Tndian Services. 1544, 1588, 1591-96.

Motion for legve to introduce the Malabar (Completion of Trials) Supple-
menting Bill. 2092.

Motion te adjourn the consideration of clanse 2 of the Finance Bill re enhanoed
salt duty. 3724

Consifleraﬁon of ——. 3833-34,
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HAILEY, Hen'sre Sik MALCOLM—contd.

Motion to consider the Code of Criminal Procedure (Amendment) Bill,
1035-36, 1037, 1048, 1049, 1053, 1056.

Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1300, 1303-4, 1306-7, 1312, 1316-19 1322-23,
1325, 1328.

Motion to consider the Criminal Law (Amendment) Bill (Racml Distinétions
in Trials). 3131, 3133.

Motion to consider the Prisoners (Amendment) Bill. 3108.

Motion to pass the Prisoners (Amendment) Bill. 3108.

Motion to nominate Rao Bahadur T. Rangachariar as member of the Select
Cowmnmittee on Indian Penal Code (Amendment) Bill. 1113-14.

Motion 1o pass the Code of Criminal Procedar: (Amendment) Bill. 2788-
2789, 2794, 2799-2802.

Motion to pass the Indian Penal Code (Amendment) Bill. 3133, 3137-38.

Motion to present the Report of the Select Commifttee on the Indian Penal
Code (Amendment) Bill. 2051.

Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1023, 1024, 1026, 1028, 1030.

Motion to take into consideration the Criminal Law Amendment Bill. 2486-
2489, 2503, 2511-14, 2518, 2519-20, 2524, 2528, 2526, 2532, 2535-38. -
Motion that the Malabar (Completion of Trials) Supplementing Bill be taken

into consideration. 2158, 2161-62.

Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken inio consideration. 2802-2803, 2803-2804, 2805,
2811-9813, 2814, 2817, 2818, 2827, 2828.

Motion to consider Report of Select Committee on Mussalman Wagfs Registra-
tion Bill. 3877, 3881-82, 3885, 3886, 3896.

Moticn to pass th. Mussalman Waqfs Registration Bill. 3898.

Nominal cuts relating to discussion on non-votable expenditure and general
question relating to votable expenditure. 3373, 3377-78.

Point of order re motion affecting acts mot mentioned in the Finanee Bill
are in order. 3718.

Point of order re motion for increase of taxation by non-officials. 3717, 3718.

Postponement of resolution re¢ separation of railway from general finanpe.
2914.

Presentation of Report of Select Committee on the Indian Official Secrets BilL
1762.

Qu}:ﬁon é-égmeelure in regard to the further progress of the Indian Finance

Replies to eriticism of a department after the budget demand for that depart-
ment has been sanctioned. 3592.

Reply to point raised as to the transference of votable items to the non-
votable side. 3482, 3483, 3484, 3485, 3486, 3487.

Report of North-West Frontier Committee. 3871.

"Resolution re adequate class and communal representation in services under -
the Government of India. 3205-12.

Resolution re change of method of examination for the Indian Civil Service.
1435-39. . .

Resolution re State management of Railways in India, 2049, 2900-2901, 2902,
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HAILEY, Howsiz Sir MALCOLM—concld.

Resolution re stoppage of recruitment for services outside India. 3955, 3956,

3961, 3962-3964, 3965, 3966.

Resolution re supply of facilities to Members of Legislatures to dmharge
ti;en pl.l.ll)!lc dutles 1455-57.
official Mewmbers. 4050-4051.

Statenient ré Réport of ‘Cominittee on Arms Act Rules. 2672

Statement of Business. 2049-2050, 2146, 3363, 3813.

Statement of Government Business, 1471 1472 1620 1621, 1669, 2672, 2699-
2700, 3855.

btatemen{ re conference to consider regulatlons under the Electoral Rules.
2923.

Statement re discussion of the Incheape Committee’s Report. 3363

Statement of order in the discussion: of demands. 3295-96.

Statémient re outstanding resolutions of the Assembly. 3870.

HAJ—

Question re number of Indian pilgrims travelliig during last sedsons.

1096.

HAJ LOM_M_IT'IEEb— :

Question re Distriet——, 2961.
HAJ PILGRIMAGE— R
Question re 2346. _
HM"‘PILGBIMS—
""Question re fund for ——. 1096.

HAJEEBHOY, Mg. MAHOMED—

Questlon re delay in publication of Official Heports. 1955-1956.

Question re 1utrocuetion of tariff valuatioits inte Import Tariff Schedule 2.
1956.

Question re Report of Chief Inspector of Mines. 1956.

Question, re transfer of Aden. 1956.

HAULAGE CHARGE—

Question re incresse in the — of postal vans. 1298,

HEADQUARTERS COMMAND—

Question re reductions in —. 966.

HEDJ AZ—

“ Pilgrims.”

BEDJAZ P]LGRIMS—-—

Quest:on re —. 2958-50.

Question re opening of the Caleutta Port for the ——. 3024,
Question re opening of the Port of Caleutta for the —-. 2060.
Question re sufferings of the ——. 3019-20.

HIGH COMMISSIONER—

Budget. Demands for Grants. Expenditare in England under the control
of the —. 3663,

Statement ;g cagps of tenders in recpect of gtores for India accepted by the
— 2467-73.
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HIGH COMMISSIONER FOR INDIA—

Question re employees in the office of the —. 978.
Question re
HIGH AND TRADE cOMMleION ERS FOR INDIA—
Question re 1007. *

HIGH COURT—
Question re amendment of Code of Criminal Procedure extendmg the powers of

—. 1085.
Question re Judges in Patna —. 3972
HIGH COURT JUDGES—
Question r¢ number of — in India and Burma. 3020.
RIGH COURT, PATNA—
Question re appointment of Mubammadan Judges to —. 3020-21.

HIGH COURT STAFF—
Question re pay, ete., of —— United Provinees. 999, 1000.
HILL JOURNEY ALLOWANCE—
Budget demand under sub-head —— under General Administration. 3417-3435.
HILL JOURNEY CHARGES—
Discussion on —— incurred by Legislature. 3427.
HINDLEY, Mr. C. D. M.—
Budget. Demands for Grants. Expenditure, charged to Capital in respect
of Railways. 3666-67.
Budget demand for miseellaneous Railway expenditure under Ral.lways
- 3396.
Budget demand for Railways (miscellaneous expenditure joint Councils and
Boards). 3358-59.
Budget demand for Railways (surplus profits). 3334-35, 3337-38
Budget demands for Railways (working expenses). 3327-31.

Budget Jemand under sub-head Catering and Advertising Department of the
Bengal-Nagpur Railway under Railways. 3391-92.
Budget demand under sub-head Programme Revenue expenditure Assam
Bengal Railway. 3389-90. .
Budget demand for general superintendence under Railways. 3394.
Budget demand under sub-head working expenses under Railways (Traffic
Departient). 3386-3388. N
Discussion on railway corruption and pilferage of fruits, ete. 3386-88.
Oath of Office. 955.
Resolution re abolition of reserved compartments on Railways for particular
communities. 3186-87.
Resolution re railway conecessions and reductions in fares. 3950-3952.
Statement laid on the table r¢ ——. Railway Capital Expendjture. 1841.
HINDU COPARCENER’S LIABILITY BILL—
"' Motion 1o refer to Select Committee. Negatived. 2563-78.
HINDU INHERITANCE BILLS—
Question re Hindu opinion on Dr. Gour’s Ma
Ayyar's . 8178 rrisge Bjll and Mr. Seshagiri
HINDU LAW OF INHERITANCE (AMENDMENT) BILL—-
Motion to refer to Sclect Committee. 2803.
Adopted. 2303.
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HINDU LAW OF INMERITANCE (AMENDMENT) BILL—contd.
Motionj that Sir Campbell Rhodes and Maulvi Abul Kasem be added as
members of the Select Committee on the ——, 2784, ’
Adopteg. 2784.
Prescntation of thz Report of the Select Committee on the —, 3436.
Motion to consider Report of Seleet Committee. 4034
Motion for re-circulation. 4041.
Motion {o take into consideration. 4042,
Adopted. 4042,
Motion to pass. 4044.
Adopted. 4044.
HINDU MARRIAGE BILL (INTERCASTE)—
See “ Intercaste Hindu Marriage Bill.”
HINDU SOCIETY—

Question re Government consultation on changes in Law affecting ——. 3864,
HISTORICAL BUILDINGS—

Question re demolition of —— in Delhi Fort. 2221.

Question re —— in, Agra Fort. 2221.

HOLME, Mk, H. E—
Consideration of clause 21 of the Code of (riminai Procedure (Amendment)
Bill. 1396.

Consideration of clause 99 of the Code of Criminal Procedure (Amendment)
Bill. 2056.

Consideration of clause 132 of the Code of Criminal Procedure (Amendment)
Bill. 2190-91.

Oath of Office. 955.
HOME CHARGES—
See “ Remittances to England.”
HOSPITAL{S)—
Question re bed accommeodation in Military ——. 1845.
Sce * Lady Hardinge Medical College.”
HOSPITAL, INFECTIOUS DISEASES—

Question re transformation of mosque into —— at Delhi. 3025,
HISTELS— .
Question re rents of —— in Raisina. . 1531-32.

Question re occupation of rooms in ——. 1532-33,
HOSTELS (EASTERN AND WESTERN)—

Question re transfer of —— to the Postal amd Telegraph Departments.
- 2415-2416.

HOWRAH RAILWAY STATION—
Question re access to the platforms of the —. 1336.

HULLAH, Mg, J—
Announcemerfy re postponement of General Election in Kenya, 16985,
Budget. Demands for Grants. Forest. 3605, 3607.

.-’
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HULLAH, Mr. J.—contd.

Budget. Demands for Grants. Forest (Allowances and Honoraria). 3605-06,

Consideration of the Report of the Joint Committee on the Indian Cotton Cess
Bill. 2650-52, 2653, 2654, 2749-2751, 2753, 2753-2754.

Presentation of Report of Joint Committee on Indian Cotton Cess Bﬂl 2222,

Motion to introduce the Indian Cotton Cess Bill. 1369-72.

Motion to refer Indian Cotton Cess Bill to Joint Committee. 1621, 1627-
1628.

Resolution re emigration of unskilled labourers to Ceylon. 1775-79, 1780, 2104,

Resolution re emigration of unskilled labhourers to Mauritius. 3138-42.

Resolution re emigration of unskilled labourers to Straits Settlements and
Malay States. 2143.

HUSSANALLY, Mr. W. M—

Budget demand ; Customs (Leave allowance in Bombay). 3262

Budget demand ; Customs (Pay of establishment). 3245-46.

Budget demand ; Customs (Reduction by 4 lakhs). 3269-70.

Budget demand under sub-head Legislative Assembly (convevance allowance).
3456-58.

Budget demand under sub-head ordinary expenses under Railways (Traffie
Department). 3384-85.

Cantonments {House Aeccommodation) Bill. 1696-1697, 1699, 1700, 1702-
1703, 1706. .

CoDE OF CRIMINAL PROCEDURE (AMENDMENT) BILL :
(‘onsideration of —

Clause 11. 1140, 1141, 1149.
Clause 12. 1189.
Clause 14. 1206.
Clause 15. 1211, 1212, 1214-15.
Clause 16. 1244,
Clause 21. 1395-96.
Clause 22. 1406.
Clause 25-A. 1484, 1485.
(lause 33. 1736-1737, 2229-30.

Clause 35. 1756.
Clause 47. 1809.
Clause 54. 1834.

Consideration of clause 2 of the Finance Bill. 3748.

Criminal Law An-endment Bill. (Consideration of —). 2614-15, 2617.

Further consideration of Workmen’s Compensation Bill. 1964-1965.

Indian Mines Bill. Consideration of Joint Committee’s Report. 1651-52,
1666

Inquiry re business of Assembly. 3363.

Motion to consider the insertion of new clause 9 in Code of Criminal Proce-
dure (Amendment) Bill. 1049,

Motion to postpone the congideration of the Code of (‘ummal Procedure
(Amendment) Bill. 1029 ¢

Motion to refer the Land Acquisition (Amendment) Bill to Seleet Com-
wittee. 23371
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HUSSANALLY, Mg. W. M.—contd.

Motion to refer the Mussalman Wagqfs Registration Bill to Select Committee.
2307, 2308, 2309, 2310-2313.

Motion to cousider Report of Select Committee on Mussalman Waqfs Regis-
tration Bill. 3876, 3879, 3886, 3895. .

Question (Suppleientary) re affiliation of the Lady Hardinge Medical College
to the Delln Uwniversity. 3113.

Question re aequiition of land attached to Mosques in Raisina. 2744-2745,

Question re aids to Indian National Shipping firms. 1890.

Question re allegations of corruption against Cantonment Subordinates,
Ambala. 1533-24, 2669-2670.

Question re allotment of quarters to Members of Legislature. 1532.

Question re appropriation of a part of a Mosque near Kothi No. 27. 2746,

Question re area of land attached to Mosques in Raisina. 2745.

Question (Supplementary) re an article published in “ Cantonment Advoeate.”
3129,
Question re British India Steam Nevigation Company’s trade. 1890-91.
Question 7¢ ‘ Bundarya Wali’ Mosque in Paharganj. 2745. :
Question re ¢ Chahar Bunj’ Mosque. 2745-2746.
Question re elosing of Lansdowne Railway Bridge to traffic after 6 p.Mm. 2962,
Question re comparison of electriciiy rates at Delhi. 2667.
Question re comparison of rents at Raisina, Simla and Civil Lines. 2667.
Question re contract of refreshment rooms on North-Western Railway. 2963-
4. '
Question re Deferred Rebates System. 1889.
Question (Supplementary) re demolition of old Mosque in and around Delhi.
3940-3943.
Question re dismantling of Hindu Temples in Raisina. 2787.
Question re elfects ¢n traffic of the system of pooling of wagons. 2957,
Question re eleetricity charges in Delhi. 3683.
Question re enhancement of rents of Hostels in Raisina. 1531-32.
Question re extension of the Deolali Cantonment. 2958.
Question re gardens at Raisina. 2666.
Question re guard over Lansdowne Bridge at Sukkur. 2961.
Question re housing of Members at Metcalfe House and Windsor Place,
2669.
Question re income of Delhi Municipality. 2668.
Question re income of New Delhi Municipality. 3684.
Question re income and expenditure on New Delhi. 3682.
Question re income from increased postal rates and connected expenditure,
1891.
Question re Indian Coastal Trade. 1889.
Question re Indian Shipping Companies. 1889.
Question re Indian Troops in Traq, Palestine and Persia. 3934-3935.
Question re lease of bungalows in. ('ivil Lines, Delhi. 2668.
Question re geav: granted to Mr. J. K N. Kabraji, an official under the
Bombay Government. 3730.
'Questlon re linking of_ Bombay and Karachi by Broad Gauge Railway.
2062,
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HUSSANALLY, Mr. W. M.—contd. )

Question 7e method of fixing rents in Raisina. 1530-31.
Question re Mosques in Delbi. 3684-85.

Question re Mosques within the Imperial Railway Area. 2746.
Question re Mosques in New Delhi. 2743.

Question re Mosgues in Raisina repa.lred by Government. 2746.
8uestlon re Mosqucs in Railway Area in New Delhi. 3685.

uestion (Supplementary) re Mosques in vicinity of the Lady Hardinge Medi-
cal College. 3102-03.

Question re Municipal Committee in Raisina. 1531.

Question (Supplemnentary) re the number of troops at Karaehi and Sind. 3438.

Question re occupation of rooms in Hostels. 1532-33.

Question re passing of the new Qutab Road through a Muham.madan bnua.l
ground. 2787.

Question re percentage of rent payable by officers. 3681.

Question re pooled rents at Raisina. 2666.

Queslion re preferential goods rates granted by railways to Foreign Shipping
Companies. 1891.

Question re profit or loss on rents at Raisina. 2660.

Question re railway connection (broad gauge) between Karachi and Delld.
2962-G3.

Question (Supplerentary) regarding Railway sleepers. 3236.

Question re rute war among Foreign Shipping Companies as against Indian
Companies. 1840.

Question 7e recovery of rent of quarters in Delhi. 3682, B

Question re refreshment rooms on North-Western Railway. 2963.

Question re rent of Bungalows supplied to officers at Delhi. 3683.

Question re rents of Government officials. 2665-2666.

Question re repair of Mosques in Raisina. 2744.

Question re¢ researches in Wireless Telegraphy and Telephony. 2956.

Questlion re retail sale of .postage stamps. 3935-3936.

Question r¢ roawds, lighting, drainege, etc.,, in Raisina. 1531. -

Question (Supplementary) re Secret Service Grant expended by Central
Bureau of Information. 1771-72.

Question re special trains for English mails. 2152. -

Question re stringency in the money market. 2277-2278.

Question re supply of Government furniture. 2668.

Question re treatment by Cantonment mvlstrate, Ambala, of a Pleader.
2669.

Question re tonnage of merchant marine. 1888~89.
Question re total cost for pooling of wagons. 2958.
Question re transfer of the furniture department to a private agency. 3683.
Question r¢ transformation of Mosque into Infectious Diseases Hospital at

Delhi.  3026.

Question re treatment by Cantonment Magistrate, Ambala, of a Pleader.
1533.

Question re vendors on the North-Western Railway. 3519. -

Report of North-West Frontier Committee. 3871. .

Resolution re abolition of reserved compartments on Railways for particular
communities. 3173-79, 3191.

4D - b S 10
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HUSSANALLY, Mr. W. M.—concld.

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2428, 2445.

Supplementary Question by —— re extension of time for non-official business.
a79.
HYDERABAD—
Budget. Demands for Grants. ——. 3673.
I

IBRAHIM ALI XHAN, LigvreNaNnt NAWAB MOHAMMAD—
Question re position of retainers of Maharajas, etc., under Indian Arms Act.
3857-3858.
ILLEGITIMATE SONS’ RIGHTS BILL—
Motion to refer to Select Committee. 4045.
Adopted. 4045.
IMAM ALI, MyNsHI—

Question re dismissal of —— of Chittagong Post Office. 1018. -
IMMOVABLE PROPERTIES—
Question re registration of judgment and decree in the case of —— in India.
1112,
IMPERIAL INSTITUTE—
Question re grant to the ——. 1842-43.
Question r¢ —— occupation for Indian purposes. 3861.
IMPERIAL SECRETARIAT—
See “ Secretariat.”
Question re tenure appointments of some officers in the —. 1368.
IMPERIAL SECRETARIAT STAFF—
Question re cost in granting P. T. O.s to the ——. 3678-79.
Question re inability of the —— to visit their Homes. 3678.
Question re travelling concessions to the ——. 3678,
IMPERIAL SERVICES—
Question re British element in —. 1848, o
IMPERIAL WIRELESS— :
Explanation given by Colonel Sir Sydney Crookshank of the present position
of the 3865-67.
INCHCAPE COMMITTEE—
Inquiry re date of discussion of —. 3363,
Question re expenses on ——. 1339-42.
Question re instructions issued by the Secretary of State re —. 1344.
Question re the Report of the ——. 2409-2410,
Question re staff of ——, 2411,
Question re¢ witnesses examined by ——. 2410-2411.
INCHCAPE COMMITTEE’S REPORT—
"~ Question re discussions of ——. 1007.
Question re Qiscussion of the —— by the Assembly. 2965.
Question re expenditure incurred on -——. 3601-04.
Question r¢ the scope of ——. 1343.
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INCOME-TAX—

Budget demand. 3274-95.

Question re Firms of Accountants for preparation of the profit and loss state-
ment on —— collection. 2953.

Question re number of —— Assessees in the Madras Presidency. 2475.

Question re payment of compensation for to deferred annuitants on
East Indian Railway. 1208,

Question re separate establishment for collection of ——. 2947-50.

See “ Indian —— Amendment Bill.”
INCOME-TAX ACCOUNTS—

Question re firms of Accountants for
INCOME-TAX ACT—

Question re exemption under of Mutual Benefit Societies. 3729.°

Question re interpretation of “ Principal place of business” used in ——.

1097.

Question re rules under the —— relating to Mutual Benefit Societies. 2150
INCOME-TAX ASSESSEES—

Question re and Income-Tax Auditors. 2476.
INCOME-TAX AUDITORS—

Question re Committee for selection of the —. 2475-76.

Question re enrolment of ——. 2475.

Question re Income-Tax Assessees and ——. 2476.

Question re the number of —— in Madras Presidency. 2475.

Quaestion re rules for the enrolment of ——. 2476.
INCOME-TAX COMMISSIONERS—

Question re duties of —. 2277.

INCOME-TAX COMMISSIONER, (AssisTanT)—

Question re appointment of Meernt. 1066.

Question re —— appointed to the United Provinees. 1062.
INCOME-TAX DEPARTMENT—

Question r¢ grant of house rent allowance to the men of the —— at Karachi.
3119-20. -

Question re pay of —— officers at Bombay. 3118-19.
Question re pay of officers of Bomhay before the reorganisation of their
pay. 3118.

Question re working of ——. 3932.
INCOME-TAX OFFICERS--

Question re Extra Assistant Commissioners ag —— in Assam. 2664-2665.

Question re iuspection of Account Books by ihe —. 3522-23,
INCOME-TAX OFFICERS, (ASBSISTANT)—

Question re appointed to the United Provinees during 1921-22.

. 4010-11.

Question r¢ examination of —— United Provinces. 1063-85.
INDEX OF DEBATES—
Question re delay in publication of ——. 1088.

INDIA OFFICE—

Question rc¢ allocation of expenditure on —— betweer® India and PBritish
Treasury. 1078
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INDIANS—

Question re appointment of —— as Secretaries and Deputy Secretaries in
‘Government of India Departments. 1111. ]
Question re recruitment of —— for Marine and Air Forces. 2347.

Question r¢e —— as Secretaries, Deputy Secretaries, ete. 3973-3974.
INDIANS IN KENYA—
Question re the legal rights of ——. 2346.
INDIANS ON INDIAN CIVIL SERVICE CADRE—
Question re appointment of —— as Secretary to Department of Revenue and
Agricuiture and Industries Department. 1111
INDIAN ARMY—
Question re cost of British and Indian elements in —. 1844.
Question y¢ —— expenditure on Stores. 1843.
Question re Indianisation of the —. 1847.
Question re Indianisation of 8 units of the ——. 3363-3372.
Question re sick bed accommodation for ——. 1845.
INDIAN ARMY OFFICERS—
Question re settlement of —— in Vietoria. 1006.

INDIAN BOILERS BILL—
See * Boilers Bill.”
INDIAN CIVIL SERVANTS—

Question re passing local vernaculars. 2150.
INDIAN CIVIL SERVICE—

Question re memorials from members of the —. 981.

Question re Royal Commission on the ——. 1955.

Question rz substitution of ‘Urdu’ for ‘Hindustani in —— examination

syllabus” 1095.

Resolution re change of method of examination for the ——. 1416-1442.
INDIAN COMPANIES’ ACT—

Question re the modification of the —— to suit the constitution of Chit Asso-

ciation and Nidhis. 2475.

INDIAN COTTON CESS BILL—
Motion to introduce. 1369-72.
Adopted. 1372,
Introduced. 1372.
Motion to refer to Joint Committee. 1621-28.
Adopted. 1628.
Presentation of Report of Joint Committee. 2222,
Motion to present Report of Joint Committee. 2650.
Consideration of the Report of the Joint Committee on tlie

-—. 2748-2751.
Motion that the —— as amended he passed. 2754.
- Adopted. 2754.
Assent of the Governor General to the ——, 3815.
INDIAN ENGINEERS ON RAILWAYS—
Question re 1366.

. INDIAN EVIDEXCE (AMEN.DMENT) BILL—
fec “Evidence (Amendment) Bill.”
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INDIAN FACTORIES (AMENDMENT) BILL—

Motion for leave to introduce. 1774-75.

Adopted. 1775.

Introduced. 1775.

Motion to take into consideration toe ——. 2094.
Adopted. 209%4.

Consideration. 2094-2103.

Motion that the —— be passed. 2103.

Adopted. 2103.

INDIAN FINANCE BILI—
Motion for leave to introduce the ——. 2945.
Adopted. 2915.
Introduced. 2945.
Motion to {ake into consideration the ——. 3691-3716.
Adopted. 3716.
Consideration of the —. 3717-3725, 3733-3813.
Passed. 3812-381°%.
Procedure re *he —— after it has been laid in the Council of State as a reeom-
mended Bili. 3%46.
Message from His Excellency the Governor General recommending that the
——, as passed by the Council of State, be passed. 3945-3946.
Consideration of the —— as passed by the Council of State. 3974-4002.
INDIAN INCOME-TAX (AMENDMENT) BILL—
Assent of the Governor General to ——. 3815.
Motion for leave to introduce. 2747.
Adopted. 2747.
Introduced. 2747.
Motion to take into consideration. 2859,
Adopted. 2859.
Motion to pass. 2861.
Adopted. 2861.
Assent of the Gov.:rnor General to —, 3815,
INDIAN LEGISLATURES—
.Question re position of Members of the —— in the Warrant ¢f Precedence.
2951. ’
INDIAN LIMITATION (AMENDMENT) BILL—
See “ Limitation {Amendment) Bill.”
INDIAN MEDICAL DEPARTMENT—

Question re the grant of marriage allowance to —. 1019.
INDIAN MEDICAL OFFICERS—
Question re strength of —— in regiments. 1845.
INDIAN MEDICAL SERVICE—
Question re appointment of 30 Europeans to —— on special terms. 1082-83.
Question re appointment of Indians to the ——. 980.
Question 7e appointment of 30 new —— officers. 1289.

Questi.on re failures in —— through lengthened stay in Civil employ. 4016.
Question re the number of o— officers in Military employ in the Norfh-
West Frontier Province. 2740. ° '
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INDIAN MEDICAL SERVICE—contd.

Question re promotions in —. 4015. .-
Question re selecticn of posts in——, 4016, ¢
Question re special recruitment for ——. 1005. _
Question re special appointments to —— and during the war. 1238.
Question re transfers from Military to Civil in —. 40hi.
Supplementary question re recruitment to ——.  1083.

INDIAN MEDICAL SERVICE OFFICERS—
Question re duties of ——. 1845.
Question re —— numbers in Major-General and Colonel grade. 4041-16.
Question re recruitment of 30 additional —— on special terms. 1170.

Question re retired —— re-employed. 1846.

INDIAN MERCHANT SHIPPING BILL—
See “ Merchart Shipping Bill.”

INDIAN MINES BILL—
See * Mines Pill.”

INDIAN NAVAL ARMAMENT BILL—
See “ Naval Armament Bill.”

INDIAN OFFICERS—
Question re training of ——. 184748,
INDIAN OFFICIAL SECRETS BILL—
See “ Official Secrets Bill.”
INDIAN PAPER CURRENCY BILL—
Motion for leave to introduce. 2103-2104
Adopted. 2104.
Introduced. 2104.
Motion to take into consideration. 2435.
Adopted. 2485.
Motion to pass the ——. 2485.
Adopted. 2485.
INDIAN PENAL CODE (AMENDMENT) BILL—
Motion to nominate Rao Bahadur T. Rangachariar as member of the Select
Committee in the —. '
Adopted. 1113-11.
Motion to present the Report of the Select Committee. 2051.

Motion that the Report of the Select Committee be taken into consideration.
2802. -

Adopted. 2803.
Consideration. 2803-2828.
Motion to pass the —— (as amended). 3133.
Passed. 3138.
INDIAN STAMP (AMENDMENT) BILL—
Motion for leave to introduce. -2093.
Adopted. 2094.
fntroduced. 2094."
Motion that the —— he taken into consideration. 2829.

Motion that the —— be circulated for opiffion. 2829-2838. e
Adopted. 2838, '
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iNDIAN TROOPS—
- Question re —— in Traq, Palestine and Persia. 3934-3935.
IND1ANISATION—

See “Indian Army.”
INDIANISATION (ARMY)—

(aestion re —— of 8 infantry units. 3130. <
INDIANISATION OF THE ARMY—

-

Question re National Liberal Federation Demand for —. 1288.
INDIANISATION OF INDIAN REGIMENTS—
Resolution re King’s Commissions for Indians and ——. 2417-2465.
INDO-EUROPEAN TELEGRAPH DEPARTMENT-
Budget demand for —. 3593-96.
INDUSTRIES—
Budget. Demands for grants. ——. 3671
INDUSTRIES DEPARTMENT— A
Budget demand for —— 3540-42.

INHERITANCE BILLS—

See “ Exclusion from Inbheritance Bill.” B
See “ Hindu Law of Inheritance (Amendment) Bill.” -

INNES, Hox’sLe Mr. C. A—
Budget. Demands for grants. Commercial Intelligence. 3623, 3627.
Budget demands for grants. Commercial Intelligence (Burcau). 3625-26.
Budget demand (Customs). 3240.
Budget decmand (Customs) Bombay. 3260.
Budget demand (Customs) (Leave allowance in Bombay). 3261-62.
Budget demand (Customs) (Pay of establishment). 3243-44, 3249-50.
Budget demand (Customs) (Reduction by 11 lakhs). 3265.
Budget demand (Customs) (Reduction by 4 lakhs). 3267-68. -
Budget demand (Customs) (Reduction by 4 lakhs). 3270-72.
Budget demand (Customs) (Travelling allowance in Madras). 3252.

Budget demand for Engineer-in-Chief, Vizagapatam Harbour, under sub-head
Bengal Nagpur Railway. 3393.

Budget demands for grants. Excise. 3619.

Budget. Demands for grants. Expenditure charged to Capital in respect of
Railways. 3663-64. .

Budget demand for Industries Department. 3542,

Budget demand for Railways (surplus profits). 3339-40.

Budget demand for Railways. 3299. ’

Budget demand for Railways (working expenses). 3313-19.

Budget demand for Railways (miscellaneous expenditure). 3355-58,

Budget demand for Salt. 3410.

Budget demands for grants. Stamps. 3613, 3614-15, 3618.

Consideration of clause 2 of the Finance Bill. 8740-45.

Consideration of sub-clause (2) of clause 3 of the Finance’Bill. 3782.

_Co&sgiSeration of Schedule I of the Finance Bill, 3791, 3794, 3795, 3797,
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INNES, How’se Mr. C. A.—contd.

Consideration of Indian Boilers Bill. 1629, 1630, 1631, 1632-33, 1634, 1635.

Cotton Transport Bill. 1707, 1713, 1715-16, 1717-18, 1719, 1720.

Further consideration of Indian Mines Bill. 1675-77, 168485, 1687, 1689,
1690.

Further consideration of Workmen's Compensation Bill. 1902-1904, 1915-
1917, 1923-1924, 1928-1929, 1931, 1937-1938, 1940-1941, 1943, 1944, 1947,
1950, 1952, 1954, 1960-1961, 1966, 1969-1970, 1971-1972, 1973, 1975, 1978,
1983, 1984-1985, 1986, 1987. '

General discussion of the budget for 1923-24. First stage. 3058-3061.

Ixpiax BoiLErs Binr—

Motion to consider Report of Joint Committee. 1628-29.
Motion to pass. 1634. '

Indian Merchant Shipping Bill. Consideration of —. 3830, 3831-32, 3833.

Consideration of Joint Committee’s Report on Indian Mines Bill. 1638, 1639,
1641, 1642, 1643, 1644-46, 1647-48, 1649, 1653-54, 1655, 1356-57, 1¢58, 1659,
1662-63, 1667.

Motion to consider Report of Joint Committee on Indian Mines Bill. 1635-
36.

Introduction of Indian Factories (Antendment) Bill. 1774-75.

Motion for adjournment to discuss the appointment of a Royal Commnission
on Indian Services. 1599-1600.

Motion for leave te introduce the Indian Stamp (Amendment) Bill. 2093-
2094.

Motion for leave to present the Report of the Joint Commxttee on the Indian
Mines Bill. 1113.

Motion that clause 3 stand part of the Finance Bill. 3785-88.

Motion that the Indian Factories (Amendment) Bill be taken into consider-
ation. 2094, 2097-99, 2103.

Motion to take into consideration the Indian Stamp (Amendment) Bill.
2829,

Motion to cireulate the Indian Stamp (Amendment) Bill for opinion. 2830.

Presentation by —— of the Report of the Joint Committee on the Cotton
Transport Bill.  1021. ) .
Presentation of the report by —— of the Report of the Joint Committee on

Indian Boilers Bill. 1022.

Resolution re abolition of reserved compartments on Railways for particular
communities. 3182-83.

Regolution re adoption of a policy of protection. 2356-2363, 2385, 2397-
2398, 2399, 2405, 2406, 2407.

Resolution re King’s Commmissions for Indians and Indianization of Indian
Regiments. 2423-2424,

Resolution re railway concessions and reductions in fares. 3952,

Resolution re State management of Railways in India. 2046-47, 2873-2881.
Workmen’s Compensation Bill. Consideration of ——. 1850-1851,

1863, 1865, 1966, 1871, 1876, 1882-1884. » 1898, 1561,
Workmen’s Compensatlon Bill. Considerati

on of made
- Council of State. 2853, 2865-2856, 2859, amendments by
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INNES, Hon’sLE Me. C. A.—concld. )
Workmen’s Compensation Bill. Presentation of Report- of Joint Committee.

1415.
INSPECTOR OF OFFICE PROCEDURE--
Budget demand uuder sub-head Home Department (—— ). 3498.
INTER CLASS—

Question re want of —— accommodation on Madras railways. 3730-31.
INTER CLASS ACCOMMODATION IN MAIL TRAINS—
Question re ——. 985.

INTERCASTE HINDU MARRIAGE BILL—
Motion for leave to introduce. 2598-2600.
Negatived. 2600.

INTEREST ACT (AMENDMENT) BILL—
Motion for leave to introduce (withdrawn). 4047-4050.

Question re charging of —— against telegraph revenue for capital expendi-
ture. 3106-07.
Question re on unproductive capital cost of Railways. 1292.

INTEREST ON DEBT AND SINKING FUNDS—
Budget. Demands for grants. 3619-23.
INTEREST ON MISCELLANEOUS OBLIGATIONS—

Budget. Demands for grants. ——. 3668.

INTERMEDIATE CLASS ACCOMMODATION—
Question re —— on railways. 1363.

INTERMEDIATE CLASS ACCOMMODATION ON RAILWAYS—
_Question re ——. 1175.

TRRIGATION— R
Budget demand for Public Works Department (Inspector General of —).

3562. U

TRRIGATION CHARGED TO CAPITAL—

Budget. Demands for grants. ——. 3674.

IRRIGATION, NAVIGATION, EMBANKMENT AND DRAINAGE
WORKS—
Budget. Demands for grants. ——. 3668.
ISMATL -KHAN, KuaN Bamapur SAIYID MUHAMMAD—
Abolition of Transportation Bill. 3830,
Motion to re-circulate the Exclusion from Inheritance Bill. 4037.
Motion to consider Report of Seleet Committee on the Mussalman Wagqfs
‘Registration Bill. 3885-86. )
Question re abolition of the Divisional Commissionerships in Bihar and
Orissa. 3100-01.
Question re Art Colleges and Schools at Delhi and grants made. 3099.
Question re ecompulsory purchase at Bombay of return tickets by pilgrims to
Jedda. 3025.
Question re establishment of a Rates Tribunal in gecordance with the recom-
mendations of the ecommittee. 3024. N
Question re expenditure of (overnmeni in the up-keep of ancient Historieal
Buildings at Delhi. 3098-99.

149LD n
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ISMAIL KHAN, Knax Baxanvr SATYID MUHAMMAD—conld.

Question re functions of Sanitary Commissioner with the Government of
India. 3100.

Question re Government of India’s control over the Aligarh Muslim and the
Benares Hindu Universities. 3100.

Question re High Court Judges in India and Burma. 3020.

Question re issue of first and second class concession tickets on Railways.
3023.

(Juestion re maintenance grant for Delhi Universjty and affiliated Colleges,
ete. 3100.

Question re management and working of the Tirhoot State Railway. 3022

Question re Mubammadan Judges of the Patna High Court. 3020.

Question re number of Muhammadans and Hindus in the Government of Indm
Secretariat Departments. 3097.

Question re number of Pilgrims to Hedjaz and number stranded. 3111.

Question re opening of the Port of Caleutta for embarkation of the Hedjaz
Pilgrims. 3024.

Question re release of politieal prisoners in the United Provinces. 3097-
3098.

Question re reserving of first and second class compartments on Fast Tndian
Railway. 3023-24.
Ouestion re rclline stock of the Tirhoot State Railwav. 3022-23,

Question re transformation of Mosques into Tnfectious Diseases Hospital at
Delhi. 3025.

Question re the unsatisfactory working of the Bengal and North-Western
Railway. 3021-22.

Resolution re railway concessions and reductions in fares. 3049,

ISWAR SARAN, MuxsHI—

Budget demand for Army Department (General administration). 3556-57.

Budget. demand under sub-head Executive Council. 3446.

Budget demand under sub-head Foreign and Politieal Department.  3472-75.

Budget demand under sub-head Hill Journey under-Ceneral Administration.
3417-20.

Budget demand under suh-head Home Department (Inspector of Office Pro-
cedure). 3498.

Budget demaird for Tndo-European Telegraph Department. 3595.

Budget demand for Public Works Department (Inspector (teneral of Irri-
gation). 3562,

Budget. Demands for grants. Miscellaneous (Publie Services Commission).
3628-3629, 3637. :

Btidget demand for Railway (miscellaneous expenditnre). 33560-53.

Consideration of clause 18 of the Code of C'riminal Procedure ( Amendment)
Bill. 1280.

Consideration of clanse 19 of the Code of Criminal Procedure (Amendment)
Bill. 1285-1286.

Consideration of clause 21 of the Code of Cr'zinal Procedure (Amendment)
Bill as passe? by the Council of- State. 1301,

Consideration of clause 88 of the Code of Criminal Procedure ( Amendment)
Bill. 2023-24.¢ .

Consideration of clause 109 of the Code of Criminal Procedure (Amendment
Bill. 382627, - (Amendment)
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ISWAR SARAN, Munsul—contd.

Consideration of Criminai Law Ameundment Bill. 20633-34.

Jiscussion on question of debating small demands atter larger demand (on
sawme subject) has been moved and voted on. 3382.

Further consideration of Indian M.nes bill. 1u81-82.

Legal Practitioners (Women) Bill. 3853.

Motion that the Keport of the Select Committee on the Indian Penal Code
(Amendinent) Bilt be taken into evnsideration. 2808, 2813-2814.

Motion to postpone che consideration of the Code of Criminal Procedure
(Awendment) Bul. 1052, 1033.

Question re bed accommodat.on in Military Hospitals. 1845.

Question re condemned Military Stores. 1844. -

Question (Supplementary) re contracls for refreshment rooms at Railway
Station. 3234.

Question re cost of British and Indian elements in Indian Army. 1844

Question re duties of Indian Medical Service Officers. 1845.

Question re Indian Army Expenditure on Stores. 1843.

Question re Indian Army Stores Manufacturing Depots. 1843-4.

Question re Inter class compartments on Bombay, Baroda and Central India
Railway. 3727.

Question re method of eoncicting University Elections. 1471.

Question re potato traffic .rom Farrukhabad. - 3727.

Question re rents in Delhi and Simla. 1470-1471.

Question re retired Indian Medical Service Officers re-employed. 1846.

Question re sick bed accommodation for Indian Army. 1845.

Question re strength of Indian Medical Officers in regiments. 184

Resolution re change of method of examination for the Indian Civil Service.

14&‘-‘)40

Resolution r¢ communal representation in ‘services under Government of India.
3212-13.

Resolution re despatclt from Secretary of State re Indian Autonomy. 2721-
2723,

Resolutivn re protection of women wage-earners in agriculture. 1802
Motion to circulate Special Marriage Bill for opinion. 3903-05.

ST J

JAILS—
Budget. Demands for Grants. --- and Convict Settlements. 3669,

JALIL, Hakix ABDUL—
Question re conviction of Pandit Amir Chand and ——, Peshawar. 3931
3932,
JAMALL, Mr. A. 0—
Budget. General discussion of the — for 1923-24.. First stage. 3061.
Budget. Demands for Grants. Civi! Works. 3658.
Consideration of Indian Finance Bili 3986,
Oath of Office. 2737,
JATKAR, Mr. B. H—
Budget demand for Foréign®and Political Department. 3495, 3498,
Consideration of Indian Boilers Bill. 1629,
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JATKAR, Mg. B. H.-—contd.

Cotton Transport Bill. 1716-i711.
Motion to refer Indian Cotton Cess Biil to Jomt Committee. 1624-1625. o

JEDDA—
e “ Pilgpnims.”
JEDDAH AND YAMBOO—
Question re Steamer Service between ——. 1098.
JEJEEBHOY, Sz JAMSETJEE—
Question re Imperial Wireless. 3865-70.
JIWAN LAL, Dr., oy BUSHIRE—

Question re imprisonment of ——. 1361, .
JOINT STOCK COMPAXIES—
Budget. Demands for Grants. —-- 3671

Question re the qualifications of Registrars of —. 2157-58.

JOSHI, Mr. N. M—

Budget. General diseussion on — of 1923-24. First stage. 3078-3080.

Budget demand for Railways (working expenses). 3323-25.

Budget demand ; Customs. {Travelling allowance in Madras). 3251.

Budget demand for Railways {miscelianeous expenditure, joint Councils and
Boards). 3344, 3347-49. ,

‘Budget demard under sub-head Catering and Advertising Department of the
Bengal-Nagpur Rail= .y under Failways. 3391.

Budget demand for the Office of the I'. 5. V. 3443,

Budget demand undcy sub-head Hcme Department. 3511.

Budget demand for Industries Department. 3540-41. .

Consideration of Workmen’s Compensatior Bill. 1853-1854, 1859, 1862, 1865,
1876-1877.

Further eonsideration of Workmen’s Compensation Bill.  1906-1907, 1917-1920,
1925, 1930, 1932, 1941, 1944, 1946, 1951, 1953-1954, 1958-19569, 1970, 1973,
1974, 1976-1977, 1979, 1980, 1990.

Further considersatior of Indian Mines Bill. 1670, 1671-75, 1684.

Motion to consider Report of Joint Committee on the Indian Mines Bill.
1636, 1637, 1638, 1643, 1644, 1648, 1649, 1651, 1656, 1657, 1663, 1664.

Consideration of Indian Penal Code (Amendment) Bill. 3838-39.

Motion that the Indian Factories (Amendment) Bill be taken into considera-
tion. 2094-97, 2100-2102.

Motior. that the Report of the Select Commltt/ee on the Indian Penal Code
(Amendment) Bill be taken into consideration. 2805-2807, 2808, 2809,
2812

Point of order wheth:r sinking fund can be discussed during Budget demands.
3344,

Postponement of resolution 7¢ separation of railway from general finance.
© 2919,

Motion to pass thaeSpecial Marriage Bill. 3923.-

Workmen’s Compensation Bill. Consideration of amendments made by Counsil
of Btate, 2858-2859.
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JOSHI, Mi. N. M.—conid.

Question r¢ Annuities in Purchase. 1297

Questim re appoiniment of ron-Indiaus to superior posts on Railwdys. 1298.

Questior: r¢ auction szle of wagens of unciaimed coal.  2953.

Question re book entitled “1lndian Kailways” by Rai Sahib C. P. Tiwary
(establishment rolls and working cstimates). 1605.

Question re eapital grant spent in England. 1291.

Question re Catering Department, Bengal-Nagpur Railway. 1609-10.

(uestion re Chinamen in railway workshops and the em.luslon of Indians.
1613.

Question re coal mine accident at Perbeli. 1608-09.

Question re rates for the carriage of coal. 1296-97.

Question re departures of railway rates and fares from public tariffs. 1296.

Question re distribution of publicetions of Publicity Bureau. 1610-11.

Question re final zeport of the Staff Selection Board Committee on work and
cost of Comnmittees. 1295.

Question re gratuities on railways. 1612.

Question re¢ Imperial Wireless. 3865-3870.

Question re increase in the haulage charge of postal vans. 1298.

Question re Indian Engineers on Rsilways. 1366.

Question re interest on unproductive capital cost of railways. 1292,

Question re managcment of East Indian and Great Indian Peninswa Railways.
1355-56. .

Question re means of communication between passengers on railways. 1297.

Question re number of four-wheeler coaches not used daily. 1355.

Question re Oudh and Rohilkihand Railway Discount Sinking Fund. 1367.

Question re paper called Great Indian Peninsula Weekly Notes. 1613.

Question r¢ payment of compensation for income-tax to deferred annuitants
on East Indian Railway. 1298.

Question re prices of coal on different railways. 1295,

Question re printing presses cn Railvays. 1292

Question re proportion of the stock of 1st and 2nd class earriages to that of
3rd class carriages. 1291.

Question re prrchase of Great Indian Peninsula Railway by the State. 1299.

Question re quarters built for officers on East Indian and Great Indian Peninsgla
Railways. 1367.

Question re rates for carriage of railway coal. 2964-65.

Question re reduction of fares and rates on East Indian Railway. 1295.

Question re reduction of working expenses in the Ahmadpur-Katwa Ruilway.
1295.

Ql;essg;’on re reduction of stoff of Benga.l-Nagpm Railway at K.hnrgpnr.

Question re reductions on Railways and in Postal Department. 1612-13.

Question re responsibilities and obligations of Railway Compar‘es (Mack
vs, Madras and Southern Mabratta Railway Company). 1293.

Question re retirement of superior Railway Officers before 31st Deeembet
1923. 1296.

Question re sale of unclaimed eoal by auction at Kalyan. 1290

Question re surplus profits on Railways. 1299.

Question re travelln., facilities for 3rd class passengers. 1608,
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JOSHI, MR. N. M.—concld. -
Quesiion re use of military and ambulance curs on the, Great Indian Peninsula

Railway. 1290.
Question re - utilisation of depreciation fund on the Ureat Indian Peninsula
Railway. 1292

Question re X’mas concessions on return tickets. 1610.

Question re wagon service on railways. 1366,

Question (Supplementary) re discontent amongst the slufl of the Bengal-
Nagpur Railway workshop. 3235.

Question (Supplementary) re grent of motor haulage and conveyance allow-
ance to members of the Indian Ligislature. 2412.

Question (Buppleisentary). re office order by Mr. Dewar, A. G., Punjab, re
absences from office. 1528-29. .

Question (Suppleinentury) re period for discussion of Budget. 1529-30.

Question (Supplementary) re release of political prisoners in United Provinees.

Question (Supplementary) re Secret Service Grant cxpended by Central
Bureau of Informotion. 1771-72.
Resolution re adoption of a puliey of protection. 2369-2374.
Resolution re change of method of examination fer the Indian Civil Service.
1421-22.
Resolution re emigration of unskilled iabourers to Ceylon. 2133-35.
Resolution re emigration of unskilled labourers to bhmts Settlements and
Malay States. 2145, 2146.
" Resolution re protection of women wage-earners in agriculture. 1797-1799,
1800, 1801.
Resolution re Workmen's compensation in agriculture. 1786-1757, 1788, 1789..
JUDGES—

Question re in Patua Iligh Court 3972
JUDGES HIGH COURT--
‘Question re number of — - in India and Burma. 3020,

JUDGES OF HIGH COURTS—

Question re Indians and non-Indians as —— and Governors. 995.
JUVENILE COURTS—

Question re the establishment of ——. 1295.

K
KABRAJI, Mr. J. K. N—

Question re grant of leave to -——, sn official under the Bombay Government.
3730.

KAMAT, Me. B. S.—

Budget demand for income-tax. (Reorganisation of Department). 3288-89.

Budget demand for Railways {working expenses). 3309-11.

Budget demand under sub-head Home Department. (Bureau of Information).
3513-14.

Budget. Demands for Grants. Stamps. 3613-14.

Budget. Demands for Grants. Expenditure charged to capital in respeet
of Railways. 3664-66.

Cotton Transport Bill. 1711-1713.

Consideration of «jause 17 of tae Code of Criminal Proeedure (Amendment)
Bill. 1269-1271.
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KAMAT, Mr. B. 3.—ecuntd.

Consideration of ¢lause 132 of the Cdde of Criminal Procedure (Amendment)
Bill. 2176-2177.

Consideration of Workmen’s Compensation Bill. 1851-1853.

Further consideration of Indian Minec Bill. 1680.

Further consideration of Workmen's Compensation Bill. 1959-1960 1979-
1980. T

Further consideration of Workmen’s Ccmpensation Bill. 1902, 1904-1906,
1924-1925.

Married Women’s Property (Amendment) Bill. Nomination of Mr. Ranga-
chariar on Selert Committee. 1620.

Motion to present the report of the Select Committee on his Married Women’s
Property (Amendmert) Bill. 204G.

Motion to take into eonsideration the Report of the Select Commitiee on the
Married Women’s Property (Amendment) Bill. 2280-2281.

Motion to pass. 2291 .

Motion to refer Indian Cotton Cess Bill to Joint Committee. 1626-1627.

Point of order re discussion within a vear of resolutions raising the sdme
question. 2673.

Postponement of resolution re ser.avation of railway from general finance.
2019,

Question re abolition of the third class booking office at Sholapur. 3687-

_ B8, .

Question re action taken on the recmnmendahons of the Deck Passenger Com-
mittee. 2478.

Question re establichment of Loecal Railway Advisory Counecils. 2476-77.

Question re expenditure on and easuelties in Waziristan operations. 1364.

Question re military schools for sons of Tndian officers and soldiers. 2747.

Question re office of the Military Aecounts Department, Poona. 3858-3859.

Question re officering of Indian Ariny with Indian offiesrs. 1178.

Question re printing of stampz in India. 2151-52.

Question re training of Indians for Commissions in Artillery Engineering, Air
Force and Roval Marine 2479,

Question re transfer of Tmperial Library from Calentta to Delhi. 1088.

Onestion (Suuplementary) re Gold Standard Tleserve. 3938-3940.

Resolution re adoption of a policy of protection. 2375-2379, 2380.

Resolution re emigration of nnc<kill- 1 labourers to Mauritius. 3153-57.

Resolution re King's Commissims for Indians and Tndianization of Indian
Regiments. 2424.2427.

Resolution re State manasement of railways in India. 2871, 2897-2900.

Resolution re wining out of I1-.vineial contributions. 2683-2685.

Resolution re Workmen's compensation in agriculture. 1789-1790. -

Workmen’s Compensation Bill. Consideration of amendments made hy Conncil
of State. 2854-2855, '

KEATINGS, Mr., MINUTE OF DISSENT—

Question r¢ —-- to report the British Muiana Deputation. 1076.
KENYA—

Announcement re postponement nf General Election in ——. g 1695.

Question re elections to the Legislative Council in ——. 087.

Onestion re exercise of franchise by Indians in ——. 1353-55.
Question re Indian delegation from —— to L.ondon Conference. 3870-3871,
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- KENYA:—contd.
Question re legal rights of Indians in ——. 2346.
Resolution re status of Indian settlers in ——. 2701-2715.
KHARAGPUR—
Question re reduction of staff of Beugai-Nagpur Railway at —. 1893.
KHILAFAT—

Question re a:resis in North-West Frontier Province of persons connected with
Congress aud —— agitation. 2278-2279.
Question re -~— prisoners in Peshawar jail. 2279,
KHUDA BAKSH, MaLk—
Question re imprisonment of Abdul Qayum Khan Swathi and - —. 2280.
KING’S COMMISSIONS— :
Resolution re —- for Indians and Indianization of Indian Regxments 1457-
1468, 2417-2465.
KIRPA RAM, PaNbrr—
Question re conviction of —-, Mandalay. 3096-97.
KOf-WALIDAD KHAN-
Question re grant of Goverument rifles to villagers of ——, North-West
Frontier. 973

L
LABOURELRS— _
Reeolution re emigraticn of unskilled —— to Ceybn. 1775-83.
LABOUR BUREAU— )
Question by Mr. Manmohandas Ramji re duties of adviser to —-. 1074.

LABOUR INQUIRY COMMITTEE—

See “ Assam.”
LAC-RESEARCH—

Question regarding —— work.  3232-33.
LADY HARDINGE MEDICAI- COLLEGE

Question re annual maintencnce grant to the —. 3114-15.

Question re cost of maintenance of the Science Department of the —.
3114

Question re grant by Government to the ——. 3113.

Question re members of the governing body of the —. 3112,

Question re mosques in vicinity of the —. 3101-02.

Question re retrenchment in the——. 3115-16.

LADY HARDINGE MEDICAL COLLEGE AND HOSPITAL—
Question re sum allotted for the repairs of the —— buildings. 3112,
LAKSHMI NARAYAN LAL, Rar Sanis—-
Budget. Deétands for Grants. Forest. 3607.
CobE or CnimiNaL ProcepUke (AMENDMENT) Boai :
Consideration of—
Clause 17. 1259-60. -
Claunsze 19. 1281.
Clause 99. 2060.
Clauge 114. 2076
Special Martiage Bill.—Motion to circulaie for opinion. 3905-06.
Exclusiou. from 1. Leritance Bill.—Motion to re-circnlate the 4027.
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LAKSHMI NAKAYAN LAL, Ra1 SanB—Ccontd.
Question regarding article in “ Tribune ” headed “ Non-co-operation by Govern-
ment and Company Railways.” 3239.
Question re British element in Imperial Services. 1848.
Question re curtailments in Budget Grants and Government expenditure. 1848.
Question re demolition of temples at Pahargunj, Delhi. 1356-57.
Question re future of temples and Dharmsalas at Pahargunj, Delhi. 1367.
Question re inconveniences at Raisina owing to want of schools and recreation
grounds. 1611.
Question re Indianisation of the Indian Army. 1847,
Question re Indianisation of 8 infantry units. 3130.
Question re medieal research by Central Research Institute, Delhi. 1004.
Question re protection of cattle. 1773-74.
Question re training of Indian Officers. 1847-48.
Resolution re stoppage of recruitment for services outside India. 3959-3960.
TALKAKA, Mr—
See ¢ Customs, Karachi.”
LAND— ‘
Question: re sale of —— in Ambala to Pandit S. Ramlal. 962.
LAND ACQUISITION (AMENDMENT) BILL— -
Motion to refer to Select Committee. 2325-2339.
Negatived. 2339.
LAND ACQUIS_TION— .

-

Question re for the Vizagapatam Harbour Scheme. 2955-56.
LAND REVENUE—
Question re payment of —— by railways. 1167.
LANDHOLDERS’ CONSTITUENCIES—
Question re voting at ——. 2742.
Question re voting in —— (Babu Ujagar Singh Bedi’s Resolution). 2788,

LANSDOWNE RAILWAY BRIDGE—
Question re guard over —— at Sukkur. 2961.
Question re closing of —— to traffic after 6 p.M.- 296:
LASCARS— 4
Letter from the Commerce Department to Mr. K. Ahmed re —— in the Great
War. 1415-16.
Question re accommodation for —— at the London Docks. 1346.
Question re employment of —— and easualties in the Great War. 1349,
LATRINES IN CANTONMENTS—
~ Question re erection of —. 2845.
LATTHE, Mr. A. B—
Intercaste Hiudu Marriage Bill.—Motion for leave to introduce. 2598-99.
Question re mail contracts given to Messrs. Sultan Chivoy, Poona. 2152-
53.
LAW—
Question re changes in —— affecting the Hindu Society. 3864.
LEAGUE OF NATIONS— ’
Question re representation of India on the League of Nations. 1343-45,
LEAVE— . °
Question re grant of leave to higher grade officers to suit their own oon-
venience and nor that of the State. 1093.
149LD 19
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LEAVE AND ALLOWANCES—
Question re expenditure under the head —. 2952-53.
LEAVE RULES—
Question by Rai Baladur G. C. Nag re regulation of —— with a view to >
State interests being securred. 1093.
LEGAL PRACTITIONERS (AMENDMENT) BILL (Dr. GOUR’S)

Motion to refer to Select Committee. 2579,
Adopted. 2583. :

LEGAL PRACTITIONERS (AMENDMENT) BILL (Mg NEOGY’S)—
Motion to refer to Belect Committee. 4046,
Adopted. 4046

LEGAL PRACTITIONERS (WOMEN) BILL—
Motion for leave to introduee. 3852,
Adopted. 3853.
Introduced. 3853.
\ Motion to pass. 3853. ‘
Adopted. 3854.

TEGISLATIVE ASSEMBLY—
Adjournment of —-. 1162, 1232, 1286, 1412, 1468, 1524, 1600, 1667, 1720,
1767, 1340, 1885, 1954, 2010, 243, 2090, 2147, 2219, 2275, 2339, 2407, 2465,
2545, 2600, 2662, 2736, 2784, 2842, 2403, 2923, 2018, 3093, 3110, 3168, 3227,
3297, 3361, 3436, 3518, 3597, 3675, 3725, 3813, 3855, 2927, 3967, 4003,
Adjournment of the —— to 2nd July 1923. 4051.

Budget demand for daily allowanee of members of the —. 3448-51.

Bordget demand for motor haulage and conveyance allowance of members of
the —-. 3451-60. '

Budget deme#nd for 3460-65.

Budget demand for separate establishment for ——. 3461-64.

Date of the Simnla session of the —. 3299,

Information re meetings of the ——. 2823,

Question re action taken by Government on various recommendations of
the ———. 1072

Question re designation of ——as “TLower House.” 3937.3938.

Question re power of the —— to reduee the pay of officers of the Civil mervice
or the Army. 3857.

Question re Whitehall’s refusal of recommendations on resolutions passed
by the—. 1073.

Remarks by the Hon’ble the President on the question of a separate establish-
ment for the ——. 3464..

Remarks by P. L. A. on i’arliamentary Courtesy in debates. 3717.
Statement (laid on the table) re action taken by Government on certain resolu- .

tion of the ——. 2601-08.
Statement (laid on the table) re amounts drawn by Members of the Council of
State and —— on account of travelling allowanees. 1602-04.
Statement of Business. 1471-1472, 2049, *
Statement rg outstanding resolutions of Jhe ——. 3870,
Statement of deraands refused by the —— and restored by the Governor

General in Cowreil. 3845,
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LEGISLATIVE COUNCILS (LOCAL)—

Question re restoration of grants rejested by ——. 1079.
LEGISLATURE(8)—

Discusasion on (move to the Hills) of ——. 3427.

Gift of hooks to —— by Bir William Geary. 1721

Question re allotment of quarters to Members of —. 1532

Question re attitude of Whitehall towards reasonable demands oft the —.

1073.

Question re attendance at meetings of ——. 1606-07.

Question r¢ autumn session of the ——. 1616.

Question re the election of officials to the —. 2152.

Question re grant of motor haulage and conveyance allowanee to members of

the ——. 2411-24.

Question re number of Members of —— in receipt of Titles. 3929.

Question re travelling and halting allowaneces of members of ——. 1090.
LEY, Mr. A. H— ’

Budgel demand for Salt 3409, 3411-13.

Budget. Demands for Grants. Stationery and Printing. 3623.

Oath of Office. 955.

Resolution re Workmen’s compensation in agriculture. 1784-86.

Resolution re protection of women wage-earners ip agriculture. 1793-95.
LIBRARY, IMPERIAL—

Question re trapafer of —— from Calcutta to Delhi. 1086.

Question re insufliciency of accommodation of —— and re its transfer to
Government of Bengal. 1987.
LICENSES--

Question re —— for vendors on railways. 1893.
LIMITATION (AMENDMENT) BILL (INDIAN)—
Motion for leave to introduce. 4046.
Adopted. 4046.
Introduced. 4046.
LINDSAY, Mr. DARCY—

Budget demand ; Customs. (Overtime and holiday allowances). 3257-58.

Budget demand under sub-head Home Department (Bureau of Information).
3516. .

Budget. Demands for Grants. Stamps. 3617-18.

Consideration of Workmen’s Compensation Bill. 1874-1875. -

Further consideration of Workmen’s Compensation Bill. 1911-1912.

Workmen's Compensation Bill. Consideration of amendments made by
Council of State. 2853-2854, 2856.

Consideration of Indian Finance Bill. 3998-3999.

Motion to consider clause 11 of the Criminal Procedure Code (Amendment)

Bill. 1161.

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2834-
2835,

Question re the number and value of motor cars, bicycles and tricyeles import-
ed. 2416-2417.

Question (Supplementary) re qpublication of the report of inquiry into the
system of accouats of the Government of India. 3437.
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LISTED POSTS--

Question by Khar banadur Sarfaraz Husain Khan re . 1097,
LOANS— ‘
Budget. Demands for Grants. —— and advances bearing interest. 3674.

LOCAL GOVERNMENTS—
" Question re method of obtaining views of —— on matters of public importance
1469.

LOCAL GOVERNMENTS— )

Question re Indian Civil Se!rvants passing —. 2160.
LOCOMOTIVES-— ) )

Question by Dr. H. 8. Gour re purchase of —— for Indian Railways. 1289,
LONGWOOD HOTEL—

Question re accommodation in —— Simla. 2!16.‘.
LUGGAGE ALLOWANCE— °

Question by Rai Bahadur Pandit J. L. Bhargava re increase of free —. 1021
LUMDING—

Question re electrification at —— Assam Bengal Railway. 4009,
LYTTON CCMMITTEE--

Question re the recommendations of the —— about Indian students in
England 2156.
M
MADRAS—

Question re separation of Indian Companies Department from the Provincial
Registration Department in Madras. 3128-3129.
MADRAS AND SOUTHERN MAHRATTA RAILWAY—
Question by hai Bahadur Lachmi Prasad Sinba re )ighting of Railway Statione
on —. 1308,
MADRAS WEST COAST DISTRICTS—
Bee “ Railway Conneetion.”
MAGISTRATES- -
.Question re Cantonment —— as Sub-Divisional 5944,
Question re duties and functions of Cantonment ——, 3045,
MAGISTRATE, ADGITIONAL DISTRICT—
Question by Mr. Mohammad Faiyaz Khan re —— Dalhi. 989.
MAHADEO PRASAL, MunsaI—

Motion to circulate the Indian Stamp (Amendment) Bill for opinion.
2835-2836.

Consideration of elause 47 of the Code of Criminal Procedure (Amendment)
Bill. 1808.

Question by —— re postage income for 1921-1922. 1103,

MAHENDEA PARTAB SINGH (ESTATE) BILL—
Laié on the table 4017.

MATL CONTRAATS— .
Question re ——egiven to Messrs. Sultan Chivoy, Poonn. 2152-2153.
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MAILS, ENGLISH—
Question re special trains for —. 2162.

MAJOR AND MINOR WORKS—
" Classification of —— on Railways. 1167.

MALABAR (COMPLETION OF TRIALS) SUPPLEMENTING BILL—
Motion for leave to introduce. 2092. '
Adopted. < 2093.
Introduced. 2093.
Motion that the —— be taken into consideration. 2158-2162.
Consideration. 2162. -
Motion that the Bill be pased. 2162.
Adopted. 2162.
MALAY STATES—
Resolution re emigration of unskilled labourers to Straits Settlements and
—. 2143-2146.

MALKHARODA AND GAONTIA VILLAGES LAWS BILL—
Motion to take into conslderat.lon. 3846-3852.
Adopted. 95652.
Motion to pass. 3852.
Adopted. 3852.
MAN SINGH, BHAI—

Budget demand under sub-head Legislative Assembly (comc.)dnce allowance).
3458-3459.

CcpE oF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
Clause 10. 1117.
Clause 11. 1150, 1151, 1152, 1153, 1154 aud 1159.
Clause 15. 1210-1211, 1212.
Clause 16. 1222, 1224, 1228, 1229, 1230, 1231.
Clanse 17. 1256, 1256, 1257-1258.
Clause 19. 1284.
Clause 22. 1404-1405.
Clause 23. 1473.
Claunse 25-A. 1490-92.
Clause 26. 1492-1494, 1496, 1502-1503, 1504, 1505-1507.
Clause 34. 3816.
(lause 87. 2013.
Clause 99. 2062.
ause 104. 2063.
Crim'mal Law Amiendment Bill. (Consideration of —). ,2622-23, 2632.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1037,
1042, 1043-44, 1054. .
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1312, 1314.

Motion to postpone the consideration of the Code of Criminal Procedure Bill.
1026, 1027, 1028.

-Motion to take into consideffation the Criminal Law. Amendment Bill. 2514-16,
2517, 2538-40.
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MAN SINGH, BHAI—contd.

Question re appointment of firms of Accountants for Income-tax aceounts, etc.,
in the Punjab. 4010-11.

Question re depreeiation of flour mills.  4010.

Question re inspection of Account Books by the 1ncome-tax Officers. 3522-23.

Question re personnel and working of the Northern Indja Salt Department.

3520-22.
Question re Sikh holidays. 4010. -
Resolution r: change of method of examination for the Indian Civil Service.
1431-34.

Special Marriage Bill.—Motion to circulate for-opinion. 3910-11.
Motion to pass. 3921.

MANGALORE MAIL— .
Question re cancellation of —— by the South Indian Railway. 2412-13.
MANSHERA TEHSIL— -

Question re Murtial Law in ——. 2279,
MANUAL— . ~
Question by Mr. K. Ahmed re Postal Audit Officers. 1107.
MARINE—
Question re recruitment of Indians for ——and Air Forces. 2347.
MARINE ENGINEERING—
Question by Mr. B. Venkatpatiraju re facilities for training in - — ship-

building and aeromautics. 1013.
MARINE FORCES—

Question re Indian —. 2549.
MARRIAGE ALLOWANCE—
Question re grant of —— to Indian Medical Department. 1019.
Question re —— paid to families of British personnel serving in India.
2414-15.

Question r¢ —— paid to Royal Army Medical Corps. 4016-17.
MARRIAGE BILL, SPECIAL—
Question re Yr. Gour's —. 2965.
Question re Hindu opinion on Dr. Gour’s — and Mr. Seshagiri Ayyar's
Hindu Inheritance Bills. 3172.
See “ Special Marriage Bill.” !
MARRIED WOMEN’S PROPERTY (AMENDMENT) BILL (Mr. KAMAT'S)—
Nomination of R. B. Rangachari to the Select Committee on the ——. 162.
Presentation of the Report of the Select Committee on ——. 20486,

Moticn to take the Report of the Select Committee into consideration. 2280-90.
Adopted. 2299.

Consideration. 2290.

~Motion to pass, 2291.

Adopted. 2291.
MARTIAL-LAW—

Question r¢ —— in Manshera Tehsil. 2279.
MAURITIUS—

Draft notification re emigration to —— 1aid on the table. 3095-96.
See “Emigration.”



INDEX TO LEGISLATIVE ASSEMBIN DEBATES, 95

MEAT TRADE— "~ N
See “ Burma Meat Trade.”

MEDICAL RESELARCH— )
Question re —— by the Delhi Research Institute. 1004.
Question re —— by Indians. 2846-47.

MEDICAL SERVICE(S)—
Budget demards for grants. —. 3670

Question re probationary period for the Senior Branch of the Women’s —
2483,

Question re — — on railways. 4012,
MEDICAL SERVICE IN INDIA—
Question re terms of recent appointments to —. 1070-71.
MEERUT—
Question re Military Accounts Department examination for reernitment of
clerks for the office of the Controller of Acccunts at —. 3026.
MEERUT CANTUNMENT—
-Question re separation of the Suddar Bazar from the —— and introdumetion
of hydro-electric system. 2959,
MEERUT, POPULATION OF—
Question by Haji Wajihuddin re
MEMBER, LEGISLATIVE ASSEMBLY—
Question re assault on a —— at Campbellpur. 1612.
MEMBERS OF I.EGISLATURES—
Question re allotment of quarters to —. 1532.
Resolution re¢ supply of facilities to —— to discharge their publie duties.
1453-57.
MERCHANT MARINE—
Question re tonnage of ——. 1888-89.
MERCHANT SHIPPING BILL (INDIAN)—
See “Indian Merchant Shipping Bill.”
MESSAGE—
——from Counci! of State re Bill for the suppression of traffic in women and
children. 3556.
-—— from Council of State re Bills passed by that Chamber.” 2348.
—— from Council of State re Cantonments (House Aceommodation) Bill and
Cotton Transport Bill.: 2247,
—— from Council of State re Code of Criminal Procedure (Anendment)
Bill. 2965.
from Council of State re Criminal Tribes Aet, 1911. 1653.
—— from Council of State re further amendments to the Code of Criminal
Procedure (Amendment) Bill as amended by the Legislative Assembly.
3439.

+ — from Council of State re Indian Cotton Cess Bill. 1751-52.

—— from Conncil of State re Indian Factories (Amendment) Bill and Work-
wen’s Compensation Bill. 2700-01.

—— from Covncil of State re Indian-Fimance Bill as passed by. them with
amendments. 3945, .

—— from Conncil of State re Legal Practitioners (Women) Bill and Merchant
Shipping Bill. 4017.

1066.
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MESSAGE—conid.

—— from Council of State re Married Women s Property Act. 3028.

—— from Covncil df State re Naval Armaments Bill. 2609.

—— from Council of State re Paper Currency and Repealing and Amending
Bills. 288..

—— from Council of State re passing of certain Bills by it. 3131.

—— from Governor General re discussion of the Budget. 1670.

—— from Governor General recommending the Indian Finance Bill as passed
by the Couneil of State. 3945-46.

—— from Governor General re period appointed for discussion ‘of Budget.
1721.

—— of congratulation on the birth of H. R. H. Princess Mary’s son.
2091.

MESTON COMMITTEE’'S REPORT—
Question s ——.' 1543.
METCALFE HOUSE—
Question re housing of Members at —— and Windsor Place. 2669.
METEOROLOGICAL SERVICE— -
Question re conferment of a degree on Mr. S. N. Sen of the ——. 2664,

Question re cunalifications for Indian ——. 2663.

Question re reorganisation of Indian ——. 2663.
METEOROLOGICAL STAFF—

Question re names and qualifications of ——. 2664.
METEOROLOGICAL SUBJECTS—

Question re scientific papers on —. 2663.
METEOROLOGY—

Budget demands for grants —. 3669.
MEYER, SIR WILLIAM—

Statement made by Mr. Innes re the salary and pension of —. 2348,
MHOW GRIEVANCES—

Question re ——. 2154-55.
MIDDAY GUN—

Question re firing of —— in Cantonments. 2959.

MILITARY ACCOUNTS DEPARTMENT—
Question re examination for recrnitment of clerks for the office of the Control-

ler of Accounts at Meerut. 3026. Q
Question re losses inecurred by officers of the —— on retirement. 1526.
Question re office of the —— Poona. 3858-59.
Question re pay and pension of retired officers in —. 1527-28,
. Question re retirement of Ministerial Officers in ——. 1525-26.

MILITARY AND AMBULANCE CARS—

Question by Mr. N. M. Joshi re the use of —— on the Great Indian Peninsula
Railway. 1290.

MILITARY COLLEGE(8)—

Question re establishment of a —. 3171-72,
Question re —— in India. 2347.
MILITARY COLTEGES, COST OF- ‘

Question re —— and capitation grant for soldiers sent ta India. 1011
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MILITARY COLLEGE FOR INDIANS-.
Question re ——. 1011.

MILITARY MEDICAL SERVICE—

Question re the number of Staff appointments in the —- and number held
by Indians. 2741.

MILITARY REQUIREMENTS—
Question re Repurt of —— C'omnmittee. 2547, )
MILITARY SCHOOLS— N

‘Question re — —- fir sons of Indian officers and soldiers. 2747.
MILITARY SERVICES—

Question re cost of ——. 3863.
MINES—
Budget demands for grants ——. 3670.
MINES BILL (INDIAN)—
Presentation of the Report of the Joint Committee on —. 1113.

Motion te take Report of Joint Committee into congideration. 1635,
Adopted. 1657

Consideratio:. 1637-67.

Further consideration of ——. 1670-90.

Motion to prss. 1690.

Adopted. 1690.
MINISTERIAL CFFICERS—

Question 1 retention of after the age of 55. 1525. -

Question re rctirement of —— in Military Accounts Department. 1525-26.
MINT—

Budget dem:unds for grants ——. 3672,
MISCELLANEOQUS—

Budget derinds for grants ——. 3627-46.
MISCELLANEOUS DEPARTMENTS—

Budgei demands for grants ——. 3672

MISCELLANEO ;S OQBLIGATIONS—
Budget demands for grants. Interest on ——. 3668.
MISRA, Mr. B. N—
Budget. General discussion of the — for 1923-24. First stage. 3072«74.
Budget demsnds for grants. Civil Works. 3661-62.
Budget dem:ni for Indian Postal and Telegraph Department. 3574-75.
Budget demand for the staff and household of the Governor General. 3444-45.
Cope or CrimaNan Procepurr (AMENDMENY) Brr :
Consideration of —
Clanse 11. 1128, 1199. -
Clanse 14 1209
Clause 15. 1209-10.

Clause 16 as passed by the Council of State. 1245-48.

Clause 21 as passed by the Council of State. 1391.
Clause 24. 1478.

Clause 27. 1545-47, 1553.54. ¢
Clanse 28. 1661-62.
Clanse 45 ° '1822-1823;

L4LD .
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MISRA, Mz. B. N.—contd.
" CopE OF CRIMINAL PROCEDURE (AMENDMENT) BILL :

Consideration of—
Clause 67. 1996-97.
Clause 99. 2059, 2062.
Clause 141. 2212-15.

Consideration of the Report of the Joint Committee on the Indian Code
Cess Bill. 2753.

Consideratior of Workmen’s Compensation Bill. 1863, 1866-67.

Further consideration of Workmen’s Compensation Bill. 1941, 1942, 1943,
1948, 1982. ’

Indian Mines Bill. Consideration of Joint Committee’s Report. 1637-38,
1639-40, 1660-61, 1666-67, 1685-86.

Malkharoda and Gaontia Villages Laws Bill. Consideration of —-. 384849,
3850, 3852.

Motion that the Report of the Select Committee on the Indian Penal Code

(Amendment) Bill he taken into consideration. 2803, 2804, 2824-26,
2826-27, 2428.

Question by —— re appointment of Indian Supervisors of Military Dairy
Farms. $67.

Question by re appointment of Staff Selection Board candidates.
967.

Question by re provision of raised platforms waiting rooms on Railways.
1104.

Question re double journeys by Registrars and Cashiers of the Departments
of the Government of India to Delhi and Simla and vice versa. 969.

Question by re extension of the scope of Staff Selection Board. 969.
Question by —— re formation of the Bihar and Orissa Province. 1061.
Question re Indian Civil Servants passing local vernaculars. 2150.
Question re udges in Patna High Court. 3972.

Question by re method of marking by the Staff Selection Board. 970.
Question regarding number of Oriyas in Government Service. 3232.

Question by re Railways and Posts in Bihar and Orissa. 1061.

-Question by —— re railways with wire fencing. 1105.

Question by —— re replacement of unpassed men by passed candidates of
the Staff Selection Board. 971.

Qn;;;ion by —— re Resolution admitted but not discnssed in the Assembly.

Question by re Resolutions in the Assembly. 978.

Question re Royal Commission on the Indian Civil Service. 1955.
Question by

re stations with raised platforms and waiting rooms. 1104.

Question by re statistics of examination by the Staff Selection' Board.
969.
Question by re statisties of Railwa}: employees, 1103.

Question by — — re suitability of a port on Orissa ecoast. 1061-62.
Question by —— r¢ union of Ooriya-speaking tracts. 1287-88:
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MISRA, Mg. P. L—
Question r¢ abolition of Divisional Comumissionerships. 1629.

Question by re adjustment of rates on Railway traffic in relation to profit
and loss. 1168.

Question by —— re arrears of renewals on railways. 1168.

Question by —— re assessment of remunerative railway projeets. 1169.

Question by —— re conditions of service of prebationery clerks in the Gov-
ernment of India Secretariat. 971.

Question. by —— re Central Provinces Productive Rulways. 1169.

Question by — —re classification of Minor and Major Works on Railways.
1167.

Question by —— re Clerical Establishment in the Government of India Bec- .
retariat. . 971.

Question re compensation to Rohilkhund and Kumaon Railway in eonnaetwn
witk wood fuel. 1167.

Question by ——— re compensation to villagers in Bannu. 972.

Question by —— re construction of Taleher Raiiway by Bengal-Nagpur Rail-
way. 976.

Question by re decrease in passenger earnings owing to inereased railway
rates. 1166.

Question by re difference in rates for carriage of eoal on Home and
Foreign Ruilways. 1169.

Question by —— re employment of officers of Indian Audit Department

under the Central Government. 1166.

Question re expenditure on and loss of life in Waziristan operations. 1528.

Question by —— re grant of Government rifles to villagers of Kot-Walidad
Khan, North-West Frontier. 973.

Question by —— re land supplied free to Assam Bengal Railway. 1168.

Question re ollice order by Mr. Dewar, A.G., Punjab, re absences £rom office.
1528-29.

Question by re passing of departmental examination by officers in Politieal
Department. 974.

Question by —— r- payment of land revenue by railways. 1167.

Question re period for discussion of Budget. 1529-30.

Question by re powers of Government of India and of the Railway Depart-
ment in r:’]lway matters. 1169,

Question by —— re probationary service in Seecretariat. 971. »

Question by —— re raids in North-West Frontier Province. 972.

Question by —— re raids in the North-West Frontier Province (Article in
“ Tribune ). 973.

Question by - - -— re Railway eapital expenditure. 1168.

Question by .——— re Railway quarters. 975.

Question by —— re Railway saloon carriages. 975.

Question by re ransoms paid in North-West Frontier Provines. 973.

Question by —— re rules applicable to Company-worked State Railways.
1167.

Question re swimming bath in Ajmer. 876.

MITTRA, Mr. KHAKENDRA NATH—

Question re non-acceptance 8f nickle four anna and Gght mna pioeel in
Delhi. 1415.
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MITTRA, Me. KHAKENDRA NATH—contd.
Resolution re abolition of reserved compartments on Railways for particular
., communides. 3179-80.
MOHAMMAD FAIYAZ KHAN, Mr—
Question by re alleged conferment of the title of ‘ Baronst’ on Sir
Montagu Wcbb. 1004.
Question by —— re demelition of Hindu Temples in Delhi for railway pur-
poses. 1017,
Question by --— re duty on petrol and motor spirits. 1002.
Question by —— ne “service ” postage stamps for Legislatures. 1016.
MOIR, Mz. T. E—
. Budget demvné ; Customs (Reduction by 4 lakhs). 3272,
Consideratica of clause 2 of the Finance Bill. 3765-69.
‘Metion to sorsider the Finance Bill. 3703-06.
Motion to refer the Land Aecquisition (Amendment) Bill to Select Com-
mittee. 2529, 2336, 2337, 2338.
Resolution re despatch from Secretary of State re Indian Autonomy. 2725-27.
Resolution r¢ King’s Commissions for Indians and Indianization of Indian
" Regiments. 2438-40.
MONEY LENDERS BILL—
" Motion for leave to introduce. 2586-93.

Negatived. 2593. o
MONEY MARKET—
Question re stringeney in ——, 2277-78.
MORAL AND MATERIAL PROGRESS OF INDIA— ;
Question re distribution of ——. 1610-11.

MORAL AND MATERIAL PROGRESS REPORT—
" -Question re - -— of India. 1770-71.
MOBQUE(8)—
Question r¢ acquisition of land attached to —— in Raisina. 274445,
Question re alleged demolition of —— at Delhi. 3103-04.
Question re appropriation of a part of a —— for Kothi No. 27. 2746.

Question re building of a ——near the Hostels at Raisina for the use of
members. 3G88-89.
®  Question re condition of —— in*Delhi. 2347.

Ruestion re encroachment on —— by Bungalows at Delhi. 3103,

Question re in Delhi. 3684-85.

Question re — — in New Delhi. 1769-70.

Question re —— in Railway Area in New Delbi. 3685. -

Question re —— in Raisina repaired by Government. 2746.

Qnestion e — — in vieinity of the Lady Hardinge Medical Collegs. 3103-02.

fuestion #¢ Gld —— in and around Delbi. 3940-3943.

Question re stoppage of repairs of certain —— in New Delhi. 3104.

Question r¢ tombs and —— in Delki. (Article in the “ Mustim ”). 1956-
1957.

- Qmestion re transformation of — into Mum@pal Infectious Diseases Hospital
at Delhi. 3025.
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MOBSQUE (8)—contd.
Question re — — within the Imperial Railway Area. 2746.
See “ Shrines.”
MOSQUES AND GRAVEYARDS—
.Question re area of ruined —— Delhi. 2960.
MOSQUES, FEROZESHAHI AND OTHER—
Questions by Haji Wajihuddin re 3103.
MOSQUES, MONUMENTS, TOMBS, ETC.—
Question re the preservation of —— in the district of Maldah. 1335.
MOSQUE ON QUTAB ROAD—
Question re use of —— as a dispensary. 3103.
MOTION FOR ADJOURNMENT—
Question regarding the effect of passing the —— in connection with the
appointment of a Public Service Commission im India. 3229-30.
MOTOR CARS—
Question re imports of —— and motor cycles. 2222.

Question re number and value of —— bicycles and tricycles imported. 2416-
2417,
Question re purchase of —— by Slough Syndicate from Iraq surplus. 2670.
Question re taxes on ——. 3731.
MOTOR CYCLES—
Question re umports of motor ca:x and ——. 2222,
MOTOR. HAULAGE—
Question re grant of —— and conveyance allowance to members of the Legis-
lature 2411-12.

MUDALIAR, Mg. SAMBANDAM—
Budget demand for Indo-European Telegraph Department. 3595-96.
Budget demand under sub-head Home Department (Staff Selection Board).
3512.
Budget. General liscussion of the — for 1923-24. First stage. 2974-77,
Question re concessions on first and second class return tickets. 3730.
Question regarding dates of elections to Central and loeal Legislatures. 3231.
Question re Indians in gazetted appointments in the Ordnance Department.
3520.
Question regarding lapsing of non-official Bills after the dissolation of the
Legislature. 3230.
Question re Military School~ for sons of Indian officers and soldiers. 2747.
Question re want of intermediate class accommodation cn Madras railways.
3730-31.
MUHAMMAD HUSSAIN, Mg, A. B—
Question re the election of —— to the Council of State for the Sind Muham-
madan Constituency. 2413-2414,
NMUKHERJEE, Mr. J. N— .
Budget Jemand under sub-head Home Department. 3509-10.
Cope oF CRIMINAL ProcEDURE (AMENDMENT) Bmr :
Consideration of—
Clause 14. 1206. .
Clanse 17. 1271-72. .
Clause 26. 1516, 1617.
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MUKHERJEE, MRr. J. N.—contd.
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BiuL :
Consideration of—
Clause 27. 1559-1560.
Clause 43. 1765.
Ciause 47. 1810, 1811.
Clause 88. 2031-32.
Clause 99. 2056-57, 2063.
Clause 120 as amended. 2791-2792.
Clause 132. 2191-93.
Consideration of Workmen’s Compensation Bill. 1867-1868, 1869.
Exclusion from Inheritance Bill—Motion to re-circulate the —. 4020-21,
4022, 4029, 4030-32.
Further consideration of Werkmen’s Compensation Bill. 1932-1933.
Hindu Coparcener’s Liability Bill—Motion to refer to Select Committee.
2568-70.
Hindu Law of Inkeritance (Amendment) Bill.—Motion to consider Report of
Select Committee. 4039-41.
Indian Mines Bill. Consideration of Joint Committee’s Report. 1664.
Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken into consideration. 2804.
Motion to ccnsider the Code of Criminal Procedure (Amendment) Bill
' 1053.
Motion to pass the ludian Penal Code (Amendment) Bill. 3136-37.
Motion to refer the Land Acquisition (Amendment) Bill to Select Committee.
2335-2336.
Motion to take into consideration the Report ot the Select Committee on the
Married Women’s Property (Amendment) Bill. 2281-2283, 2289.
Postponement of resolution re separation of railway from general finance.
2919-2921.
Question re contingent expenditure or the Government of India Dep2rtments.
3105-06.
Question re Hindu opiniop on Dr. Gour’s Marriage Bill and Mr. Seshagiri
Ayyar's Hindu Inheritance Bills. 3172-73.
Question re Waterways on Bengal Railways. 989.
Resolution re emigration of unskilled labourers to Ceylon. 2123-25.
Resolution re Workmen’s compensation in agriculture. 1790-1791.
Special Marriage Bill.—Motion to circulate for opinion. 3911-16.
MUKHLERJEE, Ra1 Bagapur T. P.—
Budget. General discussion of the — for 1923-24. First stage. 3116-18.
Question re amount of receipts from Railway vendors. 3731-32.
Question re amount of eale proceeds from Post Cards. 2951.
Question re expenditure incurred on Inchecape Committee. 3401-04.
Question re fcod sold by licensed station vendors. 3864.
Question re position of Members of the Indian Legislatures in the Warrant of
Precedence. 2051.
Question re Post Office at Narayangunj. 3601.
Question re sclection grade Post Offices in Bengal and Assam Circle 3600-
01.
Question re seffarate establishment for collection of income-tax. 2947-50.
Question re¢ sweetmeat stalls at Railway stations. . 3781.

~
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MUNICIPAL COMMITTEE—
Question r¢ —— in Raisina. 1531.
MUNICIPALITY (DELHI)— ‘
Question re income of Delhi ——. 2668.
MUNICIPALITY -
See * Delhi.”
MUSIC, FACULIY OF—
Question by Dr. H. 8. Gour re opening of a —— in eonnection with the Delb:
University. J088. N
MUSSALMAN WAQFS REGISTRATION BILL— -
Motion to refer to Select Committee. Adopted. 2303-2325, 2325.
Addition of names to Select Committee. 2903.

Presentation of the Report of the Select Committee on ——. 3517
Motion to consider Report of Select Committee. 3873.
Adopted. 3880.
Motion to pass. J898.
Adopted. 3898.
MUTTRA RAILWAY BRIDGE—
Question re tolls on ——. 998,

MUTUAL BENEFIT SOCIETIES—
Question re inceme-tax liabilities of — in Madras. 3728.
Question re income-tax on profits of —. 2156.

NAB1 HADI, Sygp—

Question re waiting rooms for females at Santhal Hatum Serai Railway

Station on Oudh and Rohilkhand Railway. 3865.
NAG@, Rat Barabur G. C—

Budget demand under sub-head Home Department (Bureau of Information).
3512-13. -

Consideration of clause 15 of the Code of Criminal Procedure (Amendment)
Bill. 1212.

Consideration of the Report of the Select Committee on the Indian Official
Seerets Bill. 2779. ,

Question as to filling of Engineering administration posts in Railway
Board. 988. ’

Question re abolition of Divisional Commissionerships, Central Provinees.
1102. ' ’

Question re accommodation in Longwood Hotel, Simla. 2416.

Question re acquisition of land for the Vizagapatam Harbour Scheme. 2955-
56. ‘ ) e

Question re admission to Engineering Service, East Indian Railway. 4011-12.

Question re advantages secured to the Assam Bengal Railway by the develop-
ment of Assam. 1171

Question re amalgamation of Assam with Behgal. 1102-08.

Question re amalgamation of certain nnst offices at Calgutta. 8107.

Question re amalgamatiorf of Post and Telegraph Departments and former
surplns in Postal Department. 1294. ’
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NAG, Rar Bagapur G. C.—contd.

Question re appointment of Stenographers on Great Indian Peninsula
Railway. 1174.

Question re appointment of two Commissioners in one Division in Assam.
1092.

Question re appointment of Wagon Inspectors. 1174.

Question re assault of coolie at Moghal Serai. 1171.

Question r¢ Audit Officers in Railway Secretariat. 1534.

Question re catering arrangements of Western Hostel, Raisina. 153442,

Question re charges for Government supervision, audit and control on
non-Budget Bombay Railways. 1020. )

Question re charging of annuity payment to capital of railways. 1173.

Question re concessions on Assam Bengal Railway. 1171. P

Question re concessions to tea garden coolies by Assam Bengal Railway.
1888.

Question re eonsumpﬁon of Indian coal on railways, ete. 1019.
Question \re costs and returns of railways. 1021.

Question re eost of granting Privilege Ticket Orders o the Staff of the
Imperial Secretariat. 3678-79.

Question re differential rates for carriage of coal. 1020.

Question re dxﬁcultles in getting reserved accommodation on East Indian
Railway. 3690.

Question re earnings of 3rd class as compared with lugher classes. 1172.

Question re electrification at Lumding, Assam Bengal Railway. 4009.

Question re electrification of coaehing stock of Assam Bengal Railway.
4009- - ’ el

Question re Engineering qualifications of officers of the Railway Board.
2149-2150.

Question re [nromean officers in Engineering Department of Assam Beneal
Railway. 98.

Question re expenditure on Bengal-Nagpur Railway stoek. 4009.
Question re expenditure on Coupe Composites. 4008-4009.

Question re expenditure on East Indian and Great Indmn Pemnsn!a Railways.
1170.

Question re expenditure on ‘East Tndian Railway stock. 4011.

Question re expenditure on Roval Commissions on Publie Serviees in 1886-7
and 1916. 1892.

Question re expenditure on South Indian Railway stock. 4011.
Question re filling of vaeancies on Assam Bengal Railway. 987

‘Question re filling of vacancies on Railways by Probationers. 988.

Question re grant of leave to higher grade officers to suit their- own eon-
venience and not that of the State. ,1093.

Question re grant of motor hamlage and conveyance allowanee to wembers
of the Legislatnre. 2411-2412.

Questwn re improvements to stock on Assam Bengal Railway. 4017.

Question re inability of the Imperial Secretariat Staff to visit their homes.
3678,

Question re inélnsion in Railway Admmnt'htlon Report of expenditure on
rolling stocks. 1178.
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NAG, Rai Baraptr G. C.—concld.

Question (Supplementary) regarding inclusion in the Caleutta University of
the Schools and Colleges in Assam. 3237.

Question regarding inclusion of Surma Valley Districts of Assam in Bengal.
3237,

Question re increase of pay of Postal Department owing to economic distress.
1204,

Question r¢ Indian probationers on Assam Bengal Railway. 988.

Question re losses on Assam Benga Railway. 2416.

Questivn re manufacture snd wider distribution of Cobra Anti-Venum. 1094.

Question re marriage allowances paid to families of British personnel serving
in India. 2414-2415.

Question re medical services on railways. 4012.

Question re Meston Committee’s Report. 1543.

Question re passage concessions to officers goimg to Europe. 3677-78.

uestion re probationary service of Railway Traffic Offieers. 1021.

Question re¢ Railway Board men eligible for free Railway Passes and Privilege
Ticket Orders. 3678.

Quesiion re Railway revenue expenditure and renewals. 2278.

Question re recommendation’ of Assam Labour Inquiry Committee regardiny
the repeal of Act XIIT of 1859. 2153.

Question re reguletion of Leave Rules with a view to State interesis being
secured. 1093.

Question re re-organization of Railway Department. 2278.

Question re Rules of Companies Working State Railways. 2149.

Question re Strategic Railways. 1172.

Question re tenure appointments of officers in the Imperial Secretariat. 1368.

Question re tenure appointments of superior officers of the Secretariat. 1021.

Question re time allotted for discussion of Railway Budget. 1171.

Question re transfer of Raisina Hostels to the Postal and Telegraph Depart-
ments. 2415-2416.

Question re travelling concessions to Staff of the Imperial Seeretariat. 3678.

Question re treatment of Productive Debt on Railways. I1171.

Question re vacaneies during probationary period on Railways. 2149.

Question re vaccine for bovine tuberculosis. 1891-92.

Question re working of Railways with regard to fimanoial results. I1113.

Resolution re statns of Tndian settlers in Kenya. 2701-2708, 2715

NAND LAL, De—

Budget demand ; Customs (Overtime and holiday allewances). 3256-57.

Budget demand for_Army Department (General Administration). 3558.

Budget demand for Department of Education and Health. 3527-28.

Budget demand for Finance Department (Pay of officers). 2538-39.

Budget demand for general superintendence under Railways. 3393-94.

Budget demands for Grants. Commercial Intelligence (Bureau). 3625.

Budget demands for Grants. Delhi. 3652.

Budget demands for Grants. Rducation (Chiefs’ Colleges). 3648.

Budeet demands for Grants. Miseellaneons.  (Publie Services Commission).
3640-3641. . .

Budget demands for Grants. Forest. 3612, 3613,

Budget demands for Grants. Stamps. 3615,

Budget demand for Tncome-tax (reduction in pay of Staff). 3292-03.

I49LD . 16
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NAND LAL, Dr.—contd.

Budget dema:d for Income-tax (Re-organization of Department). 3277-78.
Budget demand for Indian Postal and Telegraph Department. 3575-76.

Budget demand for Legislature under General Administration (Hill Journey
Charges). 3430.

Budget demand for Public Wou'ts Department. 3562-63.

Budget demand for Railways (miscellaneous expenditure). 3353-54.
Budget demand for Salt. 3410.
Budget demand under sub-head Home Department. 3499, 3506.
Pudget demand under sub-head Foreign and Political Department 3469-70.
Budget demand under sub-head of nrdinary expenses under R9ilways. 3383-
84,
CopE oF CRiMINAL PROCEDURE (AMENDMENT) BiILr :
Consideration of—
Clause 10. 1053.
Clause 11. 1132, 1133, 1134, 1156, 1157.
Clanse 14. 1193, 1194. /
Clanse 15. 1214. ¢
Claunse 16. 1243.
Clause 17. 1266-68, 1269.
Clause 24. 1479.
Clause 25. 1481.
Clause 23-A. 1485.
Clanse 26. 1508-10.
Claunse 33. 1738-40.
Clause 47. 1815-1816
Clause 55. 1836~
Clanse 67. 1999.
Clanse 73. 2008-2009.
Clause 83. 2021-2023, 2032-33.
Clause 106. 2064-66
Clanse 117-A. 2082-83.
Clauvse 132. 2197-99.

Congideration of Report of the Select Committee on the Tndmn Official Secrets
Bill. 2775-2776.

Cousideration of Schedule IT of the Finance Bill. 3799-3800.
Consideration of Schedule ITT of the Finance Bill. 3804-08.

Consideration of Workmen’s Compensation Bill. 1857-1858, 1864, 1865-1866,
1875-1876.

Further consideration of Workmen s Comnensation Bill. 1907, 1913-1914,
1934, 1939-1940, 1948, 1983-1984, 1990-1991.
General discussion of the budget for 1923-24. Tirst staze. 2977-80.
Messages of congratulation on the hirth of Her Royal Highness the Princess
Mary’s son. 2091.
Motion to circhlate the Tndian Stamn (Am®ndment) Bill for opinion. 2833.

Motion to postpone the comsideration of the Code of Crimingl Procedure
(Amendment) Bill. 1026,
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NAND LAJ., Dr.—contd. *
Motion to reter the Execlusion from Inheritance Bill to Select Committee.
2302-2303. |
Motion to’take into consideration the Criminal Law Amendment Bill. 2502,
2525-26.
Question re conviction of Pandit Amir Chand and Hakim Abdul Jalil, Pesha-
war. 3931-3932.

Question re¢ conviction of Pandit Kirpa Ram, Mandalay. 3096-3097.

(Question re convictions under Frontier Crimes Regulations. 3931.

Question re corruption in the Railway and Commiseariat Departments. 1359,

Question re crew system of checking tickets. 1359.

Question re differential treatment accorded to retiring officers. 1526-27.

Question re female ticket collectors on railways. 1358-59.

Question re grant of gratuities to members of the Indian Medical Services.
1362.

Question re ill-treatment of certain residents of Dera Ismail Khan convicted
under the Frontier Crimes Regulations. 1361-62.

fuestion re imprisonment of Dr. Jiwan Lal of Bushire. 1361.

Question re increase in railway revenue owing io imerease in the railway
fares. 1358,

Question re increase in revenue owing to discontinuance of railway return
tickets. 1358.

Question (Supplementary) re judges in Patna High Court. 3972.

(uesticn re judiciary of North-West Frontier Provinee. 3932.

Qnestion re losses incurred by offieers of the Military Accounts Department on
relirement. 1526,

-Question re pay and pension of retired officers in Military Accounts Depart-
ment. 1527-28.

Quesiion re pensions calculated on increase due to dearness of living. 1527.

Question re pilfering and overerowding on the North-Western Railway. 1357.

Question re presents taken by Traffic Inspectors on the North-Western Rail-
way. 1358,

Question re purchase of sleepers by North-Western Railway. 966.

Question re recruitment of Telegraph Signallers. 3933-3934.

Question re Report of North-West Frontier Committee. 1892, 2672,

Question re retention of Ministarial officers after the age of 55. 1525,

Question re retirement of Ministerial officers in Military Accounts Department.
1525-26. ’

Question rc revenue following increased postal rates. 1360,

Question re short supply of wagon to traders and merchants. 1359,

« Question re transfer of a case from North-West Frontier Province Court.
3071,

Question re trial of Babu Wisakha Ram, Registration Clerk, Multan. 3930-
3031.

Question re watering staff on North-Western Railway. 1360.
Question re working of Income-tax Department. 3932.

Resplntion re -adequale c]ésg and communal representation in services under
the Government of Indis, 3214-17.
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NAND LAL, Dr.-—concld. .
“Resolution re despateh from Secretary of State re Indian Automomy. 2727-
2728. | .
Resolution re emigration of unskilled labourers to Ceylon. 1116-18, 2126,
2131, 2136.
Resolution re scholarships to Indians for research work. 1451-b2.
kesolution re State management of Railways in India. 2049.
Resolution re status of Indian settlers in Kenya. 2711-2712.
Resolution re stoppage of recruitment for services outside India. 3960-3961.
Resolution re wiping out provineial eontributions. 2685-2686.
- Special Marriage Bill.—Motion to pass. 3919-21. )
Workmen’s Compensation Bill. Consideration of amendments made by Ceuncil
of State. 2868,

NARAYANGUNJ—
Question re Post Office at —— being raised to Head Post Office. 2850-2851.
Question re 2nd Head Post Office at —. 3601

NARAYANGUNJ SUB-OFFICE—
Question re conversion of —— into a Head Office. 2849-2850.

NATIONAL LIBERAL FEDERATION—
Question re the demand of the —— for Indianisation ot the Army. 1288.

Question re the resolution passed by the —— against the appointinent of a
Royval Commission on Public Services. 1288.
Question re resolution passed by the —— relating to the grant of Local

Self-Goverrment. 1288.

NAVAL ARMAMENT BILL (INDIAN)—
Motion to take into consideration. 1722.
Adopted. 1722.
Consiceration. 1722.
Motion to pass. 1722.
Adopled. 1722.
Message from Council of S.ace re —. 2609.
NAVAL SCHOOLS— By
Question re non-admission of Indians to —— in England. 1010.
NAVY AND AIR FORCE—
Question re admission to —. 1012,
NAYAR, Mr. K. M—
Budget demand for Railways (Miscellaneous expenditure joint Councils and
Boards). 3350.

Ca;? Disabilities Removal (Amendment) Bill—Motion to introdice. 2583-

General discuszion of the budget for 1923-24. TFirst stage. 3002-3003.

Motion that the Report of the Select Committee on the Indian Penal Code
(Ameundment) Bill be taken into consideration. £823.

Question re cancellation of Mangalore Mail by the South Indian Railway.
2412-2413.

Resolution re adequate class and communal represcritation, in Services under
the Government of India. 3192-93, 3226.

[y
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NAYAR, Mg. Is. M.—contd.
J{esolution re aespatch from Secretary of State re Indian Autonomy. 2728.
Kesolution re King s Commissions tor lndians and Indianization of Indian
Reguments. 2430, i
Resolution re wiping out of provincial contributions. 2682-2683.

SuUur, s AL C—

Luugel uemand lor Indian Postal and Telegraph Departent. 3582-83.

buaget demand 10r hauways (surpius proius). Joov-o¢.

buaget demand under suv-nead loreign aud roltical Lepartment. 3480,

buaget demand under sub-head Programme Kevenue expenditure Assam
Bengal Railway. 338Y.

Consideration ot the Keport of the Select Committee on the indian Official
Secrets Bill. 2756, 2748, 2779-2780.

Consideration of Schedule 1I of the Finance Bill. 3800-01

Consideration of Workmen's Compensation Bill. 1881-1882.

Kurther consideration of Workmen’s Compensation Bill. 1899-1901, 1902.

Indian Official Secrets Bill. Consideration of Select Committee Report.
2254-55, 2256, 2263-64, 2267.

Legal Practitioners (Amendment) Bill.—Motion to refer to Select Committee.

4046.
Question re abolition of Head Post Offices and difficulty of adequate supply
of cush. 2850.

Question re abolition of plurality of Head It Offices. 2849,

Question re allocations made to differcnt railways. 1014, -

Question re allocation of expenditure on India Office between India and
Biitish Treasury. 1078.

Question re amendment of the coustitution of the Caleutia Port Trusi and
Indian representation. 2411.

Question re¢ appointments to Council of India. 1287. .

Question re Assistants to Director General, Post Offices. 3929-3930.

Question re Bill relating to employment of firearms for dispersing Assemblies.

1079,
Questian ¢e charging of interest against telegraph revenue for capital ex-
penditure. 3106.

Question re conferment of a degree by the London University on Mr. 8. N.
Sen of the Meteorelogical Service. 2664.

Question re contract for the supply of Railway sleepers over the North-
Western Railway. 3236.

Question re control over capital expenditure on railways. 4005-4006.

mestion re conversion af Narayangunj sub-affice into a Head Office. 2849-
2850,

Question re deficit on Great Indian Peninsula Railway. 3970.
Qaestion re dismissal of railway employees and saving effected. 4006.
Question re establishment of a City Court in Caleutts. 1099.

Question re extension of service of Registrar, Revenue and Agriculiure Depart-
ment. 1618-19.

Question re failures in Indian Medical Service through lengthened stay in
civil employ. 4016.

Question re functions of Direftor General, Indiau Me(hcal ‘Service, 4014.
Question re grant for railway quarters. 4006.
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NEOGY, Mz, K. C.—comntd.
Questior. re Head Post Oftices in Ducca, 2848-2849.
Question re¢ importation of Railway sleepers. 3127.
Question re Indian Medical Service Officers (numbers in Major-General and
Calonel grade). 4014-16.
Question re Indians not appointed Superintendents in Revenue and Agriculture
Jepariment. 1619-20.
Question r¢ Indian States (Protection aguinst Disaffection) Act (reguest for
correspondence). 977.
Question re inquiry into account system by Price Waterhouse and Company.
| 3437

Queslion re inspection of Post Oliices. 2850.

Question r¢ issue of railway passcs. 4007,

Question re names and qualitications of Meteorological Stafl. 2664.

Question re newspapers subscribed for by different departments of Government.

- 2741.

Question r¢ number of Indian Medical Service officers in Mlhtaty employ in
North-West Frontier Province. 2740,

Question re number of staff appointments in the Military Medical Service.
2741,

Question re outsiders appointed in Revenue and Agriculture Department.
1620.

Question re pooling of wagons. 2847,

Question re postal expenditure. 2847-2848.

Question re Post Office at Narayangunj being raised to status of Head Pest
Office.  2850-2851.

Question re Press Law Repeal and Amendment Act (reference to Secretary
of State). 977.

Question re programme of construction of quarters for postal :taff. 3107,

Question re promotions in Indian Medical Service. 4015,

Question (Supplementary) re proportion of Indians to Europeans appeinted
to the Indian Medical Service. 1084.

(Question re publication of Report of Press Act Committee. 976.

Question re qualifications for Indian Meteorological Service. 2663.

Question re Railway sleepers available in India. 3127.

Question re recommendations of the Central Railway Advisory Council on the
future management of State-owned Railways. 2741-2742.

Question re reduction in the number of postal deliveries and staff. 8106.

Question (Supplementary) re reduction of garrison in India and Headquarters
Command. 966.

Question re registered articles dealt with by the Post Offices in India. 3106.

Question re Registrar, Revenue and Agriculture Department, appointed as
Aggistant Becretary. 1619.

Question re removal of distinctions between Barristers and Vakils. 1099,

Question re reorganization of Indian Meteorological Service. 2663,

Question e Report of the Incheape Committee. 2409-2410,

Question re restoration of grants. 4005.

Question re restomtwn of grants rejected hy local Legislative Couneils.
1079. .

Question re retireinents on Great Indian Penmsula leway 3971
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NEOGY, Mr. K. C.—concld.

Question re revenune and expeuditure of Telegraph Department. 2847.

Question re rules under Government of India Aet. 1773.

Question re selection of posts in Indian Medical Service, 4016.

Question re scientific papers on Meteorologieal subjects. 2663.

Question re staff of Incheape Committee. 2411.

Question re supply of statistics relating to Telegraph Department. 2847T.

QQuestion re telegraphists and postal clerks. 2848,

Question re tenders for Jarah sleepers by the Great Indian Peninsula Railway.
3127-28.

Question re transfers from Military to Civil in Indian Medieal Service. 4015.

Question re transfer of Postal Superintendents. 3944.

Question re transportation scheme on Great Indian Peninsula Railway. 3970.

Question re value of telegrams issmed. 2847.

Question re withholding of Press Telegrams at Barisal Telegraph Office. 1080.

Question (Sunplementarv) re witnesses examined by the Incheape Committee
2410-2411.

Rewolution re State management of railwavs in India. 2861-2866, 2872.

Workmen’s Breach of Contraet Repealing Rill.—Motion for leave to intro-
duce. 2594-96. 2598.

NEW INDIA—
Question re statement of —— on Resolution re Tndian Autonomy. 2409,

NEWSPAPERS—
Question re —— suhserihed for by different departments of Government, 2741,
NEW DELHT—

Question re Mosques in — 2743,
NTDHIS —
Question re modification of the Tndian Companies Aect to suit the constitation
of the Chit Associations and ——, 2475,
Question re withdrawals from and loans on share capltals to —— and Chtf

Associations. 2475,
NON-CO-OPERATION MOVEMENT--
Question re ——. 1238,
NON-INDIANS—
. Question re appointment of
NON-OFFICIAL BILLS—

to superior posts on Railways. 1298,

Statement re attitude of Government towards certain ——. 4050-4061
NON-OFFICTAL MEMBERS—
Question re power of free voting of ——. 3686-87.

NORTHERN INDIA SALT DEPARTMENT —
See “ Salt Department.”

NORTH-WEST FRONTIER— *

Question re operations on —— and personnel of forces employed. 1238
Budget demands for Grants. ——. 3672
Question re bombing on —=-, 1769, .

Question re Report of —— Committee. 2672,
Report «f —— Comnmittee, - 3871,
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NORTH-WEST FRONTIER COMMITTEE—
Question re Report of —. 1892.

NORTH-WEST FRONTIER EXPEDITIONS—
Question re expenditure on —. 1237.

NORTH-WEST FRONTIER PROVINCE—

Question re arrests in —— of persons connected with Congress and Klhilafat
agitation. 2278-2279.

Quesfion re judiciary of —. 3932.

Question re number of Indian Medical Service officers in Military employ ir
—— and Razmak field force. 274C.

Question re raids in ——. 97%2.

Question re raids in —— (Article in “ Tribune”). 978..

Question re ransoms paid in 973.

Question re transfer of » case from the —— conrt. 3971,

NORTH-WESTERN RATLWAY—
Question re Basal Station —-. 1618.

Question re claims made for goods lost against ——. 2739.
Question re contract of refreshment rooms on ——. 2963-64.
Question re crew system of checking tickets on the —. 1359,

Question re extensions of services after 55 vears of age of employees of ——.
2671.
Question re pilfering and overerowding on ——. 1357,

966
Question re refreshment room on ——. 2968,

Question re vendors on the 3519.
suestion re watering staff on -—. 1360.
See “Railway Sleepers.”
Ree “ Traffic Tnspectors.” *

NOTIFICATION (LAID ON THE TABLE)—

Emigration of unskilled labour to the Straits Settlement, the Federated Malay
States and the Unfederated Malay States. 1332-33.
Emigralion of unskilled labourers to Ceylon. 1333-1334.

Emigration to Mauritins. 3095-96.

NULLAH—
Question. re income of -——- near Garhi and Dakra 2848.

- NURSES—
Question re registration of —— trained in India. 2481-82

0.

OATH OF OFFICE—
Achariyar, Rgi Bahadur P. T. Srinivasa. ‘2947.
Aiyar, Mr. A. V. V. 955, 2341, 2785.
Basu, Mr. .J. N. 955,

Blackett, The Hon’ble Sir Basil Phillet. 958.
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OATH OF OFFICE—contd, !

Cabell, Mr. W. H. L. 955.

Clark, Mr. George Sampson. 2467.

Clow, Mr. Andrew Gourlay. 1841.

Faridoonji Rustomji, Mr. 955.

Fraser, Sir Gordon. 2601.

Graham, Mr. Lancelot. 2221, 2737. ®

Haigh, Mr. P. B. 955.

Hindley, Mr. C. D. M. 955.

Holme, Mr. H. E. 955.

Jamal, Mr. Ashruff Osman. 2737.

Ley, Mr. A. H. 955.

Sams, Mr. H A, C.LE. 2277.

Sassoon, Captain Ellice Vietor. 1602.

Smith, Sir Henry Monerieff. 955, 3677.

Stanyon, Colonel Sir Henry J. L. 955.

Tonkinson, Mr. H. 955.

Townsend, Mr. Crewe Hamilton. 1769. .

Willson, Mr. W. S. J. 955.
O'DONNELL CIRCULAR—

Question re 1289.

Question re oninions of the Loeal Governments.on the —. 1075.
OFFICERS—

Question re power ol the Legislative Assembly to reduce the pay of —— of

the Civil Service or the Army. 3857.
OFFICERS TRAINING CORPS—

Qnestion re non-admission of Indians to —— and naval schools in England.
1010. .
OFFICIALS—
Question re rent paid by Government —. 2665-2666.
OFFICIAL REPORTS—
Question re delay in publication of —. 1955-1956.

OFFICIAL SECRETS BILL—

Presentation of Report of Select Committee. 1752.

Motion to take Report of Seleet Committee into consideration. 2244,
Adopted. 2253.

Consideration of the Report of the Select Committee. 2754-2784.
‘Motion that —— as amended be passed. 2784.
Adopted. 2784.
Message from the Council of State re the —— with amendments proposed by
them. 3131. ’
Consideration of amendments by Ccuncil of State. 3829.
OIL COMPANIES—
Question re high rates for petrol charged by the ——. 2341,
OPIUM—

Budget demand for ——. 3417.
Question re reduction under head —— (Remarks hy Retrenchment Committee).
3872. )
OPIUM CHARGES— * -
Question re

1071, -
{49LD : . %5
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ORDNANCE DEPARTMENT—

Question re Indians in gazetted appointments in —-—. 3520
ORISSA COAST—

Questions re suitability of a port on Orissa coast. 1062.
ORIYAS—

Question, re in Government Service. 3232.

ORIYA COUNTRY—

Question re mileage of Bengal-Nagpur Railway running through 3859.
ORIYA-SPEAKING TRACTS—

Question re union of ——. 1287-88.
OUDH AND ROHILKHAND RAILWAY—

Question re second guard on ——. 1618.

Question re waiting rooms for females at Santhal Hatum Serai Railway

Station 3865.

OUDH AND ROHILKHAND RAILWAY, DISCOUNT SINKING FUND—

Question re 1367.

P

PAPER—

Question re import duty on ——. 2474,
PAPER CURRENCY BILL—

See “Indian Paper Currency Bill.”

Message from the Council of State re 2881,
PAPER SUPPLYING FIRMS--

Question re employment of Indians in ——. 1177. 3
PARCELS— )

See “ Customs.”
PARLIAMENTARY COURTESY—

Remarks by P. L. A. on —— in Legislative Assembly. 3717.
PASSAGES—

Question re interest-free advances for to Europe. 1887-88.
PASSAGE CONCESSIONS—

Question re —— to officers going to Europe. 3677-3678.
PASSAGE MONEY—

Question re advanre of —— not granted to Provincial Civil Service. 1606.
PASSENGERS—

Question re inconveniences of third class —. 4012-13.

Question re intermediate and third class
PASSENGER EARNINGS—

Question re decrease in ——- uwing to increased railway rates. 1166.
PASSENGER SUPERINTENDENT— .

Question re —— on Bengal-Nagpur Railway. 3860-3861.
PASSENGERS, &kp CLASS— .

Question re comforts of ——. 1090.

Question re travelling freilities for —. 1608,

travelling by mail trains. 1617.
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-

PASSES—

Question re issue of railway -—. 4007

Question re whether grant of —— is considered in fixing salary. 3600.
PASSPORTS—

Question re the refusal of —— to American visitors to India (Messrs. Skinner

and Bose). 1017.
PATNA HIGH COURT—

Question re appointment of Muhannnadan judges to ——. 3020-21.

PAY— ’ -
Question re increase in public funds for —— and pensions of services. 1608.
Question re probationary, minimum -—— of a Lower Division Clerk in Govern-

ment of India Secretariat. 1091.

Question re and pension of retired officers in Military Accounts Depart-
ment. 1527-28.
Question re —— of Aecounts Clerks in Burma. 3972-3973.
Question re power of the legisiative Assembly to reduce the —— of officers
of the Civil Service or the Army. 3857, .
PIECE-WORKERS— '
Question re payment of —— in I'resses. 1769.
PILFERAGE OF FRUITS, ETC.—
Discussion relating to -——. 3383-63.
PILGRIMS—

Question re compulsory purcliase at Rombay of return tickets by intending
to Jedda. 3025. :
Question re number of —— to Hedjaz and number stranded. 3111.
PENAL CODE (AMENDMENT) BILL—
See * Indian Penal Code (Amendment) Bill.”
PENSIONS—
Budget. Demands for Granis. Superannuation allowances and ——. 3672.
Question re inerease in publie funds for pay ard of services. 1608.
Question re pay and of retired ofiicers in Military Accounts Department.

1527-28.
Question re calculated on increase due to dearness of living. 1527.
PENSIONERS—
Question re re-employment of —-. 1772-73.
PERBELI—.
Question re coal mine accident at ——. 1608-09.

PERCIVAL, Mr. P. E—
Budget. General discussion of the — for 1923-24. First stage. 2984-87.
Criminal Law Ancndment Bill. (Consideration of —). 2612, 2619,
CopE OF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
Clause 11. 1125.
Clause 12. 1188-1189.

Clause 17. 1268-69. N\
Clause 21. 1396. : o
Clause 26. 1515-16. ®

Clause 33. 2228,
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PERCIVAL, Mg. I. E.—contd.
Copg oF CRIMINAL ProcEDURE (AMENDMENT) BILL :
Consideration of—
Clause 47. 1817.
Clause 88. 2034-2035.
Clause 106. 2069-70.
Clause 109. 3827-28.
Clause 126. 2089.
Motion to consider the Code of Criminal Proeedure (Amendment) Bill. 1042,
1052. 7
Motion to take into consideration tl:e Criminal Law Amendment Bill. 2525.
Motion to re eirculate the Exclusion from Inberitance Bill. 4037.

-

Y
PESHAWAR JAIL—
Question re Xhilafat prisoners in —. 2279,
PETROL—
Question re Burma imported into India. 2342,
Question re¢ duty on and motor epirits, 1002,
© Question r¢ exemption from duly of — — exported. 1018.
Question re high charges on —--. 2341
Question re high charges for -—— by the Oil Companies in Burma, 2341.
Question re import of — = from countries other than Burma. 2342
Question r¢ import and expori of ~—. 1016. -
Question re purclase of ——- iy Government Departments. 2954-55.
Question re retail price of —-- in India and Burma. 2341-2342,
Question re War Tax on -—- . 2542.2343, -
PLATFORMS— .
Question re siation: with raised —— and waiting rooms. 1104
PLEADER—
Question re treatvent by Cantonment Magistrate, Ambala, of a —. 1533,
2669.

POINT OF ORDER—
Diseussion on question of debating small demands after larger demand (on
same subject) has been moved snd voted on. 3382,
Request by President of the Legislative Assembly that maximum notice
possible may be given him of —--. 1860.
re discussion within a year of resolutions raiging the same question.
2673.
POLICE—
Budget. Demands for Grants. —--. 3669.
POLICE ASSOCIATION, BRITISH INDIA—
Questicn re non-recognition of 1015.
POLICE FORCE—
Question re duties of —— at Delhi or Simla in connection with the Indian
Legislatures. 3919.
POLICE PATROL— ,
Question re arrangements of —— in Raisina quarters. 3170
POLICE SERGEANTS—— .
See “Delhi Police Sergeants.”
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POLICE SUB-INSPECTORS—
See “ Delhi Sub-Inspector.”

POLICE SUPERINTENDENT—

Question re on foreign service. Contribution towards pension. 1607-
08.
POLITICAL AGENT—
Question re —— of Feudatory States, Orissa. 3937.

POLITICAL CONFERENCE—
Question re —— held by Mrs. Besant end others at Delhi. 3681.

POLITICAL DEPARTMENT—
Question re the passing of departmental examination by officers in —.

974.
POLITICAL PRISONERS -
Question re amnesty to ——. 101,
Question re eligibility of —— for terviee in Legislatures. 1001.
Question re 998.
Question re in Delhi Jaii. 1001.
Question re release of —— in the United Provinces. 3097-98.
Question re treating of Congress and Khilafat agitation prisoners as —.
2280.
POOLING OF WAGONS— .
Question r¢ an article in the Eastern Mail headed ——. 2947.

Question re cost of the 2958.
Question re effects on traffic of the system of ——. 2957,

PORT—
Question re agreet:ent ahout the Thirumalvasal —. 3128.
Question re suitability of a —— on Orissa coast. 1061-62.

See * Caleutts Port.”
PORTS AND PILOTAGE—

-

Budget. ‘Demands for (irants. —-. 3669,
POST CARDS— .
Question re ampunt of sale proceeds from the sale of —. 2951,
POST CARDS, STAMPS, ETC.— .

Q_nestion re the amount realised on ~- —.  1176.
POST OFFICE(S)—

Question re abolition of plurality of head ——. 2849,
Question re abolition of head 2850.

Question re amalgamation of certain —— at Calcutta. 3107,
Question r¢ head —— in Dacca. 2848-2849.

Question re inspection of ——. 2850.

Question re —— at Narayangunj being raised to Head ——. 2850-2851.
Question re 2nd head —— at Narayangunj. 3601

Question re selection grade — — in Bengal and Assam Circle. 3600-01.

POST OFFICE SAVINGS BANKS DEPOSITS—

Question re protection of from attachment for judgment debts. 1015,
POSTAGE INCOME-- . -®

Question re -— for 1920-21 and 1921-22, 1103,
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POSTAL AND TELEGRAPH DEPARTMENT—

Budget demand for Indian —— 3573-92.
Question re amalgamation of —— and former surplus in Postal Department.
1294.
Question re transfer ot the Eastern and Western Hostels to the ——. 2415-
2416.
POSTAL AND TELEGRAPH ACCOUNTS DEPARTMENT—
Question re number of Mulammadans on the S. A. Service of the —.
2959-60.
POSTAL AUDIT OFFICES—
Question re Manual. 1107.
POSTAL CLERKS—
Question re telegraphists and ——. 2848,
POSTAL DELIVERILS—
Question re reduction in the number of —— and staff. 3106.
POSTAL DEPARTMENT—
Question re increase of pay of —— owing to economic distress. 1294.

Question re reductions on railways and in 1612-13.
Question re registered, unregistered and insured articles and money orders
dealt with by the —-. 3106.
POSTAL DEPARTMENT, MADRAS-- @
Question re details of appomtments in ——. 995.
POSTAL EXPENDITURE—
Question re ——. 2847-2848.
POSTAL RATES—
Question re income from increased —— and connected expenditure. 1891.
Question re revenue following inereascd ——. 1360,
POSTAL STAFF— -
Question re programme of construction of quarters for the ——. 3107.
Question re reduction in ——.  3106.
POSTAL SUPERINTENDENTS—
Question re duties, mode of recruitment and scales of pay of —. 1091-92.
Question re transfer of ——. 3944.
POSTAL VANS—
Question re iacreare in the haulage charge of —. 1208,
POTATO TRAFFIC—
Question r¢e —— from Farrukhabad. 3727.
PRESIDENT, Hox’BLE MR.—
Discussion on nominal cuts relating to non-votable expenditure of general ques-
tions relating to votable exnenditure. 3375.
Discussion on question of debating small demands after larger demand (on
same subject) hus been voted on. 3382-83.
Remarks by re separate establishment for Legislature. 3464.
Remarks by —— on courtesy of debate. 3717.
Remarks by ‘that certain amendments in<Code of Criminal Procedure
(Amendment) Bill are outside the scope of the Bill, 2075,
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PRESIDENT, Hon’sLE MR.—contd.

Remarks by —— as to advisubility of giving as long notice as possible of
amendments to Bills. 1860.
Remarks by —— as to economy in supplying replies to questions on certain

occasions direct to questiorcr. 1773.

Remarks on interruptions. 2372.

. Remarks on the question raised for a separate establishment for the Legislative
Assembly. 3464.

Request that maximum notice possibie may be given him of points of orders.
1860.

Ruling in regard to scope of tlie Finance Bill. 3718-19.

Ruling re comment on the conduct either of the Crown or of the Governor
General in his actions apart from the Government of which he is the head.
4001-4002.

Ruling that a Bill cannot he moved by anybodv excepting its introdueers.
2598.

Ruling that Legislative Assemnly iz competent to restore clauses of a Bill
excised by Joint Committee. 1859.

Ruling that motion to increase tax by non-official members is out of order.
3719

Ruling that a member cannot eriticise a department after the budget demand
has been sanctioned by the Legislature. 3591.

Ruling that a proposed amendment is out of order if it attempts to bring
in an Act which is not to be amended by the original Bill under. discus-
sion. 2502, _

- Ruling that a review of speesches made on a motion which the House rejected
is pot in order. 3489, ’

PRESSES—
Question re payment of piece-workers in —.  176Y.

PRESS ACT COMMITTEE, REPORT OF—

Question re publication of ——. 976.
PRESS FINE FUND--
Question re 1606

PRESS LAW REPEAL AND AMENDMENT ACT—
Question re (reference to Secretary of State). 977.

PRESS TELEGRAMS—

Question re withholding of —— at Barisal Telegraph Office. 1080.
PRESSES ON RAILWAYS— -7

Question re ——. 1292,
PREVENTION OF DEFERRED REBATES BILL—

See “ Deferred Revates (Prevention) Bill.” .
PRICE, WATERHOUSE & CO.—

Cost of inquiry into Government of India system of accounts by ——, 3437,
PRINCE OF WALES—

Question re special train for —. 3728.
PRINCESS MARY, H. R. H—

Messages of congratulations on the birth of —'s son. 2091,
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PRINCES PROTECTION BILL—

Question re ——. 2547.
PRINTING—

Budget. Der:ands for Grants. Stationery and —. 3623.
PRINTING AND STATIONERY—

Question re economies in ——. 1074

PRISONERS’ (AMENDMENT) BILL—

Laid on the table. 2905.

Motion to consider the ——. 3108.

Adopted. 3108.

Motion to pass the —. 3108,

Passed. 3108.

Assent of the Governor General to - —. 3815
PRIVATE SECRETARY'S OFI'ICE-

Budget for ——. 3439-3444.
PRIVILEGE TICKET ORDERS—

Question re issue of frec railway passes and — to staff of the Railway Board.
2951-52.

See “ Railway Board.”
PROBATIONARY CLERKS—

Question re conditions of serviee of ——. 87T
PROBATIONAR Y SERVICE—
Question of —— in the Government of India Secretariat. 971.
PROFIT AND LOSS STATEMENT—
Question re Firms of Accountants for preparation of the —— on income-tax

eollection. 2053.
PROTECTION OF INDIAN INDUSTRIES—

Resolution relating to ——. 2348-2407.
PROVINCIAL CONTRIBUTIONS—
Resolution re wiping out of ——. 2673-2699.
PROVINCIAL: GOVERNMENTS—
Budget. Demands for Grants. Adjustments with —, 3672,
PUBLIC ACCOUNTS COMMITTEE— )
A{n&nmmt by the President of the election of Members of the —.
Announcement re Personnel of ——. 3873.
Election of Members for the ——, 3845, 3854.
Motion by the Finance Member to clect Members of the —. 3109,

PUBLIC DUTIES—

Resolution re supply of facilities to Members of Legislatures to discharge
their ——. 1453-1457.

PUBLIC HEALTH—
Budget. Demands for Grants. —--. 3670.
PUBLIC SERVICES—-

Qu;asg;n re_expenditure on Roval Commlmons on——in 1886-7 and 1916.

t
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PUBLIC SERVICFE COMMISSION—

See “ Motion for Adjournment. "

Quesuon re consuitution and functions of the —. 2158.
PUBLIC WORKS vEPARTMENT—

Budget demand for —. 3562-63.

Question re proportion of Indians and Europeans recruited to——  1013.
PUBLICITY ADVISCZY COMMITTEE-—

Election of Members tc 4018.

PUBLICITY BUREAU—- . .
Question re di<trilutic= of publications of -—. 1610-1611.
Question re—— of the Giovernment of Irdia. 2425.

PUSA AGRI.ULTURAL nESEARCH INSTITUTE—
Question re activities of ——. 1003.

Question re annual report of the —--. 1364

Question re ——. 1008

PUSA INSTITUTE(S)-- |
Statement re laid o ihe table. 1331-1332.
Questior: re research at Dehra Dun and —. 1009

PYARI LAL, Mr—
Budget demand for Salt. 3415,
Cantonments (House Accommodatior) Bill. 1691-1692, 1694, 1698, 1699,
1701, 1703, 1704-1705, ;l?ﬂﬁ
CopE or CriMixanL Procepime (AMENDMENT) BIuu :
Uonsideration of—
Clause 11. 1142,
Clavse 24. 1479.
Clause 33. 1729-30.
Clause 88. 2030.
Clause 99. 2057-58. -
Clanse 107. 2073.
Clause 109. 3825-26. _
Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. 2756-57.
Further consideration -+ Workmen’s Compensation Bill. 1974.
Hindu Coparcener’s Liability Bill—Motion to refer to Select Committee.

2570.
Indian Penai Code (Amendment) Bill. Consideration of ——. 3843.
Motion to take into consideration the Criminal Law Amendment Bill. 2501-
2502,

Motion that the Report of tlie Select Committee on the Indian Penal Code
(Amendment) Bill be taken into consideration. , 2816-2817,

Motion to adjourn the consideration of clamse 2 of the Finance Bill re en-
hanced salt dunty. 3723 4.

Special Marriage Bill—Motion to eirculate for opirion. 3916.

Question re alleged abuse of Lala Gulzari Lall by Colonel Croftor, President,
Neemuch Cantonment Committee. 662,

Question re Ambala Corrupfion Inquiry. 2843. .

Question re Ambala Malpractices Questior of Amnesty. 2843-2844

Question re Amritsar prievances. 1896

TA9LD . 16



122 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

PYARI LAL, Mr.—contd.

Question re an article on corrupticn in Cantonment Advocate. F121.

Question re civic Cantonment Administration. 1895.

Question re construction of upper storey in Benarsi Dass High School, Ambala.
1894.

Question re eonmstruction of Jairines ip private houses in Agra Cantonment.
2737.

Question re disposal of land asedl bv milk sellers in Ambala Cantonment to
Pandit S..Ramlall. 962.

Question re electrie installation at Amhala Cantonment. 2954.

Question re fee for professional services in Cantonment General Hospitals.
2155.

Question re Firs of Accountants for preparation of profits and loss on
income-lax collection. 2953.

Question re inclusion of vil'ages of (larhi and Dakra in Dehra Dun Canton-
ment. Question of compensation. 2844-2845. .

Question re income of Nullah near Carhi and Dakra.  2846.

Question re Lalla Culzari Lall of Cantonment Committee, Neemuch. 1896.

Question re leases in Cantonr:cnts. 2788

Question re letter in Tantonmenl -Advoecate about official autoeraey. 2845-
46.

Question re Mhow grievances. 2154-55,

Question re non-officialc on Cantonment Committees. 1895-96.

Question re percentage of depreciation on a flour mill for purposes of ineom
tax. 2953. :

Question re period of appointment of Gulzari Lall. 3121.

Question re refusal by Ambala Cantonment Committee to entertain applica-
tions for construction of upper storeys. 1894.

Question re transfer of land to Messrs, Somdatt Ramlall, Ambala. 3122

Q

QUARTERS— .
Question re allotment of —— to Members of Legislature. 1532.
Question re double storied —— in Raisina. 3969,

Question re grant for railway —-. 4006,

Question re for officers on East Indian and Great Tndian Peninsula Rail-
1367. *

Ways.

Question re —— at Windgor Plaee, Raisina. 2478.
QUARTERS AT DELHI—
" Question re inerease of rent for ——. 1109.

QUARTERS AT RAISINA—

Question re condition of permanent ——.  Leakages and electric fittings.
3861-3862.

QUARTERS, GOVERNMENT—

Question re percentage of Indians and Angflo-]'ndians provided with ——
1109. ' '

QUARTERS, RAILWAY—
Question re ——, 975,

L}



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 28

QAZI SIRAJUDDIN AHMED— = ) .

See “ Ambala Corruption Enquiry’
QUESTION AND ANSWER—

Discussion re answer to a question being supplied direct to Hon’ble Members

instead of being answered in the Legislative Assembly. 1350-1351.
A

QUININE AND CINCHONA—

Question re reserve stocks of ——. 1069.
QUININE AND CINCHONA BARK—
Question re purchase of —. 1066.
Question re quantity of —— purchased each year and the present stock. 1067.
Question re stocks and prices of ——. 1068.
QUTAB ROAD—
Question re¢ the passing of the new —— through a Muhammadfn burial
ground. 2787.

"~ QUTBUDDIN, MouLANA—
Question re treatment of —— in Jail at Delhi. 1001.

R

" RACIAL DISTINCTIONS—
Question re publication of Report of —— Committee. 2547.

RAIDS—
Question re in North-West Frontier Province. 972.
RAILWAY(S)—
Budget demand for ——. 2nd stage. 3299-3360.
Budget demand for —. 3380-3409. 7
Budget. Demands for Grants. Expenditure charged to_ Capital in respect of
3663-68. '
Question re aliocations made to different —. 1014.
Question re alteratior. of date of discussion of the resolution re management
of —. 2154.
Question re appointment of Indians in superior —— posts. 1012 and 1014.
uestion re appointment of non-Indians to superior posts on ——. 1298.
Question re arrears of renmewals on ——. 1168.
Question re Bbatkal —— extension. 3857.
Question re charges for Government supervision, audit and control on the
. non-Budget lines of —— in Bombay. 1020.
Question re charging of annuity payments to capital of ——. 1173,
Question re classification of Minor and Major Works on ——. 1167.
Question re couching traffic earnings of the Bengal-Nagpur ——. 3859,

Question re completion of Cuttack-Talcher line. 3859.
Question re condition of providing raised platformms’ and waiting rooms on

—. 1104.
Question re control over capital expenditure on ——. 4005-4006,
Question re deficit on Great Indian Peninsula ——. 3970.

Question re disinissal of employees and saving effected. 4006.

Question re extensions of service after 55 years'of age of employees of
- North Western —. 2671. '

Question re filling of vacancies on —— by Probationers. 9%8.
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RAILWAY (8)—contc

Question re grant for —— quarters. 4006.

Question re lndlam in European costume in European compartments on —.
2278.

Question re interest on unproductlve capital cost of ——. 1292.

Question re inconvenience in connection with issue of —— tickets. 4012.

Question re insfficiency of seating accommodation on ——. 4013.

Question re issue of —— passes. 4007.

Question re maintenance of a regxster showing claims made against —— for
losses of goods. 2739.

Question re medical serviees on ——. 4012.

Question re Mosques within the Impenal —— area. 2746. .

Question re number of men in the services of the Bengal-Nagpur —. 3860.

Question re payment of Land Revenue by ——. 1167.

Question re preferential goods rates granted by
Companies. 1891.

Question re Hill Schools. 4008.

Question re Technical Schools. 4013-14.

Question re recommendations of the Central Railway Advisory Council on the
future management of State-owned ——. 2741-2742.

Question re reductions on —— and in Postal Department. 1612-13.

Quesiion re reduction of staff of Bengal-Nagpur 3865.

Question re retirements on Great Indian Peninsula ——. 3971.

Question re rules applicable to Company-worked State ——. 1167.

Question re Siate-owned worked by companies. 999.

Question re transportation scheme on Great Indian Peninsula —, 3970.

Question re treatment of Productive Debt on ——. 1171.

Question re vacancies during probationary period on —. 2149.

Question re votable items in Budget. 4007.

Question re working of with regard to financial results. 1113.

Question re Waterways on Bengal 989.

Question re waiting rooms for females at Santhal Hatum Serai Railway

to Foreign Shipping

Statior on Oudh and Rohilkhand ——. 3865.

Postponement of resolution re separation of —— from general finance. 2914-
2923.

Resolution re concessions and reductions in fares. 3946-3953.

Resolutior. r¢ reserved compartments on —— for particular communities.
3173-91.

Resolution re State management of —— in India. 2046-2049, 2861-2881,
2881-2903.

See “ Bengal and North Western Railway.”
e “ Burma Railways.”
e “ Concession tickets.”
e “ East Indian Railway.”
RAILWAY ADVISORY COUNCILS—
Question re the establishment of Local ——, 2476-77.
RATLWAY APPOINTMENTS—

Question re dzzsslﬁ(atmn of Anglo- Iudmns and Europeans as Indians for
purposes of —--, 1111.
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RAILWAYS AND POSTS—
Question 7 in Bibar and Ornssa 1061.

RAILWAY BOARD—

Question re appointment of Indians to Engineering posts in —. 2149-60.
Question re Engineering qualifications of officers of the —. 2149-50
Question re expenditure of Headquarters Establishment of —. 2851
Question re ﬁllmg of Engineering administration posts in ——. 988

Question re issue of free railway passes and privilege ticket orders- to
stafi of the 2051-52, 3125-26.
RAILWAY (BROAD GUAGE)—
Question re —— between Karachi and Delbi. 2962-63.
RAILWAY BUDGET—
Question re time allotted for discussion of —. 1171.
RAILWAY CAPITAL EXPENDITURE—
- Question re 1168.
Statement laid on the table re ——. 1841.
RAILWAY CARRIAGES—.
Question re the proportion of the stock of 1st and 2nd class —— to that
of 3rd class. 1291.

RAILWAY CLAIMS—

Question re settlement of — 274"
RAILWAY COMMISSION—
Question re expenditure of ——. 2851-2852.

RAILWAY COMPANIES, RESPONSIBILITIES OF—

Question re Mack vs. Madras and Southern Mahratta Railway Complmy
1293.
RAILWAY COMPARTMENTS— .
Question re Indians in Europcan dress traveliing in —— reserved for

Earopeans. 1111.

RAILWAY COMPARTMENTS RESERVED FOR EUROPEANS—
Question re Indians travelling in ——. 2045.
RAILWAY CONCESSIONS— L
Question re grant of —— to travellers during public holidays. 1163.
RAILWAY CONNECTION—
Question re —— of the West Coast Districts in Madras. 3677.
RAILWAYS, COSTS AND RETURNS OF—
Question re ——. 1021,
RAILWAY DEPARTMENT—
Question re corruption in ——. 1359.
Question re power of ——. 1169,
Question re re-organisation of ——. 2278.
RAILWAY EMPLOYEES—
Question re statistics of ——. 1103

RAILWAY EXPENDITURE—

Question re —— in England, 2157. ®
Question re —— on Education. 4008.
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RAILWAY FARES—

Question re increase in railway revenue owing to increase in ——. 1358.
RATLWAYS IN INDIA— :

Question re expenditure in England on development of ——. 1089.
RAILWAYS, NORTHERN INDIAN—

Question re employment of larger proportion of Indians on —. 1090.
RAILWAYS (PRODUCTIVE)—

Question re Central Provinces ——. 1169.
RATLWAY PASSES—

Question re issue of —— and privilege ticket orders to the staff of the

Railway Board. 2951-52.

Question re issue of free —— to soldiers going on leave. 3687.

Question re men of the Railway Board eligible for the free —. 3678.

See “ Railway Board.”
RATLWAY PROJECTS—

Question re method of assessing remunerative ——. 1169.
RAILWAY RATES—

Question re reduction of —— for coal traffic. 3232.

Question re adjustment of —— in relation to profit and loss. 1168.

RAILWAY RATES AND FARES—

‘Question re departures of —— from public tariffs. 1296.
RAILWAY RECEIPTS— '

Question re issue of at Delhi Station. 3231.
RAILWAY REVENUE EXPENDITURE—

Question re and of renewals. 2278.
RATLWAY RISK NOTES—

Quesiion re Mr. Justice Stuart’s remarks relating to——. 1082,
RAILWAY SECRETARIAT—

Question re Audit Officers in ——. 1534 -
RATLWAY SERVICES—

Question re recruitment of Indians to higher ——. 1013-1014.

Question re ——. 3599-3600.

RATLWAY SLEEPERS—

Question re contract for the supply of —— over the North-Western Railway.
3236

* RATILWAY STAFF— ‘
Question of Government interference in question of —. 1174.
RATILWAY STATIONS—
Question re contracts for refreshment rooms at —. 3234.
Question re opening of sweetmeat stalls at ——.  3731.
RAILWAY STORES— '
Question r¢ obtaining of —— in India. 2157.
RAILWAY TRAFFIC OFFICERS—
~ Question re probationary service of —. 1021.
RAILWAY WORKSHOPS—
Question re Chind.nen in —— and the exclusion of Indians. 1613,
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RATILWAY WORKSHOPS—contd.

Question re discontent amongst tllev staff of the Bengal-Nagpur —. 3234-
35.
RAILWAY WORKSHOPS AND TECHNICAL SCHOOLS—
Question r¢e —— on railways. 1363.

RAILWAY AND STEAMER RATES—
Question re reduction of ——. 1337.

RAISINA—
Question re acquisition of land attached to Mosques in ——. 2744-2745.
Question re condition of permanent quarters at ——. Leakages and eleetric

fittings. 3861-3862.
Question re dismantling of Hindu temp]eq in —. 2787.

Question re double storied quarters in ——.  3969.

Question re inconveniences at —— owing to want of schools and recreation
gronnd  1611.

Question re maintenance of gardens at ——. 2666.

Question re method of fixing rents in ——. 1530-31.

Question re Mosques in repaired by Government. 2746.

Question re Munieipal Committee in ——. 1531.

Question re occupation of bachelors chummeries at —— by Indians. 2045.

Question re “pooled” rents at ——. 2666.

Question re profit or loss on rents at ——. 2666.

Question re rents of Hostels in —. 1531-32.

Question re repair of Mosques in ——. 2744.

Question re roads, lighting, drsinage, ete., in ——. 1531.

See “Police Patrol.”
RAISINA QUARTERS—

Question re protection against dacoities in —. 3169 70.
RAISINA, WESTERN HOSTEL—

Question re catering arrangements of ——. 1534-42.
RATAN BAKSH SHAH, MukaDUM SAYAD—

Question re condition of Mosques in Delhi. 2347.
Question re deaths of British and Indian soldiers in (German East Afriea.

2345-23486.
Question re expenditure on clergy and on religious buildings of all religions.
2345,

Question re expenditure on families of soldiers killed during the war. 2345,
Question re expenditure on persons unable to earn their livelibood. 2343-

2344,
Question re Haj pilgrimage. 2346.
Question re Indian Marine Forces. 2549.
Question re legal rights of Indians in Kenya. 2346.
Question re Military Colleges in India. 2347.
Question re_recruitment of Indians for Marine and Air Forees. 2347.
Question re salaries paid jo the staffs of the Indian Bailways. 2343

RAJKUMAR COLLEGE—
Question re —— for aristocrats. 3864-3865.

.
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RAJPUTANA—
Budget. Demands for Grants. ——. 3673.
RALA RAM— ‘
Question re report by —— on railway embankments and floods in Bengal.
1233.

RAMAYYA PANTULU, Mr. J—
Budget. Demands for Grants. Forest. 3611-12.
Budget demand for Income-tax (Re-organisation of Department). 3276-77.
Budget demand for Income-tax. 3294-95.
Motion to consider the Code of Criminal Procedure (Amendment) Bill.
1041-42, 1044, 1045-47.
_Motion to cousider clause 10 of the Criminal Procedure Code (Amendment)
~ Bill. 1115-1116.
CobE OF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of —
Clause 11. 1126, 1156.
Clause 14. 1206, 1296.
Clause 16. 1222,
Clause 19. 1281-82.
Clause 21. 1403-1404.
Clause 25A. 1481-83.
Clause 27. 1548, 1549, 1560.
Clause 33. 1568-1569, 1570
Clause 37. 1759.
Clause 55. 1837. '
Clause 57. 1838.
Clause 67. 1994-1995.
Clause 68. 2002.
Clause 87. 2016.
Clause 88. 2025-25,
Clause 93. 2035.
Clause 126. 2087.
Clause 136. 2209.
Clause 137. 2210.
Claunse 139. 2210-11.
Clause 141. 2215-17.
Motion that the Code of Criminal Procedure (Amendment) Bill as amended
be passed. 2797-2798.
Motion to refer the Land Acquisition (Amendment) Bill to Seleet Committee.
2325-2331, 2338-2339.
Resolution re adequate elass and wmmunal representation in services under
' ‘Government of India. 3193-96, 3227.
RAMJI, Mr. MANMOHANDAS—
Budget demand ; Customs. (Overtime and holiday allowances). 3255.
Budget demand ; Customs. (Reduction by 4 lakhs). 3266-67.
Budget. Demands for Grants. Miscellaneous. (Public Services Commis-
_ sion). 3642-3643.
Consideration of sub-clause (2) of clause 2 of the Finance Bill. 3778-79.
Consideration vf Indian Factories (Amendment) Bill. 2099-2100.
General discussion of the budget for 1923-24. First stage. 3014-16.
Motion to circulate the Indign Stamp (Amepdment) Bill for opinion. 2834,
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RAMJI, Mr. MANMOHANDAS—contd.
. Question re charges incurred on European Vagrants. 1103.
Question re commission allowed on purchase under Messrs, Birkmyre’s contraet.
1094.
Question re duties of Adviger to Labour Bureau. 1074.
Question re duties of Assistant Secretaries and Registrars. 1074.
Question re economies in Stationery and Printing. 1074
Question re employees in the Oflice of the High Commissioner for India. 978.
Question re European Doorkeeper in Bombay Port Establishment. 1077.
Question re expenditure on salt for fish curing industry. 1069.
Question re goods supplied to Governmcnt by Birkmyre Brothers. 3679-80.
Question re Govermment Stores imported from England. 1081. -
Question re maintenance of six European Draftsmen in Simla Survey Drawing
Office. 1077.
Question re method of obtaining views of Local Governments on matters of
public importance. 1469.
Question re Mr. Justice Stuart’s remarks relating to Railway risk notes. 1082
Question re opium charges. 1071
Resolution re State management of railways in India. 2894-2895.
Special Marrizge Bill.—Motion to circulate for opinion. 3909-10.
RANGACHARIAR, Rao Banaovr T.—
Announcement of the appointment of a Royal Commission on Indmn Semeel.
1489.
Extension of time for discussion of demands for grants. 3596.
Motion re demands for Supplementary grants. 3109-10.
Budget demand for Army Department (Standing Army). 3553-55.
Budget demand ; Custom (Pay of establishment). 3241-43.
Budget demand ; Customs (Overtime and holiday allowances). 3252-54.
Budget demand under sub-head Couneil of State (Travelling allowanee).
3465.
Budget demand under sub-head Foreign and Political Department. 3476-
80.
Budget demand for General Administration under sub-head Hill Journey
allowance. 3423-3425. -
Budget demand for Indlan Postal and Telegraph Department . (Wirelers
Branch). 3578, 3585-3587.
Budget demand for Industries Department. 3542.
Budget demand under sub-head Home Department (Inspector of Office
Procedure). 3499.
Budget demand under sub-head Howme Department. 3500-3503, 3511.
Budget demand under sub-head Home Department (Bureau of Informa-
tion). 3514-3516!
Budget demand under sub-head Legislative Assambly (daily allowancs).
3448-3449.
Demand for the office of the Private Secretary to Hls Excellency the Viceroy.
3439-3441.
Budget demand for Railways (working expenses). 3319-3321.
Budget demand for Railways under sub-head Catering and Advertumo De
partment of the Bengal-Nagpur Railway. 3392.

Budget demand under Railways (motion for reduetion’ by 1 erore and 14
lakhs). 3397.

149LD . 1
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RANGACHARIAR, Rao Bamapur T.—eontd.
Discussion on nominal euts relating to non-votable expenditure, general
questions relating to votable expenditure. 3373-74.
General discussion of the budget for 1923-24. First stage. 2094-2099,
Motion that the Code of Criminal Procedure (Amendment) Bill as amended
be passed. 2801.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Counecil of State. 1303-5, 1307, 1321.
Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1023, 1024-1029.
Motion to consider the Code of Criminal Procedure {A.mendment) Bill.
1035-1043.
Motion to econsider clause 10 of the Criminal Procedure Code (Amend-
ment) Bill. 1117.
Motion to eovsider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1121, 1146, 1149, 1153, 1155, 1158, 1162.
CopE oF CrIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
Clause 11. 1185-1186.
Clanse 12. 1188, 1189, 1286-1287.
Clause 14. 1198-1199, 1200, 1261, 1207-1208.
Clause 15. 1213.
Clanse 16. 1215-1218, 1229, 1221 1225, 1226, 1229,
Clanse 16. 1240-1241.
Clanse 17. 1247-1249, 1254, 12781259, 1260-1263, 1265, 1266, 1271, 1272,
1275, 1276-1277.
Clause 18. 1279-1280.
Clause 20. 1380-1381.
Clause 21. 1382-1383.
Clause 23. 1407, 1409-1410, 1411, 1472-1473,
Clanse 24. 1475.
Claunse 25. 1479-1480.
Clause 26. 1497-1500, 1510-1512, 1517.
Clanse 33. 1726-1727, 1728, 2230-2231.
Clause 34. 1748-1749.
Clanse 35. 1752, 1753, 1754, 1755, 1756. .
Clause 36. 1757.
Clause 37. 1759-1760.
Clause 40. 1763-1764.
Clanse 44.° 1766.
Clause 47. 1812-1813, 1818, 1819, 1820-1821, 1822,
Clause 54. 1833-34.
Clanse 67. 1997-1998.
Clause 73. 2007-2008.
Clause 85. 2013.
Clause 87. 2015-16.
Clause 88. 2024, 2028-2030.
" Clause 99. 2054-55.
Clause 10€. 2067-68.
Clanse 107. 2071.
Clanse 117A. 2081,
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RANGACHARIAR, Rao Bauapur I'.—contd.
CobE OF CRIMINAL PROCEDURE (AMENDMENT) BILL ¢
Consideration of—
Clause 126. 2087.
Clause 129. 2168.
Claunse 131. 2173-74.
Clause 132. 2176, 2180, 2185, 2188, 2203, 2205-2206, 2208.
('onsideration of clause 2 of the Finance Bill. 3738-40.
Consideration of Indian Finance Bill. 4001-4002.
Consideration of sub-clause (2) of clause 3 of the Finance Bill. 3784-85.
Consideration of the motion that clause 3 stand part of the Finanece Bill.
3784,
Consideration of Schedule I of the Finance Bill. 3793.
Consideration of sub-clause (2) of clause 3 of the Finance Bill. 3780-82.
Motion to consider the Select Co:nmittee Report on Exclusion from Inberitance
Bill. 4019.—Motion to re-circulate. 4027-28.
Consideration of Indian Penal Code (Amendment) Bill. 3834, 3835.
Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. 2757-2759, 2770-2772, 2781-2782.
Code of Criniinal Procedure (Amwendment) Biil (Amendment of Seetion 4).—
Motion to refer to Select Commitiee. 2557-58.
Motion to consider the Finance Bill. 3706-08.
Motion that the Report of the Select Committee on the Indian Penal Code
{Amendment) Bill be taken into consideration. 2807-2808, 2809, 2815.
Motion to refer the Exclusion from Inheritance Bill to Seleet Committee.
2201-2296.

Criminal Law Awmendment Bill. (Consideration of —). 2611, 2621, 2624-
27, 2639, 2640-11, 2646-47.

Motion to take into consideration the Criminal Law Amendment Bill. 2505
2506, 2520-2521, 2524-2525, 2545.

Hindu Coparcener’s Liability Bill.—Motion to refer to Select Committee.
2572-75.

Indian Mines Bill. Consideration of Joint Committee’s Report. 1649-50.

Indian Official Secrets Bill. Consideration of Select Committee Report.
2259, 2267-69. ’

Information re meetings of the Legislative Assembly. 2923,

Postponement of resolution re separation of railway from general finance.
2916-2917.

Special Marriage Bill—Motion to pass. 3921-22.

Workmen's Compensation Bill. Consideration of amendment made by Couneil

. of State. 2856.

Further consideration of Workmen’s Compensation Bill. 1921, 1922, 1923,
1931-1932, 1936-1937, 1952, 1966-1967, 1969, 1973-1974, 1988-1989.

Consideration of Workmen’s Compensation Bill. 1869-1870, 1872-1873.

Modification of Procedure in regard to discussion on List of Demands. 3239.

Motion to refer Indian Cotton Cess Bill to Joint Committee. 1621-1624,
1626.

Point of order whether annuities for purchase of Railways are votable or
non-votable under Section 67-A of the Governmeni of India Act. 3342-43.

Ql;:;loon re Bill and rules forethe use of firearms for dispdrsing an assembly.

¢
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RANGACHARIAR, Rao Bamapur T.—concld.

Question re building of quarters at Raisina. 2479.

Question re contract for carriage of coal from Calcutta to Rangoon. 2737-
2739.

Question re discussion by the Legislative Assembly of recommendatipns of: the
Retrenchment Committee. 1365.

Question re employment of Indians in the Forest Research Institute. 1177.

Question re employment of Iudians in Paper Supply Firms. 1177.

Question re Imperial Wireless. 3865-3870.

Report of North-West Frontier Committee. 3871 _ .

Question (Supplementary) re expenditure on Hindu sacred buildings. 3940-
3943.

Question (Supplementary) re Gold Standard Reserve. 3938-3940.

Question (Supplementary) re gran{ to Lady Harding Medical College. 3112. .

Question (Supplementary) re Railway sleepers. 3236.

Sepplementary question. Consultation of Preszdent in arranging for non-
official business. 980.

Supplementary question re principle of non-interference by Secretary of

State on questions agreed upon by the Legislature and the Government of
India. 1073.

Resolution re adoption of a policy of protection. 2354.

Resolution re change of method of examination for the Indian Civil Service.
1430-31.

Resolution re despatch from Secretary of State re Indian Autonomy. 2715-
2721, 2735-2736.

Resolution re emigration of unskilled labourers to Ceylon. 2105, 2112-16,
2132, 2137, 2138.

Resolution re emigration of unskilled labourers to Straits Settlements and
‘Malay States. .2144.

Resolution re emigration of unskilled labourers to Ceylon ; proposes adjourn-
ment. 1779.

Resolution re emigration of unkkilled labourers to Mauritius. 3142-47.

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2432-2434. - . ’

Resolution re protection of women wage-earners in agriculture. 1502-1804.

Resolution re workmen’s compensation in agriculture. 1791-1792,

RANSOMS— ~

RATES AND FARES—

Question r¢ —— paid in North-West Frontier Provinee. 973. \

Question re the reduction of —— on East Indian Railway. 1295,

RATES FOR COAL— ’

Question re —— for Railway use. 2964-65.

RATES, RATLWAY AND STEAMER— T

Question re reduetion of ——, 1337,

RATES, TRIBUNAL—

Question re establishment of the —— in accordance with the recommendations
of the Ackworth Committee. 3024.

REBATE SYSTER— ‘

fee “ Deferred Rebate System.”
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RECRUITMENT— .
Question re new methiod of — -- in Telegraph Check Office. 1107.
REDDI GARU, M. K.—
Illegitimate Sons’ Rights Bill.—Motion to refer to Select Committee. 4045.
Question re adequate representation of communities in public services, Madras.
1069.
Question re details of appointments, creeds, sects, ete., in the postal circles in
Madras. 995.
Question re placing of votable items in railway Budget before the Standing
Finance Coicmittee. 4007.
Question re price of quinine. 1068.
Question re purchase of quinine and cinchona bark. 1066.
Question re railway service. 3599-3600.
Question re reserve stocks of guisine and cinchona. 1069.
Question re stocks of quinine and cinchona bark held and prices thereof. 1067,
Question re whether grant of passes is considered in fixing salary. 3600.
Resolution re wiping out of Provincial contribution. 2674:2677.
REDUCTIONS OF STAFF—
Question (Supplementary) re Sccret Service Grant expended by Central
Bureau of Information. 1771-72. -
See “ Bengal Nagpur Railway.”
REFRESHMENT ROOMS—
Question re on North-Western Railway. 2963.
Question re contract of on North-Western Raijway. 2063:64.

Question re contract for —— at Railway Stdtions. 3234.
REFUNDS—

Budget. Demands for Grants. ——. 3672
REGISTRARS—

Question re duties of —— in Government of India Secretariat. 1074.

Question re qualifications of —— of Joint Stock Companies. 2157-58.
REGISTRARS AND CASHIERS—

Question re double journeys by —— of Departments of the Government of
India to Delhi and Simla and vice versa. 969.

REGISTRAR, REVENUE AND AGRICULTURE DEPARTMENT—

Question re extension of service of ——. 1618-19.
Question re —— appointed as Agsistant Secretary. 1619.
REGULATION—

Question re confiscation of property under III of 1818. 3172.
See “ Frontier Crossing.”

REGULATION (ESTATES)—
Question re estates held under —— 3 of 1818, Eatates. See “ Regulation.”
REGULATIONS—

Btatement re Confercnee to consider ——- under the Electoral Rules. 2923,
RELIGIOUS BUILDINGS-—
Question re expenditure on —— and clergy. 2345,

REMITTANCES TO EN GLAND—-
Question re —— as home charges. 3123.



134 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

REMUNERATIVE RAILWAY PROJECTS—

Question re method of assessment, —. 1169.
RENEWALS—
Question re arrears of —— on Railways. 1168.
Question re railway ——. 2278.
RENTS—
Question re —— in Delhi and Simla. 1470-1471.

Question re enhancement of of Hostels in Raisina. 1531-32.
Question re method of fixing in Raisina. 1530-31.
Question re —— and cost of labour in Chakrata. 1847.

Question re —— paid by Government officials. 2665-2666.
Question re comparison of —— at Raisina, Simla and Civil Lines. 2667.
Question re percentage of payable by officers. 3681.
Question re “pooled” —— at Raisina® 2666.
Question re profit or loss on — of Raisina. 2666.
RENTS OF QUARTERS—
See * Delhi”
RENT OF BUNGALOWS—
See * Delhi.”
RENTS IN DELHI—
Question re increase of —. 1109.
RE-ORGANISATION—
Question r¢ —— of Railway Department. 2278.

REPEALING AND AMENDING BILL—

Motion for leave to introduce. 2222.

Adopted. 2222,

Motiou io take inls consideration. 2483,

Adopted. 2483.

Consideration. 2484.

Motion to pass. 2484.

Adopted. 2484.

Message from the Council of State r¢ —. 2881

See “ Bill.”
RETIRING OFFICERS—

Question re differential treatment accorded to —. 1526-27.
RESEARCH—

Question re —— at Dehra Dun and Puga Institutes. 1009.
RESEARCH INSTITUTE—

Question re development of Forest College at Dehra Dun into a ——. 1086.
RESERVED COMPARTMENTS—

Question re amount drawn by members of the Council of State on aecount of

1090.
Resolution re —— on Railways for particular communities. 3173-91.
RESOLUTIONS—
Inquiry re dates ¢of discussion for non-officiah ——. 3363.

Point of order re discussion within a year of —— raising the same questian.
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RESOLUTIONS—contd. .
Postponement of —— re separation of railway from general finance. 2914-
2923.
*Question re number of non-official —— admitted, diseussed and postponed.
3105.

Question re action taken on Babu Ujagar Singh Bedi’s —— re-voting in
Landholders’ Constituencies. 2788.

Question re —— in the Assembly. 978.

Question r¢ —— admitted but not discussed in Assembly. 979.

Question re —— passed hy Legislatures and action taken by Government.
990.
Question re the —— of the National Liberal Federation re the grant of

complete local self-Government. 1288.
—— re adequate representation of all classes and eommunities in services under
the Government of India. 3192-3227.
re adoption of a policy of protection. 2348-2407.
re change of method of examination for the Indian Civil Service. 1416-
1442, .
re despatch from Secretary of State re Indian Autonomy. 2715-2736.
-—— re emigration of unskilled lahourers to Ceylon. 1775-83.
Discussion adjourned. 1783. .
re emigration of unskilled lahourers to Mauritius. 3138-68.
re emigration of unskilled labourers to Ceyvlon. 2104-2143.
——re emigration of unskilled labourers to Straits Settlements and Malay
States. 2143-2146. .
re King’s Commissions for Indians. 1457-1468.
re King’s Commissions for Indians and Indianization of Indian Regi-
ments. 2417-2465.
—— re protection of women wage-earners in agriculture. Recommendation
that legislation be not introduced at present. 1793-1804.
re railway concessions and reduction in fares. 3946-3953.
—— re reserved compartments on Ruailways for particular communities.
3173-91
re scholarships to Indians for Research Work. 1443-53.
—-— re setting apart of revenues by Central Governmeni with a view to
exemption of Provincial contributions for six years. 2673-2699.
re State management of Railways in India. 2046-2049.
Discussion adjourned. 2049.
—— re State management of railways in India. 2861-2881, 2881-2903.
re status of Indian settlers in Kenya. 2701-2715.
—— re stoppage of recruitment for services outside India. 3953-3967.
re supply of facilities to Membhers of the Legislatures to discharge their
public duties. 1453-57.
—— re workmen’s compensation in agriculture. 1784-1793.
Statement (laid on the table) re action taken by Government on certain ——
of the Legislative Assembly. 2601-08.
Statement re outstanding —— of the Assembly. 3870.
RESOLUTIONS, NON-OFFICTAL—
Question re date for discussing —— and Bills. 3689. *
RETAINERS OF INDIAN RAJA’S, ETC.—
Question re position of —— under Indian Arms Aet. 3857-3848.
»
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RETIREMENT—

Question re —— of superior oflicers hefore 31st December 1923. 120¢,

RETRENCHMENT COMMITTEE—

Question re the publication of the correspondence on the subject of the ——.
1544.

Question re discussion by the Legislative Assembly of the recommendatic ns of
the 1365.

RETRENCHMENT PROPOSALS—

Question re —— and Reirenclment Committee. 994

RETURN TICKETS—

Question re increase in railway revenue owing to discontinuance of railway

—. 1358.
Question re issue of first and second class —— at concession rates. 3730.
Question re re-introduction of the system of the issue of 3120.
REVENUE AND AGRICULTURE DEPARTMENT—
Question re outsiders appointed in 1620.
Question re Indians not appointed as Superintendents in ——. 1619-20.

REVENUE AND EXPENDITURE--

Question re (reduction in Civil Department and Military expenditure).
1008.
REVERSE COUNCIL BILLS--
Question re 1236.
RHODES, Sk CAMPBELL— .

Adjournment of resolution re despatch from Secretary of State re Indian
Autonomy. 2735.

Budget demand under sub-head Leglslatlve Assembly (conveyance allowanee).
3458.

‘Budget demand ; Customs. (Overtitne and holidav allowances.) 3255-58,

Budget. Demands for Grants. Interest on Debt and Sinking Funds. 3619.

Budget. Demands for Grants. Expenditure charged to Capital in respect
of Railways. 3665-66.

Conkideration of Indian Finance Bill. 3978-3981.

Lonsideration of clause 2 of the Finanee Bill. 3760-62.

Consideration of sub-clanse (2) of clause 3 of the Finance Bill. 3779-80.

Consideration of Schedule I of the Finance Bill. 3791-92.

Criminal Law Amendment Bill. (Consideration of —). 2619.

Messages of congratulation on the birth of H. R. H. Princess Mary’s son.
2091.

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2829-
2830.

Motion to take into consideration the Criminal T.aw Amendment Bill. 2490.

Nomination of to be a meruber of the Select Committee on Dr. Gour’s
Code of Civil Procedure (Amendment) Bill. 2046,

Question re alteration of date of diseussion of resolution re State management
of Railwavs. 2154.

Resolution re adoption of a policv of nrotection. 2364-2368. 2401.

Resolution re Ftate management of railways in India. 2869-2871, 2872, 2873.

RIKABGANJ GTURDWARA—

See “Bhrines.” 3104-05.
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ROHILKHUND AND KUMAON RAILWAY—

Question re fans on —. 1617.
ROHILKHUND AND KUMAON RAILWAY COMPANY—

Payment of eompensation to —— in connection with wood fuel. 1167.
ROLLING STOCK—

Question re improvements to —— on Assam Bengal Railway. 4017.

ROLLING STOCK (RAILWAY)— p
Question re inclusion in Railway Administration Report of expenditure on ~—.

1173.
ROLLING STOCK OF PASSENGER TRAINS— .
Question ve the number of —— which are not issued daily. 1355
ROYAL ARMY MEDICAL CORPS—
Question re marriage allowance in ——. 4016-17.

ROYAL COMMISSION—
Appointment of a —— on Indian Services. 1489-1490.
Motion for adjournment to discuss the appointment of 3 —— on Indian
Services. 1543-44, 1581-1600.
Question re e penditure on —— on Public Services in 1886-87 and 1916. 1892.

Question re Muhammudan 1epresentation on the —— on the Publie Serviees
in India. 3120.
Question re on the Indian Civil Service. 1955.
Question re a resolution passed by the National Liberal Federation against the
appointment of a —— on Public Services. 1288.
RULES—
Question re —— under Government of India Aet. 1773.
RULING—

—— that a member cannot eriticise a department after the budget demand
has been sanctioned by the Legislature. 3591. -
——that a propnsed amendment is out of order if it attempts to bring in an
Act which is not to be amended by the original bill under diseussior. 2502.
~—— that a Bill eannot be moved by anyhody excepting its introducer. 2598.
—— that a review of the speeches made on a motion which the House rejected
is not in order. 348D.
—— by the President re comment on the conduet either of the Crown or of
the Governor General in his actions apart from the Government. 4001-4002.
—by P. L. A, in regard to the scope of the Finance Bill of which he is
the head 3718-19.
—— that motions for smaller reductions in a demand, after the whole demand
(on same subject) has been moved and voted on are ont of order ——.

3382-83.
RUPEE NOTES—
Question re circulation of one ——, 3862-3863.
RUSHBROOK WILLIAMS, PrOFEsSOrR—
Question re employment of ——. 1770,
See “ Moral and Material Progress Report.” 1770-71.
RUSTOMJI, Me.— . '
Ql;&;#:n re remuneration paid to —- for his leetures in Americn on India.
149LD ' '

’
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SAHNEY, Mg, COMPLAINT OF—
Question re action taken against the guard on ——. 1006,
SALARIES—
See “Railway Stafl.” 2343, -
SALOON.CARRIAGES, RAIL'VAY—
Question re —--. 975,
SALT— * o
Question re output of —— in Burma. 3170-71.
SALT DEPARTMENT—
Question re pcrsonnel and working of the Northern India ——. 3820-22,
SALT, EXPENDITURE ON—
Question re
SALT DUTY—
President’s ruling that alternative to ——— must he moved .hy member of Gov-
ernor General's Executive Council, 3719, -
SAMS, Mg. H. A—
Budget demand for Indian Pestal and Telegraph Department. 3587-90.
Motion re demands for supplementary grants. 3110,

Motion to take into eonsideration thc (lovernment Savings Banks (Amend-
ment) Bill. 2840,

Oath of Office. 2277,

SAMARTH, Mg. N. M— )
Budget. General diseussion of the — for 1923-24. " First stage. 3056-3C58.
Budget demand ; Customs (Reduction by 4 lakhs). 3268,

Budget demand for Railwavs. (Motion for lump reduetion). 3407-08.
Budget demand for salt. 3416.

Budget demand for Indo-European Telegraph Department. 3593-94.

Budget. Demands for Grants. Miscellaneons (Public Seryices Commission).
3637-3638.

Budget. Demands for grants. Civil Works. 3658,

Messages of congratulation on the birth of Her Rm'al Highness Princess Mary’s
son. 2091.

Motion to consider the Code of Criminal Procedure (Amendment) Rill. 1037,
1038.

Motion to consider the Code of Criminal Procedure (Amendinent) DBill as
passed by the Counecil of State. 1304, 1319, 1323-24, 1326.

Motion to consider the Criminal Law Amendment Bill. 2499-2500, 2541.

Motion to postpone the consideration of the Code of Criminal Procednre
(Amendment) Bill. 1023.

"Motion to consder clause 11 of the Criminal Proczdure Clode ( Amendment)
Bill. 1138, 1153.

Cope oF CrIMINAT, Procent're { AMENDMINT) BILL @
Consideration of —
Clause 11. 41185.
Clause 14. 1195-96,
Clanse 16. 1220-23,

for fisli curing industry.  1069.
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SAMARTH, Mi. N, M.-—contd. _
CopE OF CRIMINAL PROCEDURE (AMENDMENT) BiiL
Consideration of—
Clause 21. 1395.
Clause 33. 1742-43,
Discussion on nominal cuts relating to non-vetahle expenditure, general ques-
tions relating to votable expenditure. 3374.
Further consideration of Workmen's Compensation Bill. 1961-1962, 1980.
Indian Mines Bill. Consideration oi Joint Committee’s Report. 1655.
Point of order whether sinking fund ean be discussed during budget de-

mands. 3345.

Postponement of resolution re separztion of radway from general finance.
2918.

Question re authority under which the Standing Army in India is mamta.med.
2480.

Question re Imperial Wireless. 3805-3870.
Resolution re State management of Railways in India. 2048,

SANITARY COMMISSIONER—

Question re funetions of the —— with tbe Government of India. 3100.
SANTHAL HATUM SERAl RAILWAY STATION— :
Question re waiting rooms for females at ——, Oudh and Rehilkhand Rail-
way. 3865.
SARA-SIRAJGUNGE RAILWAY—
Question re waterways and embankments on ——. 1230.

SARFARAZ HUSSAIN KHAN, KHaN Binivor—

Budget. General diseussion un—of 1923-24. Firsi stage. 3074-3076,

Budget demand under sub-bead Legislative Bodies. 3468,

Budget demsnd under sub-head Foreign and Political Department. 3492,

Budget demands for grants. Commercial Intelligence (Burcau). 3624

Budget. Demands for grants. Miscellaneous (Misccllaneous and unforescen
charges). 3627, .

Budget. Demands for grants. Civil Works. 3657, 3658.

Consideration of clause 30 of the Code of Criminal Procedure (Amendment)
Bill. 1567.

Consideration of clause 47 of ihe Code of Criminal Procedure { Amendment)
Bill. 1809-1810.

Consideration of sub-clause (2) of clouse 3 of the Finance Bill. 3783.

Further consideration of Workmen's Compensation Bill. 1916. '

Indian Official Secrets Bill. Consideration of Seleet Committec Report.
2253, 2260.

Legal Practitioners (Women) Bill. 3%63-54.

Motion to re-circulate the Execlusion from Inheritance Bill. 4032-33.

Motion to refer to Scleet Commiltee the Legal Pructitioners (Amendment)
Bill. 2581-82.

Motion to refer the Mussalman Waqfs Re.giatrutwn Bill {o Select Committee.

- 2316-2317.

Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken into consideration. ?.SQS 2827,

Point of order r¢ discussioif witlin a year of resolutions raising the same ques-

" tion, 2678.
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SARFARAZ HUSSAIN KHAN', Krax Banaptr—contd.

Question re absence of privy and urinal arrangements in servants cowpart-
ments. 1364

Question re action taken against the guard on complaint of M, Sabmey.
1096.

Question re admission of Indians into_the Royal Air Force. 1097.

Question re advance of passage money not granted to Provineial Civil Ser-
vices. 1606.

Question re annual report of the Pusa Agricultural Institute. 1364.

Question re arrangements for police patrol in Raigina quarters. 3170.

Question rg dacoity in the clerks’ quarters at Timarpur. 316Y.

Question re fund for Haj pilgrims. 1096.

Question re future policy in respect to Waziristan. 1363.

Question re inconveniences caused by Gulzarbagh Station Platform. 1097-98.

Question re Inter class accommodation on railways. 1363.

Question re interpretation of “ principal place of business” used in Jneome-
Tax Aet. 1097. .

Question re lighting on Bengal and North-Western Railway. 1605.

Question re listed posts. 1097.

Question re number of Indian pilgrims travelling during the Haj season.
1096. -

Question re patrol parties in the clerks’ quarters at Timarpur (Delbi). 3169.

Question regarding pay and recruitment of Delhi Police Sergeants. 3233.

Question regarding pay of Ielhi Police Sub-Inspectors. 3233.

Question re payment of piece-workers in Presses. 1769.

Question re¢ Press Fine Fund. 1606.

Question re protection against dacoities in Raisina quarters. 3169-70.

Question re provigion of doors and windows in the Indian Clerks’ quarters
at Raisina. 3170.

Question re Pusa Agricultural Institute. 1098.

Question re railway workshops and technieal schools on railways. 1363.

Question re removal of 1st and 2nd class waiting rooms at Delhi Station {o
upper storey. 2150-51.

Question re second class waiting room at Victoria Terminus Station, Bombay
2961.

Question re separate waiting rooms for Intermediate and third class pas-
sengers. 2150. -

Question re steamer service between Jeddah and Yamboo. 1098.

Question, re substitution of ‘Urdu’ for ¢ Hindustani’ in Indian Civil Servieo
examination syllabus. 1095,

Question (Supplementary) re release of political prisoners. 3098.
Resolution re status of Indian settlers in Kenya. 2706.

SARMA, Hon’sLE Mgr. B. N—

Budget demand under sub-head Foreign and Political Department. 3497.

Budget demand for Public Works Department. 3563.

Budget demand for Indian Postal and Telegraph Department. 3576-79.

Budget demand for Indo-European Telegraph Department. 3594, 3595
3696, )

Budget. Demands for grants. Torest. 3609-10, 3612, 2613.

Budget. Dewands for grants. Civil Works, 3660,
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SARMA, Hox'sLe Mi. B. No—contd.

Consideration of the Report of th(. Joint Committee on the lndian Cotfon
Cess Bul. 2658-60, 2662, 2752

Motion to refer the Land Acqulsxtxon (Amendment) Bill to Seleet Lommlttee-
2331-2334, 2338.

Resolution re emigration of unskilled labourers to Ceylon, accepts proposal
for adjournment. 1783.

Resolution re emigration of unskilled labourers to Ceylon. 2104-08, 2114,
2117, 2128, 2135-40, 2141.

Resolution re emigration of unskilled labourers to Straits Settlements and
Malay States. 2145-46.

Resolution re status of Indien settlers in Kenya. 2712, 2713-2714, 2715.

Resolution re emigration of unskilled labourers to Mauritius. 3147-53.

SARVADHIKARY, Sig DEVA PRASAD— -
Budget. General discussion of — for 1923-24. First stage. 2990-94.
Budget derwand ; Custos (Pay of establishment). 3244-45.

Budget demand ; Customs (Travelling allowance in Madras). 3250-51.

Budget demand ; Customs (Leave aliowance in Bombay). 3260-61.

Budget demand for Income-tax Re-organisation of Department. 3287-88.

Budget demands for Railways (working expenses). 3325-27.

Budget demand for miscellaneous Railway expenditure under Railways
(Audit and Control). 3396.

Budget demand for Railways._ (Motion for lump reduction). 3402-03.

Budget demand for salt. 3410-11.

Budget demand under sub-head Hill Journey under General Administration.
3425,

Budget demand under sub-head Legislative Assembly (conveyance allowance).
3454.

Budget demands for Grants. Forcst (Allowances and Honoraria}. 3606.

Budge! demands for Grants. Forests. 3605, 3610.

Budget. Demands for Grants. Interest on Debt and Sinking Funds. 3621-
3622, 3623.

Budget. Demands for Grants. Commercial Intelligence. 3626.

Budget. Demands for Grants. Miscellaneous (Public Services Commission).
3638-3640.

Budget. Demands for Grants. Education (Chiofs’ Colleges). 3647-3648.

. Budget. Demands for Grants. Kducation. 3648.

Budget. Demands for Grants. Delhi. 3652-3653.

Budget. Demands for Grants. Civil Works. 3659-3660.

Discussion on nominal cuts relating to non-votable expenditure, general ques-
tions relating to votable expenditure. 3373.

Consideration of Workmen’s Compensation- Bill. 1856-1857, 1870.

Further consideration of Workmen’s Compensation Bill. 1908-1909.

Consideration of Indian Finance Bill. 3986, 3987-3989.

Consideration of the Report of the Joint Committee on the Indian Cotton
Cess Bill. 2751-2752.

Consideration of the Report of the Sclect Comumittec on the Indian Official
Secrets Bill. 2767-2769.

M;toi;:; to consider the Code of Crimina] Procedure (Amencfmen‘t) Bill. 1037,

~
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SARVADHIKARY, Sik DEVA: PRASAD—contd.

Motion to consider the Code of Criminal Proeedure (Amendmeut) Bill as
passed by the Council of State. 1302, 1327-1328.

Consideration of clause 2 of the Finance Bill. 3762-3765.

CobE OF CRIMINAL PPROCEDURE (AMENDMENT) BRILL @

Consideration of—
Clause 11. 1134, 1135, 1136, 1137.
Clause 14. 1195.
Clause 20. 1379-1380.
Clause 21. 1386-1387.
Clause 33. 1742.
Clause 47. 1816-1817.
Clause 109. 3823-3824.
Motion to circulate the Indian Stamp (Amendment) Bill for opilion. 2834.
Motion to consider the Govermueni Savings Banks (Amendment) Bill.
2838.
Motion to consider the Report of the Select Committee on Married Women's
Property (Amendment) Bill. 2284-2286.
Moticu to pass the Indian Penal Code (Amendnent) Bill. 3131-3135.
Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1025, 1027.
Motion to re-circulate Exclusion from Inberitance Bill. 4028-4029.

Motion to refer to Select Committee the Legal Practitioners (Amendment) 1»111
2581.

Motion to refer the Mussalman Wagts Registration Bill to Seleet Committee.
2323.

Motion to refer Indian Cotton Cess Bill to Joint Committee. 1625-1626.

Motion to take into comsideration the Criminal Law Amendment Bill
2490-2492, 2508-2509,

Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken inio cousideration. 2809-2811.

Motion that the Code of Criminal Procedure (Amendment) Bill as amended be
passed. 2794-2796.

Motion for adjournment to discuss the appointment of a Royal Commission
on Indian Services. 1583-1587. -

Question r¢ access {o recomnrendations of the Central Railway Advisory Council.
2742,

Question re Catering Departments on the East Indian Railway and Eastern
Bengal Railway. 2155-2156.

Question re constitution and functions of the Public Services Commission,
2158,

Question re decision as to the lust day of the Delhi Session, 3689.
Question re discussion of report of the Incheape Committee. 3363.
Question re¢ establishment of Railway Advisory Councils. 2477.

Question re expenditure of different Departments during the last fortnight
of March. 2963,

Question re expenditure of Railway Comumission. 2861-2862.

’
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SARVADHIKARY, Sir DEVA PRASAD—contd.

Question re expenditure on Headquarters Estahlishment of Railway Board
2851.

Question re expend;ture under the head of “Jeave and allowances.” 2952-53.

Question re expendltu:e under the head of “ Supply and Serviees” and

- 4 Contingencies.” 2952.

.Qnuestion re Imperial Wireless. 3865-3870.

Question re¢ Indian delegation from Kenya to Londou Conference. 3870-
3871. N

- Question re Indians Stores Depariment. 2852,

Question re issue of free railway passes and privilege tieket orders for the
stafl of the Railway Board. 2951-52.

Question re preferential employment of Anglo-Indians and Domiciled Euro-
peans on the East Indian Railway. 964.

Question re purchase of stores through the Central Stores Department.
2786-2787. )

Question re Railway Audit Systems. 2852.

Question re recommendations of the Lytton~ Committee relating to indian
students in England. 2156. ’

Question re reduction in Garrison in Indin and Headquarters Command. 965.

Question re witnesses examined by the Incheape Committee. 2410.

Question (Supplementary) re appointment of Europeans on special terms to

the Indian Medical Service. 1084.

Question (Sujplementary) re Catering Departments on Railways. 1609-10.

Question (Supplementary) re Deferred Rebate System. 1889.

Question (Supplementary) re expenditure on coupe eomposites. 4008-4009.

Question (Supplementary) re Gold Standard Reserve. 3938-3940.

Question (Supplementary) re grant of passes considered in fixing salary.

> 3600.

Question (Supplementary) re inerease in ecoal mine aceidents and steps for
prevention. 1608-09.

Question (Supplementary) regarding lae-research work. 3233.

Question (Supplementary) re Lady Hardinge Medical College. 3114.

Question (Supplementary) re memorials from Members of the Indian €ivil

Service. 981.
Question (Supplementary) re reslorgfion of concessions on return tiekets.
1163.

Question (Supplementary) re temporary appointments in the Government of
India Secretariat in view of retrenchments. 967.

Question (Supplementary) re thirty new appointments to the Indian Medical
Service. 980-81.

Question (Supplementary) re termination of contract with the East Indian
Railway. 1338.

-Question (Supplementary) re tours of officers of Central Bureau of Informa-
tion. 1771.

Resolution re adequate class and communal representation in services under
the Government of India. 3300-03, 3227.

Resolution re adoption of a poliecy of protection. 2394-2397.

Rc;;_l;hun re despateh from eSecretary of State re India® Autonomy. 2723-

Resolution re emrgratwn ‘of ynskilled Iabogrers to Ceylon. 1779, ¥781-83.
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SARVADHIKARY, Sz DEVA PRASAD—concld.
Resolution re emigration of unskilled labourers to Mauritius. 3162-64.
Resolution re King’s Commissions for Indians. 1465-68.
Resolution re scholarships to Indians for research work. 1449-51.

Resolution re separation of railway from general finance. (Postponement of
—). 2017-2918.

Resolution re State management of Railways in India. 2047-48, 2882-2886.
Resolution re status of Indian settlers in Kenya. 2706-2708.
Statement of lump retrenchment figures under budget items. 3130.
SASSOON Carmamy E, V.—
Budget demand for Income-tax (Re-organisation of Department). 3279-80.
- Budget demand for Railways (working expenses). 3321-23.
Budget demand for Railways. Motion for reduction. 3398-3400.

Budget. Demands for grants. Miscellaneous (Public Serviees Commission).
3634, 3635.

Cotton Transport Bill. 1710

Indian Cotton Cess Biii™" (Consideration of Report of Joint Comnnttee)
2655-58.

Consideration of Workmen’s Compensation Bill. 1854-1856 1861.
Further consideration of Workmen’s Compensation Bill. 1920-1921, 1940,
1947.

Further consideration of Workmen’s Compensation Bill. 1957-1958, 1965,
1971-1972, 1978.

Motion to consider the Finance Bill. 3699-3702.

Postponement of resolution re separation of railway from general finance.
2915-2916.

Question re purchase of motor cars by Slough Syndicate from Iraq surplus.
2670.

Resolution re State management of Railways in India. 2893-2804.
SASTRI, RiguT TIoN’PLE S.—

Question re allowances drawn by —— in connectlon with tours and work on
Committees. 3680-81.
Questlon re mission of ——. 2548.
SAVINGS BANKS—
The Government —— (Amendment) Bill. 2838-2842,
SAVINGS BANK (AMENDMENT) BILL (GOVERNMENT)—
Assent of the Governor-General to ——. 3816.

See “ Government ——.”

SCHAMNAD, Samis Bamaptr MAHMOOD—
Budget. Demands for grants. Delhi. 3651-3652,

Motion to consider Select Committee Report on the Mussalman Wagqfs Regis-
tration Bill. 3875, 3876, 3883, 38%4.

Question re¢ Bhatkal Railway extension 3857,

Question re building of a mosque at Ramma near the Raisina Hostels for
members.  3688-89.

Question re Hailway connection in the Wést Coast, Madras. . 3677.
Question (Supplementary) re elections to eentral and loeal legislatures.
393 p

.
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SCHOLARSHIPS—
Question re forestry——. 1009.
Question re grant of veterinary —— to Indians. 1010.
Resolution re —— to Indians for researeh work. 1443-53.

SCHOOLS—
Question re Railway Hill —. 4008.

SCIENTIFIC DEPARTMENTS— d
Budget. Demands for grants. Other —. 3670,

SEAMEN— '
Question re compensation and German Reparation Award to Indian —.
1353. ’
Question re difference between Indian and European —— in regard to wages,
allowances, ete. 1347,
Question re number of Indian —— eugaged in the Great War. 1352.
SEAMEN, INDIAN— .
Question re the deraands of —— in regard to clothing, accommodaticn. 1347.
SEAMEN RECRUITMENT COMMITTEE’S REPORT—
Question re giving effect to ——. 1348.

SEARCH LIGHTS—
Question r¢ —— on trains. 1612.
SECRET SERVICE DEPARTMENT—
Question re 2482,

SECRET SERVICE GRANT—
Question r¢ —— expended hy Central Burean of Information. 1771-72.

SECRETARIAT (GOVERNMENT OF INDIA)—
Question re minimum probaticnary pay in ——. 1091,
SECRETARY OF STATE—

Budget. Demands for grants. Expenditure in England under the control
of the —. 3662. :

Question re powers of sanction of ——over and above the budget grants.
3125,

Question (Supplementarv) re prineiple of non-interference by on
questions agreed upon by the Legislature and the Govemment of India.
1073.
Resolution re despateh from —— y¢ Indian Autonomy. 2715-2736.
SECRETARIES—

Question re Indians as ——, Deputy Secretaries, ete. 2973-3974.
SECRETARIES, ASSISTANT—
Question re duties of --— in (fovernment of India Secretariat. 1074,

SECRETARIAT, IMPERTAL—
" Question re tenure appointments of superior officers of - 1021.
SECRETARTAT, IMPERTAL—OYFICERS IN THE SUPERIOR SERVICE—

Question re Indians and non-Ind.mns in- the cadre of ——, 996.
L49LD , 19
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SECURITIES—(3OVERNMENT)—
See “ Government Paper.”
SELECT COMMITTEE—

Question re number of —— and other Committees and sittings. 3116.
SELECTION COMMITTEE—

Question re the —— for Income-tax Auditors. 2475-76.
SEN, Rar Bagapur N. K—

Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1119, 1120, 1121, 1122, 1140, 1141, 1144-1147, 1149, 1150.

Consideration of clause 14 of the Code of Criminal Procedure (Amendment)

" Bill. 1208.
Consideration of clause 30 of the Coce of Criminal Procedure (Amendment)
Bill. 1565-1566.
SEN, Mg, 8. N—
Question re conferment of a degmee by the London University on —— of the

Meteorological Service. 2664.

SERGEANTS IN ARMY HEADQUARTERS—
Question re ——. 984,

“SERVANT OF INDIA”—
Article re discussion of Railway Budget. 1171

SERVANTS—
Question r¢ —— travelling by mail trains. 1617.
SERVANTS’ COMPARTMENTS—
' Question re absence of privy and urinal arrangements in ——. 1364.
SERVICES— :
Resolution re stoppage of recruitment for —— outside India. 3953-3967.

SERVICES (INDIAN)—

‘Motion for adjournment to discuss the appointment of a Royal Commission

on ——. 154344, 1581-1600.

“ SERVICE ” POSTAGE STAMPS FOR LEGISLATURES—
Question re supply of -——. 1016

SETTLERS (INDIAN)—
Resolutions re status of Indian —— in Kenya. 2701-2715.

SHAFI, How’sLe Dr. Miax Sie MUHAMMAD—

Budget demand under sub-head legislative Assembly. 3461-3463, 346-.
Budget demand under sub-head Legislative Assembly (daily

allowance).
3451.
Budget demand under sub-head Legislative Assembly (conveyance allowance)
3453.

Budget demand for separate estabhshment for Legislative Assembly. 3461.

Budge! demand under sub-head Council of State (Travelling allowanee).
3465.

~ Budget demard for Army Department (Standing Army). 3547-52,

Motion to consider Report of Select Committee on the Mussalman Wagqfs
Reglstratwn Bill. 3882-84, 3891- 95 3897,
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SHAFI, Hon’BlE Dr. MiAN Sir MUHAMMAD—-
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
pussed by the Council of State. 1325-26.
Motion to consider elause 11 of the Criminal Procedure Code (Amendment)
Bill. 1129, 1130, 1131 1132, 1134, 1138.
Cope oF CRIMINAL PPOCEDURL (AMENVMENT) BILL :
Consideration of—
Clause 16. 1225-26. '
Clause 17. 1252-64.
Clause 33. 1570-1572, 1574-1575, 1578-1579.
Clause 34. 1749-Gd.
Clause 132. 2193-97. '
Motion to refer the Exclusion from Inheritance Bill to Select (.ommxttee
. 2300.
SHAHAB-UD-DIN, CHAUDHURI—
Budget. General discussion cf the -- for 1923-24. First stage. 2987-90,
Consideration of clause 2 of the Finance Bil. 3745-47.
Cobk OF CRIMINAL PROCEVURE (AMENDMENT) BILL :
Consideration of —
Clause 47. 181t
Clause 54. 1827, 1828, 1830.
Clause 55. 1836,
Consideration of Workmen’s Compensation Bill. 1878-1879.
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee.
2318-2320, 2323, 2324.
Motion to adjourn the consideration of clause 2 of the Finance Bill relating
to enhanced salt duty. 3722.
Resolution re adequate class dnd communal representation in services under
the Government of India. 3224-25.

SHAHANI, Mg, S, C—

Budget. General discussion of the —for 1923-24. First stage. 2966-69.

Budget demand ; Customs (Pay of establishment). 3249.

Budget demand ; Customs (Reduction by 11 lakhs). 3266.

Budget demand for Income-tax (Re-organisation of Department). 3282-83.

Budget demand for Railways (working expenses). 3305-7.

Consideration of Indian Finance Bill. 3995-3998.

Consideration of clause of 21 of the Code of Criminal Procedure (Amend-
ment) Bill as passed by the Council of State. 1388,

Consideration of Indian Penal Code (Amendment) Bill. 3839,

Consideration of the motion that clause 3 stand part of the Finance Bill.
3789-90.

Motion to circulate for opinion on the Special Marriage Bill. 3915.-

Motion to consider Report of Select Commxttee on the Mussalman Waqfs
Registration Bill. 3883, .

Motion to vefer the Exelusion from Inhentanee Bill to Select Comm1ttee
2298-2299,

.Qlie:tlon re appoiniment of a third Assistant Collector, Customs, Karachi.
19

Question re differences in,the furlough and leave regulations between the
European and Indian oﬂmers on Railways. 1293,
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SHAHANI, Mr. 8. C.—contd.

Question (Supplementary) re cirew: on of one rupee notes. 3862-3863.
Question (Supplementary) re buidings of historieal and archaeological iu-
terest. 3040-3943. .
Question (Supplementary) re condition of péermanent quarters at Raisina.
3861-3862.

Question (Supplementary) re designation of Legislative Assembly as “Lower
House.” 3937-3938.

Question (Supplementary) re grant of motor haulage and conveyance allow-
ance to members of the Indian Legislatare. 2412.

Question (Supplementary) re grant of titles to Members of Legislatures.
3929.

‘Question (Supplementary) re importation ef sleepers. 3128.

Question (Supplementary) re office order by Mr. Dewar, A, G, Punjab, re
absences from office. 1528-29.

Question (Supplementary) re recruitment of Telegraph Signallers. 3933
3934.

Question (Supplementary) re retail sale of postage stamps. 3935-3936.

Resolution re adoption of a poliey of protection. 2389-2394.

Resolution re change of method of examination for the Indian Civil Service.
1427-28, 1442.

Resolution re King's Commissions for Indians and Indianization of Indian
Regiments. 2419, 2454-2457.

Resolution re railway coneessions and reddetions in fares. 3947.

SHIP-BUILDING, AERONAUTICS AND MARINE ENGINEERING—

Question re facilities for training in ——. 1013.

SHIPPING BROKER—
Question re the appointment of a —— Mr. S. K. Ghose in Bengal. 1349.
Question re licensed —— in the ports of India. 1351.

SHIPPING COMMITTEE—

Question re eomposition of the ——. 2153-54.
Question re non-appointment of a ——, 1075-76.

SHIPPING COMPANIES—

Question re¢ Indian ——. 1889,

SHIPPING COMPANIES (FOREIGN)—

Question re rate war among —— as against Indian Companies. 1890,

SHIPPING FIRMS—

Question re aids to Indian National —. 1890,

SHOLAPUR BOOKING OFFICE—

Question r¢ aholition of the 3rd class--——. 3687-88.

SHRINES, RELIGIOUS—

Question re construction of boundary walls at ——. 3104-05.

BICK BED ACCOMMODATION—

Question p¢ —— for Indian Army. 1845

SIKH HOLIDAYSq

Question re ——, 4010,
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SIND FRONTIER REGULATION—

Point of order re working of a —— case of Sher Mubammad Alijoy Ali
3494-95. )

SIND MOHAMMADAN CONSTITUENCY—
Question re eleetion to the Council of State for the —. 2413-2414.

SINGH, MAHENDRA PARTAB— .
—— (Estates) Bill. Laid on the table. 4017.

SINGH, Ra1 Banapvg SHYAM NARAYAN— -

Cantonments (House Accommodation) Bill. 1698-1699.

Consideration of Workmen’s Compenszation Bill. 1864.

Consideration of clause 132 of the Code of Criminal Procedure (Amendment)
Bill. 2181-82. -

Indian Mines Bill. Consideration of Joint Committee’s Report. 1663.

Motion to consider clause 11 of the Criminal Proeedure Code (Amendment)
Bill. 1137.

Motion to consider the Code of Criminal Proeedure (Amendment) Bill as
-passed by the Council of State. 1303.

Motion to refer to Select Committee on the Legal Practitioners (Amendment)
Bill. 2582.

SINHA, Basu AMBICA PRASAD— »
Question re Mr. Agarwala’s proposed Cattle Lmprovement Bill, 1773.

SINHA, Basv BAIDYANATH PRASAD—
Question re inconvenience in connection with issue of railway tickets. 4012.
Question re inconveniences of third class passengers. 4012-13.
Question re insufficiency of seating accommodation on railways. 4013.
Question re Local Advisory Councils on Railways. 4014.
Question re overcrowding in third class carriages. 4013.
Question re Railway Technical Schools. 4013-14.

SINHA, Mg, BEOHAR RAGHUBIR—

Question re¢ duties of Income-tax Commissioners. 2277.
Question re non-recognition of British India Police Association. 10l

SINHA, Rar Banavvr LACHMI PRASAD—

Budget demand for geueral administration. 3567.

Budget demands for grants. Commercial Intelligence (Bureau). 3624.

Budget. Demands for grants. Eiducation (Chiefs’ Colleges). 3646.

Further consideration of Workmen’s Compensation Bill. 1915-1916, 1947,
1950.

Further consideration of Workmen’s Compensation Bill. 1970-1971.

Question re activities of Pusa Agricullural Research Institute. 1003.

Question re appointment of Indians on I, C. S. cadre as Secretary to Depart-
ment of Revenue and Agriculture and Indpstries Department. 1111.

Question re appointment of Indians as Secretary or Deputy Secretary in
Government of India Departments. 1111,

Qugstion re chummeries at Raisina. 1109, »

Question re claims made f8r gouds lost against East Indian Railway, Great

" Indian Peninsula and North-Western Railways, 2739,
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HA, Rar Banaprr LACHM1 PRASAD —contd. ‘ _

Question -r¢ classification of Anglo-Indians and Europeans as Indians for
purpose of appointmeuts to Railways. 1111,

Quest.on re comforts of 3rd class passengers (speech by Mr Andrews).
1080,

Question re mode of recruitment and scales of pay of Postal Superintendents.
1091-92, _

Question re employment of a larger proportion of Indians on Northern
India Railway and in regard to differential rates of pay. 1090.

Question re increase of rents for quarters at Delhi. 1109,

Question re Indians in KEuropean costume travelling in European compart
ments on Railways. 2278.

Question re Indians travelling in compartments reserved for Europeans on
Railways. 2045. ’

Question re Indians in European dress travelling in Railway compartments
reserved for Europeans. 1111.

Question re lighting of Railway Stations on Madras and Southern Mabrattu
Railway. 1108,

Question re maintenance of a register showing claims ‘made against Railways
for losses of goods. 2739.

Question re number of Select and other Committees and sittings. 3116-17.

Question re¢ number of Anglo-Indians in Government of India Departments.
1108. )

Question re occupation of bachelors chummeries at Raisina by Indians.
2045.

Quesiion re officers in Feudatory States, Bihar and Orissa. 3973.

Question re pay of menial staff of Railways. 1090.

Question re percentage of Indians and Anglo-Indians provided with Gov-
ernment quarters. 1109.

Question re probationary pay of Lower Division Clerks in Government of
India Secretariat. 1091. .

Question re quarters at Windsor Place, Raisina. 2478,

Question re re-allotment of quarters at Windsor Place. 2479.

Question re referring of establishment questions to Standing Committees of

« the various Departments. 1091.

Question re settlement of Railway claims. 2740.

Question re unoccupied quarters at Windsor Place. 2479,

Question re waiting room at Moheshkhund, Bengal and North-Western Rail-
way. 1003.

Resolution re supply of facilities to Members of Legislatures to discharge
their public duties. 1453-55, 1457.

SINKING FUNDS—

BINKING FUND (RAILWAYS)—

Budget. Demands for grants. Interest on debt and — 3619-23.

Toint of order whether can he discussed during budget demands. 3344.

SIRCAR, Mg, N, C.—

Consideration of Workmen's Compensation Bill. 1860-1861, 1871, 1872.
1884, 1885, * ‘

Indian Mines Bill. Consideration of Joint Commitfee’s Report. 1661-62,
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SIRCAR, Mr. N. C.—contd.
Further consideration of Indian Mines Bill. 1670, 1671, 1678, 1688, 1689,
1690. ‘
" Question r¢ reduction of Railway rates for coal traffic. 3232.

SLEEPERS (RAILWAY)—

Question re importation of Railway — 3127.
Question r¢ Railway —— available in India. 3127,
Question re ——. 3943-3944.
Question re tenders for Jarah —— by Great Indian Peninsula Railway. 3127-
28,
SLEEPERS FOR NORTH-WESTERN RAILWAY—
Question re purchase of ——. 966,
SLOUGH SYNDICATE— .
Question re purchase of motor cars by —— from Iraq surplus. 2670

SMITH, Sigk HENRY MONCRIEFF—

Indian Mines Bill. Consideration of Joint Committee’s Report.. 1651, 1658-
59.

Intercaste Hindu Marriage Bill—Motion for leave to introduce. 2599.

CopE OF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
Clause 11. 1119, 1126-28, 1151-52, 1154, 2223,
Clause 12. 1187-1188.
Clause 14. 1200.
Clause 17. 1249-1250, 125F, 1274-1275.
Clause 18. 1278, 1279.
Clause 19. 1283, 1285.
Clause 20. 1374-75, 1378-1379.
Clause 21. 1391.92, 1397-98, 1402-3, 1404.
Clause 23. 1408-09, 1473.
Clause 24. 1476, 1477-78, 1479.
Clause 25-A. 1453-84, 1487-88, 1489,
Clause 26. 1495-96, 1503114,
Clause 27. 1547-1548, 1559-1560, 1561.
Clause "28. 1562-1563.
Clause 29. 1565.
Clause 30. 1566-1567.
Clause 23. 1727-28, 1729, 1731, 1744,
Clause 33. 225, 2226, 2223-29,"2244,
Clause 34. 1746, 1750,
Clause 37. 1758.
Clause 43. 1765, 1766.
Clause 44. 1766. .
Clause 47. 1812, 1815-1815, 181y, 1820.
Clause 51. 1825.
o Clause 54. 1826.
Clause 55. 1835.36. o ’ ,
Clause 59. 184, )
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SMITH, Sig HENRY MONCRIEFF—eci!d.

CopE OF CRIMINAL PROCELURE (ANMENDMENT) BiLr ¢

Consideration of—- -
Clause 66. 1993.
Clause 67. 1994-1995.
Clause 67-A. 2001-2002,
Clause 74. 2009.
Clause 76. 2010.
Clause 87. 2016.
Clause 88. 2017, 2021, 2033.
Clause 93. 2036.
Clause 99. 2058-39, 2061, 2053.
Clause 106. 2068-69.
Clamse 107. 2073.
Clause 1069. (Further amendments by Council of State). 3820.
Clause 116. 2078, 2079, 2080,
Clause 117-A. 2021-82.
Clause 129. 2166-68, 2169.
Clause 131. 2174
Clause 132. 2177, 2183-84, 2204-2205, 2206-2207, 2208, 2209.
Clause 141. 2215, 2217, 2218.
Clause 144. 2218.
Clause 155. 2218.
New Clause 159. 2219.
Code of Criminal Procedure (Amendment) Bill (Amendment of Section 4).—
~ Motion to refer to Select Committee. 2560-1.
Code of Crininal Procedure (Amendment) Bill (further amendments by
Council of State). 3815.
Consideration of Indian Finance Bill. 4000.
Consideration of Workmen’s Compensation Bill. 1864, 1865.
Further consideration of Workmen’s Compensation Bill. 1911, 1935-1936.
Consideration of amendinents made by Council of State. Workmen’s Com-
pensation Bill. 2857-2858.
Motion for the consideration of the Repealing and Amending Bill. 2483-84.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1305, 1324.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1040,
1042-43, 1044, 1047, 1056.
Oath of Office. 955, 3677.
Repealing and Amending Bill. Introduection of —. 2222,
Statement (laid on the table) re amounts drawn hy Members of the Legisla-
ture on account.of travelling and halting allowances. 10602-04.

SOCIAL INSURANCE ix AGRICULTURE—

See “ Agriculture.”

SOHAN LAL, Rat Banapvr BAKSHI—

Consideration of (lause 2 of the Finance Bill. 3769-70.
Further ccnsideration of Tndian Mines Bill. 1678-79.
Consideratior. of Jndian Penal Code (Amendment) Bill. 3839, 3840,

Mn]);)ig; to postpore the consideration of the Code of Criminal Proeedure Bill.



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 158

SOHAN LAL, Ra1 Bananur BAKSHI—contd

Motion to take into consideration the Criminal Law Amendment Bill. 2543.

Motion to take into consideration the Criminal Law Amendment Bill. 2485-
96, 2503, 2517, 2522, 2531, 2532.

Questlon re appointment of 30 Europeans to Indian Medical Service on
special terms. 1082-83.

Question re appointment of Indians to the Indian Medical Service. 968,

Question re appointment of passed candidates of the Staff Selestion Bourd.
982,

"Question re disturbances in the Wazir Force. 983.

Question re inter class accommodation in mail trains. 98b.

Question re memorials from members of $he Indian Civil Serviece. 981.

Question re Sergeants and Staff Sergeants in Army Headquarters. 984.

Question re unpassed candidates of the Staff Selection Board. 982.

Question re voling in Landholders’ Constituencies (Baba Ujagar Singh Bedi’s
resoluiion). 2788.

SOLDIERS—

Question re expenditure on families of —— killed during the war. 2345,
2346.

Pay of British——in India and of Indian — abroad. 3124-25.

SOMDATT, RAM LALL—
See “ Ambala Cantonment.”

SOUTH INDIAN RAILWAY—
Question re cancellation of Mangalore Mail by the ——. 2412-2413,
Question re expenditure on —— stoek. 4011

SPECIAL MARRIAGE BILL—
Presentation of the Report of the Select Committee on the ——. 3436,
Motion to consider Report of Select Committee. 3898.
Motion to re-circu'ate for opinion. 3902.
Negatived. 3902.
Motion to pass. 3919.
Adopted. 3927.

SPENCE, Mr. R. A—
Budget. General discussion of the —- for 1923-24. First stage. 2969-72.
Budget demand ; Customs (overtime and holiday allowances). 3255,
Budget demard ; Customs (leave allowance in Bombay). 3262.
Budget demand ; Customs (reduction by 4 lakhs). 3270.
Budget demand for Income-tax (Re-organisation of Department). 3381-82.
Budget demand under sub-head ordinary expenses under Railways (main-
tenance of register of wagons). 3384.
Budget demand under sub-head Legislative Assembly (dajly allowance). 8450.
Congideration of Schedule I of the Finance Bill. 3796, 3798.
CopE oF CrIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—’
Clause 11. 1137, 1138,
Clause 26. 1505.
Llause 51. 1824,
Clanse 54. 1828, . ’
Further consideration of Worlnnens Compensation Bill. 1933-1934.

140LD 20

3
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SPENCE, Mr. R. A.—conid.
Motion for adjournment to discuss the appointment of a Royal Commission
on Indian Services. 1590. -
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Couneil of State. 1313.
Motiofl to take in‘o consideration the Criminal Law Amendment Bill. 2540.
Postponement of resolution re separation of railway from general finance.
2918-2919, 2922,
Question re Burma petrol imported into India. 2342
Question re dutie: of Police Force at Delhi and Simla in connection with the
Indian Legislatures. 3019.
Question re high charge on petsol. 2341.
Question re high charges for petrol by the Qil Companies in Burma. 2341
Question re import of petrol from countries other than Burma. 2342.
Quescion re purciaase of petrol by Government Departments. 2954-55.
Question re rehabilitation of Government paper. 3519-20.
Question re retail price of petrol in India and Burma. 2341-2342.
Question regarding rule in vogue relating to issme Railway receipts at Delhi
Station. 3231.
Question re war tax on petrol. 2342-2343.
Question (Supplementary) re abolition of Divisional Commissionerships.
1529.
Question (Supplementary) re publication of the report of inquiry into the
system of aecounts of the Government of India. 3437.
Question (Supplementary) re Railway sleepers. 3236.
SRINIVASA RAO, Ra1 Basavur P. V.—
CobE OF CRIMINAL PROCEDURE (AMENDMENT), BiLs :
Consideration of—
Clause 14. 1191-92.
Clause 21. 1393-94.
Clause 69. 2002-2003.
Clause 77. 2011-2028.
Clause 88. 2028.

STAFF APPOINTMENTS—

Guestion re uhe nvmber of ——in the Military Medical Service and number
held by Indians. 2741.

STAFF SELECTION BOARD— _
Budget demand under sub-head Home Department (——). 3512,
Question re appointment of candidates. 967.

Question re appointment of passed candidates of the -——, 982,
Question re extension of scope of 969. '

Question re method of marking by —. 970.

Question re statisties of examination. 969.

Question re replacement of unpassed men by passed candidates of the

771, )

Question re unpassed candidates of the——. 982. '

Statement (laid on the table) of passed and unpassed candidates of the —s
2805-2013.

STAFF SELECTION BOARD COMMITTEE -- -

Question re the*final report of the —— on tlie work and nost of Committees.
1295.
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STAFF SELECTION BOARD EXAMINATION—
Question re —. 982.

STAFFS (RAILWAY)—
Question re the salaries paid to the —— of Railways. 2343.

STAMPS—

Budget demands for grants. 3613-19.

Question re printing of —— in India. 2151-52, 2156-57.

Question re retail sale of postage——. 3935-8936.

Question re supply of “ Service” postage —— for Legislatures. 1016.
STAMP AMENDMENT BILL—

See “Indian —.”
ATANDING ARMY—

Question re the authority under which the ——in India is maintained. 2480

81.

STANDING COMMITTEES—
Question re referring of establishment questions to —— of the various Depart-
ments. 1091.

STANDING ORDERS—
Presentation of Report of Select Committee. 4018.
Amendment of —. 3854.
Refeired to Select Committee. 3854.
Appointment of Seleet Committee for amendment of ——. 3873.

STANYON, CoroneL Sir HENRY—
Code of Criminal Procedure (Amendment) Bill (Amendment of Section 4).—
Motion to refer to Seleet Committee. 2555-57.
Legal Practitioners (Amendment) Bill.—Motion to refer to Select Committee.
2582-83.
Consideration of {riminal Law Amendment BilL. 2615, 2627-28.
Indian Official Secrets Bill. Considcration of Seleet Commttoe Report.
2259-60, 2270-71. _
Consideration of the Report of the Select Committee on the Indmn Official
Secrets Bill. 2772-2773.
*Motion to consider clanse 11 of the Criminal Procedure Code (Ammdment)
Bill. 1142, 1143, 1144, 1152, 1153.
CopE OF. CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
Clause 14. 1194-1195.
Clause 15. 1213.
Clause 16. 1242. .
Clause 17. 1273-1274.
Clause 20. 1375-76.
Clause 21. 1389-90.
Clanse 25-A. 1485-86.
Clause 26. 1517-18. »
Clanse 27. 1651-1552, 1557.
€Clause 33. 1573-1674, 15677-1578, 2225, 2226-37, 2238-2289.
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STANYON, Coroxer St HENRY—contd.

Copk OF CrRIMINAL PROCEDURE (AMENDMENT) BiLu @
Consideration of—
Clause 129. - 2169-70.
Clause 131. 2174-2175.
Clause 132. 2180-81.
Motion to consider the Code of Criminal Procedure (Amendment) Bil', as
passed by the Ccuneil of State. 1314, 1323,
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1055.
Motion to take into eonsideration the Criminal Law Amendment Bill. 2493-
94, 2509-10.
Motion to pass the Indian Penal Code (Ameundment) Bill. 3135-36.

Motion to postpone the consideration of the Code of Criminal Procedure
(Amendmenrt) Rill. 1031.

Motion that the Report of the Select Committee on the Indian Penal Code ’
(Amendment) Bill be taken into consideration. 2804.
Oath of Office. 955.

Postponement of resolution re separation of railway from general finance.
2021,

Resolution re abolition of reserved railway oompartmentq for particular
communities. 3189-91.

Resolutions re adequate class and communal representation in serviees under
the Government of India. 3213-14.

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2419-2450, 2455,

Resolution re Strte management of railways in India. 2895-2897.

STATEMENT (LAID ON THE TABLE)—

Amounts drawn by Members of the Legislature on account of travelling and
halting allowances. 1602-1604.

—— re Railway capital expenditure. 1841.
—— re Committee sittings and costs thereon. 3690.

~—— e passed and unpassed candidates of the Staff Selection Board. 2905-
2013.

Number of Muslims, Hindus, ete., employed in the Government of India
Secretariat. 956

Details relating to the Pusa Institute. 1331-32

re action taken by Government on certain resolutions of the Legislative
Assembly. 2601-8.

STATEMENT OF BUSINESS—

—— by Hon'’ble Sir Maleolm Hailey. 2049-50, 2146-47, 2381-82, 3813.

STATEMENT OF GOVERNMENT BUSINESS—

See “ Business.”

STATEMENT OF RAILWAYS—

Resolution re —— in India. 2046-2049.

STATE RATLWAYS—

Question re rules of Companies’ working ——. 2149,

STATIONERY AND PRINTING—

Budget demands for Grants. 3623.
Question re economies in ——. 1074,

Presentation of the Report of Joint Committee on —. 1022.
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STEAMER SERVICE—
Question re —— between Jeddah and Yamboo. 1098.

STENOGRAPHERS—
Question re appointment of —— on Great Indian Pemmmla Railway. 1174

STERLING OBLIGATIONS—

Question re reductions of gold and —. 3122-23.
STOCKS (RAILWAY)—
Question re expenditure on South Indian rolling ——. 4011.
STORES—
Quesiion re condemned Military ——. 1844
Question re Government —— imported from England. 1081.
Question re Indian Army expenditure on ——. 1843.

Question re Indian Army —— Manufacturing Depdts. 1843-44.
Question re purchase of —— through the Central —— Department. 2785-
2787.
STORES DEPARTMENT—
Question r¢ Indian —. 2852.
STRAITS SETTLEMENTS—
Resolution re emigration of unskilled labourers to —— and Malay States.
2143-46.
STRATEGIC RATLWAYS—
Question re —— (Article in “ Servant of India”). 1172.
STUART, Mr. JUSTICE—
Question re remarks of —— on Railway risk notes. 1082,
STUDENTS, INDIAN—
Question re the recommendations of the Lytton Committee about — in
. England. 2156. i
SUBRAHMANYAM, Rio Bamapur C. 8.—

Budget demand for Inecome-tax (Re-organisation of Department). '3283.85.

Budget demand under sub-head Legislative Assembly (conveyanece allowance).
3451-53.

Budget demand under sub-head Council of State (conveyanee allowance).
3466-67,

Budget demand under sub-head Home Department. 3510-11.
Budget demauds for Grants. Interest on Debt and Sinking Funds. 3622
CopE oF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of —
Clause 11. 1137, 1138, 1139, 1140
Clause 16. 1219-20, 1226.
Clause 21. 1398.
Clause 26. 1507-08, 1521-22.
Clause 33. 1579-1580, 2237-38.
Clause 34. 1746.
Clause 67. 1997-1998.
Claunse 88. 2020.
® Clause 99. 2061.
Clause 132, 2188-90 _
Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2831.
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SUBRAHMANYAM, Rio Bamanur C. S.—eontd.
Motion to refer to Select Committee on the Hindu Copareener’s Liability Bill.
2564-66,
Motion to take into considerntion the Government Savings Banks ( Amendment)
Bill. 2840-2841.
Motion to take info consideration the Report of the Seleet Committee on the
Married Women’s Property (Amendment) Bill. 2286-2287.
Motion to consider the Code of Criminal Procedure (Amendment) Bill, as
passed by the Council of State. 1320,
Motion that the Code of Criminal Procedure (Amendment) Bill, as amended
be passed. 2796-2797.
Question re memorial for the amalgamation of Coorg with Madras. 3126-27.
Question re printiug of stamps in India. 2156-57.
Question re qualifications of Registrars of Joint Stock Companies. 2157-58
Question re Railway expenditure in England. 2157.
Question re rules under Income-tax Aet relating to Mutual Benefit Soeieties.
2156.
Resolution re emigration of unskilled labourers to Mauritius. 3161-62.
Resolution re emisration of unskilled labourers to Ceylon. 2125-29, 2140,
SULTAN CHIVOY, MEessrs.—
Question re mail contraets given to ——, Poona. 2152-53,
SUPERANNUATION—
Question re retention of an officer’s serviees after the age of 55. 1525,

SUPERANNUATION ALLOWANCES—

Budget. Demands for Grants. —— and Pensions. 3672.
SUPERINTENDENTS—
Question re in Revenue and Agriculture Department. 1619-20.

SUPERVISORS, INDIAN—

Question re appointment of —— of Military Dairy Farms. 967,
SUPPLY AND SERVICES—

Question re expenditure under the heads of —— and * Contingencies ”. 2952
SUPREME COURT IN INDIA—

Question re —. 1074.
SURMA VALLEY—

Question re inclusion of the —— distriets in Bengal. 3237
SURPLUS PROFITS ON RAILWAYS—

Question re . 1299,
SURVEY DRAWING OFFICE—

Question re maintenance of six European Draftsmen in —. 1077,
SURVEY OF INDIA— '

Budget. Demands for Grants. ——. 3669.

SWEETMEAT STALLS—

Question re —— at Railway stations. 3731.
SWIMMING BATH—

Question re —— in Ajmer. 976.

T
TALCHER RAILWAY, CONSTRUCTION OF— *
Question re —— by Bengal-Nagpur Railway. 976.
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TARIFF VALUATIONS—

Question re introduction of —— into Import Tariff Schedule 2. 1956.
Question (Supplementary) re examination of —. 2474.
TAXATION— :

President’s ruling that motion for increase of —— by non-official members
are out of order. 3719.
TECHNICAL SCHOOLS—
Question re railway ——. 4013-14.
Question re —— on certain railways. 1363.
TELEGRAPHS—
Question re supply of statistics relating to——. 2847.
TELEGRAPHS CHARGED TO CAPITAL—
Budget. Der:and for grants. ———. 3674.
TELEGRAPH CHECK OFFICE— -
Question re grievances of ——. 1105.
Question re grievanees of Upper Division Clerks in —. 1106, 1108.-
Question re new method of recruitment in 1107.
Question re services of Typists in ——. 1105.
TELEGRAPH DEPARTMENT-
Question re revenue and expenditure of ——. 2847.
TELEGRAPH SiGNALLERS—
Question re recruitment of ——. 3933-3934.
TELEGRAPH REVENUE—
Question re charging of interest against
07.
TELEGRAPHISTS—
Question re and postal clerks. 2848,
TELEGRAMS— b
Question re value of ——issued. 2847.
TELEPHONE CONNECTIONS—
Question re of provineial capitals with Delhi and Simla. 998.
TEMPLES—
Question re demolition of Hindu —— for railway purposes. 1017,
Question re demolition of —— at Pahargunj. 1356-57.
Question re dismantling of Hindu ——in Raigina. 2787.
Question re future of and Dharmsalas at Pabargunj, Delhi. 1367.
TEMPLES, (HINDU) DEMOLITION OF—
Question re ——in connection with the new railway station at Delhi.
1175.
TENDERS FOR STORES—
St;;eément re cases of —— for India accepted by the High Commissioner.
7-73. :
TENURE APPOINTMENTS—
Question re —— of officers in the Tmperial Secretariat. 1368.
TICKETS—

Question re crew system of checking —. 1359.
Question re inconvenience in connection with issue of railway ——, 4012.

for capital expenditure. 3106-

RJ
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TICKETS, PURCHASE OF—
Question re insufficient time allowed for
1336.
TICKETS (RAILWAY)—
Question re X’mas concessions on return
THIRD CLASS RAILWAY FARES—
Question re profits derived from —— as compa.red with higher classes.
172
THIRUMALVASAL—
See “ Port.”
TIRHOOT STATE RAILWAY—
Question re rolling stock on the —. 3022-23.
Question re management and working of the —. 3022.
TIMARPUR CLERKS' QUARTERS—
Question re dscoity in the —— (Delhi). 3169.
Question re patrol parties in the —— (Delhi). 3169.
TIME SCALE—
Question re Upper Division — of pay in Chee.k Office. 1106.
TITLES—

Question re number of Members of Legislatures and Loeal Councils who are
recipients of ——.  3929.

Question re safeguard and protection of the persons on whom —— have been
conferzed. 2045.

TIWARY, Rar Sauis C. P—

on Hastern Bengal R‘aﬂway.

1610.

Question re book entitled “ Indian Railways” by ——, (Establishment rolls
and working estimates). 1605.
TOLLS—
Question r¢ —— on Muttra Railway Bridge. 998.
TOMBS—
Question r¢ —— and .mosques in Delhi. (Article in the “ Muslim ”) 1956-
1957,
TONGAS—

Question re stoppage of —— outside Delhi Station. 3969-3970.
TONKINSON, Mr. H—
Criminal Law Amendment Bill. (Consideration of ——). 2613, 2616-17,
2631. .
Hindu Coparcener’s Liability Bill—Motion to refer to Select Committee.
2570-72, 2576.

Legal Practitioners (Amendment) Bill.—Motion to refer to Select Committee.
2579-81.

Cape oF CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—

Clause 5, as amended. 2789.
Clause 6, as amended. 2789,
Clause 10. 1114
Clause 11. J123, 1124, 1157, 1158. -
Clause 14. 1192-93, 1197-1198, 1199,
Clause 16. 1241-42, 1244.
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TONKINSON, Mr. H.—contd.
CopE OF CRIMINAL PROCEDURE (AMENDMENT) Bira ¢
Consideration of—

Clause 16 (2), as amended. 2789.
Clause 17. 1259, 1277
Clause 21. 1384-85.
Clause 24. 1475, 1478-79.
Clause 25. 1480-81.
Clause 26. 1510, 1520-21.
Clause 27. 1550-1551, 1555-1556.
Clause 29 (2), as amended. 2790,
Clause 33. 1722-26, 1731, 2223-24, 2226, 2236, 2237.
Clause 34. 1746-47.
Clause 35. 1753, 1755.
Clause 36. 1757.
Clause 37. 1761.
Clause 39. 1762-1763.
Clause 47. 1808, 1809, 1813.
Clause 50. 1824, 2790.
Clause 54. 1834. i
Clause 57. 1837-38. .
Clause 63. 1992.
Claunse 67. 1993, 1995, 1996, 2000. )
Clause 68. 2002.
Clause 71. 2004.
Clause 73. 2008.
Clauses 77 and 85. 2012.
Clause 84, as amended. 2790.
Clause 88. 2028, 2030.
Clause 90, as amended. 2790.
Clause 93. 2035.
Clause 99. 2051-20564.
Clause 107. 2072, 2073-74.
Clause 112, as amended. 2791.
Clause 114. 2077.
Clause 116. 2079. ¢
Clause 117-A. 2084.
Clause 120, as amended. 2791.
Clause 130. 2171. .
Clause 131. 2173.
Clause 132. 2179-2180, 2207.
Clause 136. 2209.
Clause 137. 2210.
Clause 139. 2211.
Clause 141. 2215,

Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1309 1311-1312, 1314.

Motlon to consider the Code of Cnmmal Procedure (Amend.ment) Bill. 10485.

‘\Iotlon to refer the Mussalman Waqfs Registration Bill’to Select Committee.
2313-2316, 321-2323, 2324,
L49LD f1
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TONKINSON, M. H—coneld.

Motion to refer the Exclusion from Inheritance Bill to Selest Committee.
2291.

Motion that the Report of the Select Committee on the Indian Penal Code

(Amendment) Bill be taken into econsideration. 2821-2822, 2822-2823,
2828,

Oath of Office. 955.
Statement (laid on the tahle) re action taken by Government on certain
resolutions of the Legislative Assembly. 2601-2608.
TOWNSEND, Mr. C. A. H—

Budget demaid for Salt. 3415-3416.

Consideration of elause 106 of the Criminal Procedure Code (Amendment)
Bill. 2066-67.

Consideration of clause 2 -of the Finance Rill. 3736-3737.
Oath of Office. 1769.

Resolution re adoption of a policy of protection. 2366-2369.
TRADE— .
Question re Indian Coastal ——. 1889.
TRADE COMMISSIONER—
Question re Hich —— for India. 1007.
TRAIN—
Question re running of a through —— Fxpreqs from Madras to Delhi. 3120.
Question re search lights on —. 1612.
TRAFFIC EARNINGS—
Question re eoaching —— of the Bengal-Nagpur Railway. 3859.
TRAFFIC INSPECTORS—
Question re ;resents taken hy —— on the North-Western Railway. 1358.
TRANSPORTATION—
Aronrmion oy —— Brmi—
Motion to refer to Select Committee. 3830.
Adopted. 3830.
TRAVELLING CONCESSION—
Question re - — to the Staff of the Imperial Secretariat. 3678.
TREATMENT OF PRISONERS—

Question re —— of convicted under the Frontier Crimes Regulations.
1361-1362.

TRIBUNE—
Question régarding article in the —— relating to passenger grievances.
3239

-

TRUSTS—

See “ Charitable and Regious —— (Amendment) Bill ™
TUBERCULOSIS—

Question re vaecine for hovine ——. 1891-189%

U
UJAGAR SINGH EEDI, BABA— 3

Question re action taken on Resolution of ——re voting in Landholders’
constituencies. 2788.
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UJAGAR SINGH BEDI, BABA—contd.
Question re action by Government on the Arms Rules Committee’s Report.
2474-2475.
Question re voting at Landholders’ Constituemeics. 2743.
UNCLAIMED COAL—
See “ Coal.”
UNITED PROVINCES HIGH COURT— ’
Question re pay, etc., of staff in ——. 999 and 1000.
UNIVERSITY, DELHI—
Question re opening of a Faculty ol Music in connection with the ——. 1088.
UNIVERSITY ELECTIONS—
Question re method of conducting of ——. 147L
UPPER DIVISION—
Question re recruitment of nnpassed candidates to the —. 1165-1106.

y

VACCINE—
Question r¢e —— for bovine tuberculosis. 1891-82.
VAGRANTS (EUROPEAN)—
Question re charges incurred on ——. 1103.
VENDORS—
Question re amount of receipts from —— on Railways. 3731-32.
Question re food sold by licensed station ——. 3864.
Question re licenses for —— on railways. 1893.

Food at Railway stations see Vendors.
8See “ North-Western Railway.”

VENKATAPATIRAJU, Mg, B.—

Budget. General discussion on — of 1923-24. Furst stage. 3081-85.
Budget demand for Railways (surplus profits). 3332-34.
Budget wemand under sub-head Catering and Advertising Department of
Bengal-Nagpur Railway under Raxlwaya 3390-01.
Budget demand under sub-head Engineer in Chief fo1 V izagapatam Harbour
under Bengal-Nagpur Railway. 3392-3393.
. Budget. Demands for Grants. Forest. 3607-09, 3611.
Budget. Demands for Grants. Expenditure charged to Capital in respeet
of rnilways. 3663.
Discussion on Budget debate re Emgineering in Chief for Vizagapatam
Harbour. 3392.
Cove or CriMINAL PROGEDURE (AMENDMENT) BILL :
Consideration of —
Clause 17. 1251-1252.
Clause 20. 1376.
Clause 22. 1405-06.
Clause 24. 1474
Clause 26. 1496, 1523-24.
Clause 27. 16549-1650. ’
Cleuse 20. 1563-1564.
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VENKATAPATIRAJU, Mg, B.—contd.
_ Lonudération of tne Keport of the Select Commitiee on the lndian Official

" Secrets Bill. 2773- -2774, 2776.

Further consideration of Indian Mines Bill. 1679-80.

Further consideration of Workmen’s Compensation Bill. 1965-1966.

Criminal Law Amendment Bill. (Consideration of ——). 2613-14, 2620,
2630.

Motion to take into eonsideration the Criminal Law Amendment Bill. 2514,
2517-18, 2522, 25626-28, 2530, 2536, 2642, 2544.

Question re admission of Indian cadets to the Royal Military Academy,
Woolwich. 1011.

Question re admission to the Navy and Air Force. 1012.

Question re amnesty to political prisoners. 1016.

Question re appointment of Indians to Bacteriological Department. 1010.

Question re cost of Military Colleges and upltahom grant for soldiers sent
to India. 1011.

Question re debt and taxation and expenditure on productive purposes. 1009.

Question re discussion of Incheape Committee’s Report. 1007,

Question re emnigrants for Fiji. 1007.

Question re exodus to Simla. 1005.

Question re expenditure on: Defence of India. 1009.

Question re facilities for training in Ship-building, Aeronautics and Marine
Engineering. 1013.

Question re Forest Research Institute, Dehra Dun. 1009,

Question re grant of forestry scholarships by the India Office, 1009.

uestion re grant of veterinary scholarships to Indians. 1010.

Question re High and Trade Commissioners for India. 1007.

Question re import and export petrol. 1016.

Question re Indians in higher Army posts. 1007.

Question re Indians as Commissioned Officers in the Army in India. 1011

Question re Indians in superior Railway posts. 1012 and 1014.

Question re Institutes of chartered Accountants in India. 1014,

Question re Military College for Indians. 1011.

Question re Military Expeditions and reduction in Civil Departments. 1008.

Question re non-admission of Indians to the Officers Training Corps, Naval
Sclicols in England. 1010.

Question re proportion of Indians and Europeans reeruited to I'ublic Works
Departinent. 1013.

Question re protection of deposits in Post Office Savings Banka from attach-
ment for judgment debts. 1015.

Question re recrnitment of Indians to higher railway services. 1013, 1014

Question re refusal of passports to American visitors to India. 1017.

Question re research at Debra Dun and Pusa Institutes. 1009.

Question re settlement of Indian Railway Officers in Vietoria, Australia. 1006.

Question re special recruitment for the Indian Medical Service. 1005.

Question re Vizagapatam Harbour Scheme. 1005.

Resclution re scholarships to Indians for research work. 1443-4€

Resnlurien re stoppage of recruitment for services outside India. 3953-3955,
3056-3959, 3945.

Resolution re emigration of unskilled labourers to Ceylon. 2120-23.
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VERNACULARS— N

See “ Local —."
VETERINARY SCHOLARSHIPS—

Question re the grant of —— to Indians. 1010, °
VICE-I'RESIDENT—

Decision. as t6 discussion on their merits of amendments to Bills. 1179.
VICTORIA TERMINUS, BOMBAY—

Question re second class waiting room at ——. 2961.
VIJIARAGHAVACHARIAR, DEWAN BanADUR—
Question re —— work on Empire Exhibition. 2549.

VISHINDAS, Mg, HARCHANDRAI—
Budget. General discussion of the — for 1923-24. First stage. 3061-

3065.

Budget demand ; Customs —— Bombay. 3258-60.

Budget demand for Income-tax. Reduction in provision for Bombay. 3293-
94,

Budget demand under sub-head Foreign, and Political Department. 3494-95.
Budget. Demands for Grants. Miscellaneous (Publie Services Commission).
3641-3642. '
Code of Criminal Procedure (Amendment) Bill (Amendment of Section 4).—
Motion to refer to Select Committee. 2559-60.
Consideration of the motion that clause 3 stand part of the Finance Bill.
3788-59.
CobE OF CRIMINAL PROCEDURE (AMENDMENT) Bi :
Consideration of—
Clause 11. 1155, 1156, 1185.
Clause 12. 1190-1191.
Clause 21. 1304, 1396, 1402.
Clause 30. 1567-1568.
Clause 33. 2227-28, 2239-41.
Clause 109. 3826, 3828.
Clause 132. 2175-76.
Hindu Coparcener’s Liability Bill.—Motion to refer to Select Committee.
2672-73.
Flotion to consider the Code of Criminal Procedure (Amendment) Bill. 1069.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1312, 1319.
Bpecial Marriage Bill —Motion to pass. 3924-26.
Question re appointment of a successor to Mr. Lalkaka, Assistant Collector,
Customs, Karachi. 3438,
Question r¢ Appraisers and evaminers of the Karachi Customs House. 3117.
Question re grant of house-rent sllowance to officials at Karachi. 3119.
Question re increase in assessment work of parcels from England. 3118.
Question re increase in the prices of foodstuffs and inerease in the pay of
oustoms establishment at Karachi. 3117.
Question re pay of income-tax officers at Bombay. 8118-19.
Ql;elstzio-n re pay of Beitish soldiers in Indiasand of Indian soldiers abroad.
25,
Question re pay of the Jncome-tax Officers in Bombay. 3118,
Question re payment of salaries in rupees or sterling. 3124.
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VISHINDAS, M. HARCHANDRAI—contd.
Questfon re payment of exchange compensation allowances to (fovernment
employees. 3124.
Question re powers of sanction of the Secretary ot State over aud above the
budget grants. 3125.
Question re reduction of Gold and Sterling obligations. 3122-23. L
Question re remittance to England as home charges. 3123.
Question regarding the iesults of passing the motion tor adjournment in
connection with the question of the appointment of a Public Services
Commission in India. 3229-30.
Question re troops under various Cowmands, etc. 3437,
Question (Supplementary) re period for discussion of Budget. 152Y-30.
VIZAGAPATAM HARBOUR—

Question re acquisition of land for the —— Scheme. 2955-56.
VIZAGAPATAM HARBOUR SCHEME—

Question r¢ —. 1005.

VOTABLE ITEMS—

Question re placing of —— in Railway Budget before the Standing Finance
Committee. 4007.

VOTABLE AND NON-VOTABLE EXPENDITURE—

Discussion on nominal cuts relating to non-votable expenditure, general ques-
tions relating to votable expenditure. 3372-3380.

[

VOTING— i
Question re instructions to non-official nominated members. 3686.
Question r¢ —— at Landholders’ constituencies. 2742.

W

WAGONS—

Question re the short supply of —— to traders and merchants. 135.

See “ Pooling of Wagons.”
WAGON INSPECTORS—

Question re appointment of —. 1174.
WAGON SERVICF—

Question re on railways. 1366.
WAITING ROOM(8)—

Question re —— at Moheshkhund on the Bengeal and North-Western Railway.
1003. ,

Question re —— for females at Santhal Hafum Serai Railway Station on
QOudbh and Rohilkhand Railway. 3865.

Question r¢ —— for intermediate and third class passengers. 2150.
Question re removal of 1st and 2nd class —— at Delhi station to upper storey.
2150-2151. '

Question re stations with raised platforms and —-. 1104.

WAITING SHEDS (THIRD éLASS)—-

Question re .incomvenience at third class —— at Moradabad, Luvknow and
Bareilly. 1638. ’
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~
JTHUNDIN, Harni—
NAi}eneral dis(;ussion on Budget of 1923-1924. First stage. 3080-3081.
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee.
2307. \
Question re alleged demolition of moeques at Delhi. 3103-3104.
Question re appointment of Assistant Tncome-Tax Commissioner, Meerut.
1066.
Question\?e area of ruined mosques and graveyards in Delhi. 2960.
Question re Assistant Income-Tax Officers appointed to the United Provinces
during 1921-1922. 1062.
Question re eonstruetion of boundary walls at religious shrines. 3104-3105.
Question re District Haj Committees. 2961.
Question re encroachment on mosques by Bungalows at Delhi. 3103.
Question re examination of Assistant Income-Tax Officers, United Pro-
vinces. 1063.
Question re Ferozeshahi and other mosques on Qutab Road. 3103.
Question re firing of Time Gun at Cantonments. 2959.
Question re Hedjaz Pilgrims. 2958-2959. -
Question re mosques in New Delhi (Article in Lahore paper Daily Puisa
Akhbar). 1769-1770. .
Question re mosques in vieinity of the Lady Hardinge Medieal College.
3101-3102.
‘Question re mosque on Qutab Road used as Dispensary at Delhi. 3103.
Question re Muslim cemetery in New Delhi. 3104.
Question re number of Assistant Income-Tax Commissioners appointed to the
United Provinces. 1062.
Question re number of Muhamadans on the S. A. Service of the Post and
Telegraph Accounts Department. 2959-2960.
Question re opening of the port of Caleutta for Hedjaz Pilgrims. 2960.
Question re population of Meerut. 1066.
Question re separation of Saddar Bazar from the Meernt Cantonment and
introduction of Hydro-Electric System. 2959.
Question re stoppage of repairs to certain mosques in New Delhi. 3104.
Question re sufferings of the Hedjaz Pilgrims. 3019-3020.
Question re wharfage charges on Fire Arms. 1066.
WAQFS REGISTRATION—MUSSALMAN —— BILL—
~ See “Mussalman Wagqfs Registration Bill.”
WAR—
‘Qnestiou re expenditure on families of soldiers killed during the —. 2345.
] Question re reversion to duty of men serving er-India during the ——. 2483,
WAR CONTRIBUTION—

Rtatement re Tndia’s —. 3870.
WAR DUES—

Question re India's —. 1237.
WAR TAX—

Question re the —— on petrol. 2342-2343.
.WARRANT OF 'RECEDENCE—

QuédMn re position of Mgmbers of the Indian Legislature in the ——, 2951.
WATCHMEN—

Question r¢ —— on bridges. 1618.

v
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WATERWAYS—

Question re on Bengal Railways. 989.
WATERWAYS AND EMBANKMENTS—

Question re provision of —— on Sara-Sirajzunge Railway. 1235.
WAZIRISTAN—

Question re expenditure on and loss of life in —— operations. 1528.

Question re further policy in ——. 1363.

WAZIRISTAN EXPEDITIONS—
See “ North-West Frontier.”

WAZIRISTAN OPERATIONS—

Question re cxpenditure and casualties in —. 1364.
WAZIR FORCE—
Question re distarbances in the ——. 983.

WEBB, S MONTAGU—

General discussion of the budget for 1923-1924. First stage. 3044-3049.
Budget demand for Railways (working expenses). 3307-3309.

Budget demand for Railways. (Motion for lump reduction). 3403, 3404-
3405.

Demand for the office of the Private Secretary to the Viceroy. 3443.
Budget demand for Army Department (General Administration). 3557-3558.
Budget demand for Indo-European Telegraph Department. 3596.

Budget. Demands for Grants. Tnterest on Debt and Sinking Funds. 3620
3621.

Budget. Demands for Grants. Civil Works. 3650.

Budget. Demands for Grants. Expenditure charged to Capital in respeet of
Railways. 36€65.

Consideration of clause 2 of the Finance Bill. 3752-3755.

Consideration of sub-clause (2) of clause 2 of the Finanece Bill. 3777-3778.

Consideration of the motion that clause 3 stand part of the Finance Bill.
3785.

Consideration of Schedule T of the Finance Bill. 3790.

Consideration of Schedule I of the Finance Bill. 3795, 3798.

Consideration of Indian Finance Bill. 3982-3986.

Consideration of clause 16 of the Code of Criminal Procedure (Amendment)
Bill. 1245,

Consideration of clause 21 of the Code of Criminal Procedure (Amendment)
Bill as passed by the Council of State. 1395. .

Indian Cotton Cess Bill. (Consideration of Report of Joint Committee.) 2660-
2661

Consideration of the Report of the Joint Committee on the Indian Cotton
Cesg Bill. 2751.

Further consideration of Workmen’s Compensation Bill. 1926-1928, 1952
1985, 1986.

Motion for adjournment to discuss the appointment of a Royal Commission on
Indian Services. 1591.

Motion to pass the Finance Bill. 3807-3809.

Point of order iaised as to whether annuities ix purehase of Railays should

be treated as votable or non-votable under section 67-A of the Government
of India Act. 3340.

»
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>
Sie MONTAGU—contd.
WE??E;tponement of resolution re separation of railway from-general finanece.
2914-2915.
Question re¢ the alleged conferment of the title of Baronet on ——. 1004.
Question re circulation of one Rupee notes. 3862-3863.
Question re control of high petrol rates. 2343.
Question re cost of Military Services. 3863.
Question re Ge¢ld Standard Reserve. 3938-3940.
Question re high charges for petrol. 2341.
Question re import of petrol from countries other than Burma. 2342.
Question re irport duty on paper. 2474.
Question re increase in public funds for pay and pensions of serviees. 1608.
Question r¢ Police Superintendent on Foreign Service ; contribution towards
pension. 1607-1608.
Question (Supplementary) regarding Railway sleepers. 3236
Question re wireless installation in India. 1955.
Resolution re adoption of a policy of protection. 2407.
Resolution re emigration of unskilled labourers to Ceylon. 2131-2133, 2142.
Resolution re emigration of unskilled labourers to Mauritius. 3167-3168.
Resolution re State management of Railways in India. 2887-2890.
WESTERN COMMAND—

Question re abolition of the —— of the Army in India. 3437
WHARFAGE CHARGES—
oA Question re on Fire Arms. 1066.
WHEAT—
Question re export of —— from India. 1175.

Y “WHIPS ” IN LEGISLATURES—
Question re appointment of —— by Government. 3688. -

WHITEHALL—
Qtiestion re attitude of towards reasonable demands of the Legislature.
073.
Question re refusal of —— of recommendations or: resolutions passed by the

- Legislative Assembly. 1073.
WILLSON, Mz, W. S. J—

Further consideration of Workmen’s Compensation Bill. 1948-1949.

Consideration ¢f Schedule T of the Finance Bill. 3797,

General discussion of the budget for 1923-24. First 3000-3002
{ Motion to pass the Finance Bill. 3806-07. slage. 0%

Oath of Office. 955.

guesﬁon re graet to the Imperial Institute. 184243,

uestion re Im:perial Institute - Occupation for Indian ¢
I ! : oses. 3861.
Resolution re State management of Railways in Ind'i.a.pu21'8%1-°893.

Resolution re cmigration of unskilled labourers to Ceylon. 2110, 2129.31.

Resolution re emigration of unskilled labourers to Mauriti
auritius. 3167.
WINDSOR PI:ACF—

Questfon re ‘housing of Members at Metcalfe House and —— 2669
Question re quarters at —— Raisina. 2478, .

WINDSQR PLACE, RATSINA— .
. O,uest}on re re-allotment of quarters at —. 2479,
Question re the unoccupied quarters at — 2479.

L49LD .
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WiRE FENCING—

Question re Railways with —. 1105,
WIRELESS—
Question re Imperial ——. 3865-3870.

WIRELESS INSTALLATION—
Question re in India. 1955.
WIRELESS TELLGRAPHY—
Question re researches in —— and Telephony. 2056,
WISAKHA RAM, BABU—
Question re trial of ——, Registration Clerk, Multan. 3930-3931.

WOMEN’S MEDiCAL SERVICE—

Question re the probationary period for the Senior Branch of the —. 2483
WOMEN WAGE-EARNERS IN AGRICULTURE—

See “ Agrienlture.”
WOOLWICH ROYAL MILITARY ACADEMY— '

Question re admission of Indian cadets to —. 1011.
WORKMEN’S BREACH OF CONTRACT REPEALING BILL—

Motion for leave to introduce. 2594-98.

Negatived. _ 258,
WORKMEN’S COMPENSATION BILI.—

Presentation of Report of Joint Committee. 1415.

Motion to consider Report of Joint Committee. 1850.

Motion adopted. 1860.

Consideration of ——. 1860-1885.

* Further consideration of ——. 1899-1954, 1957-1987.

Motion to pass. 1987.

Bill as amended passed. 1991.

—— as passed by Legislative Assembly and amended by Council of State

laid on table. 2747.

Consideration of amendments made by Couneil of State. 2853-59

WORKMEN"S COMPENSATION—
ee “ Agriculture.” .

x * Vv

X’MAS CONCESSIONS—
Question r¢ —— on return tickets. 1610.

4

YAMIN KHAN, M. MUHAMMAD—

Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1141

Consideration of elause 15 of the Code of Criminal Procedure {Amendment)
Bill. 1213.

Money Lenders Bill.—Motion for leave to introduce. 2586-89, 2591-92.

Motion to take into consideration the Criminal Law Amendment Blll 2519 )
2521, 2529. + o

Quwtlon re assault on a Member of Legislative Assembly at Campbellpnr.
1612. !
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YAMIN KHAN, M. MUHAMMAD—contd. o ) '

Question re Cantonment Magistrates as Sub-Divisional Magistrates under Dis-
trict Magistrates. 3944.

Question re duties and functions of Cantonment Magistrates. 3945.

Question re fans on Rohilkhund and Kumaon Railway. 1617. .

Question re inconvenience at 3rd class booking office at Ghaziabad. 1617.

Question re inconvenience in 3rd class waiting sheds at Lucknow, Moradabad
and Bareilly. 1618.

Question re Military Accounts Department examination for recruitment of
clerks at Meerut. 3026.

Question re platform and waiting room at Basal Station, North Western
Railway. 1618.

Question re sezrch-lights on trains. 1612.

Question re second guard on Oudh and Rohilkhand Railway. 1618.

Question re watchmen on bridges. 1618.

Question (Supplementary) re the election to the Conncil of State for the Sind
Muhammadar: Constituency. 2414.

Resolution re change of method of examination for the Indian Civil Service.
1428-30.

Resolution re King's Commissions for Indians. 1457-60.

Resolution re King’s Commissions for Indians and the Indianization of the
Indian Regiments. 2418, 2423, 2458-2463.

Z .

ZAHTRUDDIN AHMED, Kuanx Binapur—

Motion for adjournment to discuss the appointment of a Royal Commission on
Indian Services. 1698-090.

gOti;m to take into consideration the Criminal Law Amendment Bill. 2521
esolution re King’s Commissions for Indians and Indian] ; Indian
Regiments. 2450-2453, ot on of Tndian

"ZOOLOGICAL SURVEY—
Budget. Dewsnds for Grants —. 3670.
o

T49LD—40—29 6-23- GCPS
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